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LOK SABHA

Saturday, March 16, 1963/Phalguna
25, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mg. SpeEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

India’s Relations with Foreign
Countries

+
Shri Harish Chandra Mathar
| Shri S, M. Banerjee:
o428 % Shri Bibhuti Mishra:
: Shri Basappa:
[ Shri P, C. Borooah:
LShr’l Sham Lal Saraf:

Will the Prime Minister be pleased
to state:

(a) whether Government contem-
plate to take any further steps to im-
prove and strengthen India's public
relations with U.S.A, and Afro-Asian
countries; and

(b) the important public figures
other than Head of States, from these
countries who are likely to visit India

- this year and vice-versa?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Government is constant-
ly striving to improve and strengthen
India’s public relations with all
friendly countries, including USA an_d
Afro-Asian countries, through media
of publicity and exchange of visits of
important public figures, Proposals
are being considered to set up infor-
mation posts in some of the newly
independent countries of Africa as
well as those African countries where
no information posts exist at present
Government are contemplating setting
up new information posts in Dar-es-
Sallam and Addis Ababa as well as
two new posts in West Africa.

3017 (Ai) LSD.—1.
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(b) Several important public firures
from foreign couniries have been in-
vited to visit India this ycar as in
previous years, It is not possible to
gwve precise information at thi; stage
as the programme and actual dates of
the visits have not been finalised, In
view of foreign exchange restrictions
it will not be desirable to send out
many people from India, However, it
might be necessary for some people
to go from time to time.

Shri Harish Chandra Mathar: Are
Government aware that even the best
friends of India have always com-
plained, more particularly recently,
that India's image is not properly
projected in these countries? And now
in the context of the Chinese invasion
and their activities and money flowing,
what has been done reccently to meet
this situation?

Shri Dinesh Singh: 1 would not
say that we have not been able to
carry our views across. In the Lobby
near the Library we have placed some
of the publications we have brought
out in the External Publicity. Apart
from that, we utilise all the media
available locally, press, television and
radio, On the whole, I think our case
is well presented.

Shri Harish Chandra Mathur: Is it
not a fact that for the most part, we
depend on officials who are scrvice
people and envoys and ambassadors
to reflect India’s image? Have Gov-
ernment considered the necessity of
having non-official agencies, parti-
cularly MPs and journalists, o do this
work?

Shri Dinesh Simgh: We have neces-
sarily to rely on our ambascadors and
other envoys there. From time to
time when people go out, we supply
them with the necessary information
material. But In view of the shortage
of foreign exchange, it is very difficult
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to send out large delegations,

Shri Sham Lal Saraf: In view of
the fact that Pakistan and China have
accelerated their anti-Indian activities
particularly in African countries, what
are we doing at the moment to coun-
ter such anti-Indian propaganda?

Shri Dinesh Singh: As I mentioned
earlier, we have brought out pam-
phlets and we utilise local media. We
are opening more publicity posts in
these areas.

Shri Daji: As regards opening more
publicity posts, I would like to know
in how many places in the African
countries we have not got posts and
how many we propose to open in the
next year?

Shri Dinesh Singh: I mentioned two
places specifically Dar-es-Salaam and
Addis Ababz and to places in West
Africa, We have already posts in
several countries of North Africa; we
have got them in Cairo, Rabat, Algiers,
Accra, Nigeria, Congo, and in
Khartoum in East Africa.

Shri Hem Barua: In view of the
fact that India was double double-
crossed in the Moshi Conference, may
I know whether steps have been taken
to ascertain from the Governments of
the participating countries whether
their attitude is similar to the atti-
tude reflected.in the Moshi Confer-
ence?

Shri Dinesh Singh: I would not
like to comment on the preamble to
the question, but so far as the ques-
tion is concerned, the delegations at
Moshi were private delegations of
these organisations; they were not
official delegations. And the official
views of the Governments are already
well known to the House.

Shri Hem Barua: No, Sir. My
question has not been replied to.

Mr, Speaker: His question was
whether the views expressed at the
Moshi Conference are identical with
or shared by the sponsoring countries.
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Shri Hem Barma: No, Sir My
question is whether those views are
shared by the Governments of those
countries whose representatives parti-
cipated in the Moshi Conference.

Shri Dinesh Singh: As I mentioned
earlier, they were not representatives
of Governments, they were represen-
tatives of the Afro-Asian Federation.

Mr. Speaker: The question is
whether Government have tried to
ascertain whether the views expres:ed
by these representatives at the Moshi
Conference from the various countries
are really the views of those Govern-
ments.

Shri Dinesh Singh: They are not
necessarily the views of the Govern-
ments.

Mr. Speaker: Did the Government
try to ascertain this?

(No answer was given)

Shri Hari Vishnu Kamath: Even
when you have put the question, no
answer is given.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that not only some foreign
diplomats, but alse some Members of
Parliament have from time to time
complained that our external publicity

" has been very weak, angd that is

why reactions in favour of India have
been very late?

Mr. Speaker: That is too general a
question, and then the lady Member
is not in her seat. I would not allow
it.

Shri Tyagi: I am sorry I tried to
catch your eye a number of times, but
it slipped over my head and mostly
fell on Savitri Nigam.

Mr. Speaker: Order, order. I think
Shri Tyagi's would have done the
same if the lady Member was therel!

Shri D, C. Sharma: What an eye!

Shri Tyagi: Are the Government
aware that the bulk of the population
in USA are not aware of the fact that
more than 50 million Muslimg are
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citizens ‘of India and reside in India?
I wonder what their missiong are
doing. Do they only distribute the
bulletins sent from here, or have they
got some initiative to take?

Shri Dinesh Singh: I mentioned
earlier that we utilise the media of the
local newspapers, television, radio ete.
Our Ambassador in USA has given
many tclevision and radio interviews.

Reverting to the earlier question
about the Moshi Conference, the views
of the Governments of these countries
have already been expressed and have
been published in reply to the letter
that was sent by the Prime Minister.
On the whole, the replics from them
have been favourable to us,

Mr. Speaker: Savitri Nigam, after
Tyagi.

Shrimati Savitri Nigam: May I
know whether the hon. Minister is
aware that not only forcign Ambassa-
dors and dignitaries, but also some
Members of Parliament, have com-
plained that our external publicity has
been very weak and that some people
who have been chucked out of AIR
have been taken in the publicity ser-
vice?

Shri Dinesh Singh: If the hon
Member would give me specific cases,

we can look into it, but on the whole’

I would like to repeat that with the
means at our disposal, our external
publicity has not been weak at all

Border Roads Organisation

+
( Shri Bishanchander Seth:
‘429.{ Shri Hem Barua:
L Shri Ravindra Varma:

Will the Minister of Defence be
pleased to state:

(a) the prograss made by the border
roads organisation on the 200-mile
frontier on the Nagaland-Burma
border;

(b) whether it is a fact that this
organisation has started to undertake
several other adjacent roads connect-
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ing this road with other places in
Nagaland;

(e) if so, when they are likely to be
completed; and

(d) the amount of expenditure in-
curred thereon?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
The construction of a road connecting
Chakhabama with Imphal via Meluri
(about 156 miles) is included in the
programme of the Board. Survey and
trace cutting for the road up to Meturi
was sanctioned but not much pro-
gress has been possible,

(b) Other roads in Nagaland includ-
ed in the programme of the Board
are:—

(i) Kohima-Chakhabama-
Mokokcha,

(i1) Mokokchang-Tuensang,
(iii) Meluri-Tuensang.
Work in respect of the road from

Kohima to Mokokchang was taken up
but later suspended.

(c) The question of resumption of
construction of roads by Border Roads
Organisation is under consideration.

(d) The amount of expenditure
committed and incurred on road
schemes in Nagaland up to December
1962 is Rs. 53-14 lakhs.

st fagmeexr &3 ¢ § qg S
wreat g fF o T & g9 ¥

Tea mEaE gt 4t WK ew fed oF

LA C i A

weaw gAY : qg WE T @IE )

ot fameez 85 q@oEAw H A
a7 g e ar fF 7g TET weegy
a3+ ff ff SAd1 UF FiFET w1 A
§ oy w% A & fefegege T
arfza ar foed f g 10 w=al g1
TFar |

Mr, Speaker: It is a suggestion for
action.
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Shri Vishram Prasad: How much
@ owvision has been made in the
Budget and what border roads are
going to be constructed? How are
they going to be constructed?

The Minister of Defence (Shri Y. B.
Chavan): If it is a general question
it is ratber difficult to answer it. If
it is a question arising out of this
particular question I can say that
certainly not very considerable pro-
gress has been made.

Shri Vishram Prasad: Are they
constructed by contractors or depart-
mentally?

Shri Y. B, Chavan: These are done
by the department by the roads or-
ganisation of course.

Shri Hem Barua: In view of the fact
that some roads built by this Tusker
project organisation in NEFA are
reported to have cost more than
50,000 per mile, what steps have Gov-
ernment taken tp see that this road on
the Nagaland-Burma border confines
itself to the legitimate limit of ex-
penditure?

Shri Y. B. Chavan: Certainly all
care ig being taken about it,

Shri Ravindra Varma: Hag the Gov-
ernment examined the comparative
cost of construction of roads by the
Border Roads Organisation and by the
other road construction agencies such
as the CPWD, Army personnel and if
80, is it true that the cost of construc-
tion of roads by this Organisation,
especially  Tusker, i3 incredibly
in-ordinate?

Shri Y. B. Chavan: As a result of
an enquiry instituted about the work-
ing of the Tusker organisation, some
technical team is going into these as-
pects of the problem.

Shrl Basumatari: Since the com-
plaint hag been made against Tusker
for not doing its work properly, may
1 know whether the Government has
any view just to change from Tusker
to other contractors?
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Shri Y. B. Chavan: Tusker is not a
company: it is the name given to the
Chief Engineer’s task force working in
NEFA. We are now dealing in this
question about the roads in Nagaland.

oY W T : i, 39 Fraradt
q3F @087 ¥ Amas § 39 fEaq
Hre ¥t g5 a4 &7 fazay
g1, fraet ¥3% w3 aF 97 § AT A
® A & 97 F19 ¥ WG FIW
A I E?
Shri ¥, B. Chavan: I think this is a

general question and I will have to
ask for a specific question on this,

AW W g waeAaHl ®) i
,_l..

(ol W¥T T ¢

At WA WY WA 2

it "o w0 fFradr :

st afast fam ¢

! Ho Fo ATH™ :

it gt faevy wr :

1 e g

=t gy fag ¢

F AT W

| =t aw:

*¥3o. 4

1 Hfgar WA L A, 1853
F maT<iiEg 959 €547 £9% F IACH
49§ g qam AT T FGT(H

(%) #ar e« JATEGA G B
FEE F AL ¥ A &F FE A
iy ; A%

(=) afz g, &t o & T frowd
fawar 7

et Fxrem & IUEA (&Y qo
o wegw) :  (F) FAGr o wIE
Faig & 1 oy aw miy gafad=
Eg

() w71 i 9347
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[(a) The appraisal being made of
the fighting in NEFA ig still in pro-

gress. il L

(b) Does not arise.]

ot v a5 A, F ag
w1gat g 6 ag @i fm sifueft &
T FY T G 8, T g TIOW FT TS
ff WX FF aF TaE TAT g1 ATA F
HqTAT & AT R 7
The Minister of Defence (Shri ¥, B.
Chavan): It is very difficult to give

names of the officers. Certainly it
will take some few weeks more.

ot W THA AR, T FAT
Ft wgrE ¥ fY 13 g2 a37 97 afw
IBTH g9 T AT H AT AH F AT @Y
& S99 g1 3T T &1 AT
FRITAT ST 9T £ | Fef: | S(AT JTgar
g s ggadg 5 o swea ar
faft a3 AfaFr F1 T fFar o

W21 39T e HEA Fr qqu i

ARG ?

Shri Y. B. Chavan: We cannot start
punishing people before the report 1s
available. This report is not intended
to be an enquiry in a manner in
which it is expected to punish any-.

body. It is going to be a sort of
military appraisal.

Shri Hari Vishnu Kamath: To learn

a lesson.
ot o &o gAY ¢ H AT

srgat  f 39 o qgaw & fag ot
a qFR fad 17 § 5% o umh
forte a1 & AT 9T FT HAI

g ?

Shri Y, B. Chavan: I cannot give
that information.... (Interruptions.)

Some Hon. Members rose—

Mr. Speaker: Order, order, There
can be only twp reasons: either the

Minister has not that information
available with him at this moment and

therefore he cannot give it or, it is not
in the public interest to disclose it. The
hon, Minister might sy which reason
he advances at this moment,

Shri Ramanathan Chettlar: Sir, on
a point of order.

Mr. Speaker: Order, order. Let the
answer come first. Then he may raise
the point of order.

Shri Y. B. Chavan: Firstly, the
information is not available with me
at this moment. Secondly, we have
not given thought to the question
whether it is really in the public
interest or not to disclose it.

Mr, Speaker: Shri Ramanathan
Chettiar.

Shri Ramanathan Chettiar The hon.
Prime Minister, while replying to the
debate here in this House, at the
time the reverses had taken place,
assured the House that he will have
an enquiry and that if anybody were
found to be guilty, he will be punish-
ed. But here, the hon. Defence
Minister, in reply to a supplementary
question, said that it is not with a
view to punish anybody even if the
report is to be published. May I have
an enlightenment on this point?

Mr, Speaker: That is not a point
of order at all. There is no point of
order. I would request' hon. Members
not to raise points of order during
the Question Hour, because they
seldom arise, unless really there is
something to be just brought to the
notice of the House. In that case, if
any hon, Minister has given an answer
which, according to hon, Members, is
not correct, of course the Minster can
be confronted with that. But the
ordinary course is, the hon. Member
can write to me that the answer given
is wrong and give the reasons for
supplying other information, and I
will send it to the  Minister
so that he might also have a
say and then we can decide as
to what the correct answer is and the
Minister may be asked to correct the
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information if it be wrong. (Interrup-
tion).

Shri M. L, Dwivedi: I want a
clarification about one thing that
arises out of my question, The Minis-
ter said that he has not got the infor-
mation readily awvailable with him.
But the question was known to him
before. How can he say that the in-
formation is not available.

Shri Surendranath Dwivedy: 1t s
only about the terms of reference of
the enquiry.

Mr. Speaker: Shri Tyagi.

Shri A. P, Jain: T rise to a point
of order, Once the question about the
enquiry is admitted, is it open to the
Minister to say that he would not give
out the terms of reference. If the
terms of reference are not given, then
no answer can be given to any part of
the question,

Shri Ranga: The point of order
which he has raised is very relevant,
Sir, so far as I can think about it, It
is not proper for the Minister simply
to turn down the question and say he
would not give any information.

Mr. Speaker: He has given the
answer: that the information is not at
present with him, at this moment.

Shri Ranga: How can it be? The
question is there. He has had suffi-
cient time to collect the information,
and give the andwer here.

Mr, Speaker: When the Minister
says that the information is not avail=-
able with him at present, then the
Speaker cannot interfere at least for
that moment. I shall have to accept—

Some Hon, Members rose—

Mr. Speaker: Order, order. Hon.
Members should realise that the
Minister has the right: when the
Minister says that that information is
not available at present with him,
then 1 have to accept it, and the hon.
Members also— (Interruption).
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M_Shrl Ravindra Varma: The hon.
inister said that he has not given
thought to it §

Shri Ranga: You were good enough
to admit the question and send it to
the Minister. They have accepted it
'I:hercatter, the Minister has had suffi-
clent notice and time to get the
m_formation. Therefore, it is not per-
missible for him “to say he has not
got that information. I would request
you to bring it to their notice that it ig
not permissible for them to say so.
These are only terms of reference.

Mr. Speaker: The hon. leader of
the Swatantra party is an old and
seasoned parliamentarian—

Shri Ranga: That is why I am rais-
ing this point.

Mr. Speaker: —and he has been see-
ing it all through his parliamentary
experience here. When the Minister
has that right and privilege to say that
the information is not with him at the
moment, we should believe him at
that moment. Unless of course it can
be shown subsequently that it was a
deliberate suppression of fact, unless
that can be done, the Minister is
entitled at the moment to say that the
information is not with him and we
should believe him at that wmoment
Though the plea is that advance notice
had been given, there might be other
reasons why he might not have been
able to collect that information (Inter-
ruption),

Shri M. L. Dwived!: May I request
you to ask the hon. Minister to ans-
wer the qustion because it is open to
the—(Interruplion),

Shri Surendranath Dwivedy: These
are only the terms of reference. It is
for the Minister to collect the
materiais, He has had time,

Shri Ranga: It may be within the
province or knowledge- -

Mr. Speaker: Order, order. How
many Members could speak at a time?
(Interruptions),
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All of them might sit down and then
1 will allow them one by one.

Shri A. P. Jain: My point of order
arises from another issue. You were
good enough to ask whether the Minis-
ter did not have the necessary infor-
mation with him at the moment or he
did not consider it in public interest
to disclose it. He mentioned both of
them. DBut assuming that the first
reason is accepted, *my point of order
arises from your query. After once
the Minister has accepted the ques-
tion, can he refuse to give out the
terms of reference? It arises partly
out of your observations.

Mr. Speaker: That is right; I quite
appreciate that point. But when I
ask the Minister, he gives two reasons
—first that the information is not
available with him and second that
he does not want to disclose the terms
of reference, about which action is
being taken.

Shr! Surendranath Dwivedy: He
does not want to disclose it

Mr. Speaker: At this moment per-
haps he has not got the information.
I am just putting the case before the
House; I am not giving my opinion. I
do not know what objection there is
to that,

Shri Surendranath Dwivedy: There,
is no objection, but I would again
plead with you that he is depriving
the right of the House. It is an
ordinary matter—the terms of refer-
ence of the enquiry. I do not think
this is such a thing that he would take
time to collect it and he has not got
it in his possession. It is with hi=;
why should he not disclose it.

Shri ¥. B. Chavan: It is not my
intention to refuse any legitimnate
information which the House is entitl-
ed to get. Even formerly this ques-
tion wag referred to many times on
the floor of the House and 1 thought
the House has conceded the position
that they do not want to probe into
the terms of reference. When 1 say
that the information is not with me,
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I mean it. At the same time, we
have certianly not taken a decision
about it. We have not made up our
mind whether these terms of refer-
ence should be released publicly at
this stage. Both the propositions are
there. Ultimately, I am subject to
your decision on the point.

Shri Tyagi: You have called me
already......

Mr. Speaker: I might have called
him, but when a point of order has
been raised, unless a decision is given,
how can 1 ask the hon. Member to
proceed further?

Nl wo Ao AN : § Faw
FEAT AT £ |
woow WEAm : fEad W) @
Aol
Shri Surendranath Dwivedy: Am I
to understand that this enquiry is
just a general enquiry and no final

terms of reference have been decided
upon?

Shri X¥. B. Chavan: Certainly the
terms of reference are there.

Mr. Speaker: There are terms of
reference. Coming to Mr, Jain's point
of order, he has put down two ques-
tions and raised the point of order. I do
not give any ruling on the second
portion because the second one
becomes only a hypothetical one when
the first question is answered by the
Minister that the information is not
available with him at this moment
Then, I am not called upon to give a
ruiing upon the second one. If and
when that question arises, certainly I
shall give a decision for what it
descrves.

Shri Tyagl: Have there been any
occasions where soldiers and officers
were reported to have abandoned
their posts during their flght with
China without receiving any orders
from the Corps Commanders and if so,
are such instances also a subject of
enquiry or not? The Minister hag just
now stated that punishments are not
to be given. I want to know, if no
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punishments are to be given for such
serious offences, where will be the
morale of the army?

Mr. Speaker: The second part of
what he said is only an argument.

Shri Tyagi: Yes.

Mr. Speaker: And, that need not
be answered. The first part is about
the terms of reference about which
the hon, Minister says that the Gov-
ernment has not taken a decision
whether they are to be released just
at this moment and that he will take
a decizion and probably come up
before the House, I will request him
now to consult his colleagues or the
Cabinet and come to a definite decision
as to whether they should convey to
the House the terms of reference or
whether their opinion is that it is not
in the public interest to disclose them
as otherwise they must be disclosed
to the House.

Shri Tragi: Sir, I submit to your
ruling. But the first part of my ques-
tion is only whether there have been
instances where people abandoned
their po-ts without any orders. I
would like to know whether the hon.
Minister can answer this question.

Mr. Speaker: That would not be
covered by this.

st 7o &> o4 © #A1 wEET A
TT A F7 AT CF AgrT dwax faw
A At W IW A9T AR qG FgA
&1 #fgFre 97 fF 7 39 997 &7 39
arz &1 A7 | AfET AT TN @ a9y
IR 48 FgAT Hgl a aaq g f®
IAH I AT AqGL & 7

R WEET ¥ X agd aed
a2
Shrimati Sharda Mukerjee: I want
to know, while the findings of this
Enquiry Committee are pending, what
immediate action Government has
taken to allay any suspicion, doubt or
fear which may have a detrimental
effect on the armed forces, becasue, I
am sorry to say, while this enquiry is
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pending there are lots of rumours
afloat. I think Government might
consider taking some immediate action
to stop these rumours,

Shri ¥, B, Chavan: Unless I know
what those rumours are, what action
can I take about them?

Shrimati Sharda Mukerjee: All kinds
of rumours are there. I want to know
the immediate action Government is
going to take.

Mr. Speaker: The question is that
the enquiry is pending and the people
have certain complaints that certain
derelictions of duty or neglect of
duties were committed; therefore,
whether Government has considered
the proposal of taking any action
against any person  independent of
that enquiry,

Shri Y. B. Chavan: Certainly, Sir;
whenever individual matiers come up
to Government's notice, Government
has taken necessary action about
them.

wY ¥ : § 77 JWA e g fE
QAR @ M & a1 § 7F a
faer fazdas =1 wanfwa faar mar

woaw wgim ¢ T ferew # A
AT AT gEFAT (% T faeah qe-
fr g7 A\ fmr & 7 F0

Shri Indrajit Gupta: May we at
least know whether this enquiry will
be in the nature of purely a domestic
enquiry in the sense that it is limited
to our own personnel of the armed
forces or will the views of United
States and British experts also be
taken?

Shri Y. B. Chavan: I think it is our
own enquiry; it is not a question of
consulting anybody else,

ot TImg Tag & AT STEAE
f e ®1 A ATAF AEA © AT
gl | FAT QAR § AT qar w0
?
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Shrimati Savitri Nigam: Sir, no
names should be brought in,

o geHTR T © IH TAIA FT IHY
FE ATT A2
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Shri Y. B. Chavan: Sir, I was sur-
prised to hear this question because
we have never heard any complaint
or even suspicion about the absence
or loss of the log book.

Anti-Indian Propaganda by Chinese
Embassy in Colombo

*432. Shri R, G. Dubey: Will the
Prime Minister be pleased to state:

(a) whether the Chinese Embassy
in Colombo has prepared a booklet
vilifying India and her Prime Minis-
ter; .

(b) whether it is also a fact that the
publication of the said booklet in-
volves a breach of diplomatic
etiquette; and

(¢) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir, A booklet
captioned “More on Nehru's Philoso=
phy” was recently published by the
Chinese Embassy in Ceylon.

(b) Yes Sir.

(c) The High Commission of Indla
in Ceylon had immediately drawn the
attention of the Ceylonese Govern_—-
ment to the breach of diplomatic
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etiquette involved in the publication
of this booklet by the Chinese Em-
bassy. The Govt. of Ceylon have
since expressed their regret for any
embarrassment caused to the Govt. of
India as a result of the publication:
and distribution of the pamphlet.

Shri R. G. Dubey: May I know what.
are the main features of the booklet
and in what way it is damaging to
India?

Shri Dinesh Singh: It is difficult
for me, Sir, to give the details of the
whole booklet,

Mr. Speaker: Otherwise too, we do
not want it to be published and maae
known to the people; why should we
ask for them here?

Shri R. G. Dubey: May 1 know
whether the Ceylonese Government
have taken further steps to prevent its
circulation?

Shri Dinesh Singh: The Ceylonese
Government has brought this fact to
the notice of the diplomatic mission
concernced and requested........

Mr. Speaker: Such a step might be
taken, namely, the circulation might be
stopped.

Shri Dinesh Singh: That is what I
was mentioning. They have informed
the diplomatic mission concerned that
such kinds of books should not Dpe
circulated.

Mr. Speaker Shri Thirumala Rao.

Shri Thirumala Rao: My question
has been covered.

Shri Hem Barua: In view of the
fact that this booklet, namely, “More
on Mr. Nehru's Philosophy” ‘is an
absurd, abusive book, may I know
whether it has been ascertain~d from
the Ceylonese Government that they
have not only stopped the circulation
of this book but have also asked the
party concerned to withdrawn the book
from places to which it has been
circulated in Ceylon?
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Shri Dinesh Singh: It was sent to
various people. How can you with-
draw it from various people to whom
you have sent this book? It is diffi-
cult,

Shri Daji: Has the Government
taken any steps to issue a counter-
booklet and a counter-argument in
that booklet and circulate it in
Ceylon?

Shri Dinesh Singh: The booklet is
so abusive that it is very difficult and
not very desirable to issue a contra-
diction, but the points raised in the
booklet have been covered in the
booklet that we have issued,

Advance Courses in Defence Sciences
in Universities

+
Shri Hari Vishnu Kamath:
+433. / Dr. L. M. Sing.vi:
{ Shri Yashpal Singh:

Will the Minister of Defence ba
pleased to state:

(a) whether there is any move to
develop advanced courses in Defence
Sciences and Military Strategy in any
university in India; and

(b) if so, the details thereof?

The Minister of Defence Production
in the Ministry of Defence (Shrl
Raghuramaiah): (a) No, Sir.

(b) Does not, arise.

With your permission, Sir, I may add
that we have a scheme to give grants-
in-aid to universities and certain
technical institutes which carry on
research in problems which are of
vital interest to defence,

Shri Harl Vishnu Kamath: The
answer to the first part is ‘No' and
then he adds something and gives a
different answer.

Mr. Speaker: Therefore the latter
one should be taken as correct.

Sbr: Esrl Vishnu Kamath: Thank
you for venr guidance, As modern
warfare is more a matter of brain
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than of brawn and after the recent
debacle in NEFA, has Government. ...

Mr. Speaker: Will the hon, Minis-
ter have to answer these things?

Shri Hari Vishnu Kamath: Without
that background the question would
not be clear, Has Government not
given adequate and earnest thought to
this matter and decided to open an
advanced course in military science in
at least the major ‘universities of the
country, and if not what are the rea-
sons therefor?

Shri Raghuramaiah: We have a
schoo] of Land and Air Warfare at
Hyderabad where military strategy is
taught to officers.

Shri Hari Vishnn Kamath: Is there
any proposal for Government to
depute either officers in the Armed
Forces or other competent men for
study in military science in friendly
forcign countries?

Shri Raghuramaiah: Our officers do
sometimes attend the Commonwealth
Conferences and Exercizes where they
have contact with other able officers.
Those contacts are still being main-
tained.

Mr, Speaker: His particular ques-
tion was whether there is a proposal
to send our people, young men, to
study advanced science gubjects in
those foreign countries.

Shri Raghuramaiah: If it is a
question of further study in scientific
subjects, we do send our own scien-
tists for advanced courses in warious
countries,

Shri Daji: Have any of the uni-
versities given a favourable response
to this scheme and, if so, how many?

Shri Raghuramaiah: About 20 unl-
versities etc. have replied to us and we
are examining the warious schemes,
But in fact we already have two uni-
versities which have boen entrusted
with some problems; one is the Roor-
kee University and the other is the
Banaras Hindu University.
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Dr. K. L. Rao: May I know whether
any of our talented officers are sent
abroad so that when they come back
they can be of use and similar courses
can be opened in Indian universities?

Shri Raghuramaiah: I have alrecady
stated that some of our scienlis's
are on deputation abroad undergoing
technical studies,

Helicopters from Russia

*434. Shri D, C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether it is proposed to pur-
chase more helicopters frem Russia
to maintain defence supplies on the
northern border;

(b) it so, the number of helicop-
ters proposed to be purchased; and

(c) at what stage the proposal

stands at present?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):

(a) Orders have recently been
placed on Soviet authorities for the
purchase of some helicopters.

(b) It will not be in the public
interest to disclose the number and
other details.

(c) Does not arise.

Shri D. C. Sharma: May I know
what efforts are being made to make
Tndia self-sufficient in the number of
helicopiers? Are we manufacturing
helicopiers in apy faclory in India?
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The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): We have a scheme
for the manufacture of Alouette heli-
copters, '

Shri D. C. Sharma: May I know by
what time our helicopters, fully equip-
ped, will be in the air?

Shri Raghuramalah: We are nego-
tiating with a French firm and
naturally it will take some time. It is
difficult for me just now to indicate
the exact date,

Shrimati Sharda Mukerjee: I would
like to know if this Russian helicopter
is the same as the one M.l.4 which
forcelanded in Ladakh becasue it
could not attain the requisite height?

The Minister of Defence (Shri Y. B,
Chavan): I think that 1is so. An
isolated accident should not be taken
as the test for final judgment.

Shri Shivaji Rao S, Deshmukh: May
I know whether there is any proposal
from the Soviet Union to undertake
the manufacture of helicopters AN. 12
with the Defence Ministry?

Shri Raghuramaiah: No, Sir. A.N. 12
is not a helicopter.

Shri Shivaji Rao S, Deshmukh: I
could not follow: whether there was
any proposal and it was turned down
or there was no proposal.

Shri Raghuramaiah: I said, AN. 12
is not a helicopter,

Shri Indrajit Gupta: Is it not a fact
that the Alouette helicopter produc-
tion of which is proposed to be started
here under some scheme, is meant for
use with the Naval air arm and not
for high altitude flying in the northern
borders?

Shri Raghuramaiah: Each helicopter
has its own distinctive features. In
this case, I do not think it is meant
only for naval use.

o1 937 T < A, T AT F Tl
an qeq g fr g9 av fadwi & o
tfeare ona €, § aga F9TE aF Y
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Shri Y. B. Chavan: It is not true.
I can say that all helicopters do not
go to that necessary height. It is not

a correct statement that they are of
np use.

are foew wear
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[(a) The Executive Council of the
Children's Film Society has consi-
dered the reports of the Government'’s
Officials.

(b) Action in pursuance of such
eonsideration is  to be taken by the
Exelutive Council of the Society and
it is understood that it is being taken.]
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Shri Ansar Harvani: Is the Gov-
ernment aware that the executive
committee of the Children's film
society was responsible for the mal-
administration of the society and is
there any proposal to remove the
executive and form a new executiva
for this organisation?

Shri Sham Nath: It is very difficult
to say that the executive council was
responsible for all these irregularities,
But they have considered the reports
which our officers have submitted to
them. We will not see how far the
action taken by the executive council
on the officer's reports is satisfactory.

Repatriation of Indians from
Mozambique

+
[ Shri P. R. Chakraverti:
Shri Subodh Hansda:
Shri 5. C. Samanta:
| Shri B. K, Das:
Shri M. L. Dwivedi:
Shrimati Savitri Nieam:
, Shri Prakash Vir Shastri:
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Shri Jagdev Singh Siddhanti:

Shri Bibhuti Mishra:

Shri Yashpal Singh:

Shri Bishanchander Seth:

Shri Hem Barua:

Shri P, C. Borooah:

Shri Onkar Singh:

Shri Indrajit Gupta:

Shri Bade:

Shri Raghunath Singh:

Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:

Shri Mohammag Elias:

Shri D. D. Mantri:

Shri P. R. Patel:

Shri Maheswar Naik:

Shri D. C. Sharma:

Shri P, K. Deo:

Shri P. K. Ghosh:

Shri G. Mohanty:

| Shri Ram Chandra Mallick:
Shri S. N. Chaturvedi:
Shri Sidheshwar Prasad:
Shri Ram Sewak Yadav:

| Shri Utiya:

I

Will the Prime Minister be pleased
to state:

(a) how many Indian nationals
have reached India from the Portu-
guese-controlled territory of Mozam-
bique and how many are yet to
come; and

(b) whether it is a fact that all the

assets of the Indians in Mozambique
have been frozen and that the repat-
riates were not allowed to take money
with them except meagre pocket ex-
penses?

The Deputy Minister in the Minis-
try of Externa] Affairs (Shri Dinesh

Singh): (a) Nearly 2,300 persons
from Mozambique have reached
India, About 300 persong still re-

main there and are likely to reach
India in April.

(b) Yes, Sir. The properties and
assets of the Indian nationals still
continue to be frozen. The agree-
ment reached between the Govern-
ment of India and Portugal stipulated
that the Indian nationals would be

PHALGUNA 25, 1884 (SAKA)
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allowed to repatriate their assets,
the sale-proceeds of their properties
and cash upto £200 (Sterling) per
person. The Portuguese authorities
have not implemented the agreement.

Shri P. R. Chakraverti: May I know
what steps are being taken to release
those frozen assets and also to realise
compensation for the same?

Shri Dinesh Singh: We are pres-
sing the Portuguese Government
through the UAR Government for this
purpose.

Shri P, R. Chakraverti: In consi-
deration of the fact that these Indian
residents had been living there for
gcnerations together, will Government
approach the United Nations to
persuade Portugal -to treat them
humanely and mete out justice to
them?

Shri Dinesh Singh: At the moment,
we are pursuing this matter through
the good offices of the UAR Govern-
ment.

Shri Subodh Hansda: The hon.
Minister has stated that there are still
about 300 Indians to be repatriated.
May I know whether it is a fact that
there are many Indians who could
not purchase the tickets for repatria-
tion, and if so, what steps Govern-
ment are taking to help them to pur-
chase tickets?

Shri Dinesh Singh: Since the
Portuguese had frozen the assets, some
of the people had found it difficult to
purchase tickets, and in that case we
help them to purchase the tickets.

Shrimati Savitri Nigam: May
know whether the children of the
Indians who have been born over
there have been snatched away by
the Portuguese Government?

Shri Dinesh Singh: I do not think
that they were snatched away. The
question arose whether the Portuguese
could give them Portuguese nationality
or not becauge in the decree that they
had passed, namely Decree No, 44418,
they had denied Portuguese nationali- -
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ty to the children of Indian citizens
born in Portugal. Later on, by the
diploma they had again restored
“ortuguese nationality, but if the
pdrents are coming away, then the
children also come away,

tRo ATo fzrly: 1 77 ™7 2
f& &t wzai fandfy qafere & am
g st gamr s sa i alqas, fagaar
F1 sgagr faar mar g1 ?
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97 3zijz H @l 9r g9 qwda
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Shri S. C. Samanta: May I know
whether any compensation for immov-
able property .also has been asked
for?

Shri Dinesh Singh: Yes; it is the
immovable property which has been
frozen, and we are asking that to be
released.

- -

Shri Indrajit Gupta: Is it a fact, as
was reported in the press, that some of
these refugees have claimed compen-
sulion fur the property which they
had left behind, from the Government
of India, on the ground that their
eviction is a consequence of the Indian
action in Goa?

Shri Dinesh Singh: I do not know
whether any compensation as such
#as asked for. This was brought to
-ur notice, and we were requested to
~ress the Portuguese Government.

Shri D, C. Sharma: May 1 know
whether Government had received any
dpplication from any of the repatriates
for assistance in their rehabilitation in
this_country?

Shri Dinesh Singh: Yes, and this
matter is under discussion with the
Government of Gujarat to which
State most of these people belong.

S AY TR AT AL T
T AT @ Wit A ag @ ¢ fv A
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Shri Hem Barua: Arising out of
Shrimati Savitri Nigam's .question,
may I know whether it is not a fact
that some of these Indian nationals
repatriated from  Mozambique are
separated from their children, who
according to the Portuguese laws are
Portuguese children, and if so, may I
know whether this aspect of the prob-
lem has been brought to the notice of
Portugal and a remedy sought?

Shri Dinesh Singh: The term
‘Children’ is a general term; the child
may be of 25 years or it may be a
young child, But we have not come
to know of any case where the child-
ren have been forcibly kept by the
Portuguese.

Shri Hem Barna: Will you pleased
enquire?

=} gETEYT aredt: A F § Ay
AT AT FIATY R AT SFIA AT HAA)
qanfagt 1 faawor fear g, =%
¥ Fa1 IgM £ 99 o) 39 AT F
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4092

-



4093  Oral Answers PHALGUNA 25, 1884 (SAKA)

TFTT A qIfE g8 wIRAT  eq| § Ted)
TE 3 AT |

Handing over of Equipment by
Chinese

+
. J Shri Bhakt Darshan:
"\ Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether the handing over of
Indian Military equipment to an
Indian  civilian party at Darrang
Dzong was filmed by the Chinese; and

(b) whether the Indian civil party
objected to the filming of the oc-
casion?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Bingh): (a) Yes,

(b) The filming was done against
the wishes of the party.

=1 a3 : oA, 3T i §
#F 17 wfamifeat 3 zar wafas #4-
sifet ®t Sramrafar 8, wg
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Shri Tyagi: Do Government appre-
ciate that according to old army con-
ventions such deliveries of arms are
not taken from the enemy unless it be
in accordance with any terms of treaty
or truce? How did Government allow
their people to take delivery of the
arms from the enemy in this manner?

Shri Dinesh Singh: These equip-
ments were stored by the enemy at
one place. If we had not taken posses-
sion of them, they would have got
distributed to wrong hands and bad
use may have been made of them. We
only took possession of them so that
they did not go into any misuse.

Shri §. N. Chaturvedi: May I know
why our Army authorities agreed to
this take-over when it was clear that
this was being done only for the pro-
paganda purposes by the Chinese and
only junk was being returned?

Mr. Speaker: That has been explain-

Shri Hari Vishnu Kamath: Are Gov-
ernment aware that pictures of scenes
of fraternisation of departing Chinese
with the local tribals have appeared
in some Indian journals and weeklies?
If so, were they given by the Press
Information Bureau or by some other
government agency to them?

Shri Dinesh Singh: Is the hon, Mem=~
ber implying that we gave these pic-
tures?

Shri Hari Vishnu Kamath: Pictureg
of fraternisation of the Chinese with
the local tribals when they were
departing from that area have ap-
peared in Indian journals, and
pictorials weeklies. If the Govern=
ment have given these pictures for
publication, why did they do so? It
has had a disastrous effect on the
people. The people there are shown
as happy and laughing, smiling and
joking with the Chinese.

Shri Hem Barua: Dancing with
girls,
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Mr. Speaker: He has put a question.
But that is not relevant here. This

relates only to handing over of equip-
ment.

Shri Hari Vishnu Kamath: It is
about filming.

Mr. Speaker: Filming of the hand-
ing over of equipment.

Shri Hari Vishnu Kamath: At about
the samg time, other piclures were
taken,

Mr. Speaker: Shri
nand,

Rameshwara=

Shri Hari Vishnu Kamath: It may
be answered.

Mr, Speaker: I think it is not rele-
wvant.

Shri Tyagi: Under whose orders
were these equipments taken over?

Mr. Speaker: Order order, I have
not allowed Shri Tyagi to put a ques-
tion. I had called Shri Rameshwara-
nand.

S TRIIOAT: F T 7577 547 §
f& s gay9 998 F97 &f
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weIR RIITA: 4F U ST )

Shri Tyagi: At what level was this
decision taken? The time was fixed
and the party to take it over was
decided upon and all that It was
decided as to how many people would
take delivery. I want to know at
what level this decision was taken,

Shri Dinesh Singh: The decision
is of the Government. It is difficult
to say at what level if was taken,

Shri Hem Barua: Why is it that a
civilian party was sent to Darrang
Dzong to recceive this Indian military
equipment from the Chinese? Was it
because the Chinese did not want our
.army personnel anywhere in NEFA?

Shri Dinesh Singh: As I mentioned,
‘the whole point in taking it over was
‘to see that it did not fall into wrong
hands. Our officials were going
ghere........
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Mr, Speaker: He says that our
civilians went there to take over that
equipment. Why was it that the
military did not take it over and only
the civilians went?

Shrj Tyagi: It was taken by way
of aid? Was it aid?

Shri Dinesh Singh: Because we
were extending the civilian adminis-
tration there and the people were
going there, we thought, they were
the best people to take them over,

Industrial Closures

+
(" Shri Daji:
*438. { Shri Indrajit Gupta:
 Shri S. M: Banerjee:

Will the Minister of Labour and
Employment be pleased to state:

(a) how many cases of Industrial
closures or curtailment of production
were brought to the potice of Gov-
ernment since the declaration of
Emergency; and

(b) the steps taken by Government
and results thereof?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Twenty-
‘nine cases have been brought to the
notice of the Ministry of Labour and
FEmployment, Each case was examin-
ed and, where appropriate, the mat-
ters raised were taken up with the
Ministries or the State Governments
concerned. The efforts made have
produced tangible results in some€
cases, while certain other recent
cases are pending. Because of the
causes involved in some instances,
such as, financia] difficulties, short-
age of power and transport, raw
material and loss of market }etc...
quick results have not been possible.

Shri Daji: In these 29 cases of
closures, may I know how many
workers were involved?

Shri R, K. Malviya: That informa-
tion'is not available.
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Shri Daji: Out of these 29 cases,
how many have been restarlied as a
result of the efforls of Government?

Shri R. K, Malviya: There i: u list
in which........

Shri Daji: Tell us the number.

Shri R. K. Malviya: Eleven.

Shri Indrajit Gupta: Out of these
cases of closures, may I know how
many coal mines are involved, and
how many of these closed coal mines
are still lying closed or have been
brought back inte operation?

Shri R. K, Malviya: There iz no
report about closure of any coal mine
vut of these 29 cases.

Shri N. Sreekantan Nair: May 1
know whether in this list the Chavara
Omenite Mines which have been
recently closed are ualso included?

Shri R, K. Malviya: No inforination
is available.

Shri P. VYenkatasubbaiah: May 1
know whether any of these industrial
projects have been affected due to
any labour trouble?

Shri R. K. Malviya: No, Sir. These
closures have been mostly due to.
accumulation of stock, financial diffi-
culties, power shortage, shortage of
wagons reduction in the number of
ships, ete,

Dr. Ranen Sen: May I know if any
relief to the workers has been given
by the employers or by any State
Government after the closure of these
mills; if not, has the Government
taken any measure or any step to see
that the workers get relief?’

Shri K. K. Malviya: In all these
cases, the Government has taken
action. Cases brlonging to the State
sphere have been referred to the

tates. Some have been referred to
.he Emergency Production Committee,
and many of the cases have also been
directly settled and relief provided

3017(AI)LSD—2.

Shri A, N. Vidyalankar:
Government  informed
about these closures?

~.Shri R. K. Malviya: No, Sir,

Vay the
beforehand

Shri Indrajit Gupta: The hon.
Minister gaid a little while ago that
there were no mines involved in it
Is he not aware of the fact that the
Svuth Kenda Mines in the Raniganj
fields as well as two mines in Madhya
Pradesh are lving closed? '

Shri R. K. Malviya: What I said is
that ou! of the 29 cases which are
before the Government, np mine has
been reported,
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“Tusker” Personnel in Chinesg
Custody

*439. Shri Indrajit Gapta: Wil] the
Minister of Def be pl d to
state:

(a) whether a number of person-
nel of the “Tusker” (Border road-
building organisation) force have
been takep prisoner by the Chinese
in NEFA; angd

(b) whether these personnel were
employed by the Chinese to build a
road from Dholsa to Towang in re-
rord time?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) So far 251 personnel of Border
Roads Organisation in NEFA  hav:
been reported as taken as prisoners
of war,
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(b) No information is gvailable,

Shri Indrajit Gupta: May 1 know
whether any of the road  building
squipment of the Tusker organisation
has also fallen into the hands of the
Chinese?

The Minister of Defemce (Shri
Y. B. Chavan): Yes, Sir.

Shri Indrajit Gupta: May I know
whether any enquiry has been held
%0 ascertain the reasons which, re-
portedly, permitted the Chinese to
build their roads in this area at a
much faster pace than the Tusker or-
ganisation was cver able to do and if
#0 what is the result of that enquiry?

Shri Y. B. Chavan: There was no
question of appointing any commit-
%ee to enquire into this question of
comparizon. I do not think that the
claim that is made is also true.

Shri Hem Barma; May I know
whether the Government proposes to
take any steps to link up the return
of the Tusker personnel as also our
prisoners of war in Chinese custody
with our allowing the Chinese inter-
nees in this country to take a ship
%0 China?

Shri Y. B. Chavan: I have not been
able to follow the question.

Shri Hem Barua: It is very simple.

Mr. Speaker: Every one may not
consider it as simple as the hon.
Member himself does.

Shri Hem Rarua: 1 would then
clarify it, Sir. We have the Chinese
internees in our country and they
are going tn be repatriated to China
because they are sending a ship  to
our eountry very soon. I ju<t want
to know whether we are going to
demand the return of oor presaners
of war in Chincse hands and link
that up with our allowins the Chinese
internees 4o take a ship for China?

Mr. Speaker: The othoer
question was put and the
was given.

Anv this
answer
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Shri Hem Barua: No, Si.r:. it was
never put: I do not remember It
was never put like this.

Mr. Speaker: If I remember that?

Shri Hem Barua: We may have it
answered: it is a very serious thing
now.

The Prime Minister ang Minister
of Extermal Affairs and Minister
of Atomie Enmergy (Shri Jawaharlal
Nehru): I do not think it at all pro-
per to link the two up.

. Neogy Committee’s Report

*440, Shri Hari Vishnu Kamath:
Will the Minister of Planning be
pleased to state:

(a) whether any further progress
has been made in regard to the
finalisation and submission of its Re-
port by the Neogy Committee; and

(b) if so, the present position?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Plannine (Shri C R. Paitabhi
Raman): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library, See No. L’I‘-Q‘?".";
63].

Shri IMari Vishnn Kamath: The
‘“tatement reveals an appalling state
of affairs. The commitice asked the
Stale CGovernments {o supply infor-
mation, statistics and other data in
relation to this; they could not suec-
cecd in thal. Then Prime Mini-ter him-
self wrote to the States in July 1962.
Even then the State Governments, it
appears. did not supply the necessary
information and data, Am I to un-
derstand, in the first place, that the
writ of i{he Prime Minister doez: not
run in our States, even in thiy cmer-

gency.. ...

Mr Speaker: Would he come to

the question?

Shri Hari Vishnu Kamath: After
the Prime Minister wrote to Fhe
States has the necessary information
reachtd the committee or not?
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.

Mr. Speaker: He said himself that
it appears from the statement that
shat information has not come.

Shri Hari Vishnu Kamath: It says
kere that excepting the State of
Assam, the committee had gone round
the States to collect the State Gov-
ernments’ views.

Shri C. R. Pattabhi Raman: We
have been able to collect data from
all the States: it is a very wide re-
ference,

Mr, Speaker: The question is this.
A committec had to go to every State
%0 collect that information; in spite
of the request or direction by the
Central Government, the States did
mot send that information,

Shri C. R. Pattabhi Raman: The
reference is on too wide a question.
It concerns not only the railways or
the road transport but also other
modes of transport. They had to col-
lect data on all that and they are
doing it. Except the State of Assam
all the others have been able to fur-
nish material,

Shrj Hari Vishnu Kamath: Sir, the
statement savs that the committee
asked for information as far back as
February 1961, or may be even
earlier. The preliminary  reports
came in that month. Am I to under-
stand that the State Governments
are so inefficient or so listless or
careless as not to be able to supply
information to the committee cven
after six or seven or even eight
months? It is even more,

Mr. Speaker: Information has to
be given—not those adjectives that he
applies.

Shri Hari Vishnu Kamath: What
are the reasons, Sir?  Inefficiency or
carelessness or listlessness?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): The kind of information that
wa; required was not available in
many instances with the Slate Eov-
ernments. So, they have actually
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gone there aud set their own men to
go and get this information. They
set up this scheme by which they
wantied to know how 1nany carts,
bullock-carts elc. passed along a route
in 12 hours’ time. They have not only
to get the information but they have

to set up their own machinery to get
it.

Shri Hari Vishnu Kamath: I am
sorry that the Prime Minister has
not fully reag the statement. In the
statement it is said:

“In the case of several States,
the materia] available still has
some gaps and further communi-
cations are awiledq on the points
which arose during the discus-
sions with them.”

The gaps keep on accumulating
while the informtion or knowledge
comes in driblets. Why can't these
gaps be filled up soon?

Shri C. R. Pattabhi Raman: The
terms of reference have to be borne
in mind. It is a very wide reference.
As the hon. Prime Minister has
stated, bullock-cart and other inland
transport, canal transport, ete., are
all included in the terms of refer-
ence. Therefore, as 1 have said,
they are not in a position to give all
the details now. They are collecting
them. We have been gdetting it from
the States.

WRITTEN ANSWERS TO QUES-
TIONS

Accommodation for Families of
Jawans

*431, Shri S. M. Banerjee: Will the
Minister of Defence be pleased 1o
state:

(a) whether it is a fact that army
officers who are gent to the f{ront are
not allowed to retain their present
accommodation for their families;

(b) whether senior officers only
can retain the same: and

(c) if so, the reasons therefor?
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The Minister of D :ence (Shri
Y. B, Chavan): (a) and (b). Army
officers posted to operational areas
are entitltd to free conveyance for
their families to a selected place of
residence in India or alternatively,
to retain accommodation for the
family at the previous duty station
on payment of normal rent and
charges for other services, if permit-
ted by the Station Commander/Allot-
ting Authority. This concession s
admizsible to offlcers of all ranks.

(¢ Does noi arise.
Indian BusSinessmen in Kenya

Shrj D. N. Tiwary:
441, Shri P, R, Chakraverii:
{_ Shri Hari Vishnu Kamath:

Will the Prime Minister be pleas-
ea to state:

(a) whether it 1s a fact thai =
movemeni has been launched to boy-
cott the Indian business houses in
Kenya by Kenya African National
Tnion and by some of the Govern-
ment members also to force Indian
setllery to vote in a particular way;
and

(b) if so, the steps taken to pro-
tect Indian  businessmen from such
aclivities?

The Deputy Minister in the Minis-
iry of External Affairs (Shri Dinesh
Singh): (a). No, Sir.

(b) The question does not arlse.

Nationa] Mines Safety Council

Shrimati Maimoona Sultan:
Shri Raghunath Singh:
e i Shri Bhagwat Jha Azad:
“7) Shri Bhakt Darshan:
i Shri Berwa Kotah:
LShri P. R. Chakraverti:

Will the Minister of Labour and
Employment he pleased to state:

(aj) whether Government ‘hawve
censtituteq a National Mine  Safety
Council;
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(b) if so, the constilution and
Ianctions of the Counril; and

(¢) the reasons nccessitating ita
constitution?

The Deputy Minister in the Minis-
try of Labour and Fmployment (Shrf
R. K. Malviya): (a) Government have
decided  to  consiitute 4 Nationat
Council for Safety in Mines.

(%) The Council, which will have
the Chief Inspector of Mines as its
Chairman, will be composed of rcpre-
sentatives of mine owners, workoers,
mine managers and mines supoervi-
sorv staff. Its funection will be to
promote safety in mines Ly educa-
tion, propaganda, and other means.

(c; 1t is hoped that it wili be pos-
sible t0o minimise accidenis in mines
as « rtesult of the activities; of the
Courncil.

Production of Tanks

*443. Shri Bri Raj Singh-- Kotah:
Will the Minister of Defence be
pleased to state:

() whether it is a fact tha! Vickers
Armstrong have produced the proto-
tyyos of a tank especially suited for
Indian conditions:

(b) if so, whether they will even-
taal'y be produced in the Avadi fae-
tory, and

(¢) what would be the approxi-
mate cost of each such unit?

The Minister of Defence Pro-
duction in the Ministry of Defence
(Shri Ragharamaiah): (a) Yes, Sir.

(b Yes, Sir,

(e) It is not in the public interest
t: d.sclose thig information,
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Jndian P.O.Ws in China

vg [Shri D. D. Puri:
' 7 Shri Hari Vishnu Ramath:

Will the Minister of Defence be
plerased to state:

(a. whether any «teps Lsve been
takey to obtain information Z1om the
Chipese whether they hold wiih them
Indian prisoners besides those includ-
ed in the lisls received frogn; time to
time;

(b) if not, the reasons therefor,;
and

f¢) what steps have besp wken to
repatoicte oar prisoners?

The Minister of Defeace (Shri
Y. B. Chavan): (a) The Chinese Red
Cross have categorically stated while
sending the sixth list of prisoners, to
the Indian Red Cross Society that
they lad sent all the nams<s of cap-
tured Irdin military men.

(b) Does not arise.

(¢} None so far. Despite repeated
requests by the Red Cross the
Chinese have not agreed even to the
prisoners being  visited by the Red
Cruss.

Losses Suffered by Civiians in
NEFA

Shi Fiarish Chandra

Shrj M. L. Dwivedi:
Shei P 1!, Boroduh:
Shri ®ituuti Micheas
She: Sanavane:
Shri Gulshau:
Shei Vushpal Sieth:

(
nMoather:
Shrimati Savitri Nigam:
443 ]' Shyp! Bisbanetuuler Sethe
i

Shri Wiakt Darshan:

Shri Rhagwat Jh Azad:
Shri I'. 8. Tiwary:

Shri {emn Barua:

Shri Vidya Charan Shukla:
Shri Kappan:

| Shri Raghunath Singh:

(I Shri Rishang Keishing:
Shri Rajroikar:
Shiri 75, J. Naik:

LShri Krishna Deg Tripathi:

Wii! the Prime Minister b pleas-
eod to state:

‘1) the estimated loss suffored by
civilian. in N.EFA. as a rerult of
Chincse invasion: and

(b) what rtelief, if any, las been
given by  Government to  those
affected?

The Deputy Minister in the Minis-
{ry of External Affairs (Shei Dinesh
Singh): (a) Loss iocivilian property
in NNEF.A as a result of the Chinese
invasion js estimated at approximately
Rupees twenty-six lakhs ang eighty
seven thousand.

‘t) Rupees Nine lakhs »nd fitty
four thousand have been spent on re-
lief and rehabilitation measures,

Sugar Wage Board

*446. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the recommendations
of the Sugar Wage Board have now
been implemented in all the Sugar
Mills;

(b) if nmoi, the number and names
of such of the mills as have not yet
mmplemented themn; and

(¢y the reasons for the same?

The Depuiv Minisier in the Minis.
try of Labowr aznd Fmpioymen; (Shri
B, K. Madaviva): () (o (). Out »f
171 Su mills, 162 have implemento
the recemmendaiions fully and 5 hoove
done so partly. A stalement show
ing the names of the remaining 6 mills
which have not yet implemented, and
the reasons therefor, is placed on the
Table of the House.
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- STATEMENT

Serial Name of Sugar Mllls
No.

Reasons for non-implementation
of Sugar Wage Roards’
recommendations

it

1 Gurarn Chini Mills. Guraru (Gaya)

Gujurat

2 ShriKhedut \.llukarl Khand UJ) og Mandali Ltd ..

Bardoli

3 Kodinar I\hund Udyog bahakdn Mandali Ltd .. Kodi

Nar

*3  Suhakari Khund Udyog Mandali, Gandevi

Mysore

5 Hirayakeshi Suhakari \.lkknrc ktrkhane Nivamit,

Sankeshwar

6 ‘The Mysore Sugar Co. Ltd., Mundys

* New Unit

Indian Settlers in Ceylon

r’shri Bishanchander Beth:
| Shri Mehan Swarup:

Shri D. C. Sharma:

“341. J Shrimati Savitri Nigam:

) Shri Berwa Kotah:

Shri P. K, Ghosh:

Shri Prakash Vir Shastri:
LShr-l Koya:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 133 on the 12th Novem-
ber, 1962 and state:

This unit was tuken over by the
State Government early in
1962, and its working is re-
ported o be uneconomic. Lia-
bilities ¢f the previous maNage-
ment gnd the present mange-
ment gre heing worked out and
the State Gavernment is mak-
ing eifurts to meet the claims
of lahour as fur as possible.

ed inability to implement
due to financials difficoltics,
The matter is being pursed.

1
% The Manggement have express-
A
s

‘The matter is under negotiation
between the parties,

. The parties have agreed to refer
the question of revision Ofwage
scales as per the Hoards' re-
commendations to arbitration
of a five man commitree. Inthe
mtanwhiie. the management
hws puid an increase of 5% to
20%, of their wuges to all the
employ€es, as an interm pay-
ment,

(a) whether any further discussions
were held in regard to Indian settlers
in Ceylon; and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Externa] Affairs (Shri Dinesh
Singh): (a) No, Sir.

(b) Does not arise.

Prices of Consumer Goods in Goa

*448, Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether maximum prices of
consumer goods in Goa have been
fixed by the Price Control Order;
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(b) jf so, the details thereof;

(c) whether it is a fact that the
Goa Chumber of Commerce has pro-
lested against the Order; and

(d) if so, whether the Order is
likely to be repealed?

The Deputy Minister in the Minis-
iry of External Affairs (Shri Dinesh
Singh): (a) and (b). The Adminis-
tration of Goa his issued the Goa,
Daman and Diu (Price Control)
Order 1963 whereby profit margins
have been fixed in respect of sale of
cerlain imported and indigenous arti-
cles,

(¢) and (d). The Goa Chamber of
Commerce had raizod some objeclions
against an Order which was proposed
to be issued earlier in this behalf. In
view of these und other objections,
1the Goa Administration withiheld the
issue of that Order. The observa-
tions made by the Chamber were
taken into account and a revised
Order was isued on the 6th of March,
1963,

Withdrawal of 1S, Transport Planes

Dr, L. M. Singhvi:
Shri P, C. Borooah:
| Shri D. C. Sharma:

*449 ;s Shri Basumatari:
ﬁ Shri Berwa Kotah:
LShri R. S. Pandey:

Will the Minister of Defence be
pleased to state:

{a) whether il is a fact that there
iv a move for withdrawal of the
United States Squadron of Transport
Planes lent to India;

(b) if so, when the withdrawal is
to be effected; and

(¢} what alternative arrangements
if any, have been made?

The Minister of Defence (8hri Y. B.
Chavan): (a) to (c). The Transport
mircraft from U.S.A. were sent in the
last week of November 1962 to assist
ws in transporting essential defence

supplies to forward areas. No date
for their withdrawal has been fixed
az yel,

Jute Wage Board

[ Shri S. M. Banerjee:
*450, 4 Shri Dinen Bhatacharyya:
_ Shri Mohammad Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the report of the Jute
Wage Board has been submitted to
Government; angd

(b) if not, the reasons for the delay
and the steps taken by Government?

The Deputy Minister in ithe Minis-
try of Labour and Employment (Shri
R. K. Malaviya): (a) No.

(b) The Board has completed
public hearings and is now holding
meetings to finalise its conclusions.

Persons Registered in Madras

806. Shri Malaichami: Will the
Minister of Labour and Employmeat
be pleased to state the number of
persons (both skilled and unskilled)
registered with various Employment
Exchanges in Madras ay on 31st Janu-
ary, 19637

The Deputy Minister in the Minis-
try of Lubour and Employment (Shri
R. K. Malaviya): 164,046

Nlssan Jeeps

807, Shri P, C, Deo Bhanj: Will the
Minister of Defence be pleased to
state:

(a) the cost of production of a
NISSAN Jeep;

(b) whether these Jeeps will be
available for the public; and

(c) if so, when?

The Minister of Defence Production
in the Ministry of Defence (Shrl
Ragharamalah): (a) The cost of pro-
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duction of a
Rs. 11,820.00,

Nissan Jeep is

(b) and (c¢). Not yet; all Nissan
Jeeps manufactured in Ordnance Fac-
fories are at present being supplied to
meet Defence requirements.

Registration in Employment Exchianges
in Andhra Pradesh

£08. Shri E. Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to state the number
of persons (both skilled and unskill-
ed) registered in various employment
exchanges in Andhra Pradesh till the
end of December, 19627

The Deputy Minister in the Minis-
#ry of Labour and Employment (Shri
R. K. Malaviya): 1,18,278.

Transport Needs

810, Dr. L. M, Singhvi Will the
Minister of Planning be pleased to
state:

(a) the estimated (ransport needs
of the country in a fifteen year pers.
pective from now,; and

(b) in what manner and io what
extent it is proposed to meel these
needs over the ensuing period of fif-
teen wvears?

The Depuly Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabld
Raman)): (a) and (b). Work on the
Plan for the period upto 1975-T6 is
in its preliminary stages. However,
for 1970-71, the Third Plan has; given
a tentative target of 380 to 420 mil-
lion tons for railwav freight traffic.
How the transport needs in the future
should be met is & subject for conti-
nuous study.

National Development Council

811. Shri NMarish Chandra Mathur;
Will th:: Minister of Planning be
pleased to state:

(a) the locus standi of the National
Development Council and its position
vig g vis Parliament; and
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(b) whether a statement ' of its
functions and responsibilities will be
laid on the Table?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Pianning (5hri ¢, R. Paitabhi
Raman): (u) The National Develop-
ment Council was set up by a Govern-
ment of India Resolution in August
1952 and not under any statute, It
ie an advisory ang reviewing body.

(by A copy of the Government
Resolution dated the 6Gth August 1952,
in which the funclions of the National
Devclopment Council have been stat-
ed is laid on the Table of the House.
|Placed in Library, See No. LT -9'?3,!'
63).

Lucknow Military Hospitals

2 I Shrimati Savitri Nigam:
. ‘LS"LI'I M. L. Dwivedi:

Will the Minister of Defence be
pleased to state whether Government
are aware that there has been a
general complaint regarding the irre-
gular supplies of medicines in
Lucknow Military Hospitals?

81

The Minister of Defence (Shri Y. B.
Chavan): There is only one Military
Hospital in Lucknow. The supplies
of medirines to this hospital have
complaints
about the issuc of medicines have
been received from any entitled per-
sonnel dependent upon this hospital.

Welfare of Fx-Indian Army Gurkhas

£13. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased to
state:

fay whether thore i some  joint
Indn-Nepalese Boart oo a Cemimittee
to look after the welfure of ex-Tndian
Army Gurkhas who have soitled in
Nepal after retirement; and

(b) if so. what is 1he correct
nomenclature of this organizalion and
what are its main functions?

The Minister of Defence (Shri Y. B.
Chavan): (2) Yes, Sir,
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(L) This osfFanisation iz known as
the Ceniral Co-ovdination Board. Its
function is to manage and administer
the Nepal Post War Services Recon-
struction Fund for meeting expendi-
ture on various welfare measures for
Gorkha cx-servicemen of Nepalese
domicile who have retired from the
Indian Army, such as the r{allowing:

(i) scholarshipg for the children
of ex-servicemen;

(ii) construction of  amenity
buildings like libraries, rest
houses, etc;

(iii) provision of health, mater-
nity benefits for ex-service-
men's families and appoint-
ment of Health Visitors: and

(iv) organisation of group schemes
like co-operative shops and
co-operative fagming for the
welfare of ex-servicemen.

Firing by Pahkistanis in J. & K.

814, Shri Bishanchander Seth: Will
the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 58 on the 8th November,
1962 and state:

(1) whether the Chief Military Ob-
server has submitted his report on the
unprovoked firing by the Pakistan:
forces in the Akhnoor area near
Jammu on the Gth October, 1962;

(by if sn, whell or auy prolest was
lodgrd  with the Pakistan  Govern-
ment: and

(¢3 il so, the details of the reply
received?

Tiae Prime Minister and Minister of
Exierval Affairs aud Minister of Alo-
mic Tocigy (Shri Jawahatlal Nehru):
(a) “Tos, Sir

(b) Nuo prolest waz lodaed with the
Governvent of Pakistan since the
Chief Mililary Observer had dismiss-
ed vur complaint,

(¢) Does not arise.

All-India Newspaper Edilors
Conference

815, Shri P, C. Borovah: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the 100th meeting of
the All-India Newspaper Editors' con-
fercnce was held in the beginning of
February, 1963,

(by if .0, what specific matters were
discussed; and .

(e) what recommendations/decisions
were made therein?

The Deputy Minister in the Minis-
try of Information and Broadcasting
{Shri Sham Nath): (a) to (¢). The
question relates to a body not pri-
marily respansible to the Government
of India, and its uffairs are not pri-
marily their concern. It ig under-
stood that a Press Note was issued by
the Central Office of the All-India
Newspaper Editors’ Conference in this
connection, and that it was widely
published in newspapers.

Abu Simbel Temple in Egypt

B16. Shri Hrrl Vishnu Kamath: Will
the Prime Minister be pleased to
state:

(a) whether the UNESCO recently
considered a resolution on a scheme
to repair and save the historic Abu
Simble temple in Egypt; and

(b) whether the 1'-25()1uti(m was
voted upon and the result thereof?

The PIrime Minisier and Mindster of
External Affzirs and Minister of Ato-
mic Energv (Shri Jawaharlal Nehru):
(n) Yos, Sir

(ir) In the Cenetal Conference of
the UNESUCO, the proposal  received
28 vows in fovour and 37 voies ngainst
with 19 abstenszions and 29 abeentees,
The promosed seheme was, therefore,
nat approved.

Cost of Living Index

817. Shri Hari Vishou Kamath: Will
the Minister of Labour and Employ-
mant be pleased to rtate the cost of
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living index on 1st March, 1963 in
comparison to that on 1st October,
19627

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planming (Shri C. R. Pattabhi
Raman): The All-lndia Consumer
Price Index Numbers (Base: 1949—
100) for the months of September
1962 as on 1-10-1962 and January
1963 as on 1-2-1963 are as under. In-
formation for the month of February
1963 as on 1-3-1963 is not yet avail-
able,

I"ood. _ -Genera

" Month
" September 1962 134 133
January 1963 134P 133P

P—Provisional iSubject to change)
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Singareni Collieries Company

820, J Shri Yashpal Singh:
| Shri Bishanchander Seth:

Will the Minister of Labour aad
Employment be pleased to refer to
the reply given to Unstarred Question
No, 897 on the 21st January, 1963 and
state:

(a) whether the Singareni Collier-
ies Company have completed the
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work and furnished to Government a
certified account of the amount spent;

(b) if so, whether the balance of
the claimed amount has been paid to
them; and

(¢) whether the Government have
sutisfieq themselves for the proper
utilization of th¢ funds granted to the
Company?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Not yet.

(b) Does nol arise.

(c) Yes, in respect of the amount so
far paid.

East Pakistan-Assampm Border Demar-
cation

821. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether a team d&f survey offi-
cials of Assam and East Pakistan
jointly inspected the  Gare Hills—
Mymensingh and Goalpara—Rungpur
borders in January this year to see
the progress of border demarcation;

(b) if so, the result of the inspec-
tion; and

(c) when the work of border de-
marcatlion between Assam and East-
Pakistan is likely to be completed?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehrn): (a) Yes Sir; the Directors of
Land Records and Surveys of Assam
and East Pakistan jointly inspected
the fielq survey work in progress in
the Rangpur-Goalpara and the Garo
Hills-Mymensingh Secctors of the
Assam-East Pakistan border during
January 1983.

(b) The joint inspection was fruit-
ful in removing some difficulties and
misunderstandings between the two
Survey teams, which were delaying
work relating to the embedding of
minor T—shaped Pillarg in-between
pairs of Subsidiary Pillars,

() While the actua) duic of comple-
tion cannot be forecast, according to
the present programme, work is  ex-
pected to be completed by the end of
1965, circumstances remaining normal.

Transmitter from Australia

822. Shri D. C. Sharma: Will the
Minister of Information anq Broad-
casting be pleased to state:

(a) whether a proposal to secure
a 250 kilowatt transmitter from Aus-
tralia in order to step up the trans-
mission power of All-India Radio’s
externa) broadcasts towards the East
Asian region is under consideration;
and

(b} if so, al what stage the matter
stands at present?

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri Sham Nath); (a) No, Sir.

(by Dopg not arise.

Atomic Power Plant at Tarapore

[ 8hri D. C. Sharma:
BEs  Dr. L. M. Singhvi:

Wil]l the Prime Minister be pleased
to state:

({a) whether arrangements to set up
a nuclear power station at Tarapore,
Maharashtra, in collaboration  with
National General Electsic Company
of America have been finalised; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of
Atomlec Energy (Shri Jawaharial
Nehru): (a) Not yet

(b) Does not arise.
Chinese claim on Bara-Hotl
824, Shri Rameshwar Tantia: Will

the Prime Minister be pleased to
gtate:
(a) the Chinese reaction to the

Indian note of the 17th January, 1968
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concerning the Chinese claimg over
Bara-Hol in the central sector of the
Sinco-Indian border; and

(b) the extent of area {0 which
Chin. has laid its clamng in this sec-
tor?

The Prime Minjster and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (1) No reply has been re-
ceived so far from the Chinese Gov-
ernment to the Indian Govermment's
note of 17th January, 1963 regarding
Bara Hoti,

(b) Bara Hoti is a sma'l pasture
ground of 1} square milcg covering
two miles in lengith and three quarter
mile in  breadth. However, the
Chinese Government’s claims in  re-
gard to Bara Holi have varied {from
time to time. In 1958, they had claim-
ed that Bara Hoti covered an area of
150 sguare kilometres. Later, at the
Officials’ Talkhs jn 1960, the Chinese
Government expanded their claimg to
300 square miles.

Unemployed Technical ang non-Tech-
nica] Persomne]

825. Shri Rameshwar Tantia: Will
the Minister of Labour and Employ-
ment be pleased to state the  total
number of unemployed technical and
non-technica]l personnel ag registered
wilth the Emplayment Exchanges at
the end of 19627

The Depuly Minister in the Ministry
of Labour and Employment (Shri R,
K. Malaviva):
40,932
21,28,598

Terchnical

Nun-technical

Total 23,79,530

Miiilary Pensionerg
826. Shri Ilem Raj; Will the Minis-
wr of Defence be pleased to stale:

military pen-
increment

(a) the number of
#ioners whege iemporary
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was enhanced from April 1958, and
who have been paid upto the end of
January, 1963; and

(b) the number of such pecnsioners
who still await payment?

The Minister of Defence (Shri Y. B
Chavan): (a) As on the 3lst Jonuary
1963, for which mformation ig avail.
able, the Controller of Defence Ac-
counts (Pensions), Allahabad, had
sanclioned the enhancement of  tem-
porary inerease in pensiong in 1,88,223
individual cases of variousg categoric:s
According to the information avail-
able, the Pension Disbursing officers
had made payments to 1,67,499 pen-

sionerg upto the end of December
1982,
(b) The number of pensioners

awaiting payment of temporary in-
creases at the enhanced rales is not
readily available. The information
will be laid on the Table of the House
when it is reecived.

Cantt. School ay Yol Khas

827. Shri Hem Raj: Will the Minister
of Defence be pleased to refer to the
reply given to Unstarred Question
No. 2844 on the 8th June, 1962 and
state:

(a) whether the proposal of the
Cantonmunt Board, Yol Khas  for
handing over the Cantonment Board
School, Yol Khag to the Punjab Gov-
ernment has been examined; and

(b) whelher any decision hag heen
taken cn it and if so, what?

The Minisier of Deferce (Shri ¥. B
Chavan): (a) and (L), The matter has
been considered by the Government
angd in accordance with  the exisling
poiicy. it has been deeided tha® the
presont arrangemenis in regard to 1he
Cantonment Board &choo! at Yol Khas
should continuw.

507 Army Base Workshop

828. Shrimati Renu Chakravarily:
Will the Minister of Desfence be
pleased tg refer to the reply given to
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Unstarred Question No. 295 on the
12th Navr_-mh'z:r._ 1962 and slaice:

(a) whether the individua] cases of
fixation of pay of re-cmployed pen-
sioners and non-pensioners in revised
scaleg of pay at 507 Army Base Work-
shop, Kankinarrah has been finalised;
and

(b) if not, how long it will take?

The Minister of Defence (Shri Y. B.
Chavan): (a) The fixulion of pay has
been finalised in 71 cases out of the
‘W1 cases concerned.

(b) Details of service in respect of
the remaining 26 cascs are being veri-
fied by the administrative and audit
authorities coneerned. As seon as the
required formalities have been com-
pleted these cases will also be finalised,

Cossipur Guon and Shell Factory,
Dum Dum

829. Shrimati Renu Chakravartty:
Will th, Minister of Defence be pleas-
ed to refor to the reply given to Un-
starred Question No, 552 on the 19th
November, 1962 and state:

{a) whether the plans for construe-
tion of type 1 and II quarterg in Dum
Dum Estate of Cossipur Gun  and
Shell Factory, Dum Dum have been
examined; and

(b) when construction is likely to
start?

The Minister of Defence Productien
(Shri Raghuramaiah): (a) Yes, Sir.

(b)Y Towards the end of 1983

Annual Plan for Delhi

[ Shri Bhagwat Jha Asgad:
830.{ Shri Bhakt Darshan:
L Shri Maheswar Nalk:

Will the Minister of Planning be
pleased tou state:

(a) whether the propnsed Rs. 27
erore annual plan of Delhi for 1863-
64 is going to be reduced; and

{b) if so, to what extent?
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The Deputy Minister in the Ministry
of Labour and Employment  and
Planniag (Shri C, R. Pattabhi Raman):
(a) and (b). After discussions with
the representatives of the Delhi
Administration, the outlay agreed to
for the Annual Plan 1963-64 amounts
to Rs. 25.08 crores.

Employment situation in Kerala

831. Shri A. K. Gopalan: Will the
Minister of Labour and Fmployment
be pleased 1o state:

(a) whether thpe Centra] Government
received thee report of the Statistics
Department of  the Kerala Govern-
ment in respect of the employment
situation in Kerala;

(b) if so, the recommendationg given
in this report for the alleviation of the
problem of unemployment in  Kerala;
and

(¢) whether Governmeni prorose to
take any action on thig report?

The Depuly Minister in the Ministry

of Labour and Employment and
Planning (Shri C. R. Pattabhi
Raman): (a) Yes,

(b) The report does not contaim

any recommendation for the allevie-
tion of unemployment,

(c) It is for the Government of
Kerala to initiate action on the report.

Tibetan refugees in NEFA

g3z J Shri P. C. Borooah:
“ 1 Shri D. C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether inflow of Tibetan refu-
geeg intg NEFA continues;

(b) it so, the latest position as to
the total number of such refugees im
NEFA and how many of them have
been rehabilitated; and

(c) the steps taken to screen out
subversive elements from out of these

refugees”?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) A few Tibctan Refugecs
“still manage to enter India through
NEFA from time to time,

(b) There are at present approxi=-
matzly a total number of 3,000 Tibe-
tan Refugees in NEFA, almost all of
whom are in process of being rehabi-
litated on land seitlements or other
works. .

(c) All  the new
shoroughly screened.

arrivals are

Army Nursing Service

833  Shri Pottekkatt:
" 7 Shri A. V. Raghavan:

Will the Minister of Defence be
pleased to state:

(a) whether the commissiong in the
Army Nursing Service are confined
only to females;

(b} if sn, why they are given Lieu-
tenant rank at the time of appoint-
ment; and

(c) the reasons for denying  this
rank to male nurses even by way of
promotion?

The Minisier of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) A randiéatp for Crmmission in
the Milita:y Nursing Service has to be
in poss:-sion of a certificate which re-
quires 3 io 4 years” training in an
approved hospital. She must also be
registered under the Indian Nursing
Counci] Act a= o fully trained nurse in
the Medicil and Surgical nursing  of
men, women ang children and in mid-
wifery, Tre mieximum age limit for
entry into the Military Nursing  Ser-
vice ig 32 years. Candidotes  may,
therefore. have un-tn 10 years ex-
perience before jeining the Military
Nurzing Service. The rank of Lieu-
tenant has been prescribed at the time
of entrv to compensate for their
perioid of tranimg ond entry  at a
higher age.
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(c) The Military Nursing Service is
a women's crops for which men are
not considered suitable. Certain nur-
sing duties in the Army are perform-
ed by male Nursing Assistants who
are enrolled in the Army Medical
Corps as recruits and given training
while in service. These persons are
eligible for grant of Commissions in
the non-technical branch gf the Army
Medical Crops.

Asian Population Conference

834. Shri Raghunath Singh: Will the
Prime Minister be pleased top slate:

(a) whether the Asian Population
Conference due to be held by ECAFE
in Delhi hag been postponed indefini-
tely; and

(b) if s0, the causes thercof?

The Prime Minister and Minister of
External] Affairs and Minister of
Atomic Encrgy (Shri Jawaharial
Nehru): (a) and (b). No. The Con-
ference will be held in December 1963
as scheduled, It will, however, be
hrld at Banpalore insteed of New
Delhi.

Hostile Nagas

 Shri Rishang Keishing:
| Shrimati Savitri Nigam:
Shri Maheswar Naik:
835 Shri P. R. Chakraverti:
© 7] Shri Sidheshwar Prasad:
| Shri P. . Borooah:
| Shri N. R. Laskar:
L Shri Subodh IMansda:
Wil the Prime Minister be pleased
1o state:

(a) the number of civilians killed
and kidnapn-d in Nagolard by the
hostils Nagas since October, 1962; and

(b) ‘hg mrasures proposed ‘o be
taken by Government to curb  their
activities?

The Prime Minister and Minister of
External Affaifs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) During the period Octo-



4125 Written Answers PHALGUNA 25, 1884 (SAKA) Written Answers 4126

ber, 1962 to 15th February, 1963 the
mumber of civiliang killed and kid-
mapped by Naga hostiles are as fol-
Jows:
Killed se )
Kidnapped e 277
(b) More armed police had been
sent to Nagaland tp compensate for
the depletion of security forces at the
time of the Chinese aggression. Oper-
ationa) plang have been coordinated
by the G.0.C, Nagaland against the
hostiles. The Government of Naga-
land have also taken steps to rally the
people against the renewa] of viol-
ence and tg dea] strictly with any
alement which supports or condones

it.
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Ajrcrash near Hyderabad

838, Shri Raghunath Singh: Will the
Minister of Defence be pleasad to
state:

(a) whether it is a fact that an
IAF. Vampire crashed at Gavalla-
palli village in Medak District, 30
miles from Hyderabad on the morning
of 11th February, 1963; and

(b)y if so, the detailg thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b) In accordance wilh the rules, a
Court of Inquiry has been ordered to
investigate the accident. Full details
will be known when the proceedings
of the Court of Inquiry are finalised.

-
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Forest Wealth of Goa

840. Shrimati Maimoona Sultan: Will
the Prime Minister be pleased to
state:

(a) whether taere is any scheme for
the exploitation of (Goa's forest
wealth;

(b) if so. the drtajlg thereof: and

(¢) what are Government's deci-
Klons with regard to its implementa-
tion?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c¢). A proposal scheme
for the development of foreste has
been drawn up at an estimated cx-
penditure of Rs. 44.41 lakhg during
the period 1962-66. The scheme en-
visages survey and demarcation of
forests, training of personnel, cons-
tructiom of buildings and forest roads
‘and plantatiqn c¢f Eucalyptus, Cashe-
wnut, teak and soft woods in  the
Union territory. The programme for
1963-64 hag been finalized, involving
an expenditure of approximately
Rs. 8.78 lakhs. The exploitation of
ever-green,  semi-green, non-teak,
moist, deriduous and other types of
‘forest wealth is estimated to yield
Rs. 25 lakhs during  the next three
years.

Emergency Commission

841 Shri N, R. Laskar: Will the
Minister of Defence be pleased to
state:

{(a) whether any employee or em-
‘pioyees under the State Government
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.
of Assam have applied {or Fmergency
Comrnission in the Army;

(b) if w0, how muany of them have
becen called for interview so far, and
the roesult thercof;

(¢} the number of Ex-N.C.C. cadels
who are serving under the Central
and State Governments at present;
and

td) whether Gbvernment have any
proposal under  consideration to
utilize their services at this time of
National Emergency?

The Minister of Defence (Sbrl
Y. B. Cliavan): (a) Yes Sir.

(b) According to the latest informa=-
tion available with Government 197
civil Government employees have
been recommenued by one of the pre-
liminary sclection cenireg in Assam
fur interviews by the Services Selec-
tionn Bourd. From the other centre in
Assam, separate fizures for civil Gov-
ernnien! employees arc not readily
available. It is not possible to say
how many of the civil Government
emplovees who  applied to the two
centres in Assam are employees of
the State Government.

(¢} This information is not readily
availab'e and to obtain it the labour
and time involved will not be com-

, mensurate with the results.

(d) Government have recently sanc-
tioned the creation of a cadre of
Under Officer Instructors and Ser-
grant Major Instructors in the N.C.C.
under which ex-N.C.C. cadets who
volunteer and are found suitable, will
be employed on a whole time basis, to
fill the deficiencies in the strength of
Regular Army Instructors in the
N.CC.

Pensions

842 Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that pen-
sioners above the age of sixty and
also pensioners’ widows above the age
of sixty who receive their pensions by
money orders are required to produce
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non-employment and widowhood
certificates respectively for taking pay-
ment of their pensions; and

(b) whether Government propose
to relax these conditions in the case
of those who have crossed the age of
sixty and are quite "infirm either to
seek re-employment or remarry?

The Minister of Defence (Shri X, B.
Chavan): (a) Yes. All pensioners,
irrespective of whether they are below
or above the age of sixty years or
whether they draw their pensions by
money order or otherwise, are requir=-
ed to furnish a derlaration of non-
employment or detalis of employment
before receiving payment of their
prnsions,

W.dows of comm ssioned oflicers are
not reguired to produce  certificates
but are required to sign on the
pension claim form a declaration of
widowhood and other particulars in
the presence of a prescribed authority,

Widows of personnel below officer
rank, however, are required to submit
a widowhood certificate signed by two
military pensioners or other persons
prescribed under the rules. But for
widows above the age of 40 years, the
declaration of continued widowhood is
not required to be supported by the
testimony of any other person.

(b) These declarations and certi-
ficvates are being made in forms which
ere now being revised.

International Law on Outer Space

843. Dr. L. M. Singhvi: Will the
Primz Mniister be pleased to state:

(a) whether any studigs have been
made on Governmentul or University
Jevel on the international law of outer
spuce; and

(b if so, the details thercof?

The Prime Minister and Minister of
‘Externai Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Preliminary
gtudies have been undertaken by
Govermment on international law for

3017 (Ai) LsSD-—3.

outer space. These, however, are not
conclusive as rapid technical advances
are taking place and it is not possible
to visualise all the legal problems
that are likely to arise. We have
participated in the debates on this
subject in the U.N, and are a Member
of the Legal Sub-Committee on the
Peaceful Uses of Outer Space which
was set up last year to study the legal
problems which may arise from the
exploration and uses of Outer Space.

Government are not aware of any
specialised studies on this problem
having been undertaken at the Uni-
versity level

Broadcasts from Radip Siations on
Defence Efforts

844. Shri Nambiar: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether it ig a fact that facilitieg
of Trichinopoly and Madras Radio
Stationg were availed for broadcasting
in Tamil by leaders of different politi-
ca] parties during November, Decem-
ber 1962 and January, 1963 for
furthering defence efforts;

(b) if so, the details thereof;

(c) whether Communist Jleaders,
AITUC leaders were denied the facili-
ties;

(d) if so, the reasons therefor; and

{e) whether leaders of eminence
like Jeevanandam and Manali Kanda-
samy approached Government regard-
ing the same?

The Deputy Minister in the Ministry
of Information and Breadcasting (Shri
Sham Nath): (a) and (b). When the
Emergeney was declared, Madras and
Trichinopoly  Stations, like  other
Stations of All India Radio, asked a
number of persons promin:nl in pub=-
lic life in various fields such as cduva-
tion, art and culture, industry and
politics to broadcast on the All India
Radio. The party affiliation of persons
prominent in  politics who were
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invited in this process by the Madras
and Tiruchi Stations are ag follows:—

Congress 47; DMXK. 6; PSP. 2;
Tamil Nationalist Party 2;
Tamil Arasu Kazhagam 4;
Muslim League 1; Swatantra
Party 1.

(c) Facilities were not provided to
political parties as such

(d) Does not arise.
(e) No, Sir.

Indian Police Personnel Kidnapped by
Pakistanis

(Shri Kolla Venkalah:
845. { Shri Bishanchander Seth:
| Shri Yashpal Singh:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No, 920 on the 21st
January, 1963 regarding the Indian
Police personnel and other persons
arrested by the Pakistan Rangers im
January thig year and state whether
the arrested persons have since been
released?

The Prime Minister and Minister of
External Affairs and Minister of
Atomie Energy (Shri Jawaharlal
Nehru): All the arrested persons
were releasel and returned to Indis
on the 15th February, 1963,
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Indiang with Peking Radio

848 Shri Harl Vishnu Kamath: Will
the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Question
No. 921 on the 2lst January, 1963 and
state:

(a) in what capacity Shri Sharma
and his wife are employed by the
Chiness Government; and
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[4.)) t:hei.r antecedents?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) and (b).
In the present state of our relation-
ship with the Chinese Government, it
has not been possible for our Embassy
in Peking to get the required infor-
mation.

Border Roads Development Board

849 Shri Harl Vishno Kamath: Will
the Minister of Defence be pleased to
state:

(a) whether the Border Roads
Development Board formerly included
a Vice-Chairman;

(b) if so, who wag the incumbent
of that post;

(c) whether the post has besn
abolished; and

(d) if so, since when and the rea-
sons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Border Roads
Development Board formerly included.
a Deputy Chairman.

(b) Shri V. K. Krishna Menon,
former Defence Minister, was the
Deputy Chairman.

(c) to (e), The constitution of the
Board was amended on 12th December
1962 and the amended conbtitution of
the Board does not provide for a
Deputy Chairman. It is a more con-
venient and flexible arrangement, to
provide for the nomination of 2 mem-
ber of the Board by the Chairman
(Prime Minisier) to attend to specified
matters under his supervision instead
of providing for a separate Deputy
Chairman. The Rules of Business of
the Board have been amended

accordingly. .

Labour Management Relations in Coal
Mining Industry

Shrimati Maimoona Sultan:
a5e. Shri P, R. Chakraverti:
LShrimati Jamuna Devi:

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether the Indian National
Mine Workers Federation has sug=-
gested a six-point programme for
harmonious labour management rela-
tiong in the coal mining industry in
India; and

(b) if so, what is Government's
decision in respect of this scheme?

The Deputy Minister of Labour and
Employment (Shri R. K. Malviya):
(a) Six suggestions for improving
labour managemert relations in coal
mines have been made by the Indian
National, Mine Workers' Federation
in its annual report for 1962.

possible necessary

(b) Wherever
suggestions has

action on these
already been taken
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Radio Sets in Punjab

852, Shri Daljit Singh: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) the Central target fixed for
providing radio sets in the rural areas

in Punjab during the Third Five Year
Plan; and

(b) the number of sets already
given to the State?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) The target
for providing radio sets in the rural
areas in Punjab during the Third Five
Year Plan is 3.000, A propoasal to
increase the target so as to cover all
panchayats is under cons'deralion.

(b) B385 community listrning sets
hav: been supplied to the State Gov-
ernment under the subsidy scheme
upto the end of 1961-62.

Naval Training Centreg

853. Shri Jena: Will the Minister of
Defence be pleased to state:

(a) whether Government propose to
open any more naval training centres
in the country for training our Nawval
forces; and

(b) it so, whether the question of
‘Chilka Lake, in Orissa has been takem
into consideration for a Naval train-
ing centre?

The Minister of Defence (Shri
Y. B. Chavan): (a) There is no such
proposal at present.

(b) Does not arise,

Srinagar-Leh Road

854, Shri P. C. Borooah: Will the
Min‘ster of Defence be pleased to
stato:

(a) whether some special equipment
is  b2nr  acquired to keep the
Srinagar-Leh road clear for traflic in
all the scasons of the year;

(b) if so, at what cost and from
where; and

(c) the details of the equipment to
be acquired?

MARCH 16, 1963
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The Minister of Defence (Shri Y. B.
Chavan): (a) The feasibility of keep-
ing Srinagar-Leh road open for traffic
throughout the year is under exami-
nation, No orders for special equip-

ment for this purpose have been
placed.

(b) and (c). Do not arise.

Boundary Pillar removed by
Pakistanis

Shri P. R, Patel:

Dr. L. M. Singhvi:
| Shri Brrwa Kolah:
LShri Suboedh Hansda:

855.

Will the Prim> Minister be pleased
to stale:

(z) whether the Ea~t  Dalki:ztani
Tifles remsevad 2 boundry Piller  at
ihe trijunction of East Pukistan,
Tripura and Assam recently;

(b) if so, the details thercof; and

(e) action taken by Government?

The Prime Minister and Minister of
External Affairs and  Minister of

Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes Sir.

(b) On the 15th January, 196} at
about noon, ten of the East Pakistan

 Rifles personnel in civilian clothes

visited Bhagabantilla, at a trijunction
of East Pakistan, Tripura and Assam,
and removed a GT Pillar which they
took to their camp at Taidong.

(c) Strong protests have been lod-
ged by the Tripura Administration
with the East Pakistan authorit'es both
at the State Government and the Dis-
trict Officers’ level. In these protests,
immediate restitution of the Pillar 1o
its original position under joint super-
vision of rcpresentat’ves from both
the countries has been demanded.

Durea Cotton Miils, Kadi (Gujarat)

g,6. Shri P. R. Patel: will the
Mini tor of Labour and Employ-
mexnl ho pleazed to state:

(a) whether the Durga Cotton Mills
Ltd, Kadi (Gujarat) is closed;
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(b) how many labourers have be-
comie unemployed;

(c) reasons for the closing of the
mills; and

(d) whether the mills have paid all
ducs to the workers to this date?

The Deputy Minister in the Minis-
try of Labour and Employm:nt (Shri
R. K. Malviya): (a) The matier
falls in the State Sphere. It i: re-
portog that there has been a strike in
the Mill since 5-2-1963.

(by About 1300 worlers are affect-
ed.

(¢) and (d). The girike is reported
to be due to non-payment of dear-
ness allowance to certain workers.

Extradition Treaty with U.SSR.

857. Dr. L. M. Singhvi: Will the
Prime Minister be pleased to state:

(a) whether India is bound by any
obligations by treaty or otherwise to
Soviet Union for purpose of extradi-
tion; and

(b) if not, what impelling reasons
led Government to refer the allega-
tions of theft against the Russian
sailor for magisterial inguiry?

The Prime Minister and Minister of
External Affairs and Miaister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). There is n3
subsisting Extradition Treaty between
the Government of India and the
Government of the USSR. How-
ever, the Extradition Act, 1962 em-
powers the Central Government to
extradite fugitive criminals to noti-
fled Foreign States requesting such
extradition althougch they are not
Treaty States within the meaning of
the said Act. USSR. is one of the
notied States and accordingly on re-
quisition from the Embassy of the
USSR. in India for surrender of
the Russian sailor, the Central Gov-
ernment thouzht it fit to refer the
casc to a Magistrate for inquiry,
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Roads in NEF.A.

859. Bhri P. C. Borosah: Will ihe
Minister of Defence be pleased 1o
state:

(a) the total length of the road
constructeq by the Tusker Organisa-
tion in the NEFA border region and
the cost thereof; and

(b) how the cost per mile of road
Border Roads Organisation and
sation compares with the cost per
mile incurred by the Central Publie
Works Department and the Assam
State Public Works Department un-
der similar conditions? ’

The Minister of Defence (Shrl
Y. B. Chavan): (a) Up to 31-12-1962,
343 miles of unsurfaced roads (in-
cluding 46 miles of jeepable roads on
molorable gradient) hawve been made
in NEFA. In addition, 112 miles of



4139 Written Antwers
roads have been improved to carry
heavy vehicles. The total expendi-
ture committed up-to October 1962
is Rs. 149.00 lakhs.

(b) A direct comparison of cost per
mile of construction of roads made by
Border Roads Organisation and
P.W.D. (Centra] and State) in NEFA
is not feasible because (i) of differ-
ence in gpecifications, (ii) time allow-
ed for construction (iii) terrain and
(iv) distances from the developed
areas, The reasonableness of the
cost of construction of roads by
Border Roads Organisation in NEFA
is, however, being examined.

Supply of Military Trucks by Tatas

860. Shri E. Madhusudan Rao: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that about
4,000 trucks purchased or to be pur-
chased by the Ministry of Defence
from the Tatas are still lying with
them as they could not be inspected
8o far; and

(b) if so, the reasons therefor?

The Minister of Defence (Shri
¥. B. Chavan): (a) No Sir, but the
number so far delivered is less than
4000, An inspection cell has been
opened at Jamshedpur to inspect
vehicles supplied to the Army.
Inspection of the vehicless does
not take mere than the time
normally necessary for such in-
epections. All  vehicles ready for
drlivery have been taken delivery of
after in-pection except about 300
vehicles for which Tatas are building
the boies.

(b) Does not arise.
fagre § TF® TOA T FTCAA
cg?. t J7ar wer ;- w=r qfa-
o o g7 FaTy FY F w4 fw e

(%) wur 7z w7 § for fagre aTeme
¥ g H TH TR T AT @A
wrar qr IY ¥ qOE X 99 T

MARCH 16, 1963

Written Answers 4140

# & oy @ W W 99d UgET T
€ Wi W ST @ g

(&) afz g, o g9d g
feaat TX®A T & JhoET § AT
X §T W X FA faaar @«
T ;

() @ W FEowert (el
¥ [ U AT A €41 TL QA
AT G 51 fFTe s g
"

(%) & IF O R ¥ FAY7N
w1Fm W1 afz g, ar w7 ¥ ?

qfFAr qXw% A TerEw "W
(=Y T3aaa ) oo (F) ot 70

(g)y gg7 7Y w&ar 0

(1) oF 7 ovwr wFF SR
ST F 3 FT T G (T
g

(a) ofr =& 1 o feeat w
frator seofog s & § e
AT

Sea Hawk Jet Fighters

862, Shri Basumatari: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that three
Sea Hawk Jet Fighters have reached
India from UK. recently,

(b) if so, whether the delivery of
Sea Hawk is in relation to the pre-
sent emergency; and

(c) if so, the justification for the
small number thereof?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) ang (c). They are a part of the
aireraft ordereq for the Aircraft Car-
rier before the emergency.

-
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Greation of Cadre ef Under Officery

Shri Bishanchander Seth:
843. { Shri Yashpa] Singh:
| Bhrl Surendra Pal Singh:

Will the Minister of Defence be
pleased to state:

(2) whether it is a fact that Gov-
ernment are considering a proposal
%0 create a cadre of Under Officers,
Instructors and Sergeant Major Ins-
tructors to be employed in N.C.C. on
wholetime basis;

(b) if =0, the reasons for the same
along with their emoluments; and

(¢) how far it will help the defence
dmprovements?

The Minister of Defence (Shri
Y. B. Chavan): (a) Government have
decided to create a cadre of Under
Officers Instructors and Sergeant
Major Instructors to be employed in
the NCC on a wholetime basis.

(by Ag g result of the partial with-
drawa] of Regular Army Instructors
and the expansion of the NCC to
cover all able-bodied boy students in
colleges, the number of instructors,
required for the NCC wunits hasg in-
creased considerably. Ex-NCC under
officers and Sergeant Majors who

volunteer, and are founq suitable, are, *

therefore, being employed as NCC
Under Officers Instructors and Ser-
geant Major Instructors on whole-
time basis, to make up the deficienc-
ies.

Under Officers Instructor; will get
a consolidated pay of Rs 225 per
mensem and Sergeant Majar Instruc-
tors a consolidated pay of Rs. 173
per mensem.

(¢) The employment of these cadets
Under Officers and Sergeant Major
Instructors will relieve the strain on
the regular Army, who otherwise
would have to find all the Instructors
from their own resources. It will
also help In achieving the object of
imparting military training to .all

able-bodied boys 4n colleges and

univergities.
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Manufacture of Frizates

865 [ Shri P. K. Deo:
" Shri P. K. Ghosh;:

Will the Minister of Defence be
pleased to state:

(a) whether some Japaneze have
given a gquotation to Government for
the manufacture of Frigates for our

Navy;
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(b) what is the quotation and how
it compares with quotations from
elsewhere; and

(c) when the Frigates are going to
be manufactured and where?

The Minister of Defence Produe-
tinn in the Ministry of Defence (Shrl
Raghuramaiah): (a) Exploratory dis-
cussions have beepn helq with some
Japanese firms. No definite quotation
as such was asked for nor received.

(b) and (c). Do not arise.
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Payment of Wages in Shape of Foed

267 J Shr! Subodh Hansda:
" Shri 8. C. Samanta:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that &
number of pilot schemes will be
slarted for payment of wages for
con:truction work to the workers in
the shape of food and money on a
fifty-fifty basis;

(b) if so, how many such schemes
will be started. and

(c) the projects in which such
schemes will be tried?

The Deputy Minister of Labour
and Employment and for FPlanning
(Shri C. R. Pattabhi Raman): (a) to
(c). Certain tentative proposals for
executing cchemeg relating to desilt-
*ng of irrigation tanks and contour-
buudine and field bunding on the
bzziz of payment of part of the wages
in the form of foodgrains to be
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eobtainod as assistance under the World
Yood Programme are under conside-
ration. Planning Commisgion do not
propose to start any other pilot pro-
jects for taking up construction
works wherein 50 per cent of the
wages will be paid in the form of
foodgrains.

Arrears of P.F. Contribution

868. Shri Dinen Bhattacharya: Will
the Minister of Labour and Employ-
ment be pleased fo state:

(a) the latest position regarding
arrcars of ewplovers' contribution to
the Provident Fund in textile and
engincering
Bengal; and

(b) the steps taken by Government
to ensure full contribution by em-
ployers to the Provident Fund in
these industries? !

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) The position as on
31-1-1963 was as follows:

Name of Industry
Amount of employery
share in arrears

(In rupees)
1. Textile 5,38,381
2. Engineering 2,14,900

(b) Legal action under the Em-
ployees’ Provident Funds Act, 1952
and the Employees' Provident Funds
fcheme has been initiated | against
114 out of 128 defaulting employers.
As regards the remaining 12 em-
rloyers, the State Government have
allowed them to liquidate the pro-
vident fund arrears in instalments.
Metallurgical

Laboratory, Ichapore

[ Swri Minen Bhattacharya:
1 Shri Subodh Haneda:

Will the Minister of D-~fence be
Eiraced to state:

{a) whethnr it is a fact that Gov-
ernnient  have decided to remova

{3

industries in West

frem Ichapors the Defn'nce Metallur-
gical Laboratory ‘to Hyderabad and
the Steel Forge Section to Kanpur;

(b) if so, the reasons therefor; and

(c) whether the West Bengal Gov-
errnient have made any representa-
tion in this connection?

The Minisier of Defence Production
in the DMinistry of Defence (Shri
Ragluramaiaxh):  (a) Yes, Sie. The
Dofence Metallurgical Re earch La-
boratory is being mowved to Hydera-
vad. The S'eel Furge is not being
moved to Kunpur,

(b) Taz present location of the
Defence Mcetailurgical Rescarch La-
beratory within the premises of Metal
and Steel Factory, Ichapore, affords
nr. scope for expansion. To cope
with the increased tempo of research
and development in the field of metal-
lurgy, it was decided to shift it from
Ichapore to a suitable place outside.
The Government, after careful consi-
deration of the possible alternative
sites, including Calcutta, took the
decicion to shift it to Hyderabad
where accommodation was availabls
for immediately shifting the labora-
tory. Land, power and water are:
also available.
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Republic Day Parade

r Shri Harish Chandra
273, J  Mathur:
| Sirimati Savitri Nigam:
| Shri M, L. Dwivedi:

Will the Minister of Defence be
pleased to state:

(a) whether Republic Day Parade
went of according to plan angd sche-
daie; and

(b) the improvement, if any, Gov-
ernment propose to introduce im
fuiure?

The Minister of Defence (Shri
Y B. Chavan): (a) Generally speak-
ing, the parade went off according to
pian ard gchedule. However, due to
istk of training, some of the civil
groups were unable to march in re-
gular lines and as a result there was
some disorganisation in the latter
Tart of the parade.

(b) The improvement will depend
vpon the pattern of the Republic Day
Parade. The pattern of the next
year's Parade has not yet been
decided. =

p—

12 hrs, A L L%

PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES, PROMISES
AND UNDERTAKINGS CGIVEN

The Minister of  Parliamentary
Affairs (Shri Satya Narayan Sinha): I
beg to 1ay on the Table the following
statements showing the action taken
by the Government on various assur-
ances, promises and undertakings
given by Ministers during the various
sessions shown against each:

(i) Supplementary Statement No.
IOI—Third Session, 1962-863

(Thirg Lok Sabha) [Placed in
Library, see No. LT-971/63].

(ii) Supplementary Statement No.
V.—Second Session, 1962
(Third Lok Sabha). [Placed
in the Library, see No. LT-
972/63].

(lii) Supp'ementary Statement No.
VIII—First Session, 1962.
(Third Lok'Sabha). [Placed
in Library, see No. LT-973/63]

(iv) Supplementary Statement No.
X —Fourteenth Session, 1961
(Second Lok Sabha). [Placed
in Library, see No. LT-974/
63].

CoaL Mines PrrREAD BaTH (AMEND-
MENT) RULES

The Deputy Minister in the Ministry
of Labour and Employment (Shri R,
K. Malviya): T beg to lay on the Table
s copy of the Coal Mines Pitheaq Bath
(Amendment) Rules, 1963, published
in Notification No. G.S.R. 197, dated
the 2nd February, 1963, under sub-sec-
tion (7) of section 59 of the Mines Act,
1952. [Placed in Library, see No. LT-
975/63].

12,02 hrs
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that in accordance with the
order of discussion and voting of de-
mands for grants for different Minis-
tries and Departments announced by
me on the 8th’ March 1963, Govern-
ment Business for the week commenc-
ing 18th March wi'l consist of discns-
gion and voting of demands for grants
in respect of the—

(1) External Affairs.
(2) Food and Agriculture.

(3) Information and Broadcasting.
(4) .lducatln., ’
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(5) 'Scientific Research and Cultu-
ral Affairs,

(6) Atomic Energy.
(7) Health, and

(8) Irrigation and Power,

Shri Hari Vishnu Eamath (Hoshan-
gabad): Mr. Speaker, Sir, I raised
this point last Satyrday. As regards
the reports on the working of the
various Ministries whose Demands for
Grants will come up for discussion in
this House, ay far as I can recollect,
the report on the working of the Ex-
ternal Affairs Ministry has been re-
ceived. It is very good that they are
up-to-date. They have sent the report.
But regarding the other Ministrics
whose Demands for Grants are coming
up next week, I do not remember to
have seen those reports—Education,
Scientific Research ang Cultural Af-
fairs, and perhaps Information and
Broadcasting also. Those reports have
not been received. Will you kindly
direct the Ministries to set a time=
limit? Will you kindly suggest a time-
limit? A time-limit should be fixed.
The reports should be received at least
five days before the Demands for
Grants are due to be taken up in the
House, just as the question list which
comes five or six days earlier. If pos-
sible, these reports should be received
a week before the Demands for’
Grants concerning the Ministry are
taken up, in any case, not less than
five days before the Demands come up.

Mr, Speaker: 1 have already told
them that the Ministries should try to
gend their reports and supply them
to the Members sufficiently in advance
g0 thal the Members can study them
ang come prepared for the discussion
that is to take place. Therefore, I
suppose the Ministries have taken
note of them.

Shri Satya Narayan Sinha; I have
written to all the Ministries concern-
ed tp see that the reports are sent at
least three days before the Demands
tor Grants are takem up this year.
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Shri Hari Vishnu Kamath: Five days
at Jeast.

Shri Satya Narayam Sinha: I said,
“this year.” I have said that the
reports must come at least three
days before the Demands are taken

up.

Shri Surendranath Dwivedy
(Kendrapara): The reports are to be
studied.

Mr. Speaker: That iy right. I also
think that though the House might
tolerate “three days” this time, at
least five days must bge there. The
Ministries should do that. Sp far,
only three reports have been supplied:
External Affairs, Food and Agricul-
ture and Information and Broadcast-
ing. But in the next week, the Minis-
tries of Education, Scientific Research
and Cultural Affairs, the Department
of Atomic Energy, the Ministry of
Health, the Ministry of Irrigation and
Power are also being taken up. So,
those Ministries might be asked to
send their reports as early as possible
so that the Members can get ready.

Shri Satya Narayan Sinha: I have
written to them, and I hope they will
do it.

Shri Hari Vishnu Kamath: You were
good enough to direct the Ministries
to take note of what you have said.
But mere taking note will not do.
They ‘must implement jt. Otherwise,
~hat is the use of taking note?

Mr. Speaker: T would request hon.
Members and Shri Kamath also not to
ask me to give a direction every day,
because that loses its force altogether
it he stands up every day.

Shri Hark Vishnu EKamath: It is a
reflection not on you but on the Gov-
ernment.

Mr. Speaker: If you only ask me
once and I make my observation, give
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a direction or make a request—what-

ever it may be—and then if it is aot

observed, he might take exception to it.

Every time if he asks me to give a

direction, it loses its weight.

Shri Hari Vishno Kamath: But if
they do not imp'ement it, what am I
to do? Whom shall we go to?

Mr, Speaker. I bhope that would be
done.

Shri Daji  (Indore): Sir, 1 have a
submission to mae I would prequest
you and through vou the Minister of
Parliamentary Affairs to taks note of
this. He has put a bunch of papers re-
garding action taken on the assurances.
You wil] recall, Sir, that ev.n during
the last session yon had directed th»
Ministry of Commeoree and industy —
there was a half-hour discussion also
on this—to give the treak-un of the
licences issued to the different groups
of industrialists. Twice we were assur-
ed on the floor of ihe House that it
will be given. It is more than 1§
yearg and still . . .

Mr, Bpeaker: He may kindly write
to me, 80 that I may look into it,

8hbri Daji; Yes.

oY weare fag (F<00) @ e
wgre, 77 OF faae  ag faiga s<a
¢ % 3 T F1 @R 77 g afa-
g fear & 1 = & w1 97 R grd
# g& o7 1 3 F gArfad A || AT
# ATAT AW FATAT FAT 9T | W 3
HIS & AT 76+ 3 T feom nar 1
QY TaT ¥ g A F1 #41 Ar 0 #iE
FAZLgW AT w7 A ifewe 310 § W
agt X arfaamded 3150 0

WEIW WEAT . WIATE IEq F1
_AET FoemA 37 AT S0 eanry
&1 frg a7 Sy r Tzaeadr A2
T GIAT g @ W1 a4 & 4mwA

MARCH 16, 1963 General Budget—Generail 4152
cussion

Dis

AT § 99 a9 4g W9 AR AT
ATIEY | 79 gTIE 7 HawT FC forar 71X
/T &TH E1 37 IT q99 IAR[ &I
W @ | HA AT 9w ¥ wer g R
f& o gred & ama :.1§ I w1 37
AT TACS FiAT AT | HF U T N-
g owEser o w0 Trns T oaTT 9%
EdrEz R ara T H 4 T @
1 TTAT T 9 F A 4T ¢

LY sswe @ ar Ay (fwe) ¢
OF fdZ7 i 07 45T [178T 97 1 "7y
FaT  qrfasmeed; oRAT & fHaReT
¥ oFr ¢ 45 fam faqri i gei 9%
ggq 31 99T Fi9. T TR aEg 9
et |migd | fagfr a9 | g 98 ?ar
Ty ¢ fw Shem 1 92§ 3% &g
9% foe amar €, @fee fg= &1 foqe?
o ae-faarg v & wmar & §w
forard & | o7 T4 97 3 gaqAT o4 fawar
It § & T T Ty 97 fae A #:¢
AN w= RO AT RIE E fE
AT @ w7 FY FEIE qar gwg o=
Imar F |

12.07 hrs.
GENERAL BUDGET—GENERAL
DISCUSSION—contd,

Mr. Speaker: The House will now
take up further discussion of the
General Budget. Shri U. M. Trivedi
may continue his speech. He  has
already taken 18 minutes.

Shri U. M. Trivedi (Mandsaur): 1
do not remember having taken 10
minutes,

Mr. Speaker: I am giving it from the
record.

Shri U. M. Trivedi: I have spoken
for 14 minutes, according to my cal-

[t
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culation, but 1 will not dispute what
you say. I will take just one minute
more, 1 had practically finished my
observations on this matter.

Yesterday I was on this point that
the leakage that is taking place in
our revenue must be plugged at all
levels. Although it is not meet and
proper to suggest very small items, yet
these small ilems generally go to
muke up big things. In our present
day position, it may be very meet and
proper for the Government to apply
its mind to this. Whenever it finds
that economy is necessary there is
avnidable waste, it should take some
action.

It is a noticeable fact that a large
amount of ducs is to be recovered by
us frem Pakistan.  Pakistan  always
has something against us one way or
other and unfortunately this wvery
large amount has remained outstand-
ing against Pakistan. We have not
raised our voice and all the money
that we are entitled to get from Pa=-
kistan is not recovered by us, with
the net result that we are being
taxed on account of a country which
is not on friendly terms with us.

1 will again say that there iz a lot
o! wasteful expenditure. Wherever I
g0, in the block development and com-
munity projects, in the name of social
welfare, jeeps are being provided to
al]l ang sundry and misuse of these
jeeps is going on to a very great ex-
tent. In my small State of Madhya
Pradesh alone, you can locate 200
jerps whirh are misused. You can
multiply that number by the number
of Stutes, in which the * same thing
i3 happening. This wasteful expendi-
ture must be stopped.

The annual reports printed by the
wvarious Ministries are ‘merely atler
of fact reparls prinied on ordinary
paper, whereas the reporis from these
cempanies to whom manevs have been
advanced by us or which have been
floated by Governmecnt money or
which are small corporate bodies run
by the Government have a nice get-

_may we know when the
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up. They are printed on beautiful
paper with good photographs of the
manager saheb and others. Why
should there be this wastage of money
by those people who are not able 1o
show a return of more than 093 per
cent on the total investment that is
made by them? This also must be
looked into. Wherever we are able
to block these expenses, we must do
it. I was giving some examples yes-
terday and I do not want to repeat
them.

Sir, I wil] mention one small point
and with that I will close my speech.
I was speaking about the super pro-

ts tax. I have found that the pro-
posed measure of super profils tax
suffers from a two-fold fallacy. The
firz! is that the measure assumes any
profity bevond 6 per cent as suner
profits. The recent experience is that
preference capital has been going a-
begging even at 9 per cent or more
than 9 per cent. How can we put a
ceiling at 6 per cent. A risk equity
capital] requires much higher yield
to be attractive. For the first four
or five years there is total denial of
dividend and the dividends on equity
capital are never cumulative. There
is the risk factor in addition. These
two considerations must add to the
Interest basis of the equity capital
Therefore, T suggest that unless some
measure is propounded by which for
another five or ten years to come those
new companies which will be floated
are exempted from the levy of super
profits tax, it wil] hit heavily al] those
small people who invest and capital
will become shy.

Mr. Speaker: Shri Tantia,

Shri P. K. Deo (Kalahandi): Sir,
Finance
Minister will reply?

Mr. Speaker: By about two o'clock.

Shri Rameshwar Tantla (Sikar):
Mr. Speaker, Sir, I join 'most of my
hen, friends to congratulate the hon,
Finance Minister for presenting a
bold budget which is necessary at the



4155 General

[Shri Rameshwar Tantia]

present moment to raise the potentia-
litieg of our defence.

Sir, the new taxes are tp the tune
of Rs. 275 crores which are divided
among various things like rise in ex-
cise duties, rise in  customs duties,
compulsory deposits, surcharge on
income-tax and super profits tax.

As regards the rise in excise duties,
I would request him-—as others also
have done—to consider the question of
effecting some reduction in the pro-
posed duty on kerosene oil. At the
most it will make a difference of Rs. 3
croreg or Rs. 4 croreg in the revenue
receipts, which you can get by im-
posing a duty on some luxury goods
or by imposing some more tax on the
rich or the princes. They can pay
that amount, and I am gure in  that
way you can get 3 or 4 crores of
rupees and a genera] appreciation from
the magses.

Coming to the question of compul-
sory deposits, I again request that
the lower income group, people get-
ting below Rs. 3000 and peasants who
pay Rs. 50 and below ag land revenue,
should be exempted. That will save
Government a big amount of clerical
job and the staff necessmry for that,
and that wil]l also give relief to the
poor section of our people.

I have nothjng to say against the
surcharge on  income-tax, because
when al] the people, whether poor or
rich, have tp pay something, why
should not those people who pay in-
come-tax be asked to pay something
more.

I alsp want to say something about
the super profits tax which has been
a controversial subject during this de-
bate.

An Hon. Member: It has never been.

Shrl Rameshwar Tantia: It hag been
opposed by some and it has also been
supported by some others. First of all
I want to say that this super profits
fax is not a tax on the rich people
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alone, it is a tax on the poor as well
The companies do not belong to the
Birlas, the Tatag or the Khataus, They
belong to lakhs and lakhs of share-
holders many of whom are retired
people, charitable trusts, widows and
others.

Shri D 8. Patll (Yeotmal): Are
shareholders small people?

Bhrl Rameshwar Tantia: There are
alsp small people who own ghares
worth Rs. 100 or Rs. 500. ] do not
know why those people should be
penalised to such an extent that they
have to pay 50 per cent or 75 per
cent prior to receipt of their dividends,
Sir, there are only two ways of get-
ting tax from the corporate sector:
either increase the corporation tax or
get super profits tax. I am also not in
favour of increasing the corporation
tax because it will affect those indus-
tries which are struggling, and are
making very small profits.

1 support the Super Profits Tax but
not in the way in which you have put
it. You want Rs. 25 crores but I am
sure that it will bring much more
than Rs. 23 crores. Yesterday, the
hon, Deputy Minister of Finance said
that they estimate the Budget with
a margin between 4 and 5 per cent
here and there. But I can say that
this estimate iy 200 or 300 per cent
under-estimate. Day before yesterday
Shri Indrajit Gupta at least said one
reasonable thing when he said that
this Super Profits Tax wil] bring
Rs. 100 crores. Other estimates are
that it will bring between Rs. €3
crores and Rs. 753 crores.

On page 39 of the Statistical Pocket
Book produced by the Government of
India, it is said that the capital of
private companies is to the tune of
Rs. 1201 crores. If we take their re-
serves as Rs. 500 crores, it comes 1o
Rs. 1700 crores. I¢ we reduce Rs, 400
crores for those companies which are
not making profits or are making 0
small.profits that they do not come
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within the purview of the Super Pro-
fits Tax, then we are Jeft with Rs. 1300
crores with profits of about Rs. 380
erores on which at present the tax
is Rs. 190 crores. Your realisation of
Buper Profits Tax on the balance of
Rs, 190 crores wil]l be Rs. 65 crores.
I have not taken into account all those
trading and rmanaging agency firms
whose paid-up capital is Rs. 1 lakh
and who make Rs. 3 lakhs to Rs. §
lakhs or more. [ do not argue for
them. You may tax them as much as
you like, But I argue for those peo-
ple who have invested their small sav-
ings in company shares, Why should
they suffer?

The present rate for preference
shares is 9-3 or 93 per cent. Who is
going to buy equity shares, when on
preference shares ons gets a fixed
dividend of 95 per cent. when in
ordinary shares at 6 per cent there is
a risk of losses also? Some hon, Mem-
ber said yesterday that it will not
retard the growth of production. I
do not think that it will not retard the
growth. I want to ask whether there
is the same enthusiasm for buying
mew shares today in the market it
wag six months before,

Soms quotations were given regard-
ing high profits after paying super
profits tax. Regarding that I will say
that it we take the present price of,
those shares, it gives only 5 per cent
to the shareholders. The 28 per cent
profit is al] right, but the reserves
were not counted. A shareholder who
had got those shares did not buy
them when the Century Mills started
about 60 years ago. He might have
bought them two or three years back.
We have to take their income which
will be 5 or € per cent.

In these circumstances I plead that
he will again give thought to it and
sep as to what can be done reasonably,
He may take Rs. 25 crores or Rs. 30
ecrores. A company will not collavse
because of that. But I think he would
not do such things due to which the
industry will suffer very much. There
is no loag on account of these Rs. 25
ecrores or Rs, 30 crores. But whcy. it
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is Rs. 76 crores or Rs. 90 crores, they
cannot bear it. When he took charge
ot the Finance Ministry five years ago,
there was general relief among the
people, among the poor, the rich and
the industry. They thought that as
he was a very reasonable person, he
will not do such things that will put
such a burden on anybody which is
unbearable. But every year you are
increasing the taxes; you do not re-
duce them. Still, they bear them and
bear them happily. They pay them.
But this time there is something
wrong in the calculation of the Super
Profits Tax. If you think again as
to what is wrong with it and it you
calculate, I think, you wil] see that the
percentage which js allowed for pre-
ference shares, namely, 95, should be
allowed for the ordinary shareholders
also.

Shri Tyagi (Dehra Dun): When does
the hon. Minister reply to the debate?

Mr. Speaker: At about 2 o'clock

Shri Sezhiyan (Perambalur): Mr.
Speaker, Sir, the Budget has been
prepared with special reference to the
defence of the country. Probably for:
the first time we have come tp know
what it means to be in war and what
it costs to defend our independence
and democracy from a ruthless ag-
gressor. Thera can be no two opiniong
on this score that the country should
be defended effectively and at the
same time should be developed eco-
nomically and industrially. We have
to prepare ourselves. We have to
make ourselves strong against the
aggressor and also against any possi-
ble future aggression from whatever
quarter it might come.

In preparing the Budget which is to
prepare the country for defence and
development the hon. Finance Minis-
ter has succecded admirablv as far
as the arithmetic of the Budget goes.
So much is the additional requirn-
ment and so much is the additional
resources that are to be rais~d.
We have to see whether the addi-
tional burden of taxation has been
assessed correctly and distributed



4159 ‘General

[Shri Sezhiyan].

wisely and whether the taxable capa-
city and the saving capacity of diffe-
rent sections of the people have been
ascertained in a correct way.

Coming to the super profits tax,
first 1 support the basig and the form
in which it has come. It has to apply
to income where, after deductions, it
is above 6 per cent of the total capi-
tal. It is estimated to yield about
Rs. 25 crores in the Budget estimate.
This seems to be a gross under-esti-
mate. The hon. Member who spoke
before me today also told us that it
will vie'd Rs 65 crores. I do not know
why this deliberate under-estimate
has bern made in the budget.  Now,
there is a big pressure from  big
business azainst th's sunor profits tax.
I 49 not know whrther this under-
est'mate haz bren del’beorately made
to give scupe for a probable change
in the level from 6 per cent to 8 per
cent. Otherwise, they may have esti-
mated it at Rs, 55 or 60 crores. What-
ever it is, we would insist that the
super profits tax as it is in this form
should be applied and the assessment
should be made on a correct basis,
and the loopholes that are now found
in income-tax assessment should not
be allowed to invade this fleld also.
Some time ago, the Public Accounts
Committee also reported of many
cases of under-assessment of income-
tax. The same thing should not
haop~n here, * Of the heavy burden of
taxation, a major portion hag been
allowed to fall on the middle classes
and the poorer sections, especially the
additional levies on kerosene, soap,
printing and writing paper, tea, coffee,
tobacen, and revised rates for post
cards and postal articles. These addi-
tional levies are sure to hurt the
common people. It is idle to talk that
th-=s inereaszes will affeet only to a
gmall norcentnae of tha prices of arti-
cles,  For evam=ale, it is stated that
the nrices will inerease only by about
34 nP. in the case of soap per
bar and it will be 1} nP. in
the case of cloth per square
metre. Though the tax may be
13§ P, so the merchant, if he is
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honest, will make it 2 nP, If you go
to a village, the increase may be 5 nP.
or 10 nP,, rounded up to the neares
amount. Also, the increased cost of
living, increased cost of materials and
the cost of other articles are bound to
push the prices of various articles up
in the market.

Yesterday, the hon. Dzputy Minister
gave an assurance that prices will not
be allowed to rise, Wh'le we welcome
these assurances, we would like to
know what concrete steps are being
taken, whether the Gevesnm nt pro-
pose to take over control of produc-
tion, whether they will {1ke  over
distribution of the essential enmmo-
dities, whether they will open fair
price shops and a'l these  things.
Pinus wishes and brave assurances
will not do miracle in this case.
Unless we have gnt concrete steps
and concrete machin~=v, tn Aeoal with
these, in no time prices will go up
spiralling and at a later stace it may
be very difficult to control these in-
flationary tendencies in prices.

Coming to the compulsory savings
scheme, the other day, an hon
Member mentioned it as a scheme of
compulsory starvation. 1 am afraid,
this scheme has been drawn up with-

out assessing the saving cavacity of

the different sections of the people.
In a study undertaken by the National
Council of Applied Econom’c Research
in 1980 of wrhan inrome and savings,
thev have found that there is a wvast
d'fference in the savings in inrome
between the lower pgroups and the
uvper grouns. Swppnse we take the
disnosahle annual income of househnlds
under Bs 2000 the avoracsr net saving
per househnld bhas be-n found to be
minng 125, That is, thev are not
savine, Thev P‘thrr trke loans or de=-
save their past savinegs tn maintain
themsnlyns, Tn  housrhnlds with
Re 1000 1 10999 the averar~ saving
has heen minus 83, Again, they have
tn take lnans and they are in indeb=
trAness  In the groun Rs. 2000 to
2999 the saving has h~~n minus 24.
Only in the groups 3000 and above,
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we find some saving. In 3000 to 3999,
there is a saving of Rs, 15 per annum.
If we go to the group 10,000 to 14999,
the saving has been put at Rs. 3018
per annum; 15000 to 24,999, Rs. 6227
and Rs, 25,000 and over, a substan-
tial saving of Rs 18,017. This table
would clearly show that the lower
income groups are unable to save If
you take the ratio of savings to in-
come, you will find that the
group ‘Under Rs. 1000’ is unable to
save; and they incur debts, and the
ratio of the dissaving or debts to
income is 20.8. The group having an
income between Rs. 1000 and Rs. 1999
also incurs debts, and the ratio of
debt to saving is 6, The group of
people having an income between
Rs. 2000 and Rs. 2999 also incur debts,
and the ratio is only 1 per cent in
their case. From the group having
incomes of the order of Rs. 3000 and
above, there is a gradual increase in
the ratio, and the increase is by leaps
and bounds. If you take the group
having income between Rs, 10,000 and
Rs, 14,999, the ratio of saving to
income is about 24.6. In the case of
the group having income between
Rs. 15000 and Rs. 24999, the ratio is
about 33, and for the group having
income Rs, 25000 and over the ratio
is 445,

This clearly shows that the saving
is more heavilv concentrated in the
higher income groups. Therefore, ins-
tead of asking the low income groups
to save compulsorily, the Finance
Minister should have asked the higher
income proups having an income
above lws. 10,000 or s, 15000 and
above onlv per annum to save com-
pulsorily, There would have been
some meaning in asking.them to save.
So far as the lower income groups
are concerned, they have nothing but
their indebtednecss 1o offer, and they
are not able to save under the present
conditions. These figures were com-
piled in 1960, but I think that the
condition now would be much worse,
and these people would have been
plunged into greater indebtedness.

It is also pertinent to note here
that the Compulsory Deposit Scheme
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Bill is applicable only to the classes
having income between Rs. 1500 and
Rs. 3600, Though it is called a com-
pulsory savings scheme, it doeg not
apply to the groups who are liable for
income-tax. That means that only
the groups having income between
Rs. 1500 and Rs. 3600 are compulsorily
asked to save, while the other groups
are not touched, and we are leaving
them to their own pleasure,

Also, it is found from the report of
the National Council of Applied
Economic Research survey that-the top
one and a half per cent of the house-
holds with an income of Rs. 10000 or
more accounted for 166 per cent of
the net urban savings, while the top
4 per cent of the households accounted
for ag much as 200 per cent of the net
aggregate urban savings, If the total
net aggregate urban savings had been
Rs. 500 crores per annum, it means
that the top 4 per cent alone saves
about Rs. 1000 crores, which is offset
by the Rs. 500 crores dissaving of the
other groups. Therefore, there is a
heavier concentration of saving
among the higher income groups
which we should take into account
while imposing the scheme of com-
pulsory savings. Therefore, I would
suggest that the compulsory savings
scheme should be applicable only to
the highsr income brackets than for
the lower ones as has been contempla-
ted in the present Bill

Further, T would suggest that just
az we have got a capital control
scheme, likewise we should have a
salary control scheme also. For all
appointments over Rs. 5000 per
mensem the establishment, whether in
the private or the public sector, should
take the permission of Government
before making such appointments. In
some cases, it may be necessary te
pay more than Rs 5000, but in all
those cases, they have to make a
relevant case to Government and
take their permission before making
such appointments. Also, salary in-
crements for salaries over Rs. 2000 p.m.
may better be put in the compulsory
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savings; at least 50 per cent of the
incremenhbshould be put in the
eompulsory savings which are to be
paid five years later,

We are asking the poor people to
pay the taxes willingly, we are asking
the clerks, the tcachers and the agri-
culturists to make ccmpulsory savings.
While Government and the Ministers
are preaching the virtues of saving, is
it not better that they presuppose
this preaching by their own practice?
Are Government prepared to save
something? Have the Ministers and
the Ministries made any honest attempt
%o curtail their expenses?

The sense of urgency which is mo
important in times of emergency is
lost sight of now. Though the leaders
speak and the newspapers put in
small boxeg the “Do's and Don't's” in
times of emergency, what happens is
that the farmer in the field, and the
worker in the factory and the clerk
in the office has not been made to feel
that there is an emergency and that
they have got a task to fulfil. They
do not feel that if they do an extra
bit of hard work they will be doing
something to drive the Chinese out
of India because they do not see the
same sense of urgency in the Govern-
ment administration itself which
continues to be in the old rut of
pompousness and lethargy, The ad-
ministrations, the officials and the
Ministers, the executives of big pro-
jects and the authorities in the various
public undertakings should now seek
to improve the efficiency, curtail the
expenses and also to make the
necessary economy within their spheres.
Nobody can say that there is no scope
for improvement in the ‘economy of
the goyernmental administration, No
less a person than Mr, V., T. Krish-
namachari, the father of planning m
India, speaking in a seminar on Plann-
ing in August, 1959 said: ,

“If there is a close supervision,
the saving in costs would be 18
per cent . Take our big “rri-
gation projects. Administrative
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efficiency alone can make a diffe-
rence of 15 per cent in costs, tha#
i3, in the total costs of the pro-
jects”,

If we take the Third Plan outlay—the
origina] estimate—of Rs. 6500 crores,
then 15 ver cent saving would mean a
saving of Rs. 1125 crores which is not a
small amount. For 1963-64, the Plan
outlay ig Rs. 1226 crores and if we
make some honest efforts to save some=
thing, at least at the rate of 10 per
cent. we wil] be able to save about Rs.
120 crores which ill go a long way not
to tax the poor people, not to tax the
kerosene, not to make the homes and
huts of the villagerg dark, not tp put a
premium on the education of young
children, not to make the books and
paper costlier than what it is. We
can bring more light to the homds
and minds of the poorer sections of
the population. We can give more
comforts to soldiers. We can bring
more happiness in the country if we
are able {o make more economy in the
governmental expenditure.

One word more about defence. The
preparation of defence is not going
to be a temporary affair. As long as
the threat of war is there, as long as
the aggression is there, we have to
take a heavy burden of defence. Un-
less we take a long range view, assess
the taxable capacity and gaving capa-
city of the reople and distribute the
burden s> that it becomes bearable for
all sections of the population, unless
we do this now, we may entangle the
ecountry and the people in a serious
economic crisis and inevitable catast-
rophe of a big nature. To sclve =a
problem befe it becomes a crisis, to
avert a crisis before it becomes a
catastrophe should be the wise policy
of a welfare State.

Shri Liladhar Kotoki (Nowgong):
Mr. Speaker, Sir, we find that the
Finance Minister has presented a very
bold budget. He has only done the
duty that has been cast on him by
this House and the nation ag a whole.
On 14th November, 1962, we in this
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Mouse and on 26th January, the entirg
aation took a solenn pledge ar. the
emsense of thig golemn pledge wag to
harmonise all our resources towarda
the organisation of an all-out effort
%o meet this grave national emergency.
Therefore, if we have to augment our
defence effort we must go in for in-
ereased resources. Thig iz what the
Finance Minister has tried tg do in his
budget. There is an’increase of about
Rs. 610 croreg over the current year’s
budget and if we look into these fiures,
we find that of this increased amount,
Rs. 491 crores go to the defence head.
It has been mgre thap once announced
in this House and outside that defence
and development must go together—
they are inter-linked and inseparable.
Now, taking both defence and develop-
ment, the overall budgetary gap comes
to Rs. 455 crores and this entire gap
ig covered by the increase of Rs. 491
erores in our defence budget. So, to
somplain that this is an unrealistic
budget does not seem to hold water.
It ig true that the budget proposals
which the Finance Minister has
brought forward cast a very heavy
burden on all sections of the popula-
fion—and this is as it has to be.
Therefore, I would congratulate the
Finance Minister for showing his
boldness in discharging the heavy duty
that we in the country as a whole
have cast upon him.

However, keeping on to this broad
approach, there are certain points in
the budget proposals which, I feel,
deserve some consideration by the
Finance Minister. If he considers
those points, I am quite sure that his
expectation of the overall result will

_mot be anyway grately affected.
Firstly, I would submit to him whe-
ther he should not withdraw the duty
that he has proposed to impose on in-

- ferior kerosene and also to reduce the
duty on superior kerosene. I submit
this because we will find, out of the
fotal taxation that is proposed, of
about Rs. 275 crores, Rs. 205 crores
eame under the indirect taxes of which
about Rs. 175 crores fall on the consu-
mer goods and hence the incidence of
this heavy taxation, as a whole, falls

Discussion
on the poorer sectiong of the popula-
tion. The kerosene is a commodity
which ig mostly used by th& poorer
sectiong and more particularly in the
rural areas.

Secondly, I would also appeal to
him to exempt uneconomic holdings
from the operation of the comulsory
savings scheme angd that applics in the
case of below subsistence low income
group. We have other small savings
schemes also towards which the people
contribute, If we accelerate our drive
for those voluntary savings schemes,
then we can expect the amount which
the Finance Minister thinks he will be
getting by the imposition of the com-
pulsory savings scheme. If he does
80, then he will take away the pinch
that this compulsion is likely to give
on the poorer sections of the popula-
tion and the poor farmers. In this
connection, I would suggest to him that
if he cannot take away the compulsion
part of it, he should better take to
compulsory jnsurance rather than
compulsory saving. That will give
am additional incentive to the poor
people; that would cover, in addition
to savings the risk element. I think
that will be a better proposition than
the one that he has proposed so far as
the poorer sections and poor farmers
are concerned.

Then, I plead with him that the
small and medium industries, with
small capital and meagre reserves,
should be exempted from the opera-
tion of the super profits tax. So, also
the nascent industries. Thev should
be given a tax holiday as has been
suggested by various Members in this
House.

Yesterday, the Deputvy Finance
Minister, Shri Bhagat, spoke about
the price line. I would still plead
with the Finance Minister to keep =
elose watch over the cumulative effect
of all these multiple taxes. The prices
are sure to rise on consumer goods.
But let it not be a price bevond a rea-
sonable limit. The fear i3, and our
past experience shows, that the prices
might go much beyond what is reason-

.
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[Shri Liladhar Kotoki]

able. I would request him to keep a
very strict vigilance on it.

About development, I am constra-
ined to point out the performance of
our agricultural production is not
quite satisfactory. The targets that
we set in the Plan are mnot reached.
If things are allowed to pass as they
are now, we will not be able to
achieve the targets and that will be a
great calamity. There are various
causes why this has happened. The
causes are known. But the sorry part
of it is that actions are not tak:n as
required. One thing has got to be
remembered. It is the farmers who
produce, But all the efforts we have
made so far have not rimply reached
them. This, in a nutshell, is the prob-
lem. I would draw the pointed atten-
tion of the Finance Minister to this
and ask him to look into it.

Then let us see how this tain policy
of defence and development applies
in the case of the north-east frontier
which comprises NEFA, Naga Hills,
Tuensang, Manipur, Tripura and
Assam. 1 wil] not say anything about
defonce because it is not within my
compeience and I do ot think it is
wise and prudent to deal with the mat-
ter here, I only hope that steps are
being taken in the light of the expe-
rience we had during the first assault
on this sector,

Regarding development, I have got
a lot to say, but I know you will not
give me time for all that. Therefore, I
will simply sav that so far as deve-
lopment in thi. zone is concerned, it
is most disappointing. This House
knows how this zone was affected by
the partition. The entire economy was
crippled, and ail that has been done
during the Firsi, Second and even up-
1i1 now under the Third, Five Year
Plans has fallen far short of {h~ deve-
lopmental needs of this zone. i'his en-
tire zone is ful] of resorr-es natural
ang otherwise. But somehow they
have not been tapped. Overheads of
power and transport have not yet been

.
L]
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provided. The per capita consumption
of electricity in Assam is 254 k.w.h.
against 3162 kwh for India as a whole,
Take any criterion you like, You will
find that the economy of this entire
zone is at a very low ebb. If a strong
economy is necessary to have a strong
defence, here is a case which is not
only local but natmmll So I urge on
the Finance Minister to give his special
attention to the sorry plight of deve-
lopment in this zone. With these
words, 1 again congratulate the
Finance Minister on the Budget ap @
whole.

=t fasra2 &3 (wer)  wEoi
SR WEIRd, WEl aF SF1 F1 gF
¢ & frdea v mgan g fF dame A
o A Ry e ET g, @
I T AT ATH N & | A gL
ATHY T NI qg & [ A1 qTariy I
gt 3w &1 &, formy & amrfas O9
FY g€ 71T §, W A T A1 IAfM
FT {A G194 g, I9 AT AT F H&C
T T THRTC 1 ATIATE 6 &1 TE
fF T8 AU TFATT F1 AT A3 ATAT §
a1 77 3aAr 591 @ia gl fe faaey
FoqAT ARL FT AT TEAT E

1225 hrs,

[Mr. Derury-SPEAKER in the Chair].

T e F AT 9F0 § A g,
ITET 7w A F qIE et griaa
FTAT ATRATE | ATF THATOTA] & §F
THTC F1 =A@ whra gf fr gamt
T W7 gHL @ & £F9 F oqqedr ¥
et oA & AT 39 2997 4T aAE ®
farae SeaTg saFaTEr a9 0 A s 44T
& F7A 1 Y qFar § | a7 OE AR
mwwmﬁmﬁafaaw’rvﬁ
¥ AU T@AT 9Tgar § | wEdET ¥
o AT Y aore arar war g, E A
« ATE FHY T FToor Y v fF sqandy
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T A IATE Y WEAT Y T9T g w
mar 3 % e gua Y & WA ®
Tl 7 Y 1 Ay Iq § fawcarg A
ATEAT B AT | I TR faada
fear g #Y arq & 7 fagr e &
&Y Exy Wy Ty 9 faed s
9 9 SeATE-AEAaT |y T 4 ga w9
AT @AY AT G & | F aqerar |rgar
g & ors gRIt 3w F sqgardy @ %
W THY WA sfEa g1 T fw 9
qq1 AT qA® FA { &AL Al 7
FFAT | AC AT F SATH &7 OWTEAT
quTe dY T A1 @Y 1 39 fraAr a €y
gt gat T #1 ghf, gwE s
g qETEY & S G E | 9 a9y
T fqaar any & wFar 2, I8 w2
TR I FE g AFAr 21 3% @@y
a1 T F AT AT A T w5
6t | I Far a1 {5 amTaaar 1|
sata gt ¢ 5 g arfas gfesr &
FH F AT AT @ § 977 &4 fAfrEa
famrs ¢ f& o= g9 3| F =<
Eqat F AvAT AW & v v Aw A
gfferafes wmoay, @0 # 9w dar
N, 9 T KT ATAATE H i 21 A
aw # g wfas & wfas Saat 1 ar
Y 99T qHA |

e ag T AT g fEafF A %
g g 3TE § 59 A gd St
Y ATAT F FEET 9F @I F g
sgar & 7 gak faw AT off g
Fg4 1 aed w0 6 s werd 7 gf
MEAF A wq Wi wafEd g
at ag 3 271 &Y qraw 7Y 927w &)
T a% &1 gfagre AN ag T § fF
o ot Z% T I A T FAT qg
dgmrarad e dwimay
wfadr a1 gadt fe e &1 {9 1
¥ <fiforg | N 2T CF AT A AT AG
wf adl 32T, IMH T T I g
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S AT I9lEqT a8 ZAr 1 G feafa
# @ # fqd FW &1 A9ed
Fwar g &7 famr EFEi @1 @@y
T g5 F1E T TrAww 3 F 73 woAn
aFd faaq areafas aramsami #1
qfF it &t w359 ot T @R 9F o
ST QAT F1E IUTH =T grar &t sqrar
=g g M qF F A ear
agrpfa Y gt 1 e A e mar
g 1 A ar gfiekor ar @@ Sa
grar & f 297 %1 757 fzar smw

# oF GRT 91 W "uF STy
@A 9Ear g | fa® waw sl A
Fgr & g =mgar g fF fFar s
¥ feqdic § WX foae w2 & aeTdr
Ud w9 & S 9ITd M a9 § W7 Wi
I aTE gare fafaeex arfgam &1
=T 3 q1 qIHT EF 9T F7 ATa-
WHEALAGIT A5l grl | WL FF HIT
gm faar s W TeiaTEs
Yo A ar o ag A g
fF €0 TFX #1 2qTE4T {1 qHAr oF
fF g v qE F AT "EggT 7
g | gAT F@T T AT wYoar =\
@13 T | T qf99 A7 a6 ¥ A @
T WD HTL T HART Foadl g
For T, 90 3@ g F T a7 9y
o g /41 fear m@r 1 Q9 ST gar
g fF oY ot rferst @7 2 71 T, 99
gffard &7 ¥ 3 9T 7 faar 9mq
WET w0 g & R womE @
HEIT A9 § IH GTU FET AT FT W
T T A

# gg Y I« Agar § fF o
¥ wAw dwf ¥ w09 T afew
Wl T9GT €% RIS H 9T &, W0
=i fedt aoe ¥ sawr faamg, v
o 78 911 T § fF SeEr qraEw
FomT MY 7 W A WO 99 WY

-
L]
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[ fawrreez @3)

FTIE AT FI0 ] 7 Wt Y wdwt
R A T F A o« any §,
qag 11 {93 T 0 a9 ¥ a8 Tt
gar { v 7 3 71 W oRRwe g
FFAT I N TT EFW Qg AN
QREAFT ITAT F A §, a« O 1
I FIT H0 A wEamwar T3 A
<ifgt 1 FA3Y sTAr wfee ¥ BH
A1 31 w7 aifFem ¥ gard s
AT ATA FA F wAq g § ar
qifFE 17T F1 B9 TG 3 A WY
oeT 3 | T g i B far
w37 & T3 arfew aE gun, av |
srow | R o of gara q@t '
w1 8T freg mfeam #Y S g ?
Qe TTE FFEA & aq guTa A
ST FTO qATE FATA A& AT
wfFenT 1 IT6 THAT §, TR TYI
®A w1 T a4, 2| A A A
S §, I3 wIAT A 59 frafg w2
W@ &, TR wEr W A fee Rt
FH T IF7 AFTAT ) WIOH! §EF WK
T wiA g g

i ¥ aURY & Ty
% gaf 37 @ 3 1 9fF ot aat
sifeq T 3% 3, & 9 9T SarE ) awr
TR, T TF I ITFT JgT W AW
W@WAT FgT0 § ) M ¥ It arfax
fRrr omr X FT AT G 1 F W
& gt neft wErm At & fad o’
T § FHT ITH 9T F I8 A
¥ Tfriz A AT ) IEF A7 WA
TEe FAFA WA ¥ ggw fifE
aF fragr sy |97 fFa
o & P a3 gd & AET | A 9
QA GAF F79 § IART SIgTA F WE-
WETT ARl AAAT HARI qIT A A
Q1 2 (9T F1§ qAATA TEY IAH FIE
AT 7T & W § IR §W TaT A
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fog W & Qo oifeer & qwy
fray ®r oy § 1 ¥ Fafee w A @
A FY JAR § fr gw axg ot
gt g w1 e @A fra ow
@ ¢ | I 3% fw gw ifeerr ¥
¥ qEra w3, gH e & amy
gt 7 <A w1fgd s qg gardy o=
que #feeen § fF 9ga gara wwar )
g 1 ¥ faars a3t 93 @ & g7
T wifgd | wrf @ AR
T qg %8 ¥ oy F are gy g
f& st garar Ty A€ 2T, IAw W
sar & | grf@x s gATa w9 gt
AT ITR EW WAE WHX F ghagd
o arare qx g | & faee s A
iffFMMTAT @ agIdan @
ITFRT ITE AN AT AET femr

R AT @R B a9 b oy
R ge @ gg A g g fe
A asfear o | A @ a@ w1
Faq a1 goufoomw fAags ST qrgar
grogias Ad wwrd g, v feafe
g 3 fF 2w & 4 & arErd %1 ae
q1, T Ay F A & a9
g oftdfeafa @ m€ g fe o=
wEHY 337 ¥ fr 7 fam @ ¥ ) wTOor
g 2 fF g 2am # g arn ¥R
& gy @ & 977§ I F I SAram
frafz &1 w1 sfem & smar @ 1 W
i 29 7 fagy s a faat ot qeam-
dr oyt F gz A W A g
g g ¥ o fawm & wdl
Famar oS w0 K 9 § o=
¥I ®T% TH TET @Y )

& gz 9% 9 S g
ot a=t ot ST wgar g | Frea)
TETEl ¥ @vaed o A9 6 W @A
W3 T% @I IgH @A & W & wu4
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T8 T § fF W) semEt oo
Aw TG I T 1 A /AR A
Yy w79 w2 fRe @Y 3 | 99 ¥ 59
Wt fawaq arear A8, wEY  SeEr
TEN g1 ATt AG AT & 3T F foFaR
ufml & w=7 9% wfa aguramy
fafea & a8 qawd ¥ § wroas aug
LU I

AN q F qrad X AR gAY
¥ aga @ A FGr § g F 0F A
qF WEY F W19 AYH GHA @A
AT § | WK AT T3 ARG w47
WY g1z wEtad #1 gre afwr ax
I Hegw a9 & @vn &1 feafa ag @
e farelt W1 ST & FIE, AT 6 00
IqT 3oe Fo HIEATL qTH ATAT g, I9 T

QUTCTR WEIAT : : HITHT §T T
1 R, WT W9 gwTT FfA?

&t faemex ¥ - qA AEw { s
muA 77 7| frqe f § afem &R
ot g wwm T e

JUTEqW AE VAW W9 & €9 fyAe
R -

ot ferex @3 : & aga oD
o ST § | A & od g A
& <@ a1 fv oo wegw a9 ¥ feafa
T AT g ) A AT T gAR 2|W
1 wiwzfz 1 g N @ T TN
<6 T w1 J[@AT mWifg@ ) wH
gt feafy ag & f& o= ag s
= faafg swar sear € @ S
F vt & fed owd e ¥ 48 3,
T IZ T HLAT AGT @ A FIF F
far @ 7l T97 1| wW IW qEH W
& ST foram oy AT Tar § 9wt
TR AET 9B T g A A
%9 qg &, AW W & qwEi G A
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araf & ewa g7 T, fF 9% amy
W g w1 s s oy & 1 w9 A=
W IT G Yo §o TifTF 249 T Q1
a1 T IAF FTL o Fo TRT T N
F A1 30 %o wigw I ¥ w7 awe
¥ grargE 4 ! o aowe a7 -
fra gz a9 7 3T E, TR Ag
qIHF QAT ¥ AT SR A Al T
rRrd ¥ frant o fgd | wd
AR R FTE 7T AT AT & owd
FRO qg FAa4 74 L aedrar &
A # fazw femar awga g fr
U M IO TE & TFR F "G
T | 93=g /AT gEL qlHl § T
X5 31§ G740 & 17 ATS FT TG (%
Fg WA AT s FeTaT AR 34 TQ
T A ZFyaT qferT 1A FLT |

w # & F19 OF 9T g F A3
o, A fFagrast i ag g
fMAFITF eI 1733 ¥ AA-
T wEedl ¥ @ gt A oS ],
affr & faegr =% faars sy
g 1 A gw aran g e e F
AT T ZAA £.@ Fa« gy S
oy fe @ g weT § Tga 3]
9 W I9F a7 gA faer 7=l Agr-
TAIEHT QT 31 A qEH «F
I FT A= T SfFq g A § 1+ &
waaa g f$ 927 ¥4z a7 < faan
a1 ff o fazsh & 39 & I #
WIT AT a7 AT SAFRr A1 T 1 W
SHF FAANT T TOHT WA BT A
T Sfg® 1 WO ;ET BT 9gd
@ 7 ®gT ST gen L Wifgd
i SEFT HA 4T AT FT A

T WeET 1 FaY T & HoAr W
N FW@ § AR AT 1 GUAE
&g
Shri Nataraja Pillai (Trivandrum):
With your leave, I shall make a few

.
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[Shri Nataraja Pillai]

observations on the Budget proposals
presented to this House.

During the Fall of last year we were
subjected to a massive aggression on
our border, and the nation as a whole
reacted to that by taking a pledge in
thig House to vacate the aggression and
to protect and preserve the interna-
tional boundaries of our State. As
such, it is the duty of the Government
to implement the decision taken in this
House unanimously. I think the
Budget as presented is the first step
in that direction. The Budget can
thus be characterised as a defence
Budget,

Necessarily thon we are slowly drift-
ing into a war economy, The pivotal
task in the management and control
of a war economy is to mobilise all the
resources and to direct, initiate and
maintain the resources of the State for
productive capacity. This calls for the
transfer of all resources from the less
important ends to those that are re-
lateq to defence,

The hon. Finance Minister has, with
commendable courage, adopted mea-
sures to mobilise al] resources to the
best advantage and to maintain the
productive apparatus for the defence
of the country.

Out of the total budgeted expendi-
ture of Rs. 1.852-40 crores for the year
1963-64, Rs. 708'51 crores is marked
for defence, in addition to Rs. 108
crores for capital outlay. This amount
is Rs. 4189 crores more than the
actuals for 1961-62 and Rs. 36514
ecrores more than the 1962-63 Budget
amount., It is Rs, 25670 crores more
than the revised Budget estimates for
1962-63.

After having made a provision of
Rs. 800 crores and more, it is incum-
bent on the Government to see that the
amount is utilised in full to the best
advantage. But the record of the
Defence Ministry in this matter as

revealed by the Audit Report is not
encouraging.
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During the year 1960-61, there was
a saving of about Rs. 2808 crores out
of the sanctioned grani of Rs. 338'23
crores. The savings are accounted for
by the non-implementation or delay
in the implementation of the schemes
by the Defence  Ministry or non-
materjalisation of supply. This chronic
ailment will not, I hope, persist here-
after. 1 hope that in this year of
emergency the department will try to
utilisg in full the amount budgeted.
The comparatively large provision
made in this year’s Budget should en-
able the Defence Services to  equip
themselves effectively and make them
more mobile and give them air sup-
port which is indispensable, with the
help of our friends. With our pain-
ful experience of the last year or the
immediate past, 1 trust that the pro-
vision on Defence Services will be
fully utilised to the best advantage.

It is very difficult to distinguish
between military and eivil expendi-
ture during war or even during peace.
Military expenditure for the defence
of the realm ultimately depends upon
the productive capacity of the nation.
It is more true in a country where
economic and industrial developments
arg only beginning to grow. The hon.
Prime Minister in onc of his recent
gpecches said that “the more we con-
sidered this matter the more we would
see that our development schemes
were by and large an essential part
of defence. 85 per cent of the deve-
lopment plans are an essential part of
our defence and even the remaining 15
per cent are indirectly concerned with
it. May be, a few things might be
slowed down or otherwise adjusted
but by far the greater part of our
Plan is essential for defence so that
it is neither correct nor justified to
draw a line and say that this is de-
fence expenditure and this is develop-
ment expenditure ag if there were two
separate things.” In a war economy
there cannot be a division like that.
The wl_:ole nation’s productive capacity
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must be’diverted and harnessed for
defence. Therefore, at this time of
emergency, the defence budget has
necessarily to include adequate pro-
vision for the gevelopment g¢ the Plan,
Not only that. The economy of the
country must be so adjusted to help
the defence capacity, to the present
situation. For instance, we know how
U.K. 'mobilised ijts resources during
the Sccond War. We find that res-
training the consumption of non-essen-
tial goods, tapping all resources, volun-
tary and forced savings, mopping up
the increased purchasing power, rigo-
roug checking of inflation and rise jn
the cost of living—these were the
economic policies adopted by .he
United Kingdom to win the war. That
nation which adopted these principles
was not prepared to accept defeat at
any cost and ultimately succeeded in
establishing its superiority and its
integrity. Sir, I am glad in a way
that the hon. Finance Minister is
adopting the same road to victory in
his Budget too.

1 wil] conclude in two minutes. I
have to say only one or two things.
That is about the compulsory savings
scheme., Fifty per cent of the land
revenue assessment is to be realised
ang credited as compulsory savings. In
a country like India where fragmenta-.
tion is at the highest, 1 think this
proposal will be very near impractical
to be worked out. For instance, in
Kerala 666 per cent of the holdings
are below one acre; the majority even
in this group owns a few cents and
the land revenue assessed on  these
bits will be too small. Perhaps in
realising this amount there will not
be much of an expenditure as was
expressed here by some friends; the
land revenue staff 'may be able to
collect it from the land-holders; but
the thing is it will not be a savings
4o the land-holder. It would ba an
infinitely small amount and a
poor land-owner will not know where
it is credited and how he can get it
Back. It will be an unnecessary kind
of penalisation for the landholder v'rith-
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out bringing in eny appreciable
amount to the coffers of the State.

About the income-group of Rs, 125-
250, I may say a personal experience
which [ had. In our State in urban
and semi-urban areas there are some
co-operative  distributive  societies,
They put an officer and there was an
effort to organise them. I had also
a hand in it. When we were trying
to organise it, the difficulty we felt
was that this low fixed income group,
who were in the Central State Ser-
vice, the other employees, etc. were
perpetually jn debt. They cannot come
out of the debt. In spite of the ad-
vantages which they knew that co-
operative societies will give them, they
were not prepared to come in. If you
examine the co-operative credit socie-
ties in urban areas, you will find the
largest number of defaulters are from
this group—fixed low income group.
They are living a life of perpetual
indebtedness anqg it will not be possi-
ble to realise any amount. When I
spoke about '‘my State, Kerala....

Mr. Deputy-Speaker: He must con-
clude now.

Shri Nataraja Pillai: I will conclude
with this sentence. Or shall I stop?

Mr, Deputy-Speaker: Shri Ranga.

Shri Ranga (Chittoor): Mr, Deputy-
Speaker, I am sorry, on this first
opportunity to speak on the Budget
introduced by my hon. friend Shri
Morarji Desai—and the other Budgets
introduced by him—that I cannot
agree with him in the claim that he
hag made in these words:

“l have endeavoured in doing
g0 to be fair and constructive to
the best of my ability.”

1 am not quite sure whether he would
agree with me when I say that it is
not entirely his own achievement.

The Minister of Finance (Shri Mo-
rarji Desal): Entirely my own.

Shri Ranga; If so, he would have
hesitated in using these words:
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[Shri Ranga]. _

“The proposals that I am called
upon to make for my fifth Bud-
set- ... L

Shri Morarji Desai: That is my duty.

Shri Ranga: He is obliged to be
Finance Minister and necessarily he
thinks that he is called upon to make
proposals...... (Interruptions.) Please
have some patience. Otherwise, you
can as well ask me to sit down and
we can well close this House. Other-
wise, he would have hesitated in using
those words. Why do I say that these
proposals are not fair and that they
are not constructive? Are they fair to
the kisans, the great majority of our
masses? The prices of agricultural
commodities are being kept down.
Only yesterday, one of the Deputy
Ministers made the claim and earlier,
the Minister of Planning in particular
was making that claim—what steps
they would like to take-and they ask-
ed the House to give them more and
more powers to keep down the prices.
In addition to that, this Economic
Survey itself bears witness to the
fact that they have issued instructions
to the Reserve Bank, and through
the Reserve Bank they have tried to
keep down the prices of rice. They
have made a specific reference to that.
I know it for a fact that the peasants
are suffering very  bitterly because
the prices that they are able to get,
it at al] they are able to get, are very
low. In many cases they do naoy find
buyers and those buyers who have
sympathy for them and want to take
their supplies are not in a position to
pay, because they are not able to sell
at the consuming centres, and they
are all going through all these trou-
bles. So, how can we say that my
hon. friend has been fair to them?
Not being satisfied with that, they
have been harassing and hustling the
State Governments with the so-called
land reforms. They have introduced
these ceilings. The ceilings are put
at 2 leve] which are expected to leave
not more than, 1 suppose, Rs. 400 a
month fer an  agriculturist family
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That is the highest. Most of them earm
only less. After having put that ceik
ing. they have also clamped upon them
additiona] tax burdens and additional
land revenue burdens.

In my own State, our Finance Mi-
nister hag had to admit that in some
cases the additional burden would be
200 or even 300 per cent and that im
a few cases it may be more. Certain-
ly nowhere is jt less than 100 per cent
more. “'his [ being imposed upom
these people, and in other States aimi-
lar things are happening. My hon
friend now comes and says he has got
this great gift to us, namely, the jm-
position of compulsory savings. How
is it to be collected? Through the
village karnam and the village mun-
sif. Therefore, there will be the usual
trouble there. In that way, it will be
collected with all the rigours of land
revenue collection. Are there any
exemptions there? Nothig whatsoever.
In the case of other classes of people,
there is some minimum of exemption
But here, in the case of the agricuk
turists, there is nothing whatsoever.
Evidently, my hon. friend either did
not give much thought to it, to the
suggestion by his experts or whoever
has given it, or, he must have thought
that he would make concessions later
on. Whatever it is, he has not besa
fair to them.

Take next the ordinary working
classes in this country. My hon
friend seems to think that just be-
cause he hag tried to beat everybody,
whip up everyone, he has been quite
fair to everyone. 1 do not see any
reason why the Finance Minister
shoulg be ~ squeamish about making
concessions to the agricultural wor-
kers, the industrial workers and the
under-privileged people, all those
who are obliged to live under sub-
human conditions, and eave them
if not from the whole of the tax bur-
den but at least from a part of the tax
burden. My hon, friend does not wish
to make that effortt On the other
hand, the total tax burden weuld
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eorme to not less than Ra. 285 per
capita. That means, i§ we were to
take into consideration the per capita
income of our people, as calculated by
the Government experts, on the basis
of 1949-50 prices, it comes to more
than gne month's income.

1313 hrs.
[MR, SpEAXER in the Chair]

One month’s income is now being
taken away by the tax burdens. 1Is
that not enough? In USSR. they
have a thing like this. In addition
they have another month's compulsory
savings. I do not know when my
hon, friend will jump on that idea
again. I hope he would not. Now,
we are moving in that direction.

Let us look at the approach being
made towards the middle classes. Are
they being spared in any way? 1 say
that the middle classeg are being bur-
dened much too much. They are being
crushed now by the indirect taxes and
by this compulsory saving. As if all
these things are not enough, they have
10 pay more for coffee, tea, kerosene;
for tobacco, very much more and for
sugar and also for cloth; indeed, every-
thing. Then, when all these burdens
are being imposed pn the middle clas-
ses, is any concession offered to them?
Nothing whatsoever. In the cast of
the upper middle elasses, if they save
a few hundreds for each family, a part
ef it must be invested in some of the
joint stock companies in the hope that
there will be high enough profits. In
many cases they would naturally—be-
eause they are small people—like to
invest their nonies in those concerns
which have already built up some re-
gerves and therefore whose Rs. 100[-
share capital is being quoted at Rs. 200
or Rs. 300. So, they must have pur-
chased the Rs, 100 share capital, at
Hs. 200 or Rs 300. Now these peo-
ple have got to be satisfied with what-
ever would be left after the super
profits tax which is now imposged. The
glternative suggestion that hag beem
wade by business people is, why not
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you increase th_e corporation {ax amd
get the desired Rs. 25 crores. But one
hon. friend said, why not these taxes.
True, these are the two questions, and
into these questions, what is the
answer that has been given in this
House? A cross-section of this Houss
has indeed expressed itself against
this particular proposals, . . .

An Hom Member: No, no.

Shri Ranga: —except for one hom.
friend who says “No, no."”

Shri Harish Chandra Mathar (Ja-
lore): Hardly two or three persons
in business.

Shri Ranga: Who would be able #o
put up with these proposals, and who
would be benefited? Not all thoss
companies—] am speaking subject te
correction—who  keep  themselves
within the law—or by those who are
fair to producers and working classes,
but those companies which are able te
do things below the belt, who hit be-
low the belt in business and those who
are interested in them may possibly
welcome this. Otherwise, there ls
general criticism against this. If we
are to look at tire reaction to these pro-
posals, you will find that it has been
very adverse.

It is true that every budget would
induce and invoke adverse commente
all over the country from various sec-
tions of the people. You will find thad
even under the present eircumstances,
when the people are all #o very keen
on offering their response because of
their patriotic urges and a realisation
of their duties, the reaction to, or the
critigism of, this budget in this House
ag well as outside hag excelled all
other experiences we have had ef
other budgets.

Is this a rationally-conceived bud-
get? Can we say that this is a
nationa] budget? Generally speaking,
the taxation proposals are supposed
to be secret, and therefore, the hon.
Finance Minister is expected to keep
counsel almost with himsel?, if not
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with the Prime Minister. I do not
know whom he has consulted. So far
as the Cabinet is concerned, he is not
expected to do that. But the principal
proposals that he has had would not
have nceded any secrecy at all. He
could have ceriainly called jnto con-
sultation the representatives of the
peasants, the agricultural interests, in
regard to his proposals for compul-
sory savings, go far as those people
are ocncerned, and also the represen-
tatives of the workers. There would
have been no nced at all for any kind
of socrecy about it. After such =on-
sultations, he 'might have made up his
mind. A similar procedure could have
been adopted in regard .to the Gold
Control Order. There would have
been no need for any kind of secrecy
there. My hon. friend said he had
already given one month's notice or
two months’ notice. He need not have
discloscd all those details but he could
have discussed them. 1t would have
been possible for him to have come
to the House and to the country with
a scheme which would be much more
satisfactory than the scheme that he
has got. Similarly, regarding the
super profitg tax also. he could have
consulted the interests concerned, be-
cause they could not have concealed
their profits anywhere. But he did
ROt do 80.

Therefore, I say that there was not
a nationa]l approach to this budget.
This is a period in which it is neces-
sary for the Government to have look-
ed at everything from a national point
of view, and obtained the national
reaction to these proposals before it
came to its own flnal conclusions and
placed them before the House. It has
not done that. On the other hand,
it is only, a party budget, because the
Congress Party believes in socialism
and in development first of all. Just
because this nuisance of the Chinese
invasion has come, they would like to
make a provision for that also. I
strongly dissent from that approach,

# that is the approach of the Gev-
ernment,
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Government themselves have said
that we are going through a crisis.
The Prime Minister hag stated not
once, but repeatedly all over the coun-
try that any moment the Chinese
might come upon us and there is im-
minent danger. Surely, he must be
in possession of information which is
not available to us. Otherwise, he
would not be making this statement.
If, however, he is not really serious
about jt, then, of course, it would be
disastrous for the country, because
what befel] the boy in Aesop's Fables
who called “Wolf, Wolf” much too
often would befall this country also.
God save us from that plight. 1 take
the Prime Minister at his word. Gov-
ernment have got information and they
have themselves stated in the pam-
phlet China disregards the Colombeo
Proposals, which they have distribut-
ed as follows:

“Finally, on March, 1963, the
Chinese Government announced
that 26 checkposts were being set-
up at various places along  the
Sino-Indian boundary, including
six posts in area to be demilitaris-
ed in the Western Sector.”

Then, it is said:

“By acting in disregard and in
violation of the Colombo Confer-
ence Proposals, China has exposed
its cynical design of retaining and
consolidating the gaing of its latest
aggression against India"

This js their latest statement, as given
in this pamphlet. I take it seriously.
1 am anxious and T am sure this House
end the oountr{ are anxious that we
should have this budget as a defence
budget, ag the nation's gecurity bud-
get, passed by this House in  order
to protect our territorial integrity, to
drive away the Chinese aggressors, to
vacate the Chinese aggression and to
ensure the enjoyment of freedom and
fundamenta) rights for our people, in-
cluding my friends on my right. But
I find that thig budget is not oconceiv-
od in that manner.
.
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I wish my hon. friend, the Finance
Minister, could have achieved a larger
measure of succesg in his consultations
and in his final confabulations with
*the National Planning Commission and
the Nationa] Development Council.
Some of the newspapers have congra-
tulated him because he hag pitched the
socalled socia] development expendi-
ture at a lower key to the tune of
about Rs. 90 crores. But he should
have been able to succeed very much
more. There are many directions in
which there is scope fbr economy. I
need mention only three or four.

There is the
Even as it has come up dissected by
by hon. friend four or five years ago
in order to make it look a little more
satisfactory to the people than it would
otherwise be, they spend now about
Rs. B8 crores which is the total ex-
penditure on administration, whereas
they used to spend only Rs. 23 crores
in 1952-53, and Rs. 59 crores only in
1961-62. On social development, .hey
gpend about Rs. 155 crores now where-
as ipn 1952-53 they spent only Rs, 23
crores. On general administration, the
expenditure used to be only Rs. 7
croreg in 1952-53. But now the amount
provided in the budget for 1963-G4
comes to as much as Rs. 19 crores.

Coming to external affairs, all « our
friends are so eloquent about the fai-
lure of the External Affairs Ministry
tp wip the goodwill of the various
nations for our stand in regard to

China. This damsel comes in for
Rs. 15 crores whereas, they needed
only Rs. 11 crores, two years ago.

Then, there is cooperation. They are
not satisfied with the, money that is
being spent by the State Governments
and they want to spend here Rs, 4
crores. On labour, railways, posts
and telegraphs, various Government
institutions and  corporations are
spending money, but on top of it
Government here wants to spend
Rs. 6°7T1 crores on labour. It is very
gtrange that all the ex-Ministers are
very eloquent or should I say fascinat-
ed by the failure of the Government

administration itself.’

in achieving economy, and ensuring
efficient administration I have got :he
synopsis published by the Lok Sabha
Secretariat Three of them who had
spoken were very eloquent about this
and the fourth, I am told, is going
to follow me I do not know what
testimony he would give tp this Gov-
ermment. That ig the failure of the
administration.

After having done that, they say,
‘It is constructive”. How ig it con-
structive and how is it fair? They
say, “Have we not imposed all these
taxes on the rich people? 1 am
glad to find this time the rich peonle
are willing to bear it. Ip the past,
they used to be very unhappy, but
this time they are prepared to bear
their quota of burden, But they com-
plain about this super profits tax.
Everybody has complained about it,
except, of course, two or three. Any-
how, it is for the Minister to recon-
sider it. Nevertheless, they are pre-
pared to bear their share of it. Im
spite of that, what is happening is,
the burdens borne by our people are
rising and are becoming much toe
much.

It is said that our people should be
willing to bear this additional burdea
now and when compared to other
countries, what we are bearing is so
much less. But I want the Govern-
ment tp remember that since the
second World War, more and more
burdens have ccme to be imposed upon
our people not only through direct
taxation, but also through excise
duties and inrflation. During the
second World War, there was a huge
burden of inflation imposed upon our
people. After that, there is the new
burden of taxation which has come
to be built into the first, second and
third Five Year Plans, and now in
this latest budget also. In addition to
that, all these 15 years, for the sake
of these development projects and
developmental activities, our people
had been made to pay more and Jnore
and they have willingly paid till now.
After the people have gone through all
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the processes of additional burdehs
during this prolongeq period, they are
now called upon to bear thig addi-
tional burden also. It is not a gmall
thing.

Now, it speaks vyolumes of the
satriotism of the people that they
have welcomed this proposed addi-
tional expenditure on defence. It
comes to more than Rs. 20 per head,
which is nearly two-thirds of a
month’s income of these people. Long
before these budget proposals were
prepared, it should have been the
duty of the Government to try to find
out which countries are willing to help
us. Now they are going to send the
Defence Minister, the super-Minister,
the President and their super-Secre-
taries—later on I suppose another host
of Ministers would be sent—to various
countries of the world in order to ask
them to give us support, which we
need sp very badly. All this should
have been done earlierr We should
have been able to take whatever coun-
tries there are in the world which are
ready to help us into our confidence.
We should have taken them into con-
fidence not only in regard to  our
needs but also in regard to the crisis
that iz facing us, in regard to the
sacrifice that our people have been
making all these years and in regard
to the sacrifice, in relation to this
additional factor, that the people are
willing to make even now, and then
asked them tp what extent they would
be able to supplement our efforts.
After doing all that they should have
come to thig House and assured us in
the game manner ag Mr. Churchill used
to assure the British Parliament during
the Second War whenever he had
to impose any additional burden on
those people in grder tg achieve vic-
troy. Then, surely, there would have
been a different response.

Sir, all credit to Mr. Kennedy, who
on two gecasions has come out spon-
taneously tp offer help and assistance
to India and, what is more, to say to
the whole world that they would con=
sider it to be one of their own inter-
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national responsibilities to see  that
India was not overrun by the Chinese,
that the Chinese Cmmunist jnvasion
would not again take place on the
large scale on which it has taken place,
and that if it were to happen then
the security of the democratic people
and countries in the world would be
affected. When all this offer had al-
ready come, would it not have been
wise on our part to have welcomed
it?

An Hon, Member: Why?

Shri Ranga: We should have wel-
comed jt in the budget sense and ashr
ed them to what extent they were
going to assist us.

An Hon. Member: We are doing.

Shri Ranga: We are going to do it
now after mmposing all these things.
We ghould have welcomeq them and
asked them how far and in what
manner they were going to help or
assist us. Then we should have pool-
ed their resources along with ours inte
a common comradeship for the pro-
tection of our freedom.

Sir, on the gther hand, my hon.
friends do not seem to be keen to dis-
charge their duties in that direction.
They, seem to be keen in another dirce-
tion, and that is to utilise this oppor-
tunity given to our country by the
patriotic feelings of gur people to
impose all these additional tax bur-
dens. It does not take much of a
genius to do that, and I am sure my
hon. friend would not claim to be »
genius, nor anyone here in this Housae
for simply putting a uniform 10 per
cent ad valorem additional duty on
al] the excise commodities. 1le has
done it. Having done it. what is the
consequence? What is happening in
Soviet Russia is going to happen here.
In that country also they depend for
most of their tax revenues on what is
known asg the purchase tax. Our Gov-
ernment has also come to depend upon
that. A qualitative difference  has
come over during the last five or six
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years, More than Rs. 80 crores addi-
tional tax burden is going to be im-
posed by way of this purchase tax—I
mean the central excise duties.

An Hon, Member: Rs. 108 crores.

Shri Ranga: They do not call it a
purchase tax. At the same, time, the
other day they have published their
own scales of prices, which they con-
sider to be reasonable, after taking
intp consideration the incidence of the
indirect taxes. What else could it pos-
sibly mean in actua] practice but a
purchase tax? Therefore, it is on the
purchase tax that we have come to
depend more and more now.

You will find that income from all
these direct taxes is not rising as fast
as it should or ag satisfactorily as it
shoulg because the affluent persons in
our country are only 1 in 10,000,
whereas in America almost all people
are affluent people and that is why
the economist who happeng tp be the
Ambassador here hag written the book:
Affluent Society. Here you will find
that from direct taxes only Rs. 257
croreg are raised whereas from in-
direct taxes we get Rs. 630 crores or
even more. This is ten times more
than what they yielded ten years ago.
Therefore, more and more reliance is
going to be placed on indirect taxes.
So it would be a Soviet-oriented bud-
get and it is in that direction that they
want to proceed, because; as T told
you, they take their lessons from
Soviet Russia.

Shri Surendranath Dwivedy
(Kendrapara): And Morarji is the
Communist?

Shri Ranga: Well, Morarjibhai is
only called upon to deliever this baby.

Shri Daji (Indore): You mean it is
not his?

Shri Ranga: It is as much his as
that of not only the whole Ministry
but also the whole of Planning Com-

mission
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Then, I can tell you, the capacity of
the Government to create new em-
ployment opportunities ang giving jobg
to those seeking employment is very
limited. Yet, my hon. friend is coura-
geous enough to say that he is con-
structive. That is why he has put all
goldsmiths out of employment. Then
he makeg a great offer of telling the
State Governments—we know how
they respect even the fiat coming from
the Prime Minister—to do what they
possibly can to provide them with em-
ployment to give scholarships and so
on. I have got here figures to show
the performance of the employment
exchanges. 38,45000 people asked for
employment. They received notifica-
tiong of jobs only for 7,90,000 and
they found employment only for
4,58,000 people. So, 23,87,000 people
are still left without any employment
being provided. ] am told that even
in the employment exchanges there
i corruption. Unless some money is
paid, a candidate is not registered. In
spite of all these things, this is the
record of the employment exchanges,
and he and his Government want the
country to believe that these gold-
smiths will be provided with employ-
ment,

Therefore, to conclude, I wish to say
that this is not a national budget; it
is a party budget. It may be a socia-
listic budget, but it is not even a deve-
lopmental bdget. Let the Estimates
Committee bear witness fo what I say.
They have not even come forward, as
the British Government came forward
during the last war to ask for a speclal
committee to study their own defence
estimates. They do not want any
check at all. In today’s papers you get
extracts published from the  report
submitted by my hon. friend, Shri
Tyagi, showing how the Ministers are
behaving with  public funds, publie
facilities. Unfortunately, my hon.
friend ig obliged to present the budget
on behalt of that Government, and
all that I can wish is that he would
be wise enough, generous enough, to
appreciate the response that the peo-s
ple are giving so very readily, ana
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see that he does not purden the coun-
try with al] these taxes by trying to
give as many exemptions as possible
so far as the working classes and pea-
sants are concerned, and thereby cer-
tainly free the country, free the pea-
sants from the necessity of having to
€0 to the Supreme Court in order
to question the so-called compulsory
faving levy upon land revenue,

Shri Krishnan Menon (Bombay City
North): Mr, Speaker, Sir, the state-
ment 'of revenue and expenditure sub-
mitted by the Government to this
House and the firmm fortitude with
which it has been received by the
‘Houses of Parliament as well as the
country is the proclamation not only
to our people but to both our friends
obroad as well as those who would
not wish us so well, that we are deter-
mined in this country to defend our
territory as well as to go on with our
developmental projects.

The Finance Minister would be the
last person to expect that there will be
no criticism on details f any proposals
that are made, but before 1 refer to
anv of those, not by way of criticism,
I hope it would not be out of place
for me to say that the statement plac-
ed before the House by the Finance
Minister has been extremely well
drafted but in some places a little bit
too clever.

The Government is fortunate in
having expert advice which has play-
rd a greater part in this year's state-
ment of revernue and expenditure that
is before us then hitherto. Tho pur-
pose of observations on occasion like
thiz is not, in the way that Acharya
Ranga has suggested, that Parliament
shoul? ~bdieate its functions and con-
sult indu.trinlists, journalists, peasants,
workers, trade unions, a large num-
ber of astrologers and others before
they submit their proposals. It is the
duty and function of Government
to govern and of Parliament to exer-
cise the restraints or to give the en-
couragement that is neeessary.
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Generally speaking, taxation must be
related to social objectives. So far as
we are concerned in this country at
least in theory we have no doubt
about our social objectives because
when the Constitution was enacted n
1950 and even as early as the declara-
tion of our independence we laid down
two points, namely, that we do not
want to tolerate external interference
and that the products of toil shall go
back to the toiler. This is what s

meant by a socialistic democratic
society.

Secondly, it is usual with govern-
ments, as far as possib'e to present
their Demands as simply as possible,
unless sometimes it is thought better
not to present them in a simple way
because it confuses people and avoids
criticism. But that is not the ca-e
over here.

Thirdly, very often government pre-
sents Taxation proposals in such a way
as to avoid evasion. Avoidance of
proposed levies of evasion is partly the
task of government but not less of
public opinion. No legislation can
ever import character into a commu-
nity. My hon, friend, Shri Manubhai
Shah, or whoever is responsible these
days, can give import licences for

*many things but not for nationa
character.

It ig also necessary that the burdcns
in their distribution aspect must be
equitable in character because our
Constitution 'avs down unlike the
19th century constitutions, liberty,
fraternity and equality alone but
justice, social political and economic.

Finally, by way of collecting oi
taxes, it is nsual for administrators to
try and get what money they can or
what proceeds they can with as little
harassment as possible. But harass-
ment by little officials, whether they
be of the customs or at the railway
booking offices, I fear, has become
part of the mechanism of administra-
tion.
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I submit that the aggregate that is
submitted to this House compared
with pre-independence Budgets of
Rs. 150 crores may appear pheno-
menal, but in view of the develop-
ment plans that are to be undertaken
and if, unfortunately, this country
should be faced with military action
from one side or another—I want to
repeat the words ‘from one side or
another'—this  would become far
greater than the 'hon. Finance Minis-
ter has now been obliged to provide.
I have no doubt that, as on the last
occasion, he will come 1o this House
with suppie‘mcntar}r eslimates and they
will be granted.

Shri Tyagi: God forbid!

Shri Krishna Menon; We cannot
separate the problems of defence so-
called from the problems of develop-
meal. No couniry can be defended
either by soldiers, sallor and airmen
alone, but by the determination of the
people who regard not only their in-
dependence buy their profits and pro-
gress that have to be made by so-
ciety as their own. Therefore it is
with some regret that one finds, what-
ever may be in  the private wunder-
standing beiween the hon. Finance
Minister and the Planning Commis-
sion, and frecmasonry that goes on in
this respect. There has been a cut
in the provision for planned expendi-
ture. I have never been able to un-
derstand even when [ was a member
of the Planning Commission how
there could be a fiscal plan of Rs.
7,500 crores and a physical plan of
Rs. 8,500 crores. It is almost impos-
sible to grasp this. At any rate the
National Development Council, on the
last occasion, asked for, or rather pro-
vided—I do not know what the word
is—or denoted that Rs. 944 crores are
required and the present budget pro-
vision is far less i.e., short by Rs, 88
crores. But even then that is not Lhe
whole of the story.

If you look at the analysis of ex-
penditure during the first three years
of the Plan and the momentum of
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developmental expenditure, it is un-
likely that it can be held down even
at Rs. 8,500 crores without either aban-
doning planned projects—there is a
great deal about of priorities, this and
that; others have spoken about it—
or depressing wages, on the one hand,
or resorting o a greater degree of
borrowing or begging elsewhere or
something of that kind, on the other.
The momentum is so great. We have
already spent probably more than
three-fifths, or whatever be the propor-
tion. Therefore, whatever may be the
arrangement made between the hon.
Finance Minister and the Planning
Commission, we hope that there will
be no withholding of these develop-
mental plans.

Looking at this Budget as a whole,
it will be found that there is Rs. 275
croregs of taxation asked for. The
greater part of the criticism, parti-
cularly, in this House, where one has
heard not only now but in years past
that whalever is required will be
given, and yet objecting to taxation is
the philosophy of wanting to have the
cake and eat it at the same time. This
is a performance that is possible only
in the context of a debating society.

Out of the Rs. 275 crores, Rs. 70
crores alone are provided by direct
taxation. It is time that we under-
stood in this country that the fune-
tion of direct taxation is not merely to
find money. I hope, it will not be
laughed at, Mr. Speaker, that money
is the easiest thing to find. It comes
out of printing machines. The fune-
tion of taxation is to keep the value
of money at particular levels. The
hon. Finance Minister or the Reserve
Bank, I think—it comes to the same
thing—I suppose, can print any amount
of money! The quantum of , direct
taxation in relation to indirect taxa-
tion appears to be smaller at the pre-
sent moment. I dop not repgard these
particular Budget proposals as the
finality because there are another
twelve months to go and sSo many
things will or may happen in the
meanwhile.
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Indirect taxation is nearly Rs. 170
crores or Rs. 180 crores. You will
forgive me if I do not remember it—
but these figures are all in the books.
This may be broadly classified as on
consumption goods or on capital goods.
It is difficult to make a sharp division
between the two. Speaking for my-
self I have not been able to under-
stand either the financial or the social
justification for inecreasing the import
duty on capital goods. The import
duty on capital goods provided, which
is about Rs. 30 crores Rs. 20 crores
of this are on goods which will be
used by the public sector, and merely
puts up Governmental expenditure.
What is more, there is our propa-
ganda—whatever may be the effect
of it all of promoting exports. If
capital goods are taxed in this way and
on top of it the importer justifies a
rise in prices by the fact that there
is this higher import duty, whether
it is justified or not, the product that
is yielded would not be able to com-
pete in foreign markets where we will
be priced out. We will be priced out
even by countries like Ghana in
modern times. Therefore it is worth-
while considering it at the appropriate
time. No Finance Minister can be
expected, because someone makes a
speech or all of us make speeches, to
revise the Budget the next morning.
But it is our duty to say these things.
This considerable duty that is being
levied on capital goods, in my submis-
sion, is uneconomic and would per-
haps bear re-consideration. The money
cost of this investment programme
would then go up by Rs. 20 crores but
it is not something that yields us good
results in the end.

Taxation of consumer goods is
somewhere about Rs. 175 crores and
it may broadly be divided as that
which affects the poorer sections and
the richer sections of the community.
In other countries, the so-called capi-
talist countries, it is comparatively
easy to draw a line between what is
poor section of the community and the
rich section of the community. In
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our couniry apart from the great
monopolists it is very doubttul if there
are any rich people. A part of these
taxes, namely, Rs. 45 crores goes on
kerosene and Rs. 28 crores on tobacco.
So much has been said in this House
and elsewhere about it that it is un-
necessary for me to repeat it. I have
not been able to understand it; per-
haps the hon. Finance Minister will
explain it at some time as to why Rs.
10 crores of income from vegetable oil
products was forsaken and added on
in this way. There may be some very
good reasons for it because people like
ourselves have not got at hand the
cxpert advice and the statistical data
that is available to him. But on the
surface that would have been perhaps
avoided. A sizable part of other in-
direct taxation also on wvarious com-
modities which I am not going to re-
peat is on the poor. I would say, on
the whole more than half of this in-
direct taxation will bear on the poor.
When Gladstone introduced his first
budgets containing income-tax which
was 14 d. in the pound, and he said
that it was a 'temporary measure!
Since then, all Finance Ministers
have understood temporary as mean-
ing something that exists in the con-
text of time! Nobody has taken it
off. Similarly when Rejmald Me-
Kenna introduced indirect taxes for
the first time, that here a tax on
everything from chillies and what not,
it was considered inequitous at that
time and it was considered to be a
temporary measure! But, now the
bulk of revenue is by indirect taxa-
tion though not evenly is distributed
over the whole population.

I make no reservation in saying that
no socialist society can function un-
less all levels of people including the
poorer scctions are taxed. We must
not be squeamish about this. It is
quite true that there should be grada-
tion of taxation, I submit that a so-
cialist society is not a philanthropic
institution and therefore, there would
be taxation at the lower levels and
the nearer we move towards socialism
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possible " if still we are living in a
taxing system—there are other sys-
tems—if we are still living in a tax-
ing system, it will certainly go down
to lower levels. But, in this particu-
lar budget, more than half seems to
Bave to be borne by them.

The role of direct taxes in our coun-
try has been regressive in character.
The Government has to be congratu-
lated on the boldness with which cer-
tain steps have been takén. We are
not particularly to be frightened by
the criticisms, not only what appears
in this House, but in some news-
papers, because newspapers are also
owned by the very people who will be
affected by such levies. That is one
of the sins we have to bear in our
country. The regressive character of
direct taxes is perhaps one that can
be characlerised as not contributing
towards equity. The increases in in-
come-tax docs not seem to me for all
purposes satisfactory.

The main proposal regarding in-
come-tax is o levy an additional sur-
charge rising progressively from 4
per cent to 10 per cent on successive
slabs of residual income. I am not
an expert on this matter. But, I be-
lieve this the first time that it is not

a tax on revenues, An in-
come tax is what it says, a tax
on income. But, this is a tax
on the residue. When the Govern-

ment have been approached by various
parties to pay salaries after deducting
income-tax, we have said, we cannot
do it, you have to pay, we will not give
you salary free of income-tax. This
tax on residue, in my humble opinion,
is something on which the Finance
Minister,—shall I say—has not been so
wisely advised. If this additional sur-
tax would be somewhere about 4 per
cent on Rs. 5000 of gross income. But,
gradually, it gets reduced to 2.5 per
cent when the income is Rs. 200,000.
Surely, the argument cannot be theo-
logical, that is to say, to those who
have, more shall be given! My sub-
mission is that any kind of levy
ghould be on the gross income and not
after deduction of income-tax, which
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gives an entirely different picture from
social realities. I believe myself, that
if it were so calculated, it would be
found that on the gross income the
wealthy people will probably be pay-
ing 14 or 2 per cent.

Acharya Ranga—that is what he is
called these days—said a while ago,
why do you do all this, why don't
you step up the Corporation tax. It
may be that my mind is not as direct
as it should be. I believe, the objection
of the propertied classes tp present
proposals is, because they do not want
a ceiling on income to come about.
They are even prepared to pay more
now, but they do not want to create
a situation where they will come on
the same leve] as the peasantry on the
oneg hand and the salaried classes on
the other. They have no objection to
agree to pay a little more now provid-
ed you are able to collect it.

The impact of this tax is further
reduced by the provisions of the com-
pulsory deposit scheme. Again, 1 am
not going into the legal arguments
about this. I have no interest in it
and it is improper to give him legal
advice and he has very good legal
advisers. I do not think it is a very
serious matter in any case because,
if there is a legal flaw it can be easily
corrected, because Parliament is
soverign and it can find a way of do-
ing it. If you have got good lawyers,
you can find a way out of such diffi-
culties. Apart from the legal difficul-
ties that there may be, this idea of
compulsory savings, it must be under-
stood, is not taxation. It is borrow-
ing. These people who can afford to
pay compulsory levies, whose patriot=-
ism is blazened out in the newspapers
everyday, why should they not pay
without compulsion, I have not been
able to understand. That is to say,
why should it be a loan. If it is a
loan, there should be no compulsion
attached to it. If compulsion is re-
quired, it must be a tax unreturnable.
Therefore, this compulsory savings
scheme is not a variety of taxation.
As a result of this provision, the ad-
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ditional tax works out only to 1 or 2
per cent of the income as the higher
levels. I do not vouch for the strict
accuracy of this figure, but that is
what it is broadly.

What we should seek to do s to
establish a degree of equity between
the rich and the poor. The present
budget proposals go very far in this
way. The Finance Minister is to be
congratulated in the right definition
of the functions of Government which
is not necessarily to equate policy
with popularity, but to make policies
and make them popular afterwards.
‘Tnat is to say, you do not make poli-
cles from what 18 merely popular, but
you make a policy and try to make it
popular. Government have very
rightly aimed at raising add:tional re-
venue and making every one bear a
part of the burden. I am not one of
those who object to lowering the levels
to which income-tax is executed, that
is bringing income-tax to lower levels
of the population. That may not be
popular; it may not help us in elec-
tions sometimes, But, the people are
not so foolish as we think they are. If
we explain the issues to them, it is
possible to make them accepted. After
all democracy cannot function in any
other way. If there is equality of
power, there has also got to be equa=-
lity of burden and equality of burden
must work both ways. During the
last war in England, horse flesh was
sold for cating purposes. But, there
were some regulations about the quan-
tum of horse flesh that should be
served, A taxi driver drove to a
sandwich bar and asked, how much
horse and he was told 50.50, that is
one horse to one chicken. The bur-
den is and has been very considerable
and .disproportionate upon the middle
and lower income classes and our
effort should be to make the extra
burden on them as small as possible
by finding other methods of raising
revenue,

I have said repeatedly that no Fin-
ance Minister, no Government can be
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expected to make basic revisions in
their budget proposals because there
is a debate on it either inside or out-
side Parliament. It is quite true, in
the normal circumstances, the Cabinet
perhaps gecs the details of proposals a
couple of hours before it is introduc-
ed. The budget however is something
that is built over months, It comes
up from the demands, requirements,
possibilities, and the advice the Min-
ister gets in the conflicting circum-
stances of various kinds and sources.
Therefore 1 would say these things in
order not in any way to take away
from the boldness of the proposals
made or in order not to be construc-
tive. The deficiencies in these propo-
sals lie in the way some of this tax
structure is constructed. I believe my-
self that this idea of taxing on resi-
dues is a wrong pattern of construc-
tion. I may be wrong. But, that is
the submission I have to make. The
tax structure galso tends to be wvery
complicated in this way. The more
complex it is, the more there will be
of evasion, more work for chartered
accountants, more methods of finding
out how the evader can ride a coach
and four through the law! Therefore,
the simpler the form of taxation, the
better it would be. I mvself am not
impressed by the legal objections rais-
«d to the compulsory savings scheme
though it would be in the interests of
everybody concerned if the Govern-
ment have a further look at it and
close all the holes. There cannot be
anv objection to finding ways and
methods that conform to the law in
this matter.

There are certain other matters to
which T wauld like to draw the atten-
tion of the Finance Minister. One is,
it is impossible to separate either our
budget i.e. statement of revenue and
expenditure, taxation or defence policy
or anvthing else from our internation=-
al policy. It hag therefore, to be con-
sidered whether the removal of export
duty on tea has had an adverse effect
upon the Government and the people
of Ceylon. They are our good friends.
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They are people who are extremely
friendly—I do not think it is neces-
sary to say this—who are extremely
friendly at the present time and per-
forming a very important role. I refer
to this more especially because it is
removing a tax without looking to
their interest—it is not as if this
country has to do something unusual;
Japan for example, does it in relation
to Thailand—in order to keep good
relations in South East Asia, ‘There
is a very considerable amount of feel-
ing in this matter,

14 hrs.

Since my time is very brief, now
1 come to the question of land reve-
nue. It is not to be said that I am
not a farmer, I believe my family pays
land revenue, though I know nothing
about it. But the position is that it is
possible  without much difficulty to
remove the burdens from the poorest
classes of the people in this matter.

L

I propose to leave out a great many
of the other things. Land revenue is
regressive in character. The rate of
taxation does not rise with the size
of the holdings. If you look at the
break-down supplied by the Statisti=-
cal Organisation—and I am sure that
all of you will bear with me that in
our country we make an allowance of
33 per cent for statistical error—you
will find that 70 per cent of the rural
households have holdings under flve
acres, and the total of the operated
area in the rural sector of this class
is somewhere about 17 per cent. This
present budget proposes to levy this
class a tax which would yjeld Govern-
ment Rs. 18 crores. I beg of the Fin=-
ance Minister to consider whether this
very poor class of people who are not
landlords—it is the tenant that pays
the tax—cannot be totally exempted
from this Rs 1B crores of taxation
which he can conveniently pick up
from the next sector.

The next sector is that class which
is holding from 5 to 10 acres, which
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constitutes 15 per went of the rural
households, and in respect of which
the total operated area is about 20 per
cent, and perhaps, if the land tax
could be increased to 5 per cent, and
thereby Government can get Rs. 16
crores that way.

Then, there is the next sector hold-
ing between 20 and 30 acres, and the
rural households which hold this
much of land is only 3 per cent. It
is only a small number. They operate
13 per cent of the whole area. If the
taxation on this group could be in-
creased to Rs. 8, then you get Rs. 23
crores that way.

Those holding above 30 acres, such
as are any left, constitute only 3 per
cent of the rural households, but ope-
rating 27 per cent of the land, and
they could be taxed to the extent of
Rs. 12. This will give the Finance
Minister a total of Rs. 102 crores., At
the present moment, the land return
from the land is about Rs. 100 crores,
making about Rs. 3 per acre.

Therefore, without imposing any
great hardship on those who can pay,
it will be possible to relieve 70 per
cent of the households from a burden
which they must regard as inequita-
ble,

1 have no desire to go into this ques=-
tion whether the majority of the rural
houses will be without light or other-
wise as has been alleged in some quar-
ters. That is a matter, I am quite
sure, which oppresses the Finance Min-
ister's mind and the Government's
mind as anybody else's mind. But,
after all, as I said, you cannot make
omlettes without breaking the eggs or
have the cake and eat it. Somebody
of not every body has got to pay ac-
cording to ability. ’

It is also to be considered whether
this compulsory savings scheme in
effect is likely to yield the results
that are expected. Taking, shall we
say, the class of defence workers, if
they are today voluntarily contribut-
ing one month's salary as saving, even
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if we introduce compulsory saving,
we are really taking from one pocket
and putting it into the other, and the
aggregate is not increased thereby.

It is also necessary to see that the
capital that is available is not, in view
of what has been said—it has been
said in many of the newspapers in
various forms; I saw one yesterday
where the Finance Minister was ad-
vised not to levy any new taxes at
all; which presumably would be a
very idealistic state of affairs, because
with free enterprise no such taxation
would be necessary—allowed to be
frittered away. It is important that
we do not permit it, and we see that
those who are engaged in industry, in
view of the higher taxation and the
system of saving and so on, do not
go into other enterprises such as
building houses for profit; that is to
say, at the expense of developmental
projects; I am not saying that there
should be no housing expenditure of
capital for it; but building houses for
profit, and luxury houses and so if it
appears to be a better investment
which this year is not covered would
divert capital from development to
profiteering.  Next year, of course,
people may find it out and perhaps
do something about it.

Secondly, if my hon. friend Dr. Ram
Subhag Singh does not mind, it is
time that we exempt horse-breeding
from the exemption from agricultural
revenue, Horses do not grow on  the
ground. They are not grown; they
are bred. I am not against horse-
racing; I am not against horse-breed-
ing or anything of that kind. I have
no prejudices in this matter, but 1 do
not think that a luxury industry of
this kind is not entitled to take ad-
vantage of a concession which is in-
tended for the poor man. In the past
cattle have been part of agriculture,
and people probably did not want to
confine the use of the word to its
legitimate purpose or whatever it was.
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Then, there is the question of eva-
sion on a large scale. I can neither
provide the answers nor would it be
proper for me to do so. But it is well
known that there is a vast degree of
evasion. I do not myself take the res-
ponsibility for this statement but I
have heard it said in this House that
the Public Accounts Committee has
said that X crores+of rupees of taxa=
tion is in arrears and has not been
paid. I think that it is time for the
Law Ministry to consider to revise the
law of limitation in regard to taxation,
because, after all, taxation is not a
money debt. If one uses money that
belongs to Government, it is wrong.
Once you earn it, even before you get
it,—under our law, even if you do not
get the amount, once it has accrued,
il becomes part of Government's
money. Therefore, it is not a money
in debt, it is really defalcation, and
is an offence and otherwise irregular,
it is nccessary to consider whether the
law of limitation should applyv to these
people and whethey corporations can
escape on the ground—which they
have been out trying to do,—that they
are fundamental rights or something
of that kind. So, on the question of
evasion of taxation, considering that
only less than a million people now
in our country pay income-tax—it will
be more this time—this is something
to be considered.

Just as I have said a little while
ago in regard to land-holders, that 70
per cent of the households, should be
exempt. The Government will lose
only Rs. 18 crores which it can pick
up from elsewhere, if it is graduated
upwards, so that it will not only make
those people more comfortable but be
able to bear perhaps the burden of
more expensive kerosene or anything
else. 1 would also, speaking for my=
self, like to see that a subsidy is made
available for those objects that ferti-
lise the land; because, we have only
350 acres of land that is cultivable,
and if scientific methods were applied,
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and we need not depend upon the
other people to feed us. It will then
be possible to perhaps bring a larger
area of land under cultivation and also
not use the expensive water that come
comes to our irrigation canals which
instead of fertilising our land, as 1n
great parts of the Punjab, acts as an
anti-fertiliser by the higher water
tables.

It is also necessary in my submis-
sion that some consideration should
be given to the fact that these new
taxes should not apply to military offi-
cers of and below the rank of lieut-
enant colonel and corresponding
ranks of the services. This is not a
form of bribery to them, because I
have had occasion to see this at great
length, and these are officers normal-
ly at a stage in life when they either
are about to retire or have heavy
burdens, or if they are good officers
as have earned this rank by promo-
tion and not by eflux of years have
children to educate. I do not say that
we should create a proclaimed mili-
tary caste. I shall be the last person
to subscribe to that. But these peo-
ple—that is a controversial point—
in my submission, are not receiving
. . .(Interruptions) I do not wan' to
raise that point because it is contested.

Similarly so far as the seldiers are
concerned, these imposts or these
levies in regard to land should not
apply to the men in the fighting
forces. In British times, that is, pre-
Independence times, each one of these
men who were serving in the forces,
was given 25 squares of land, but we
have no land now, and what land we
have now we would not give in those
large quantities. So, &t any rate,
these exemptions will not make for
very much loss to Government. I
would also submit, before I sit down,
that whatever be our difficulties and
however much the impositions that
this country will be asked to bear will
be heavier, we must expect—and we
are happy to think—that according
to the presentation made by the Min-
ister concerned and his deputy, no one
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has said anything agaihst it. A Fin-
ance Minister or+a government in its
position is very much like a surgeon
or a physician. On the one hand, the
physician has to cut out parts which
are diseased even if the operation is
harmful. In the case of an individual
you can do it with anaesthesia. But
we are a parliamentary country. We
cannot do it ynder anaesthesia. Every-
thing has to be said! Similarly, like
a physician—the Finance Minister—as
a physician sugarcoats some of his
pills has to go the same—some of his
new drugs may produce allergies in
a very small minority of people,

Before I sit down, I would say, I
hope that nothing will be done in any
way to, unless of course if we were
in a much worse condition than we
are today, cut down the measures
which are broadly called social security
measures. Finally, Sir, begging your
pardon I thank you for the indulgence
that you have shown to me—I may
say, if the observations have been of
an abrupt character, it ig because the
clock does not obey me, not even you,
and, therefore, I sit down by saying
that the statement of expenditure and
revenue that has been submitted to us
has been received by this country
with a firmness and fortitude in the
same way when the Chinese, without
any warning and betraying all canons
of justice and of international behavi-
our law and the faith that had been
placed in them, invaded this country.
OQOur people would bear the burdens if
those burdens are not only equitably
distributed but shown to be equitably
districted. This, I submit, is the ans-
wer to the methods of criterian of
finding some of the levies imposed
here.

Shri Morarji Desai: Mr. Speaker,
Sir, I am very grateful to all ‘the hon.
Members who took part in the de-
bate on the budget. Especially, I am
very much gratified to find that there
is an agreement that the amount of
money that has to be spent for defence
and development is not found to be
excessive. It is found tn be proper
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and it has a general support. No
Finance Minister would ever expect
that the budget will have no criticism,
especially when a budget of this mag-
nitude is placed before the hon. Mem-
bers. It is bound to evoke criticism in
its details, if not, in its general strue-
ture., Except my hon. friend Prof.
Ranga and his lieutenant, nobody
found a total fault with the budget.
But I understand him and his party
to have made up their mind that this
Government has got to be put out
and, therefore, it must be discredit-
ed in everything that it does and,
therefore, nothing that it does should
ever get an approval or a certificate
that there is something right in it.

Shri Ranga: It should be criticised.

Shri Morarji Desai: I do not in any
way grudge him his desire to remove
this Government. It is his right to do
so. But, at any rate, there should be
some wisdom in exercising a right be-
cause if that is not exercised properly,
then the desire will not be fulfilled.

Shri Hem Barua (Gauhati): Do
you want it to be fulfilled?

Shri Morarji Desai: Every legiti-
mate desire should be fulfilled. Whe-
ther it is legitimate or not, it is a
debatable point. It would be legiti-
mate if we fail in our duty. I have
no doubt in my mind. But I do not
think that by any standards of judge-
ment—if it is objective—any objective
opinion can say that we have failed
in our duty or that Prof. Ranga and
his party are capable of doing it bet-
ter than us.

Shri Ranga: Question.

Shri Morarji Desai: It is a question,
That is what I say. 1 agree with you
entirely. Therefore, my task becomes
quite easier.

As 1 said myself, the magnitude of
the budget is such that it does put
a heavy burden on the people of this
country. 1 only say that it is inevi-
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table and the circumstances which we
are facing make it imperative for us
to have this exp:nditure for defence
and development and so we have got
to find the money. I was surprised to
find that even whep several items were
criticised as not being prop:r or as
being excessive or harsh, none sugrest=
ed from what the sources this revenue
has got to be found. When all agree
that this budget of expenditure is
proper or his right or is incscapable,
I believe, it is the duly of the whole
House to provide money for it. If
what I have suggested is not right,
then let it be suggested what is right.
But if they fail in doing that, then,
I belicve, 1 would be perfectly justi-
fied in expecting that I being the in-
strument of this Parliament to pro-
vide this money must be supported by
the whole House once it accepts this
budget. Any criticism that is made
here is certainly respected, will be
taken into account and yltimately the
budget has got to pass when the Fin-
ance Bill comes up.

Shri Tyagi: Agreed.

Shri Morarji Desai: But that does
not mean that there can be any large
scale changes. But whatever may be
the changes that may come, they can-
not be substantial in any case because
one has to find meansg to fill the gap
if it is crecated, and surely, none in
this House wants that here should
be more deficit financing. If this is
so, then the problem becomes limited.
I do not propose today to give any
definite decision on any particular
point of criticism because it is not
possible for me to do so. Everything
has got to be fully examined. But I
de want to say one thing that every-
thing that has been said has confirm-
ed me about the correctness of the
policy behind the budget and about
the justification of wvarious items of
taxation that I have proposed.

Shri Harish Chandra Mathur: By
and large.
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Shri Hem Barua: It should be by
and large.

Shri Morarji Desal: By and large—
whatever he wanted to say, I am pre-
pared to accept irom my hon. friend.
And, unlike him, I have no allergics
and antipathy.

But we must not forget that we
have taken a solemn oath or pledge in
this House that we will defend our-
selves successfully against the invader
and that we will not shirk....

Shri Hari Vishnu Kamath (Hoshan-
gabad): Best wishes.

Shri Morarji Desai:...making any
sacrifice that is demanded of us. And
this is what the whole country has
said. There is unanimity on this even
from Prof. Ranga. He does not dis-
sent in this matter, at any rate,

Shri Ranga: My quarrel is only
that you do not go fast enough.

Shri Morarji Desai: If the quarrel
is that I do not go fast enough, he
should give me more resources and
not less. I do not see what he means
thereby. He wants to exclude the
agriculturist, he wants to exclude the
labourer, he wants to exclude the indus-
trialist, he wants to exclude the busi-
nessman. Then whom does he want to
include? Himself? Can the Members
of Parliament only make up the whole
taxation? I do not wunderstand the
logic of it.

Shri Tyagi: Elections.

Shri Morarji Desai: It is only a
political argument that he is making.
A political argument is strong enough
if it is based on realities and not on
allergies or on a desire which is wrong
or illegitimate. He said that there is
no national approach in this Budget.
I do not know how my hon. {friend,
Prof. Ranga, considers that his
approach is national.

An Hon, Member:
you mean?

Shri Morarji Desai: After all, if the
approach of this Budget is not national,

Which nation
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what else is it? If, according to
him, I have been criticised for this
Budget by everybody universally, how
could it be said that I am having this
Budget for any particular section or
party? His very argument shows that
this is a national budget and nothing
else. Otherwise it would not evoke
criticism as he says. But as it was
said, and very rightly, that it is the
function of government not merely to
tuke approval of the people for its
policies, it is also its function to guide
the people in framing the policies, not
merely to be guided; because after all,
that is why a government is provided
for by the people. If the people could
guide themselves, then we will have
what is called the admirable state of
anarchy! DBut as people are not able
ta do so, they set up a government,
and especially when the government is
a democratic one, it represents the
people and it has to guide the people
where they do not understand the
problems; or where hey are not able to
combine together, it has to combine
them tog-sther and provide the
cementing force. This is exactly what
we have attempted to do in this
Budget. My hon. friend tried to say
that I was helpless in this matter. I
do not think 1 ever felt helpless as
he is feeling helpless for severa] years.
I have never felt helpless in my life

even when I was on the streets.
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Shri Ranga: That is because you
have been always worshipping power.

Shri Morarji Desai: I have never
been all the while in power.

Shri Ranga: Yes.

Shri Morarji Desai: But 'my hon,
friend is very unhappy that I am in
power and he is not.

Shri Ranga: I am not unhappy. I
am not allergic to you.

Shri Morarji Desai: There is no
question of being allergic to me.

Shri Ranga: I do not
either.

Shri Morarji Desai: But in this
matter after all he knows very well
how the budget is prepared. He is

envy you



4211 General

[Shri Morarji Desai]
not ignorant about it. He
mentioned it.

Therefore I must take, and I do take,
full responsibility for the Budget, All
that is good in it belongs to the Gov-
ernment; all that is wrong in it
belongs to me. If that is taken, I shall
be grateful. But it is no use saying
that I should not have done some-
thing because it is found wrong because
1 am a good man but the Government
to which I belong forces me to do so.

himself

Shri Hari Vishnu Kamath: We
make no distinction between you and
the Government.

Shri Morarji Desai: We are one,
there is no doubt about it

Shri Hari Vishnu Kamath: Both
good and bad.

Shri Morarji Desai: But sometimes
my hon, friends want to divide us.

Shri Hari Vishnu Eamath: We do
not want to divide,

Shri Morarji Desai: They cannot
divide, but they go on making an
attempt to do it, in which they always
fail.

Shri Hari Vishnu Eamath: You are
under an illusion.

Shri Morarji Desai: This is also a
legitimate demand—I have no quarrel
with it.

Shri Hari Vishnu Kamath: You are
one and indivisible—Government and
you.

Shri Morarji Desai: Singularly
enough, this time there was very little
argument about the proportion of
direct and indirect taxation. I am
happy. to find that.

Shri Hem Barua: Why? Shri
Krishna Mcnon made an argument.

Shri Hari Vishnu
former colleague.

Shri Morarji Desal: Still some may
say it. After all, it there is no

Kamath: Your
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difference of opinion, it means the
whole House is sleeping.

Shri Harli Vishnu Kamath: Dull

Shri Morarji Desai;: There is bound
to be difference of opinion when there
are intelligent people, All are equally
intelligent in the House. Nobody can
say that another is less intelligent. If
he does, he will be hauled up for
‘privilege’. Nobody can say that, even
if it is otherwise.

The purpose and the objective that
we have—and 1 believe in that we
nave all the same purpose and objec-
tive—is to make every person in this
country happy. Then we have got to
see that government is run in that
manner. We have also to see that we
do not become utopian in our talks or
in our ideas. We have got to see that
time has its own toll and its own
requirements. Human imperiection
has its own deficiency and we can at
the most go faster every time but not
as fast as wishes would have it. This
is what is borne in mind even in this
Budget.

When 1 said that I should like to
have a fair and equitable distribution,
it did not mean that I had achieved
it T.m only in the process of it, and
1 am trying to achieve it. I believe
that | have brought in some features
in this Budget which will certaily lead
to more and more equitable distribu-
tion as time goes on. The ecxpecta-
tion that any budget can be completely
fair and ecquitable to all sections of
people is like the argument that this
is a welfare.state. This is not a wel-
fare state; it is struggling to be a wel-
fare state. And when it is strugpgling
to be a welfare state, one cannot attri-
bute to it all the requirements of &
welfare state and then say that it has
failed in carrying out its duty. One
should judge it only in its attempts,
whether the attempts are sincere and
honest. That is how this Budget also
ought to be judged.
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If it has been argued that it has put
a larger burden on the poor and that
the rich have escaped lightly, I am
afraid the argument would not be cor-
rect. If it is expected that no burden
should be put on the poor and all the
burden should be put on the rich, then
certainly I shall not be able to satisfy
that expectation. And no government
in the world has ever done it. And
I do not think any government in the
world will ever be able to do it. But
T have tried to see in this budget that
the burden on the poor is the least
that I can impose under the circumst-
ances available t0 me and that I
recover the largest amount of revenue,
the additional revenue, from the sec-
tions which can pay with less discom-
fort than the poor.

In this connection the Income-tax
surcharge hag been criticised, especial-
ly by the last hon, speaker. 1 have
not quite understood what he wanted
to say. He said that at the upper
strata it wil] become, though it is 10
per cent, only 2.2 per cent or 1.5 per
cent or something. It is true that
down the highest slap it will become
2.2 gr 2.5 per cent nothing more than
that. But is it forgotten that the
highest is already 85 per cent? And
is it expected that I should add ten
per cent to it and make it 95 per cent
or 100 per cent? Anybody who would
say it, I would say, is not considering
any practical wisdom or the require-
ments of human nature.

Shri Harish Chandra Mathur: But
human nature would not respond at
all.

Shri Morarji Desai: It is easy to
say, “Take away hundred per cent
Income-tax above a certain income™.
It can be done; not that it cannot be
done by law; it can be done by law.
But, after all, if it is done by Jaw,
why should that man earn above that
income at all? And will that not be
wasting that man's capacity and indus-
try, and will we not be reducing pro-
duction and also reducing the income
of other people? This should be con-
sidered, not from jealousies, not from

L)
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hatreds, but from a general welfare
point of view of the whole society.
After all, all Members in this
House are equal. But the Ministers
do have some more privilege.

Shri Hari Vishnu Kamath: They
are more equal than others.

Shri Morarji Desai: Than the other
Members, and that has been given by
the hon. Members themselves.

Shri Hari Vishnu
agrec.

Kamath: We

Shri Morarji Desai: It it not a thing
which they have arrogated to them-
selves, but it has been done because
they must function

Shri Tyagi: What about the sump-
tuary allowance? No tea is given to
Members.

Shri Morarji Desai: Hon. Members
are given a daily allowance which
includes that sumptuany allowance. It
is much more than they can spend on
themselves every day. And it they
are mindful of economy, I wish they
would consider whether it is not too
high.

Shri Hari Vishnu EKamath: Minis-
ters should set an example.

Shri Morarji Desai: Ministers have
already cut their salaries, two or
three years ago. They did not wait
for this.

Shri Nath Pai
Khanna is there.

(Rajapur): Mr.

Mr. Speakr: This is not the time
to discuss either electricity or water,

Shri Hari Vishnu Kamath: Let
him discuss generally.

Shri Morarji Desai: I am not going
to evade any issue, and I will cer-
tainly speak about that too, because
there is nothing I have to hide. Any-
body who hides anything himself
admits that something that he has
done is shameful We have done
nothing shameful
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Shri Nath Pai: Wasteful.

Shri Morarji Desai: We have
erred. If we have erred, it would be
shameful not to own it. But if we
err we certainiy recctify the mistake,
and there is nothing shameful in that.
" Therefore, I do not want to hide any-
thing.

In this particular r‘natlcr. whal my
hon. friend Shri Na.h Pai wanted to
suggest was the criticism about the
bills of Ministers on electricity and
and water charges. I believe that is
what he referred to when he referred
to my hon. colleague Shri Khanna.

Shri Nath Pai: I never said shame-
ful, I said wasteful.

Shri Morarji Desai: I never said
that you did; I have not attributed
that to you. I said that.

Even taking that into account, it has
received a very wide publicity, as it
should. I do not say it should not.
It is good that it is published. But,
after all, it has to be considered in its
proper perspective. This very House
passed a law giving a free house, with
furniture, with electricity and water
charges paid...

Shri Hem Barua: That is a lame
excuse.

Shri Morarji Desai: I am not trying
to have any excuses. I am only trying
to give facts, and- also the truth, about
it. Now, that does not mean that it
gives a licence to us that we can
spend anything and everything, 1 do
agree. (Interruption), It should be a
reasonable thing. But it must be con-
sidered in its proper perspective.
When 1 examined one of these bills—
1 have seen them only now, because
they do not come to us; if they had
come to ug we would have seen them
long ago—well, some people have
been chasing their lights also. I have
been chasing my light always, ever
since 1 have come here. But that is
perhaps because I am used to it from
iny childhood.

Shri Hari Vishnu KEamath: Force
of habit.
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Shri Morarji Desai: Yes, it is force
of habit,

S.ri Hari Vishnu
habit.

Shri Morarji Desai: But what do
I find in this honourable House when
1 go outside, to the toilet room? I
find the taps are flowing all the while
with water, several taps. And who
is doing it? None but the hon. Mem-
bers. And I go and close them. That
is what I am doing. And I have not
scen another Member doing it.

Shri Tyagi: Because you are the
Finance Minister!

Shri Morarji Desai: Because I feel
it must be seen to. And I had to say
to the custodian the other day, “Pleasge
look into this and see that this is pre-
vented, so that this does not happen”.
And it has been done.

Shri Harish Chandra Mathur: You
are arrogating too much to yourself.

Shri Morarji Desai: I am not.

Shri Ranga: Some others also do it.

Shri Morarji Desai: I am only giv-
ing my experience. This is the re-
sult. When it comes on ourselves we
get angry about it. I am only trying
to put forward the analysis how
human nature works. I am not trying
to allocate blame on anybody.

Shri Harish Chandra Mathur: Sir,
it is not also factually very correct.

Shri Morarji Desai: 1 have said I
have not seen. That is all.

Shri Ranga: He is not there all
the time to see as to who has not
done it.

Shri Tyagi: Some of your colleagues
might have opened it.

Shri Morarji Desai: But I have ex-
cluded my colleagues when I said hon.
Members of the House? I have not
excluded anybody.

Shri Harish Chandra Mathur: There
are many who do the same thing as
you do.

Shri Morarji Desai: I am prepared
to grant that there are several who
do the other thing. But if several of

Kamath: Good
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them- were doing it, it will not be
flowing.

Shri Hanumanthaiya (Bangalore
City): Sir, I rise to a point of order.
As you know, Sir, under the Rules,
the gpeeches should not centain per=
sonal insinuations and innuendoes or
things like that. Better the Finance
Minister avoids this personal approach,
He gives too much of 3 persunal touch
to his speech.

Shri Morarji f)esai: I did not want
to claim any merit for myself.

Shri Ranga: All the time you are
doing that. '

Shri Morarji Desai: Well, I am
sorry if that is so.

Shri Ranga: That is the trouble.

Shri Morarji Desai: 1 am not try-
ing to do that. But I am saying, it
is difficult to do so, for anybody. And
the Ministers did not have these bills
themselves., The moment it was
brought to their notice they have cur-
tailed their expenditure, and thcy are
curtailing it further.

I should also like to point out,—the
ease of the Home Minister was pointed
out—it should be considered why the
light expenses are so much. He sees
more people than any other Minister
probably. And he has to see them in
several places, because he cannot see
them in the house. So many people
come and therefore they are all seated
in the compound. And in a compound
there are tents; there is winter, and
there is cold; heaters have to be pro-
vided for the comfort of the
visitors; lights have to be provided.
All  these things have got to
be done. And this goes on till twelve
in the night. And if fmore money is
spent on these charges, then surely
it is not done for personal bencfit, but
it is done for public service. I my=
self find that it is not possible to do
as one likes. Even if one does not like
to live in a big house, one has to, if
one has to perform one’s service pro-

perly.
Shri Tyagi: Keep a separate meter.
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Shri Morarji Desai: Then there are

also servants quarters attached to the
same meter.

Shri Hari Vishnu Kamath: Too
many.

Shri Morarji Desai: And there are
several. There are many, from per-
haps 15 to 20 or 25,

Shri Hari Vishnu Kamath: Reduce
the number,

Shri Morarji Desai: All that ig in-
cluded in these bills.

Shri Hem Barua: Why don’t you
have separate meters?

Skri Morarji Desai: I am now taking
this up, when it came to my notice.
I am suggesting to my colleague that
he should scpuarate them, so that this
can be easily localed. Therefore, this
is a matter where certainly, if fault
has been found with us, we have made
ourselves liable to it by not being as
careful as we should have been, for
which I certainly feel guilty, not that
I do not; and I take that guilt on my-
self because it was my function to
have seen to this, and I did not do it.
Therefore, I shall be more careful in
future. That is all the promise I
can makce to the hon. House. I hope
the House will allow me at any rate
to blame myself,

Shri Harish Chandra Mathur: No
unnecessary blame,

.Shri Morarji Desai: It is not un-
necessary blame. I think it is cor-
rect blame. The praise was unneces-
sary, the blame is correct.

Coming to income-tax, I think the
method has been made simpler., My
hon. friend who made the criticism

does not know perhaps how income-
tax is caleculated. Therefore, he made
the criticism. :

Shri Nath Pai: He is like Einstein,
another Einstein. Otherwise, he would
nol have done it

Shri Morarji Desai: I think we
should not make these similies or com-
parisons.
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Shri Nath Pal: Shri Morarka said
yesterday that Einstein who had the
highest brain in our time did not know
how to calculate his tax. So, I think we
should be charitable to Shri Menon if
he did not understand. I have noth-
ing else in mind,

Shri Morarji Desal It is not his
fault if he does not know it. Even
I cannot claim that I know the Act
so thoroughly that I will not make
‘a mistake.

Mr. Speaker:
know.

At least 1 do not

Shri Morarji Desai: I would not
have that justification because I am
functioning in that Ministry, but it is
so devised.

Supposing I had made these slabs
differently and I say we will have four
to ten per cent from the gross income,
what would have been the position?
A person who receives an income of
Rs. 2 lakhs is left with Rs. 60,000 after
the income-tax has gone. Supposing
I take away ten per cent from him,
what will be left to him? It would
become an absurd proposition. There-
fore, it has got to be worked in such
a manner that it does not put that
hardship, but he does give a contribu-
tion even though he has been giving
a large contribution from his income
on account of the high slabs, gnd it has
been agreed that our slabs are the
highest. Our income-tax rates are
not low compared to any country in
the world.

A person who receives an income of
Rs. 20 lakhs is left with about
Rs. 3,50,000 or Rs. 3,60,000,

An Hon. Member: Only if he pays.

Shri Morarji Desai: He does pay.
What he does not pay is a different
thing.

Shri D, C. Sharma: (Gurdaspur):
What about concealed income?

Shri Morarji Desai: When it comes
to concealed income, it can be of two
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kinds. One is not concealed income,
but taking advantage of the law itself
by way of exemption and other provi-
sions. It is no crime, it is no wrong,
there is no injustice in it. But where
it is delibérately concealed, if it is
found out, we put a penalty on it, but
beyond that, what can we do. But
why from that presume and say that
everybody conceals it? Is it a good
thing to generalise anywhere?

And this evasion of income-tax is
not confined to any one section, and it
is not deliberate also in every case. In
some cases, the person does not even
know. I have found one or two case’
where the man did not know, after-
wards he told me that he had found it
out himself, he himself told me.
Therefore, I did not levy any penalty.

But there are evaders, deliberate
evaders, I have no doubt about it. But
the amount of evasion is not as great
in terms of money as Rs. 300 or Rs.
400 crores as people say. [ cannot
make an estimate, but I would say it
is not even half of it. At least, that
is my estimate. Anybody can say
that my estimate is wrong, just as I
can say his estimate is wrong. The
only remedy is that we must try con-
stantly to see that evasions are not
allowed, that is they are plugged, and
we constantly make that attempt.

But there are clever advisers, peo-
ple who have made a profession of it
and who find out various methods of
opening loopholes.

I had a very curious experience. On
the aeroplane a gentleman was going.
‘This was about five or six years ago,
not Now. .

Shri Hari Vishnu Kamath: Aero-
plane going abroad?

Shri Morarji Desai: I am talking of
India, from Delhi to Bombay. The
gentleman who was advising here
about covering up some of the loop-
holes was going there. He had devised
several remedies. Then he was ask-
ed on the plane: you have done this,

.
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what will you do now, what about
your practice? He said he would find
suome more loopholes. This is how it
goes on. This is an exercise which
you have constantly to perform, and I
can only say that we are trying to do
that, and we are finding that there is
better response in this matter, that is,
more and more money is being re-
covered. And the arrears, about which
there is perennial criticism from year
to year in spite of the explanations
that I have given, are also lessening.

Let us remember that the arrears
consist of twg parts. One is
what is called effcctive arrears,
about which some of my hon. friends
feel that it is some strategem; and the
other is the part which is not recover-
able. You may call them recoverable
ang irrecoverable in stead of effective
and non-effective.

Shri Hari Vishnu Kamath: Write-
off the irrecoverable?

Shri Morarji Desai: The irrecover-
able part consists of several items.
One is of people who have become
insolvent, The second is of people
who have left the country, who have
left no propcrty here. The third is
of cases where they have gone in
appeals, and where there is a likeli-
hood of the demand being lessened;
that part also will not be recovered.
The fourth is where some people have
been assessed to a much higher figure
by the income-tax officer, because he
believed, and rightly believed perhaps,
that the man had concealed income,
and he put a high figure on it. When
we go to recover it, we do not find
any assets, and therefore it remains.

These are not written off very soon,
because there is always a hope that if
you keep it hanging, you will some
time recover it. We are trying to re-
move those figures slowly by examin-
ing it very thoroughly. But on ac-
count of the criticism that goes on—
and once it was asked in this very
House: so many lakhs of rupees are
written off, what has been done?—

PHALGUNA 25, 1884 (SAKA) Budget—General 4222

Discussion

the officers feel very shy about it, but
they put up the cases and I have said:
let those cases come up to me, I am
prepared to take the blame if they are
to be written off, but let it come and
we should do so. But it takes time,
but the effective or recoverable ar-
rears are less than half of the annual
demand. Even including the recover-
able arrears, the whole amount this
year is less than the annual demand.
If the recovery every year is equal to
the annua) demand and a little more,
it must be admitted that the arrears
are going off. . . .

Shri Hari Vishnu Kamath: Accu-
mulating,.

Shri Morarji Desai: They are de-
creasing, not accumulating.

Shri Hari Vishnu Kamath.: For the
last five years?

Shri Morarji Desai: They will accu-
'mulate it the annua]l demand is not
collected fully, if less than the annual
demand is collected. But we are col-
lecting more than the annual demand
every year and therefore, they are
disappearing. We are trying to be at
it all the while. Government and the
Central] Board of Revenue are wvery
much alive to it and we are grateful
for telling us all the while that we
should be more alive to it. I do not
object to this being raised every time
but I would certainly request my hon.
friend not to repeat the same argu-
ments when they are refuted.

I would then come to the super pro-
fits tax which has evoked approval
and ecriticism, both: criticism from
persons who will have to pay the tax
and people who believe with them
about it and approval from all the
rest who have not to pay it. That is
only natural, Those who have criti-
cised it have not at any rate had the
courage to say, except a very few, that
this tax should go. That hag what has
been the influence of public opinion in
this country; it is very healthy. But
some of them have said that it should
be changed by increasing the percen-
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tage of the corporation tax by 5, 6, 7
per cent—scme have gone up to 10
per cent. Some of them have told me
privately, not publicly, because they
would be criticised by their own com=
panies if they say it publicly, It is not
possible to do so. Because when I
removed grossing and made it 45 per
cent corporation tax, several hon.
Members here and others outside said
that 1 was making a very heavy levy
-on them. When they were reconciled
to it, I raised it to 5 per cent. (An
Hon, Member; very clever) Then
they said that it is very heavy. Now,
they suggest to me that I should make
it 56 or 57 per cent. Does that not be-
come very heavy? But the snag is this.
If 1 levy more like that, flatly, it will
affect the very companies which have
less profits than the companies which
have high profits. That would be in-
equitable in my view. This super
profits tax, as it is finalised after con-
sidering the wvarious means of doing
this, is the best system in my view and
I propose to stick to it.

There have been talks that it will
be dropped. That was only a wish of
some people who perhaps wanted it to
be dropped.

Shri Tyagi: Are you at least prepar-
ed to examine the suggestions given
to you?

Shri Morarji- Desai: But there have
been some suggestiong given here by
people who are not likely to be par-
tial to them, who have said about the
new companies and who have referred
$o the prefcrence shares bearing an
interest of nine per cent or so, These
things are being studied and consider-
ed. If T find that there is going to be
harm caused to production or indus-
trialisation, certainly it will be the
dutv of the Government to see that
full consideration is given {o it and
remedies applied.

After all, what is the purpose of
Government in levying the tax? It is
not. to remove people from this sec-
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tor, not to put down industries and
take away all that they have at once;
that is not the purpose. The purpose
is to see that we share in the profits;
and the higher the profits, the more
the share. Because they earn profits
not merely on account of their own
skill but because also of the advant-
age they get from Government's poli-
cies and the people’s consumption of
the articles. The people are therefore
entitled to share it. When we share
it in the form of Government taxa-
tion, we do it in such a manner that
the tax does not choke up the source,
especially when this country can be-
come prosperoug only if industries
and business prosper. Then we have
to see that they prosper and that they
are not choked off but they must
prosper in conformity with the objec-
tives of Government and the people.
That is all that we seek to do, But the
source must supply a raising revenue
every vear. That is the criterion.

I have been told that during the
last four yearg every time the taxa-
tion is heavy and is crushing the
people. But what is my experience
or the experience of the hon. Mem-
bers? They are charging me that [ am
receiving more revenue than I have
estimated every year. It meang that
1 have been wise in my taxation. I
am recciving more revenues than
even I have planned and it means also
that the economy stands it.

Shri Harish Chandra Mathur: It is
under-estimation of revenues.

Shri Morarji Desai: Even if it is
under-estimation, the economy stands
it. If every year the revenue is more,
it means it stands it; it develops; it
earns more. That is the criterion of
proving that the industries will not
suffer. That is the consideration
which T have before me. The
consideration  cannot be that some
pcople can function only if they want
unrestricted profits. Those times are
gone. There cannot be wunrestricted
profits for anybody because that
would not be correct for any Govern-
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ment.to do. That is nowhere done by
any Government anywhere,

It is said that it is a premium put
un efficiency—or inefficiency? They
say efficiency is being penalised. It is
not completely correct to say so. It
may be true to some extent. But that
is not true, completely. By the very
nature of the industries concerned,
there are less profits in some and
there are more in some. Even
among themselves, some people earn
more and some less. It is where effi-
ciency comes in. But what is effi-
ciency? What are the efficient peo-
ple? What is their duty to the coun-
try? It is also their duty to come and
help the country. If efficient people
want to have all the fruits of their
efficiency, they will be completely
selffish and not good citizens of the
country. Therefore, efficient people
ought to contribute more to the coun-
try. After all, what is income-tax.
Income-tax also is the same thing. As
income goes higher, people pay more.
That is how every citizen ought to
function. If every citizen functions
like that, this argument of penalising
efficiency will not stand examination
at all.

It is also said that this will dis-
courage foreign participation. I am
very sorry that this argument _is
brought forward. I wish this had not
been said by our people. If those
who wanted to participate say this,
there is something in it and I would
consider it. But I do not see what
service these people have performed
by putting these ideas in other peo-
ple's minds. I do not think that even
foreigners who participate with us
expect that they must have excessive
participation in profits. They should
have legitimate profits no doubt. All
those things are being considered and
will constantly be considered. We do
want foreign participation as long as
we have not attained the requisite
efficiency and proficiency in making
all the things that we have got to
make. We must profit by others’ ex-
perience, their help and their talents,
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and this {: what we want to do. There
also, I am certalnly examining what
comes in the way and what is likely
to come in the way, because, after all,
it ig the purpose of all of us, including
my hon. friends opposite, the Commu-
nists, that this country must prosper.
I am not saying that they want that
some people should prosper. But they
do want that the country should pros-
per and there is a mixed economy in
this country. There is no question of
everything being done by Govern-
ment.

15 hrs.

In this connection, it was suggested
to me that if banks were nationalised,
then, I will find a lot of money. This
question of nationalisation comes
every time, from my hon. friends, the
communists, and every year. In this
matter, I think I would do nothing
better than quote the Prime Minister,
where he has laid down the policies:

“The question of nationalisation
of private enterprises comes up
for discussion every now and
then. Is there some virtue in what
is called a complete nationalisa-
tion? It is the complete control
that is important. We should
never, as far as possible, waste
State money when we have full
control, The State wants full con-
trol, and there is no harm, there
is no injury in parts of the shares
being held by private people.
Situated as we are today, or in
the foreseeable future, this whole
proposition of complete nationali-
sation is wrong. This word
nationalisation has become a kind
of magic word with strange
meanings, and people seem to
think that socialism inevitably
comes by the State nationalising
with compensation or without
compensation.”

Then he says:
“My point is, let us not get lost
in words, If India is going to

have a socialistic pattern of socie-
ty, you may have it—it is con-
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ceivable in theory—have it at
such a Jow level of poverty that
it is socialistic at a very low level
of poverty. That surely is not
my aim, We want it at high
tevel. In fact, you can only have
it at a high level when production
is great, both from land and in-
dustry, and more so from indus-
try. That is quite essential, other-
wise you cannot have really the
wealth to distribute. You may
cut off the top-heads, but it does
not make much difference to the
structure of the country,

In my scheme under which the
State takes over a concern on
payment of compensation, the test
ghould be that this is just and
equitable, not the test only with
the market value, but there is
another consideration which
sghould always be applied, that is,
‘does it help your main objec-

tive or not’.
Then he goes on to say:

“] think there is really no
choice before us between having
a private sector and allowing it
and encouraging it to function
and not having it at all. It is
foolish to have a private sector,
and then undermine it and pre-
vent it from functioning. There is
no point in it. You simply under-
mine your own policy that way.
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Then he said also about banking-

“Take banking. We want bank-
ing to expand tremendously in .
India. In India the credit struec-
ture has to expand. We do not ex-
pect private banks to take much
initiative ip this. Nevertheless,
they can. Mostly Government
will do it. But, if the Govern-
ment wanted to do the whole
thing by itself, it will be a mighty
long time before it will be able to
do it because of various obvious
considerations. You take banking
in England or in European coun-
tries. Practically speaking, every
village has a bank there. We are
hundreds of miles away from
those conditions. Now, if you
merely prevent others from doing
it and take everything, in theory
it may be all right, but in actual
result instead of expansion of
banking, there would be destruc-
tion of banking. So you must see
that in order to reach the goal you
are aiming at what is the best
method of doing it, and not get
tied up with some theoretical con-
siderations which you have read
in books. You may imagine that
we are going towards that goal
when you may actually be going
against the spirit of dynamism, so
essential today for our economy.”

I do not think I could have expres-
sed it better.

Whether you should have a pri-
vate sector or not is another mat-
ter. One can discuss it. I think

Therefore, this perennial talk of
nationalisation of banking has no
meaning. But I have no doubt that
personally, there is no way out for in spite of my saying this, my hon.

ug except to have a private sector friends will repeat it on every ~
and even to encourage it. That slon.

does not mean I am going to en-
courage it at the cost of the publie
sector. The public sector will al-
ways be number one and, I have
no doubt, grow at a much faster
pace than the other sector, and
shal] gradually really determine
the economy of the country. The
rest wil] have to fit in.”

Some Hon. Members; Oh, yes. Be
sure of that.

8hri Morarji Desai: I know because
they are completely incorrigible.

Shri Prabhat Kar (Hooghly): As
you are.
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Shri Morarji Desai: In the matter
of super profits tax there was an ob-
jection that it will retard private
capital formation or new industries
from coming up or new investments
from coming in. On the general issue
of promotion of investment, we have
a proposal under consideration for ex-
tending the facilities of investment in
the equity capital of corporate enter-
prises by the large and growing num-
ber of small investors in the middle
income groups through the device of
an investment trust. The basic idea
of the proposal is to afford the com-
mon man a means {0 acquire a share
in the widening prosperity based on
steady industrial growth of the coun-
try which combines the advantages of
a minimum security and a reasonable
return. The proposal involves con-
sideration of some tax and other
questions and these are now under
study in the Reserve Bank of India. T
hope that this study will be complet-
ed in the very near future, and it will
be possible to set up such an invest-
ment trust soon. It is not, therefore,
that we are not considering all these
various avenues which can be opened
out for further development. This is
with reference to what my hon. friend
Shri Morarka said. He said that we
must see that there are facilities for
investment, and this is the concrete
proposal that we are studying for
sometime now.

Shri Tyagl: But super profits tax
will also apply to this.

Shri Morarji Desai: No. That is what
we will have to consider. These are
all under study. Then, as against this
criticism, there has been a criticism
about the levy on kerosene, tobacco...

Shri Kashi Ram Gupta (Alwar):
What about the estimated figure of
Rs. 25 crores or Rs. 75 «crores as
revenue from this?

Shri Morarji Desai: It is said that
the revenue is Rs. 75 crores or
Rs. 100 crores. That is not quite
correct from the figures that I have
seen, but they are still under gtudy.
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But one of my hom friends behind
calculated something and said that it
is Rs. 75 créres.

Shri Tyagi: He was trying to stab
in the back!

Shri Morarji Desal: Thac was Shri
Himatsingka. He arrived at an esti-
mate of Rs. 75 crores; he arrived at
it by a simple, but, in my view, a
very incorrect calculation. In his
calculation, he assessed the tax on a
capital base of Rs. 1,300 crores and an
amount of Rs. 312 crores as being
liable to super profits tax. First he
says that the tax will come to Rs. 26
crores on the first slab of Rs. 52 crores.
Then, in the second slab, he said that
it will be Rs. 30 crores. If Rs. 26
crores and Rs. 30 crores are combined,
it becomes Rs. 56 crores and not
Rs. 75 crores, Even according to that
calculation, it does not come to Rs. 75
crores.

Shri A. P. Jain (Tumkur): What
about your Rs. 25 crores?

Shri Morarji Desai: I belicve that
Rs. 25 crores may go to Rs. 30 crores
or Rs. 35 crores. It will never go
beyond that. That is my calculation
But it is still being examined further.
But that is no argument: either that
the tax is wrong or the tax is right.

Shri Tyagi: Perhaps you had kept
the margin of amendment in view,
when you calculated. |

Shri Morarji Desai: I have nothing
in view.

Shri Harl Vishna Kamath: Marginal
benefits.

Shri Morarji Desai: If the tax is
oppressive, then it must be considered
and facilities must be given whatever
may be the amount received from it.
If a receipt of Rs, 75 crores 'comes
from it and it becomes an instrument
of retarding the whole thing, it has
got to be changed. But I do not think
that thig calculation i~ right. Even
when the Federation pcople met me
first, they told me it would be Rs. 60
crores. They did not go beyond that,
Of course, some people had gone up
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to Rs. 100 or Rs. 125 crores. It will
not happen, 1 am considering this.
I am calculating and I am quite sure
that we will come to a proper figure

very soon, at any rate within a month
or so.

Shri A, P. Jain: After the budget is
over?

Shri Morarji Desai: The budget is
not over before the Finance Bill is
over.

About kerosene, tobacco and some

other items like paper which were
‘mentioned and soap....

Shri M. L. Dwivedi

(Hamirpur):
Postcard and telegrams.

Shri Morarji Desai: Telegrams are
not used by poor people.

Shri M. L. Dwivedi: They send
ordinary telegrams.

Shri Morarji Desai: Let me take
tobacco first. Tobacco certainly is not
a necessity for anybody. I cannot call
it a necessity. It is a luxury.

Shri Hem Barua: Cigarette is the
companion of the lonely man.

Shri Morarji Desai: My hon. friend
forgets that everything becomes a
necessity when you are addicted to
it, but that is not an argument. The
question is whether it is a necessity
for life and  whether those who
indulge in this derive more pleasure
than those who do not do it. I think
those who do not indulge in it are
happier than those who do.

Shri Hem Barua: No, Sir.

Shri Morarji Desal: The simple
criterion is, when my friends do not
get it, they become wvery unhappy.
But those who do not use tobacco do
not become unhappy at all,

Shri Hart Vishnu Kamath: Ask the
Prime Minister.

Shri Morar;i Desai: When it is a
matter of 'habits, nobody is an excep-
tion. There is no question about it.
But the Prime Minister does not
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complain about the tax on tobacco.
(Shri Hari Vishnu Kaemath: Because
he can affort to pay.) On the contrary,
he agrees with it entirely. Therefore,
if the Prime Minister is quoted, let
him be ollowed by the hon, Member

in other respects also. That is all I
would say.

Shri Hari Vishnu Kamath: 1 do not
smoke,

Shri Morarji Desai: Therefore, there
is no question of the tobacco tax
being oppressive on anybody. They
can certainly lessen the consumption
of tobacco and it will be doing good
to them if they do so. Therefore, it
will be benefiting their health. I know
two of my friends who were suffering
from heart trouble. When they gave
it up, they tell me now that during
the last six years, they have no
trouble at all and are in very good
health. I know it would hit hard on
my revenue. But that does not
matter., 1 shall be very happy if
people’s health becomes better; I do
not mind forgoing my revenue. But
as lonyg as they do it, I want to get
revenue from it more and more.

The question of paper, again, is a
matter where one has to be very
careful, It is a commodity which is
in short supply and it becomes very
difficult. It leads to black-market and
intermediaries take more profits from
it because of that, We are trying to
see that that does not happen.

As regards kerosene, I have myself
stated why it has been levied. I can-
not say that it will not hurt the poor
people. It would be wrong on my
part to say that. But, after all, the
amount that it will cost him extra is
only 20 nP per month, because they
do not use more than two or three
bottles.

Shri M. L. Dwivedi: 4 bottles at
least,

Shri Morarji Demai: My hon. friend
does not use it

Shri M. L. Dwivedi: I use it in my
village.
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Shri Morarji Desai: A check-up has
been made and this is the informa-
tion. Even if they use 4 bottles it
wil] cost 30 nP and it would not be
beyond that, But even if they have to
pay 2 nP more, I am not prepared to
say that it will not be a hardship. It
is a hardship, but it is a hardship
which I have got to inflict because I
cannot have more and more liability
of foreign exchafige in this matter.
Whereas we were importing Rs, 22
crores worth of kerosene two years
ago, this year I had to import Rs. 30
crores worth of kerosene. 1 have
been asked to give more foreign ex-
change for this. I do not know how
long one can go on doing it. Should
we not import machinery and raw
materials for them? Are we going to
do it at the cost of the industry? That
is the consideration before me. People
go on using it for fuel because it is
cheaper. T must  therefore, make it
more costly than coal. If I do not do
it, it will be used universally as fuel,
because they say, “Whal else can we
do?” We cannot import fuel from
outside and pay foreign exchange for
it. Therefore, we are increasing our
public sector refineries.

Shri Nath Pai: May I ask how much
of it is used as fuel and how much
for lighting? You know it very well
that in the majority of villages, this
is the only source of light and they
never use a kerosene stove. They
use only lanterns. Have you cal-
culated what percentage of it pgoes
into fuel and what percentage into
lighting? Please give the figures.

Shri Morarji Desai: I have no
figures and would not hazard it. How
can I hazard a figure which I do not
have? My hon. friend has no figure.
(Interruption)., I  have lived in
villages,

Shri Nath Pai: That was long back.

Shri Hari Vishnu Kamath: That was
50 years ago.

Shri Morarji Desai: My hon, friends
do not live in wvillages themselves.
What is the use of their telling me?

PHALGUNA 25, 1884 (SAKA) deget—-dmml

Discussion 4434
I go to the villages even now. I have
donge 80 even when I was campaigning.
against my hon. friend four years

ago, I went to several villages and
stopped there, :

Shri Hari Vishnu Kamath. For halt
an hour and that too in day time, but’
not at night time,

'Shri _Morarji Desai: No; it was in
night time. That is how he does not
know and therefore, he got defeated.’

. Shri Hari Vishnu Kamath: T win
in spite of you afterwards, (Interrup-
ﬁnﬂs). Sir, it is not necessary to bring
In elections herc. I can say that in
spite of him and all the machinery of
the Congress Party, I have
my way back here.

S,E!ri Ranga: Why does he make such
undignified remarks?

fought;

Shri Hari Vishnu Kamath: It

is
fatuous,

Shri Ranga: I{ is very undignified.
(Interruptions). )

Shri Hari Vishnu Kamath: He wis
defeated ang after his defeat, he
became Chief Minister by the back'
door. ‘

Mr. Speaker: Order, order

Shri Morarji Desai: |

; ) have not’
denied I was defeated.

Mr. Speaker: Everyone who elects
to stand has both the chances of gett-
ing defeated as well as getting clected.

Shri Ranga: He does not seem to
have any self-control: he goes  on’
referring to such undignified things.

Shri Morarji Desai: s this digni-
fied—what my hon. friends are doing?

Shri Hari Vishnu Kamath: He asked

for trouble and he got it. He should"
not ask for trouble.

Shri Mo_vnrji Desai: ‘I always face
trouble with cheerfulness.

Shri Hari Vishnu Kamath: So do I;
more than you,
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Shri Morarji Desai: But my friend

gets angry and I do not. That is the

difference. (Interruptions).

Shri Hari Vishnu Kamath: It is
most irrelevant, futile and fatuous.

Shri Morarji Desal: I do not mind
that. Let my hon. friend get worried
about it.

Shri Hari Vishnon Eamath: I am not
worried at all; I am happy, happier
than you are.

Mr. Speaker: Let him proceed now.

Shri Hari Vishnu Kamath: Sir we
seek your protection.. . .

Mr. Speaker: There ought to be
some limit and some sense of propor-
tion.

Shri Harli Vishnu Kamath: For him
also.

Shri Morarji Desal: If my saying
this has 'hurt my hon. friend, I am
sorry; I do not want to hurt him,

Shri Harl Vishnu Kamath: It never
hurt me at all. 1 am glad. (Interrup-
tions). 1 enjoy these repartees.

Shri Ranga: He was Chief Minis-
wer and 'he got defeated. We have not
referred to his defeat,

Shri Hari Vishnu EKamath: We
never referred to his defeats in the
past.

Shri Ranga: Sometime at leasi he
should own ‘his defeat and go to
another subject.

Shri Morarji Desai: May I say, it
has been repeated several times by
hon. Members that 1 was defeated. I
never objected to it. (Interruptions).
I thought my hon, friend will take
repariees well and with good humour.

Shri Hari Vishnu Kamath: It is
mutual (Interruption).

Mr. Speaker: There ought to be
some limit to this.. |

Shri Ranga: I agree, Sir, there must
pe some limit.
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Mr. Speaker: Order, order. When I
am standing he would not allow me
to speak, In fact, I allowed him to say
as much as he liked and I remained
sitting.

Shri Ranga: ‘I'herel!oreI 1 accept
your ruling.

An Hon, Member: He is Swatantra.

Shri Surendranath  Dwivedy: Let
him remove the levy on kerosene.

Shri Daji: Sir, all this is because of
the levy on kerosene.

Shri Morarji Desal: Sir, there was
no intention on my part at all, to
offend anybody, and I certainly would
make any amends that he wants in
this matter, because I have absolutely
nothing but respect for him.

Shri Surendranath Dwivedy:
Remove the levy on kerosene and it
would be settled.

Shri Morarji Desai: As I said, Sir,
kerosene is a matter which requires
to be discouraged. Its further wuse
must be discouraged. It mus: not
increase in its use. Ther: is no other
'method of doing it. If I ration it, jt
will bring in far more evils,
far greater difficultics and people will
haye to pay more.

Shri Nath Pai: But how will the
people light their ‘houses in the
villages?

Shri Morarji Desai: Therefore, it is
a matter where it is difficult for me
to give up this revenue, But it is sug-
gested, strangely enough, that salt
may be taken instead of kerosene.
That is what some people said. I do
not see how this will not hurt the
poor people more. It is said, that is
a matter of sentiment. Where is it a
matter of sentiment. It is not merely
a matter of sentiment, though I do
grant and 1 do believe that sentiment
also has a place in life especially if it
is not a sentiment relating to oneself.
This is a sentiment, if at all it is called
a sentiment, in relation to the father
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of the nation, and if the father of the
nation is not to be respected even in
ene sentiment what right have we to
call him the father of the mnation.
More than that, I wouid like to say,
we are many times sought to be
twitted in the name of the father of
the nation saying that he wanted to
do a particular thing in a particular
way and we arc not doing it. But
when we do something which he
asked us to do then it is said that we
are trying to be sentimental on that.
I do not understand what they mean
by it. It means that it is only an
argument for contradiction and
nothing else, But, as I said, it is not
merely a sentiment. Is it realised by
my hon. friends that salt is one item
in food which is very important more
for the poor people than for others,
because the very poor in this country,
of which thcre is a large mass, takes
only bread and salt in a little chutney.
This is all that they get. Therefore,
they use far more salt than what we
use. That being so how are these
people going to be taxed less by this
method; they will be taxed much
more, That is why Mahatma Gandhi
said that this is a wrong tax and it
ought not to be levied.

But it was not only he who said
this. Shri Gokhale also said it. He
fought a battle in the Assembly for
long years, Even Europeans said this.
In France also there was a great
opposition to the salt tax and it was
said that the salt tax was an inequi-
tous and unpopular tax like the
noto:ious gabelle, or Government
monopoly in salt in France, con-
demned as one of the most serious
financial evils in the famous Cashiers,
which heralded the French revolution.
It had been denounced by Sir James
Westland (1888), Lord Cross, Secretary
of State for India, Sir John Gorst,
Under Secretary of State for India (in
the House of Commons, 1800), Sir
Evelyn Baring (Earl of Cromer), and
lately by Mr. Ramsay MacDonald,
whn characterised it as “ap exaction
and oppression,,.. a survival of the
general exploitation of India's poverty
by a profit-making company.” Iis
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abolition had been an integral part of
the Congress demand for over half a
century. Patriots like Dadabhai
Naoroji, Wacha, Pherozeshah Mehta
and Gokhale had waged an unceasing
battle for it. Therefore, it is not a
matter of sentiment at all. Those
who say it is a sentiment, I am afraid,
do not care at all for the poor people.
What iz the use of saying that this
is not done out of sentiment?

Then they said that we would get
Rs. 30 crores. From where have they
got this figure? After all, if you look
at the production of salt in the
country, it was 35 lakh tons in the
years before 1962, In the year 1962
it was 39 lakh tons. The consumption
is about 33 lakh tons per annum made
up of 25 lakh tons for personal con-
sumption, 8 lakh tons for industrial
use. Four lakh tons are exported. Sure-
ly, if any excise is levied, 4 lakh tons
would not yield anything. The 8
lakh tons for industrial use are used
mostly for soda ash and caustic soda.
They pay a large excise duty, and
therefore there is no question of charg-
ing any additiona] excise gn that. That
leaves for us the 25 lakh tons for per-
sona] use. If this entire quantity is tax-
ed at the rate which was in force in
1947 of Rs. 1.5 per maund, then the
whole revenue will come to Rs 10.3
crores, and if the rate is doubled and
made into Rs. 3 per maund, then it will
come to Rs. 20 crores, which figure I
had given. I had not given any under-
estimate in this matter. Therefore. it
is not a tax which will even it it is
levied, benefit us in any way, and it
will be an oppression on the poor, I
have no doubt about it. So it is a
tax which cannot be levied, I am sure
sbout that. In my view, if there is
eny tax which is inequitous T would
say that the salt tax is inequitous.

Then, Sir, I was told about prohihi-
tion, and that too by my hon. friend
opposite, Shri Kamath.

Shri Harl Vishnu Kamath: Your
own party men also,

Shri Morarji Desal: My own party
men are all right, but I think my hon.
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friend opposite is spiritually minded
and therefore..

Bhri Hari Vishnu Kamath: So what?
He does not know real spirituality.
That is the difficulty. I do not drink,
I can tell him. I do not smoke ncr
do I use pan. But I do not want to
come in the way of other people's
personal habits.

Sh-i Morarji Desai: Sir, even when
1 give him a compliment he gcts
excited. What am I to do?

Shri Hari Vishnu Kamath: e said
about spirituality and all that.

Shri Morarji Desai: “Spirituality” T
meant as a compliment not at a dis-
paragement. I believe it is the
highest and best function of a man
to be spiritual: if he is not, he ceases
to be a man.

Shri Hari Vishnu Kamath: What is
the link here?

Shri Morarji Desai: The link is this,
that the man who thinks in spiritual
terms must not think of coarsening
the people by giving them drinks.
That is what I am saying. 1 am not
saying anything else,

Shri Hari Vishnu Kamath: I do not
agree with that “coarsening”: it is
self-deception.

Mr. Speaker: He expects that he
would at least exercise moderation,

Shri Hari Vishnu Kamath: I am for
temperance; rnt prohibition.

Shri Morarji Desai: When it is
said that Mahatma Gandhi talked of
reforms, this is what Mahatma Gandhi
has written:

“If 1 was appoiniled dictator for
one hour for all India, the first
thing....”

Shri Nath Pai: It has been answered
already,

Shri Morarji Desai: No, it has been
answered wrongly. The whole thing
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must be read and then you will
realise what he meant. He has
written:

“If 1 was appointed dictator for
one hour for all India, the first
thing I would do would be to
close without compensation all
the liquor shops destroy all the
toddy palms such as I know them
in Gujarat, compel factory owners
io produce humane conditons for
their workmen and open refresh-
ment and recreation rooms where
these workmen would get inno-
cent drinks and equally innocent
amusemenis, I would close down
the factories if the gwners pleaded
want of funds.”

Shri Hem Barua: Is it for Gujarat
alone or for the whole of India?

Shri Hari Vishnu Kamath: And
after one hour?

Shri Morarji Desai: He refers lo
Gujarat only about the palm trees
which he knows. He does not refer
to anything else. Let my hon. friends
not eloud their  intellect in this
manner in their enthusiasm for drink-
ing (Interruption). Then he says:

“Being u teetotaller 1 would
retain my sobriety in sipte of the
possession of one hour’s dictator-
ship and therefore arrange for the
examination of my European
friends and diseased persons who
may be in medical need of brandy
and the like at State expense by
medical experts and where neces-
sary, they would reccive certifi-
cates which would entitle them to
obtain the prescribed quantity of
the fiery waters from certified
chemists.”

“The rule wil apply mutatis
mutandis to intoxicating drugs.”

That is what he wrote. I do not
understand why Mahatma Gandhi is
quoted against us.

Shri Hari Vishnu Kamath: Bec}iusc
he wrote o often on- so many things.



4241 General

Shri Morarji Desai: 1 know that
some of my own hon. friends on my
side are getting lukewarm in this
matter, but that is in bad company....
(Interruption) .

Shri Tyagi: I wish you good luck!

Shri Hari Vishnu Kamath: They
are in the company of Chief Ministers
of States. They are not in his com-
pany. '

Shri Morarji Desai: Then, my hon.
friends want economies to .be per-
formed. I have described the econo-
mies being performed before and 1
need not repeat them. But may I
say, even in this Budget, we have not
allowed the civil expenditure to go
up as it goes up annually? Annually
it goes up by about Rs. 60 crores or
Rs. 70 crores; sometimes by Rs. 80
crores. But even if you take Rs. 60
crores, this time it is only Rs. 18 crores
by which it goes up.

Shri Hari Vishnu Kamath: Only!

Shri Morarji Desai: Outl of Rs. 18
crores, Rs. 14 crores are for the police
in the border areas. I do not think,
my hon. friend will grudge it now.
Then there are Rs. 2 crores for being
given to Sikkim and Bhutan. What
is left there, that is, Rs. 2 crores are
also for some such exigency; it is not
for any administrative services. We
have seen to it thal no new people
are taken up and that the existing
staff works for all. Then, there is a
committee of three secretaries which
is sitting from day i{o day and is
locating the extra personnel in the
various offices and is seeing that for
new things required that personnel is
being utilised.  Surely,, my hon.
friendgs do not want these people to
be immediately unemployed. There-
fore we are trying to see that they
are employed for other work and that
no vacancies are filled in.

Then, we have also seen that some
of the periodicals which are pub-
lished by Government can be suspend-
ed during this emergency and they
should not be published. That is‘ also
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oac¢ of the methods by which we are
saving paper and modney.

‘We are also seeing to it that travel-
ling expenses are also cut down.
Therefore the grants are cut down by
10 per cent and we have told all
people that it should be resorted to
only when it is absolutely necessary.

We have cut down seminars, con-
ferences etc. except where they are
absolutely necessary. Even as regards
delegations going outside we have
stopped all delegations except those
which are required for negotiations
for those purp-ses where we would
lose if we do not send. But other-
wise we have cut this down.

Even with several of my hon.
{riends in Parliament who want to go
out I have got to be hard and I have
got to say, “I am very sorry, I cannot
give you" because they have got to
set an example for other people. That
is why I have got to say, “No” to
them too. These are all matters
where one acts very consistently and
continuously.

Shri Tyagi Will it apply to Com-
munist friends also?

Shri Morarji Desai: It applies to
everybody. But my Communist
friends do not spend any money {rom
me; they spend money of those coun-
tries where they pgo.s -Even there
unless they go for  legitimate pur-
pose, they are also not allowed to
50, .. ... (Interruption),

Then, I come to the last question of
compulsory savings. It is a matter
which has exercised several of my
hon. friends also. But before I say
anything I would like to refer to the
criticism in the PAC Report about
some underestimates of revenue made.
My hon. friend, Shri Indulal Yajnik,
said that it was Rs. 120 crores under-
estimate. He only forgot one decimal
point near the figure ‘1'. Instead of
Rs. 120 lakhs he said Rs. 120 crores
Now, what am I to do with that?



243 Gencral

[Shri Morarji Desai]

There are 1,500 or so cases which
are less than Rs. 10,000 and 55 or 85
cases which are above Rs. 10,000. All
have been properly looked into. We
have changed in several cases and in
several cases we have said that the
criticism is not correct. But thefe are
matters where the Ministry itself goes
on examining constantly and rectify-
ing the mistakes. The mistakes are
mostly arithmetical mistakes. But
when it is considered that the assess-
ments are 1.3 million, if in 1,500 or
2,000 assessment there are some arith-
meticu] mistakes, I do not think it can
be said that the Board of Rcverue or
the officers who have been working
have been very lax. I think, it is a
very creditable thing that the mistake
is of such a small percentage. Of
course, that does not mean that we
should be complacent about it. I
should like to see that there is no
mistake even in one case. Therefore
we take a lesson from this and see to
it that these mistakes are not com-
mitted and become less and less.

Even when the Comptroller and
Auditor-General who happened to be
the Secretary and Chairman of the
Board of Revenue was there similar
mistakes were there. Therefore he
also knows what happens and there
ought to be more sympathy in this
matter than a denunciation. That is
all that I would like to say.

Shri Nath Pai: Is it not correct that
during the past four years on the
revenue side the under-estimate was,
on an average, Rs. 50 crores? The
same applies to the expenditure side.
This is from your own figures. Please
look at the Explanatory Memorandum.
On an average it is Rs. 50 crores. Do
you call it marginal or insignificant?
Is it economics or astrology?

Shri Morarji Desai: Astrology is
not known to me and economics it
certainly is. It is prudent economics
and not extravagant economics. That
is all that I would say. If the receipts
are more and the expenditure is less,
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I save this country from bankruptcy.
If it is the reverse, I do not know
what would happen to this country.
But let us understand why this hap-
pens. I have explained and said so
often that when we make the Budget,
the preparation is made with figures
which are figures of a perior 12 or
14 months earlier because the Budget
begins to be prepared from June or
July last and the figures that are taken
are the flgures of the previous
12 months. Therefore we work on
figures which are not up-to-date.

The expenditure is also estimated
accerding to the planned development
wh.ch vwe are making and according
to the mlans which we have, There-
fore whea we have got to have that
expenditure, we have got to provide
for it. But during the course of the
year there are several shortfalls
perhaps on account of the imports
failing or of some machinery failing.
It is something like that happening
which reduces the expenditure. When
we make the estimate of income, we
are certainly conservative and I am
going to be conservative. I think,
every successor of mine, if he is pru=-
dent, will be conservative, whatever
may be the criticism about it. It is
better to be surplus than to be minus
at any time. But in spite of all this
I am not able to be surplus except
in one year. In spite of Rs. 119 crores
of more revenue last year, the deficit
has gone.to Rs. 240 crores from Rs. 80
crores. Therefore it must be seen how
shortfalls occur on both sides and one
has got to provide for this. I do not
think that it can be considered a
matter where we have defaulted. If
at all, we have served the country
better than what my people think.

Shri Ranga: No, SE.

Shri Harish Chandra Mathur: You
have defaulted on the right side.

Shri Morarji Desai: I should now
come to the end. I think, I have taken
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much .longcr time than I would have
taken.

Dr. M. S. Aney (Nagpur): Would
he say something about edible o0il?

Shri Morarji Desai: The duty on
codible oil has been reduced. That was
not understand by an hon. friend of
mine. Duty on edible oil has delibe-
rately been remaved bccause when I
put an additional burden on the poor
people I thought that from edible oil
which is also one of the means of
sustenance for them—it is the only
means of fat for them—it was better
that I took away the revenue from
that. That is why I removed the duty
from it. It will thus be seen that it
was not merely the idea of taking
revenue from kerosene that made me
put the duty on kerosene. When it ig
said that T have put 300 per cent duty
on kerosene, it is wrong. A bottle
of kersone which used to cost 24 nP.
will cost 34 nP. now. Therefore it is
a 40 per cent increase on a bottle and
not 300 per cent increase as is said.
Of course, it would become 300 per
cent if we take the original price or
the original duty and that is how it
is compared. But, if it is taken from
last year, it increases only by 40 per
cent.

An Hon. Member: That too needs
revision. .

Shri Morarjl Desai: 1 do not say it
is little. I won't say that. It becomes
imperative for me to do it. There is
no other reason for it.

Some Hon, Members: Give second
thought.

Shri Morar}i Desai: Z One goes on
giving second thoughts to everything
all the time, throughout the year and
even next year.

An Hon. Member: What about post-
cards?

Shri Morarjl Desai: On posteards,
we have been losing Rs. 3 crores
every year. I do not think that that
would be the correct kind of service
to be given. If we increase from 5 nP.
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by 1 nP. to 6 nP, we cut out a loss
of Rs. 1 crore. Even then, there will
be a loss of Rs. 2 crores. We will
now be trying to see if the post card
can be pruduced cheaply. If a person
uses his own post card, he applies the
ticket. But, he will have also to give
6 nP. in addition. We save by giving
him a full post card. Therefore, I sug-
gest it is better to take 6 nP. and not
5 nP.

An Hon. Member: What logic?

Shri Morarji Desai: Life is not
logic. Life is not always logic. Money
certainly is not logic.

An Hon, Member: Jugglery.

Shri Morarji Desal: It is jugglery
only for people who do not have sense
enough to understand it.

In the matter of compulsory sav-
ings, we have brought in this new
feature, It is a new feature in the
budget, but it is not new thought.
This is being considered for the last
10 or 12 years. But, it was not looked
on with favour so long. But, in the
circumstances in which we are func-
tioning, we have got to raise the
savings of the people for investment
higher and higher. If you do not take
to some such thing which will make
everybody save, 1 am afraid, we will
not cultivate the saving habit as we
should. It is true that those at the
lower levels do not receive incomes
which can be called superflous or
which could be called even adequate.
I am prepared to grant that. And
yet, if these people have got to
improve their conditions, they will
have to supply some sinews if they
have to maintain their self-respect
and their strength, After all, this is
a nation of poor people and if the
poor people do not subscribe to it,
who else is going to subscribe to it?
This is not a tax. This is compulsory
saving which the people do. Take the
case of our country. We arc borrow=
ing from all countries foreign
exchange. We have got to pay them
high interest. And yet we go on
givirg help to our neighbouring coun-
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tries because we must do so, Other-
wise, we won't deserve the other thing.
On the same analogy, it is also neces-
sary in my view, if the poor people
are going to be made stronger, it is
better that they save. That is why
this is being done. But, this is a new
thing and all the arrangements also
will be new. Therefore, we are study-
ing the whole problem and we are
going to do it very thoroughly. We
will go on making improvements in
it, but not give it up, because this is
a very vital scheme.

Some Hon. Members: Improve it.

Shri Morarji Desai: Improvements
do not mean that it will be given up.

In the end, I would like to appeal
to my hon. friends to support the
cellection of the resources, because
these resources are very vital for the
safety of the country both on the
frontier front and also on the deve-
lopment fronit. Whatever may be the
differences, 1 do not think it is only
the duty of the Finance Minister and
his colleagues to recover these
revenues. It is also the function of
all people and all citizens if they want
to have a welfare State sooner estab-
lished to see that the revenues are
collected after the budget is passed.
There is time enough to get it chang-
ed. Till it is changed, if it is not
changed, it means it has the sanction
of this hon. House. Omnce it is ganc-
tioned, T would certainly expect that
it is the duty of every hon. Member
to see that the resources are collected

and no impediments are put in its
way.

1545 hrs.

DEMANDS* FOR GRANTS ON
ACCOUNT, 1963-64

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
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the third column of the Order
Paper, be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of the
heads of demands entered in the
second column thereof against
Demand Nos. 1 to 147."

Shri Hari Vishnr Kamath (Hos-
hangabad): Mr. Speaker, on a point
of clarification, may I know whether
this is a motion for Vote on Account
under Rule 214? What is it exactly?
Is it covered by Rule 2147

Mr. Speaker: Yes; 214,

Shri Hari Vishou Kamath: 1 do
not know what procedure has been
evolved during the last Parliament.
I was not here. But the entire pro-
cedure with regard to this item and
the next two items seems to be con-
trary to the Rules of Procedure of
the House, unless there is some sort
of a convention. Even then I do not
think a convention can owverride the
rules. ...

Rule 214:2) provides for amend-
ments that may be moved for the
reduction of the whole grant. No
time has been given to us to give
notice of amendments. When the
motion comes today, how can we have
time? So, | request, under the Rules
that this may be postponed to Monday
or some other day so as to enable us
to give notice of amendments.

Mr. Speaker: [ will only just tell
him for his information that for the
Jast about 10 years or so,

Shri Hari Vishnu EKamath: Ten
years?

Mr. Speaker: .......... a Vote on
Account has always been considered
as a routine affair. 1t is taken only
for a limited period. Members cer-
tainly have an opportunity to discuss

“*Moved with the recommendation of the President.
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the Démands later, and that conven-
iion has been established since 1951.
We have been following it. If we
have it for a longer period, three or
4 months, certainly, then we ghould
have devoted some time. We are
having these Demands from Monday
and we are discussing all these things.
Therefore, the House has considered
it during the last few years that at
this moment, only a formal vote is
taken and no discussion takes place.

Shri U. M. Trivedi (Mandsaur):
Why should there be a Vote on
Account when we are discussing the
Demands themselves? What explana-
tion, what necessity has been given?

Mr, Speaker: We will not be able
to finish it before that time.

Shri Hari Vishnu EKamath: May I
by your leave ask this: whether this
convention that has been evolved
means that the rule is being held in
abeyance or the rule is being super-
seded by convention? What exactly
is it? There is no peoint in having
this rule when you cannot obey the
rule,

Mr, Speaker: The House is the
master of its own procedure.

Shri Hari Vishnu Kamath: You are
the master so far as the Rules are
concerned. Unless you tell the Holise
that this rule is suspended. ...

Mr. Speaker: Whenever a Vote on
Account has becn asked for for about
three months or s0,—it has also hap-
pened—we have always devoted some
time for its discussion and amend-
ments or cut motions also have been
invited. When it was bnly for a few
days only for a month....

Shri Hari Vishnu Kamath: May I
submit in all humility that the honest
course would be to move that, under
rule 388, this rule be suspended for
the present?

Mr. Speaker: If he be so meticu-
lous....
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Shri Hari Vishnu Kamath: That
should be done, That is the straight-
forward course.

Mr. Speaker: The hon. Finance
Minister may move it.

The Minister of Finance (Shri
Morarji Desai): I beg to move:

“That sub-rules (2) and (3)
of Rule 214 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha in their applica-
tion to the motions for Vote on
Account in respect of the Budget
(General) for 1963-64 be sus-
pended.”

Shri Hari Vishne Kamath: That
motion should be with your consent,
under rule 388. Have you given your
consent to that motion?

Mr. Speaker: When [ am putting it
to vote, certainly it means that I have
given my consent.

Shri Hari Vishnu Kamath: You must
say that, Sir.

Mr. Speaker: It need not be said
again so expressly, when I am put-
ting it to vote.

I have told already Mr. Kamath
that we have been doing this for the
last ten years; since 1951, that has
been the procedure, but as he was
very particular about this....

Shri U. M, Trivedi: That was gene-
ral vote on account when Parliament
was going to meet in the month of
May and there were no budget pro-
posals as such.

Mr. Speaker: Every year, we have
been doing it

Shri Morarji Desai: It was being
done even when my hon, friend Shri
Kamath was there.

Mr. Speaker: That has been decided
earlier, The rulings are there. The
Speakers have decided it when that
objection had been taken earlier. But
we can suspend it, and that is all
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[Mr, Speaker].
right, in order to be in conformity
with the rules.

. DEmaND No. 3—SarT.
“That a sum not exceeding Rs

The question is:

“That sub-rules (2) and (3) of
Rule 214 of the Rules of Proce-
dure and Conduct of Business in

5,20,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of

. . T March, 1964, in respect of ‘Salt”
Lok Sabha in their application to pect o t

-the motions for Vote on Account
in respect of the Budget (General)
for 1963-64 be suspended.”

Demanp No. 4—COMMERCIAL INTELLI-
GENCE AND STATISTICS.

“That a sum not exceeding Rs.
7,080,000 be granted to the Presi-
dent, on account for or towards
defraying the charges during the
year ending on the 31st day of
March 1964, in respect of ‘Com-
mercial Intelligence and Statisties,”

The motion was adopted.

Mr. Speaker: So, sub-rules (2) and
(3) of rule 214 are suspended. Now,
I shall put the Demands to vote.

The question is:

Demaxp No. 5—otHER REVENUE EXPEN-
DITURE OF THE MINISTRY oF COMMERCE
AND INDUSTRY.

“That a sum not exceeding Rs.
30,91,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘other
revenue expenditure of the Minis-
try of Commerce and Industry.,”

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper, be granted to the President,
on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of the
heads of Demands entered in the
second column thereof against
Demand Nos. 1 to 147.”

The motion was adopted.

[The motions for Drmands for Grants
on Account which were adopted by “That a sum not exceeding Rs.
- the Lok Sabha are reproduced below 2,44,000 be granted to the Presi-
Ed.] aent, on account, for or towards
Demanp No. 1.—MriNisTRy oF Com- defraying the charges during the
MERCE AND ]NDUSTRY year ending on the 3lst day of
March 1964, In respect of ‘Minis-
try of Community Development
and co-operation,.”

Demanp No. 6—Mmirstry or ComMmu-
NITY DEVELOPMENT AND COOPERATION.

“That a sum not excecding Rs.
6,37,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 21st day of
March, 1954‘ in respect of ‘Minis-
try of Commerci- and Industry”

DEmMmaND No. T—CoMMUNITY DEVELOP-
MENT PrOJECTS, NATIONAL ExXTENaION
SERVICE AND COOPERATION.

“That a sum not exceeding Rs.

DemaND No. 2— INDUSTRIES. 32,096,000 be granted to the Presi-

“That a sum not cxceeding Rs.
1,80,66,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Indus-
tries,”

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Com-
munity Development Projects, Na-
tional Extension Service and Co-
operation,.’
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DemAND No. 13—OTHER Revenue Ex-
PENDITURE OF THE MINISTRY OF Eco-

DemaNt No. 8—MINISTRY OF DEFENCE.

DemAnD No.

“That a sum not exceeding Ras.
451,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Ministry
of Defence,.”

Demanp No. 9—DEFENCE
EFFECTIVE

“That a sum not exceeding Rs.
60,28,89, 000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March 1964, in respect of Defence
Services, Effective.,”

NoON-EFFECTIVE.

“That a sum not exceeding Rs.
1,57,50 000 be granted to the Presi-
dent, on account, for or towards
defrayng the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Defence

» o

Services, Non-Effective’.

Demanp No. 11—Mmistry oF Ecowo-
mic AND DEFENCE COORDINATION.

“That a sum not exceeding Rs.
1,40,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3l1st day of
March, 1964, in respect of "Minis-
try of Economic and Defence Co-
ordination,.”

DemAND No. 12—SvuPPLIES Anp Dis-
POSALS.

“That a sum not exceeding Ras.
26,80 000 be granted to the Presi-
dent, on accout, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Supplies
and Disposals.,”

SERVICES,

10—DEFENCE  SERVICES,

NOMIC AND DEFENCE COORDINATION

“That a sum not exceeding Rs.
4,74,000 be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of March,
1964, in respect of ‘Other Revenue
Expenditure of the Ministry of
Economic and Defence Coordina-
tion.,”

Demanp No. 14—MiNISTRY oF Ebpuca-

TION.

“That a sum not exceeding Rs.
3,67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Minis-
try of Education’.”

DeEmanND No. 15—EDUCATION.

“That a sum not exceeding Rs.
1,40,42 000 be granted to the Presi-
dent, on account, for or defraying
the charges during the year ending
on the 31st day of March, 1964, in
respect of ‘Education.,”

Demanp No. 16—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF EDUCA-

TION.

“That a sum not exceeding Rs.
20,59,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Other
Revenue Expenditure of the Minis-
try of Education.”,

DEMAND No. 17—TRIBAL AREAS.

“That a sum not exceeding ‘Rs.
1,14,09,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Tribal
Areas.,”



4255 Demands MARCH 16, 1963 for Grants on Account 4256

DemAND No. 18—Nacga Hins-Tuen- year ending on the 31st day of

DeEmanp No.

5 x: AREA

“That a sum not exceeding Rs.
50, 44,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Naga
Hills-Tuensang Area.”

“That a sum not exceeding Rs.
1,40,65,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March_ 1964. in respect of ‘External
Affairs."”

DEmanp No. 20—StaTE oF PoONDI-

CHERRY.

“That a sum not exceeding Rs.
31,39,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March_ 1964, in respect of ‘State of
Pondicherry.,”

DemanDp No. 21—Dapra AND NAGAR

HavirLl AREA.

“That a sum not exceeding Rs.
1,17,000 be granted to the Presi-
dent, on account, for or towa-ds
defraying the charges during the
year ending on the 31st day of
March 1964, in respect of ‘Dadra
and Nagar Haveli Area,”

DemanDp No.22—GoA, DaMAN AND Dru.

“That a sum not exceeding Rs.
58,95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Goa,
Daman and Diu,”

19—EXTERNAL AFFAIRS.

Demany No. 27—Taxes oN

March, 1964, in respect of ‘Other
revenue expenditure of the Minis-
try of External Affairs,”.

DemanD No. 24—MiINISTRY OF FINANCE.

“That a sum not exceeding Rs.
15,62,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 8lst day of
March, 1964, in respect of ‘Ministry
of Finance,”

DEMAND No. 25—CUsToMS.

“That a sum not exceeding Rs.
34 80,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Customs,.

DemanD No. 26—UntoN Excise DuTIES.

“That a sum not exceeding Rs.
87,78,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1964, in respect of “Union
Excise Duties,.”

cLupiNG CorporaTiON TAxX, ETC,

“That a sum not exceeding Rs.

. 57,36,000 be granted to the Presi-

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Taxes
on income including Corporation
Tax, etc'.”

DeManD No. 28—StAaMPS.

“That a, sum not exceeding Re.
25,38,000 be graned to the Presi-
dent, on account, for or towards
defraying the charges during the

INncoME

DemAND No. 23—OTHER RevENUE Ex-
PENDITURE OF THE MINISTRY OF EXTER-
NAL AFFAIRS.

“That a sum not exceeding Rs.
40 23,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

year ending on the 31st day of
March, 1964, in respect of ‘Stamps’.”

Demanp No. 29—Avprr,

“That a sum not exceeding Rs.
1,09,26,000 be granted to the Presi~
dent, on account, for or towards
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de]myiﬁgl the charges during the year ending on the 31st day of
year ending on the 31st day of March, 1964, in respect of ‘Opium,.”

March, 1964, in respect of ‘Audit’.”
DeEmanDp No. 36.—OTHER REVENUE Ex-

Demanp No. 30—Currency AND PENDITURE OF THE MINISTRY OF FINANCE.

COINAGE.

“That a sum not exceeding Rs.
77, 60,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1964, in respect of ‘Cur-
rency and Coinage,”

Demanp No. 31—MinT,

“That a sum not exceeding Rs.
21,04,000 be granted to the Presi-
dent, on accotint, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1964, in respeci of Mint.””

Demanp No. 32—KorLar Gorp MINES.

“That a sum not exceeding Rs.
46,51,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31s{ dav of
March, 1964, in respect of ‘K:li:
Gold Mines.""”

DEMAND No. 33—PENSIONS AND OTHER

RETIREMENT BENEFITS.

“That a sum not exceeding Rs.
88,75,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during t.he
year ending on the 31st day of
March, 1964, in respect of ‘Pen-
sions and other retirement bene-
fits'.”

DEManND No, 34—TERRITORIAL AND

PoLiTicAL PENSIONS,

“That a sum not exceeding Rs.
1,91,000 be granted to the Presi-
dent, on gccount, foy or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of “Terri-

(Rl

torial and Political Pensions'.

Demanp No. 35—Oprum.

“That a sum not exceeding Rs.
2,47,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the

3017 (Ai) LSD-7 .

DemvanDp, No 37—PrL.ANNING

“That a sum not exceeding Rs.
7,35,30,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1964, in respect of ‘Other
Revenue Expenditure of the Minis-

R

try of Finance'.

Commis-
SION

“That a sum not exceeding Rs.
7.94000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31.t day of
March, 1964, in respect of ‘Plan-
ning Commission,."”

DemAND No. 38—GRANTS-IN-AID TO

STATES

“That a su™ not exceeding
Rs. 12, 78,09,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3lst
day of March, 1964, in respect of
‘Grants-in-Aid to States'.”

Demanp No. 30—MisceLLaNgous AD-
JUSTMENTS BETWEEN THE CENTRAL AND

STATE GOVERNMENTS,

“That a sum not exceeding Rs.
2, 09, 000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1964, in respect of ‘Miscel-
laneous Adjustments between the
Central and State Governments,.”

Demanp No. 40—PRE-PARTITION PAY-

MENTS.

“That a sum not exceeding Rs.
79,000 be granted to the President,
on account, for or towards defray-
ing the charges during the year
ending on the 31st day of March,
1964, in resect ‘of ‘Pre-partition
Payments'.”
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Demanp No. &1—Ministry oF Foop

AND AGRICULTURE

“That a sum not exceeding
Rs. 6,86,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Food and Agricul-
ture’.”

DEMAND No. 42—AGRICULTURE

“That a sum not exceeding
Rs, 26,65,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Agriculture’.”

DeEmAND No. 43— AGRICULTURAL
RESEARCH

“That a sum not exceeding
Rs. 43,10,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Agricultural Research'.”

DeMAND No. 44—ANIMAL HUSBANDRY

“That a sum not exceeding
Hs. 8,06,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of Mareh, 1964, in respect
of ‘Animal Husbandry'"

DemAnD No. 45—FOREST

“That a sum rot exceeding
Rs. 8,868,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Forest’.”

Demanp No. 46—OtHER REVENUE Ex-
PENDITURE OF THE MiNisTRY oF Foon

AND AGRICULTURE

“That a sum not exceeding
Rs. 2,64,97,000 be granted to the
President, on account, for or to-
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wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other revenue expenditure of
the Ministry of Food and Agricul-

ture’.

DemanDp No, 47—MiNISTRY oF HEALTH

“That a sum not exceeding
Rs. 1,61,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Health'”

Demanp No. 48—MEebicaL AND PusLic

HEeALTH

“That a sum not exceeding
Rs. 85,43,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1984, in respect
of ‘Medical and Public Health'.”

Demanp No. 49—OrtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 562,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
the Ministry of Health.”

Demanp No. 50—DMinNisTRY oF HoME
AFFAIRS

“That a sum not exceedirg
Rs. 37.01,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of MAarch, 1964, in respect

"

of ‘Ministry of Home Affairs’.
DeEMAND No. 51—CABINET

“That a sum not eXceeding
Rs. 3,79,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Cabinet’.”
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Demvwnn No. 52—ZoNaL COUNCILS

“That a sum not exceeding
Rs. 20,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Zonal Councils’.”

JysTIcE

“That a sum not exceeding
Rs. 25000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 19684, in respect
of ‘Administration of Justice.”

DEMAND No. 54—POLICE

“That a sum not exceeding
Rs. 1,34,67,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Police'”

DemaNnD No. 55—CENSUS

“That a sum not exceeding
Rs. 7,79,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect,

of ‘Census’.

Demano No. 56—SraTisTics

“That a sum not exceeding
Rs. 15,89,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Statistics’.”

Demanp No. 57—Prrivy PURSES AND

ALLOWANCEs OF INDIAN RULERS

“That a sum not exceeding
Rs. 1,34000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
41st day of March, 1964, in respect

53—ADMINISTRATION OF
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of ‘Privy Purses and Allowances
of Indian Rulers'.”

Demanp No. 58—DELHI

“That a sum not exceeding
Rs. 1,56,53,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Delhi".”

Demanp No, 59—HIMACHAL PRADESH

“That a sum not exceeding
Rs. 92,04,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Himachal Pradesh'.”

Demanp No. 60—ANDAMAN AND
Nicosar ISLANDS

“That a sum not exceeding
Rs. 24,661,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Andaman and Nicobar Islands"."”

DEmAND No. 61—~MANTPUR

“That a sum not exceeding
Rs. 37,68,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Manipur’.”

DemanDd No. 62—TRIPURA

“That a sum not exceeding
Rs. 69,16,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st dayv of March, 1964, in respect
of ‘T'ripura’”

Demanp No. 63—LAccapive, Mintcoy

AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs. 2,290,000 be granted to the
President, on account, for or to-
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wards dejraying the charges
during the year ending on the
31st day of March; 1964, in respect
of ‘Laccadive, Minicoy and Amin-
divi Islands’.”

Demanp No. 64—Otuer Revenve Ex-
PENDITURE OF THE MINISTRY oF HoME

AFFAIRS

“That a sum not exceeding
Rs. 26,24,000 be  granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1984, in respect
of ‘Other Revenue Expenditure of
the Ministry of Home Affairs’.”

Demanp No. 65—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum nol exceeding
Rs. 146,000 be granted to the
President, on- account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Information and
Broadcasting'.”

DemanND No. 66—BROADCASTING

“That a sum not exceeding
Rs. 46,82,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Broadcasting".”

DemaND No. 67—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF IN-

FORMATION AND BROADCASTING

“That a sum not exceeding
Rs. 33,05000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting’.”

Demanp No. 68—MINISTRY OF IRRIGA-

TION AND POWER

“That a sum not exceeding
Rs. 227000 be granted to the

MARCH 16, 1963 for Grants on Account
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President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Irrigation and
Power.”

Demanp No. 69—MuLTi-PURFOSE
RIVER SCHEMES

“That a sum not exceeding
Rs. 9,93,000 be granted to the
President, on_account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Multi-purpose River Schemes".”

Demanp No. T0—OtHerR REVENUE Ex-

PENDITURE OF THE MINISTRY OF IRRI-
GATION AND POWER

“That a sum not exceeding
Rs. 45,61,000 be granted tc the
President, on account, for or to-
wards defraying the charges
during the year ending.on the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
the Ministry of Irrigation and
Power'."”

DemaAnp No., 71—MINISTRY OF LABOUR

AND EMPLOYMENT

“That a sum not exceeding
Rs. 2,26,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Labour and Em-
ployment’.”

DeManp No. 72—Cuier INSPECTOR OF

MinNEs

“That a sum not exceeding
Rs. 233,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of Chief Inspector of Mines'.”

Demanp No. T3—LABOUR AND
EMPLOYMENT

“That a sum not exceeding
Rs. 68,60,000 be granted to the
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President, on account, for or to-
wards  defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Labour and Employment'.”

Demanp No. 74—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY oF LaAB-

OUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 17,16,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Labour and Employment’.”

Demanp No. 75—MINISTRY OF Law

“That a sum not exceeding
Rs. 339,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of 'Ministry of Law’.”

DemanDp No, 76—ELECTIONS

“That a sum not exceeding
Rs. 11,60,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
3lst day of March, 1964, in respect
of ‘Elections’.”

Demanp No. 77—OtreEr Revenuve Ex-

PENDITURE ©F THE MINISTRY OF Law

“That a sum not exceeding
Rs. 36,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Revenue Exvenditure of
the Ministry of Law".”

Demanp No. 78—MiNisTRY OF MINES

AND FUEL

“That a sum not exceeding
Rs. 2,07,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in regpect
of ‘Ministry of Mines and Fuel'”
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DemAnD No. 79—GeoLocicAL SURVEY

“That a sum not exceeding
Rs. 34,62,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Geological Survey'.”

DemAND No. 80—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF MINES
AND FuEeL

“That a sum noir exceeding
Rs. 1,02,04,000 be granied to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Geological Survey'”

Demanp No. 81—MINISTRY OF SCIENTI-
FI¢ RESEARCH AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs. 3,11,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Scientific Research
and Cultural A#fairs'.”

DemaND No. 82—ARCHAEOLOGY

“That a sum not exceeding
Rs. 9,24000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of Archaeology'”

Demanp No. 83—Survey ofF INDIA

“That a sum not exceeding
Rs. 30,10,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964. in respect

of ‘Survey of India".
DemanD No. 84—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 2,32.000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
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31st day of March, 1064, in respect
of ‘Other Revenue Expenditure of
the Ministry of Steel and Heavy
Industries’.”

31st day of March, 1964, in respect
of ‘Botanical Survey'."

Demanp No. 85—ZooLOGICAL SURVEY

“That & sum not exceeding
Rs. 1,65000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Zoological Survey'”

DeEmMAND No. 90—MINISTRY OF TRANB-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 852000 be granted to the
President, on account, for or to-
wards defraying the charges

DeMAND No. 86—ScIenNTIFIC RESEARCH during the year ending on the

AND CULTURAL AFFAIRS

“That a sum not exceeding
Rs. 1,46,47,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Scientific Research and Cul-
tural Affairs’.”

31st day of March, 1964, in respect
of ‘Ministry of Transport and
Communications’.”

DemManD No. 91—METEOROLOGY

“That a sum not exceeding
Rs. 17,61,000 be granted to the
President, on account, for or to-
wards defraying the charges

during the year ending on the
31st day of March, 1964, in respect
of ‘Meteorology’.”

Demanp No. 87—OtHeEr ReEVENUE Ex-
PENDITURE OF THE MINISTRY OF
ScmEnTrFic RESEARCH AND CULTURAL
Arrams Demanp No. 92—CeNTRAL Roap Funp
“That a sum not exceeding

Rs. 4,72.000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
315t day of March, 1964. in respect
of ‘Other Revenue Expenditure of
the Ministry of Scientific Research
and Cultural Affairs’.”

“That a sum not exceeding
Rs. 36,25,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Central Road Fund'."”

Demanp No. 93—CoMMUNICATIONS

Demanp No. 88—MINISTRY OF STEEL (IncLupiNG NATIONAL HIGHWAYS)

AND HEAVY INDUSTRIES

“That a sum not exceeding
Rs. 2,60,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Steel and Heavy
Industries’.”

Demanp No. 89—OTtHErR ReVENUE Ex-
PENDITURE OF THE MINISTRY OF STEEL

aND HEeavy INDUSTRIES

“That a sum not exceeding
Rs. 2.57.60000 he granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the

“That a sum not exceeding
Rs. 61,49,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of'March, 1964, in respect
of ‘Communications (including
National Highways)'."”

DemanD No. 94—MERCANTILE MARINE

“That & sum not exceeding
Rs. 8,30,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 19684, in respect
of ‘Mercantile Marine'."”
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DemanD No.

Demany No. 95—LiGHT HOUSES AND

LicATsHIPS

“That a sum not exceeding
Rs. 5,20,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1864, in respect
of ‘Light Houses and Lightships'.”

DemMAND No. 96—AVIATION

“That a sum not exceeding
Rs. 45,95000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Aviation”.”

DeEmanp No. 97—Overseas COMMUNT-

CATIONS SERVICE

“That a sum not exceeding
Rs. 11,66,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Overseas Communications Ser-

vice’,

DemanDd No. 98—Orther REVENUE Ex-

PENDITURE OF THE MINISTRY OF

TRANSPORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 27,40,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
the Ministry of Transpor.t and

X

Communications’.

TELEGRAPHS DEPARTMENT (INCLUDING
WoRrRKING EXPENSES)

“That a sum not exceeding
Rs. 7,97,21,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Tndian Posts and Telegraphs

99—InpiaAN PoOSTs AND
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Accoant
Department ° (including Working
Expenses)’.”

DemaNDp No. 100—Posts aAnp TELE-

GRAPHS DivIDEND TO GENERAL REVE-
NUES AND APPROPRIATIONS TO RE-
EERVE FunNDs

“That a sum not exceeding
Rs. 1,66,43,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of Posts and Telegraphs Dividend
to General Revenues and Appro-
priations to Reserve Funds'.”

DemanD No. 101—MINISTRY OF WORKS,

HousiNG AND REHABILITATION

“That a sum not exceediag
Rs. 747,000 be granted to the
President, on gccount, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Ministry of Works, Housing
and Rehabilitation.”

Demanp No. 102—PusLic WORKS

“That a sum not exceeding
Rs. 2,87,54,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Public Works".”

Demanp No, 103—STATIONERY AND

PRINTING

“That a sum not exceeding
Rs. 81,18,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Stationery and Printiqg‘."

Demanp No. 104—EXPENDITURE ON
D1spLACED PERSONS

“That a sum not exceeding
Rs. 69.99,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respecl|
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of ‘Expenditure on Displaced Per-
sons".” '

DemAND No. 105—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
WoRrkSs, HOUSING AND REHABILITATION

“That a sum not exceeding
Rs. 6,46,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Revenue Expenditure of
thé Ministry of Works, Housing
and Rehabilitation’.”

Demanp No. 106—DEPARTMENT OF
ATtomIc ENERGY

“That a sum not exceeding
Hs. 1.31,000 be granted to the
President, on account, for or fo-
wards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Department of Atomic

Energy’.

Demanp No, 107—ATomic ENERGY
RESEARCH

“That a sum not exceeding
Rs. 70,84,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Atomic Energy Research’.”

Demanp No. 108—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs, 27,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Department of Parliamentary
Affairs".”

DEMAND No, 109—LoK SABHA

“That a sum not exceeding
Rs. 802,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st

MARCH 18, 1863 for Grants on Account.
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day of March, 1964, in respect of
‘Lok Sabha'.”

Demanp No, 110—OTHER REVENUE
EXPENDITURE OF LOK SABHA

“That a sum not exceeding
Rs. 42000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Other Revenue Expenditure of
Lok Sabha'”

Demanp No. 111—RAJYA SABHA

That a sum not exceeding
Rs. 3,59,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Rajya Sabha'.”

VICE-PRESIDENT

“That a sum not exceeding
Rs. 10,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Secretariat of the Vice-President’.”

DEmAND No. 113—CaAprTAL OUTLAY OF

THE MiINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding
Rs. 96,40,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Commmerce and Industry'.”

DeEmAND No. 114—CaArPITAL OUTLAY OF

THE MinisTrY ¢F CoMMUNITY DEVE-
LOPMENT AND CO-OPERATION

“That a sum not exceeding
Rs. 2,66,000 be grantedq to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of
Community Development and Co-

operatipn‘."

4272

112—SECRATARIAT OF THE
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DEMAND No. 115—DEFENCE CAPITAL
OutLAay .

“That a sum not cxceeding
Rs, 13,23,08,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Defence Capita] OQutlay'.”

Demanp No. 116—CApiTAL OUTLAY OF
THE MiINISTRY OF EcoNoMmic awp
DEFENCE CO-ORDINATION

“Thal a sum not exceeding
Rs. 8,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of
Economic and Defence Co-ordina-

tion'.

DemanD No. 117—CaApitar OUTLAY OF
THE MINISTRY OF EbucaTiON
“That a sum not exceeding

Rs. 13,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of

ERT]

Education’,

Demanp No. 118—CAriTAL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS
“That a sum not exceeding
Rs. 10,25,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay of the Ministry of
External Affairs'.”

DEmAND No. 119—CaArITAL OUTLAY ON
THE INDIA SECURITY PRESS

“That a sum not, exceeding
Rs. 1,55,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay on the India Secu-
rity Press'.”

Demanp No. 120—Caprrar OutrAy on
CURRENCY AND COINAGE
“That a sum not exceeding

Rs, 1,19,56,000 be granted to, the
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President on .account, for or

towards defraying the charges

during the year ending on the 31st

day of March, 1964, in respect of

‘Capital Oulay on Currency and

Coinage’.

DemaND No. 121—CapPITAL OUTLAY ON
Mints

“That a sum not exceeding
Rs. 1,54,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capita] Outlay on Mins'”

DemAND No. 122—CariTaL OUTLAY ON
KoLar GoLp Mines

“That a sum not exceeding
Rs, 2994000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Capital Outlay on Kolar Gold
Mines'."”

DemanDp No. 123—CoMMUTED VALUE OF
PENSIONS

“That a sum not exceeding
Rs. 883,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Commuted Value of Pensions'.”

DemanD No. 124—OtHER CapPrTAL OUT-
LAY OF THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs, 5,36,38,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
‘Other Capital Outlay of the

Ministry of Finance’.

DeEmanp No. 125—Capitan Ovor-
LAY ON (GRANTS TO STATES FOR
DEVELOPMENT

“That a sum not exceeding
Rs, 2,04,82,000 be granted to the
President on account, for or
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Demanp No, 126—LOANS AND ADVAN-

DEmanp No. 127—Carrtar OuTtray ow

DemaND No., 128—Purcuase or Foobp-

DemaNnD No. 129—O0OTHER CAPITAL OUT-

Demanp No, 130—Caprtar OUTLAY OF

.

Demands

wwf:rds defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
Capital Outlay on Grants to States
for Development'."

CES BY THE CENTRAL GOVERNMENT

That a sum not exceeding
Rs. 19,54,50,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1864, in respect of
Loans and Advances by the Cen-
tral Government'."”

FORESTS

That a sum not exceeding
Rs, 83,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending the 31st
day of March, 1964, in respect of
Capital Outlay on Forests".”

GRAINS

That a sum not exceeding
Rs. 29,73,00,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of

Rl

“Purchase of Foodgrains'.

LAY OF THE MINISTRY oF Foop AND
AGRICULTURE

That a sum not exceeding
Rs, 5,47,95,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of
Other Capital Qutlay of the Mini-

stry of Food and Agriculture’,

THE MINISTRY OF HEALTH

That a sum not exceeding
Rs. 77.46,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1964, in respect of

MARCH 18,

1963 for Grants on Account 4276

Capital Outlay of the Minist t
Health. Ve

DEMAND No. 131—CAPITAL OuTLAY
OF THE MINISTRY oF HoME AFFAIRS

That a sum not exceeding
Rs. 6,11,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of 'Capital Outlay of the Ministry
of Home Affairs'”

Demanp No, 132—CaritaL OUuTLAY
OF THE MINISTRY OF INFORMATION
AND BROADCASTING

That a sum not exceeding
Rs. 2480,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capita] Outlay of the Ministry
ot Information ang Broadcasting’.”

DeEmAND No. 133—CapPrTAL QUTLAY
oN MULTI-PURPOSE RIVER SCHEMES

That a sum not exceeding
Rs. 8572,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
‘of ‘Capital Outlay on Multipurpose
River Schemes’.”

Demanp No. 134—OtHErR CAPITAL
OUTLAY OF THE MINISTRY OF
IRRIGATION AND POWER

That a sum not exceeding
Rs. 1,51,55,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capita]l Outlay of the Ministry

(N1

of Irrigation and Power'.

Demann No. 135—CaritaL OuTLAy
oF THE MINISTRY OF LABOUR AND
EMPLOYMENT

exceeding
to the

That a sum not
Rs. ,7,000 be granted
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bresident on  account, for or
. towards defraying the charges

during the year ending on the
31st day of March, 1964, in respect
of ‘Capita]l Outlay of the Ministry
of Labour and Employment’,”

Denano No, 136—CarrraL OuTLAY
OF THE MINISTRY OF MINES AND
FomL

That a sum not exceeding
Rs. 4,36,98,000 be granted to the
President on account, for or
rowards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capital Outlay of the Ministry
of Mines and Fuel'”

DeEMAND No. 13T—CAPITAL QUTLAY
OF THE MINISTRY OF SCIENTIFIC
RESEARCH AND CULTURAL AFFAIRS

That a sum not exceeding
Rs. 25,62,000 be granted to the
President omn account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capital Outlay of the Ministry
of Scientific Research and Cultu-
ral Affairs'.”

DemMAND No. 138—CarprrAL OuTLAY
OF THE MINISTRY OF STEEL AND
Heavy INDUSTRIES

That a sum not exceeding
Rs. 11,91,24,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capita] Outlay of the Ministry
of Stee] and Heavy Industries’.”

Demand No. 139—CaPiTAL OUTLAY
oN Roaps

That a sum not exceeding
Rs. 5,19,27,000 be granted to the
President on  account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capital Outlay on Rodds'”

PHALGUNA 25, 1884 (SAKA) for Grants on
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Demanp No. 130—CaprtaL OUTLAY
oN PorTs

That a sum not exceeding
Rs, 58,53,000 be granted to the
President on account, for or
towards defraying the charges.
during the year ending on the
31st day of March, 1864, in respect
of ‘Capita] Outlay on Ports'.”
DeMAND No. 141—CaApPrTaL OUTLAY

oN CrviL AVIATION

That a sum not exceeding
Rs. 30,48,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
‘of Capital Outlay on Civil Avia-

tion".”

Demanp No. 142—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF
TRANSPORT AND COMMUNICA-

TIONS

That a sum not exceeding
Rs. 60,52,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Other Capita] Outlay of the
Ministry of Transport and Com-
munications’.”

DEMAND No. 143—CaAPrTAL OUTLAY
oN INDIAN Posts aANp TELEGRAPHS
(Nor MET FrROM REVENUE)

That a sum not exceeding
Rs. 3,22,63,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Capital Qutlay on Indian Posts
and Telegraphs (not met from
Revenue'.” .

DeEManD No. 144—CapiTaL QUTLAY
oN PusrLic WORKS

That a sum not exceeding
Rs. 66.17,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
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31st day of March, 1964, in respecs
of ‘Capital Outlay on Public
Works' "

Demanp No. 145—DeLur CapiTaL
OuTLAY

That a sum not exceeding
Rs. 65,667,000 be granted to thie
President on account, fur or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect
of ‘Delhi Capital Qutlay".”

DemAND No. 146—OTHER CAPITAL
OuTtLAy OF THE MINISTRY OF
Works, HousiNG AND REHABILI-
TATION

That a sum not exceeding
Rs. 75,69,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
'31st day of March, 1964, in respect
«©of ‘Other Capital Outlay of the
Ministry of Works, Housing and
Rehabilitation'.”

MARCH 186, 1963

(Vote on Account) Bill 4280

India for the serviceg of g part of the
financial yeat 1963-64,

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1983-64.”.

The motion was adopted,

Shri Morarji Desai: I introduce the

Bill.

1 beg to move*;

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1963-64 be
taken into consideration.”.

Mr. Speaker: Motion moved:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part

of the financial wyear 1963-64 be
taken into consideration”.

Shri Hari Vishnu Kamath (Hosh-
angabad): Once again, I am afraid
that this motion comes into conflict
with the second proviso to rule 74, and
the ‘honest course again would be to
move under rule 388 that this proviso
be suspended. The proviso reads

DeEmMAND No. 147—CAPITAL OUTLAY
OF THE DEPARTMENT OF ATOMIC
ENERCY

That a sum not exceeding
Rs. 1,37,20,000 be granted to the
President on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1964, in respect thus:
of ‘Capita] Outlay of the Depart- “Provided further that no such
ment of Atomic Energy'.” motinn shall be made until after
copies oi the Bill have been made
available for the use of Members...”.

1549 hrs.
We have no copies of the Bill at all
APPROPRIATION (VOTE ON We have got only the explanatory
ACCOUNT) BILL, 1963 statement,

Mr. Speaker: 1 understand that the
Bill has been circulated to hon, Mem-
bers already. Mr. Kamath says that
he hag not got it. But what about the
other Members?

The Minister of Finance (S8hri
Morarji Desai): I beg to move: for
leave to introduce a Bil] to provide for
the withdrawal of certain sums from
and out of the Consolidated Fund of

*Published in the Gazette of India Extraordinary Part Il—Section 2,
dated 16-3-63. .
tIntroduced moved with the recommendation of the President.

v
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on Account) Bill

SHri Serhiyap (Perambalur); I{ has
not been circulated to us.

An Mon. Member: Here is a copy of
the Bill before me.

Mr. Speaker: Where did he get !t
from?

Some Hon Members: It has come
slong with the dak.

Shri Hari Vishnu Kamath: 1 am af-
raid 1 have not got the copy.

Mr. Speaker: I am told that it has
been distributed ang it has been sup-
plied to Members.

Shri U. M. Trivedi (Mandsaur): 1
have not got the copy.

Shri D, C. Sharma (Gurdaspur):
The Bill was circulated, Here i; a
copy of the Bill which 1 have got
before me now.

Shri U. M. Trivedi: My hon. friend
Shri D. C. Sharma always gets things
shead.

Mr, Speaker: Probably, the hon.
Member might not have gone to the
distribution counter, Otherwise, 1
am told that it has been distributed.

Shri U. M. Trivedi: Usually, those
things are distributed at our resi-
dences.

Mr  Speaker: That also has been
done. I am told that along with
other parliamentary papers. this alsc
has been supplied, and sent to the
residences of the Members.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. RBhagat):
Shri Kamath has not opened his
parliamentary papers!

Mr. Speaker: I am told that it kas
been circulated. Therefore, there is
no need to suspend the second pro-
viso to rule T4.

The question is:

“That the Bill to provide for
the withdrawal of wertain sums
from and out of the Consolidated
Fund of India for the services of
a part of the financial year 1563-64

be taken into consideralion™

The motion was adopted.

4282
Tax (Amendment)

Bill

Mr. Speaker: Now, we shzll take
up the clauses.

The motion was adopted,

“That clauses 1 to 3, the Sche-
dule, the Enacting Formuia and
the Title stand part of the Bill”.

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill

Shri Morarji Desai: 1 beg to move:
“That the Bill be passed”.

Mr_ Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

15.55 hrs.

CENTRAL SALES TAX (AMEND-
MENT) BILL

The Deputy Minister in the Ministry
of Finance (Shri B, R. Bhagat): On
behalf of Shri Morarji Desai, I bog
to move:

“That the Bill further to
amend the Central Sales Tax
Act, 1956, be taken into consi-
deration.”.

This Act provides among other
things for the levy of tax on sales
in the course of inter-State trade
or commerce, Sub-section (1) of
section 8 of the Act provide; that
inter-State sales to dealerg registered
under the Act and o Government
would be taxable at the rate of one
per cent of his turnover. This rate
was fixed at the time of the enact-
ment of the Act in 1956 and has nnt
undergone any change since then. Tn
view of the present need to tan all
available resources, it is proposed ‘o
raise thi: general rate from one per
cent to two per cent. In so far as in-
ter-State sales to unregistered dealers
or consumers are concerned, sub-
section (2) of section 8 provides at
present for the levy of tax a1 che
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[Shri B. R. Bhagat]

rtate of seven per cent and it is pro-
posed to raise the rate on such sale:
‘to ten per cent.

Article 269 (1) (g) of the Consti-
tution assigns revenue from tax on
sales or purchase of goods in the
course of inter-State trade or com-
merce, to the States. Section 9 of the
Act, accordingly provide that tax
under the Act shall be Jlevied and
collected by appropriate authorities
of State Governments on behalf of
the Central Government and that
State Governments shall retain the
proceeds. In the case of Urion Ter-
ritories, however, the proceeds form
part of the Consolidated Fund of
India. On the basis of last year's col-
lections ang after taking into account
the rate of growth as also the slight
adverse effect which the proposed in-
crease is likely to have on inter-
State trade, it is expected that the
proposed measure wduld help the
‘States and the Union Territories to
raise additional revenues to the ex-
tent of Rs. 30 crores in a full year.

15.58 hrs.
[Mgr, DEPUTY-SPEAKER in the Chair]

Out of this, collections in the Union
Territories would amount to about
Rs. 15 crores. In 1963-64, however,
the additional revenue will accrue
only for three guarters of the year
which will be about Rs. 22.5 crores.

In view of the fact that any in-
crease or decrease in rates of Central
sales tax affects the revenue interes.s
of States, the State Governments
have been consulted before bringing
forward this measure. I may add that
the proposal has been welcomed by
most of them.

In view of the foregoing conside-
rations. I feel that the House would
agree with me that the provisions of
the Bill are not controversia] and 1
trust the House will accept the
amendments proposed.

MARCH 16, 1963 Sales Tar (Amendment) 4284

Bill '

With these words, I move,‘

Mr, Deputy-Speaker:
moved:

Motion

“That the Bill further to amend
the Central Sales Tax Act, 1956,
be taken into conideration.”.

Shri Hari Vishnu Kamath (Hosh-
angabad): How much time has beem
allotted for this Bill?

Shri Bade (Khargone): Two hours.

Shri Hari Vishnu Kamath: Are we
going to sit beyond 6 P.M, today for
the other Bill?

Mr. Deputy-Speaker: We have to
pass the motion in rezard to the
other Bill also today. .

Shri B, R. Bhagat: Therefore, take
less time on this Bill.

Dr. Ranen Sen (Calcutta East):
Just after the speech made by Shri
Morarji Desai....

Shri Hari Vishnu Kamath: Before
the htn, Member starls his speech on
this motion, let us have quorum.
There is no quorum in the House.

Mr. Deputy-Speaker:
bell is being run—

The quorum

Now, there is quorum. The hon.
Member may continue his speech.

16 hrs. v

Dr. Ranen Sen: Mr, Deputy-Speak-
er, Sir, after hearing lhe speech
made by the Finance Minister, I
am very sorry to say that I could
not appreciate most of what he had
said. Now, immedialely after his
speech, a sort of another controver-
sial Bill comes before us.

Sir, the Deputy Minister has said
that this is not a controversial Bill
But I am again sorry to say that it
is still non-the-less controversial in
the sense that what is the utlimate
result of this Bill if it is passed I
can tell the Deputy Minister that,
firstly, this Bill will have its effect
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on the traders and what the traders
would do s, they would evade this
takation. I come from a Stat- where
-we have seen—it is also admitted—
that a lot of smuggling goes on on
the border between West Bengal and
Bihar, between West Bengal and
Orissa just to evade this Central sales-
tax. This is known to everybody and
‘when this Bill was passed, this was
also raised in the West Benga] Legis-
lative Assembly by itne Chief Minister
of the Government of Wesl Bengal.
He could not deny the existence of
smuggling and he could not alsw
deny that it will give rise to more
smuggling.

The first result would be, smug-
gling on a bigger scale. Secondly, ul-
timately what would Thappen is it
will affect the people Lecause ulti-
mately sales tax is the purchase tax.
‘So, what would happen is this. He
has said that nearly Rs 300 crores
additional will be realised from the
people in course of ithe implementa-
tion of this amending Bill. I am
very sorry to say that we know frem
the estimates of national income of
1948-49 to 1961-62 that our per capita
nationa] income has not only not
grown but it has come down a little.
In 1948-49, the per capita income was
Rs. 293.7 and in 1961-62 it has come
down to Rs. 293.4 It has decreased.
Now. when the per capita income
‘has decreased, another taxation mea-
“sure on the people would adversely
affect the people undoubtedly. This
is also a fact that this taxation mea-
sure is an indirect one. We alsu
know from the figures supplied by
{the Government that indirect taxa-
tion has risen nearly by 400 per cent
from 1048-49 to 19¢1.B2, whereas
direct taxation has rizen in ine same
period from 239 to 4.16. that is, less
‘than 100 per cent. This Bill ¥: again
going to affect the puor and miidle
-class people. In this vegr when just
after the budget was announced thAe
prices have gone up, I do not think ft
i« advisable c¢r desirable to push this
Bill through and get 2 little more
money out of the people

PHALGUNA 25, 1884 (SAKA)

Sales Tax 4286
(Amendmnp) Bill

It has been stated in the budget
that for national defence and national
development it is necessary. If every-
thing is sought to be justifieq ang if
everything is sought to be pumped
out in the name of national defence
and national development, it will be
a measure of increasing tha burden
of taxation on the common people.
We are all for nationa] defence and
nationa] development as Shri Morariji
Desaj also admitted just now, but
there is a limit beyond which taxa-
tion should not go.

The Finance Minister was asking,
where are the alternative sources?
Nobody has pointed out such sources.
He also tried to ridicule the Commu-
nists Members of Parliament by say-
ing that they always put forward the
demanq for nationalisation of banks
and all that. Our friends immediate-
ly replied to that 1 ask: ‘n this
emergent situation in the country, in
the interest of national defence and
national development, why not take
over the banks? It is known to every-
body that today the banking indus-
try is in a boom. We can get enough
money through thai source for our
development and defence. If smaller
countries can do it--our neighbour,
Burma, has done it; they have had the
guts to do it: they have the desire
to build up their enuntrv—wkv not
we, a bigger country, do it? With
the meagre resources they have, thev
have taken over the banking indus-
try. Shri Morarji Desat has songht
to deride this argument by saying
thayr it will not be supported * ary-
where in the world. He tried to
quote our Prime Minister, Brt it
must be said that al! ths corntries
which are newly liberated today.
have more or less, in some form or
other, taken over banks, call it na-
tionalisation, ecall it taking over, call
it anything

There ar~ =a manv other a'terna-
b+ sources of resources. Burma has
taken over the rice trade and timber
trade with its meagre resourres, It
is trying to do all this without taxing
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the people further.‘ Withou! imposing
additional taxes, they are trying to
develop their country'; economv and
promote 1ts welfare. ’

It we do not tap these cther
sources, what happens? As I have
said, this tax affects ithe poor and
middle class people most. In the
budget, we have Rs. 275 crores of
additiona] t:xation as indirect tax on
the people. 1 am sure at the erd
of the year, the =noney realised from
taxation would be muJch more than
Rs, 500 crores. This has been our
experience.

Therefore. 1 say this Bill should
be dropped by Government. At this
hour, the people should not be
ruffed. This tax shoulg not he le-
vied. People should pot feel that a
new tax measure is being enacted in
Parliament. In the interest; of na-
tional development and mnational de-
fence, there are other mensures and
other steps which the Government
can take In order {n get the neces-
gary money,

Shri Himatsingka
Central Sales Tax
Bill that has been introduced will
help in the rise of prices, and the
attempt to hold the price line will
be made more difficult. The direct
effect of this Bill wiil be that goods
which go from one State to another,
and which are now liable to tax at
seven per cent, will have to pay ten
per cent, Straightaway, three per
cent will be added to the price,

{Godda): The

Apart from this rate, I want to
bring to the notice of the hon. Minis-
ter how this Act iz being applied.
When an article is purchased in ore
State for being sent to anolher State,
simply becauge thr #707: qre examin-
ed in that State ynd loaded into
wagons, the State authorities say
*that the- title has passed and the sale
is complete, and so they charge the
State sales tax. But, as the goods
go out, the same officer again
charges the same goods with the

(Amendment)-

MARCH 16, 1963 Sales Tax (Amendment) 4288

Bill .

Central Sales Tax, because he says
that the goods have gone ou. of the
State, and it has moved from one
State to another. That certainly is
not the intention or the meaning of
the Central Sales Act,

When goods are take from one
State 1o  another, they are liable to
only one tax, that is tha Central
Sales Tax. But in application, in
almost every case—I am talking
from my personal experience of
cases—it is being tuxed twice, and
this has become an  instrumeni of
oppression and corruption.

1 know of a case wherc the officer
charged the dealer, or rather wanted
to charge the dealer and threatened
to charge him. He wanted he Cen-
tral Sales Tax and the other tax,
both the taxes to be paid. The dealer
refused and went in appeal because the
amount was very much increased. The
officer hears the appeal in January,
1959. He does not deliver the judge-
ment for three wears. Perhaps he
waits for some approach to be made
to him, I do not know, but for three
years no judgment is delivered. After
that. it is delivereq dismissing the
appeal. That is how the Central Sales
Tax is being applied and worked.

It is all very well to say that the
States want money, and therefore the
rate should be increased from seven
io ten per cent. By one stroke of the’
pen vou are increasing by three per
cent the cost of almost everything, ex-
cept what are called declared goods,
Only foodgrains, cotton and two or
other articles are declared goods.

Therefore, I request the hon, Minis-
ter to Jook into the guestion how the
Act is being applied, how it has be-
come an instrument of oppression and
corruption. 1.can cite the number of
that case and how it has been decided.
but I am sure no result will accrue
because these thinos ar always sup-
pressed and ultimalely no resulf comes
out of such reporting
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Therefore, T feel that it should be
.made clear that goods which have been
taxed in the State will not be liab'e to
the inter-State sales tax, and that in
any event the officer should not try
to twist the law and charge both the
inter-State sales tax and the State
sales tax on the same goods, which is
absolutely wrong, because the same
goods cannot be sold in the State and
again go out of the Siate for the same
person. I want to bring that to the
notice of the hon. Minister,
it wrsit T e (o) co39r-
ere w3, var 77 2Ar & fF 93w
T A AT AT ¥TRIT X UE
Fidm ar =7 faar & ¥wg faw #1
T H | § IHF T BT AT @A F
far dme 7 & & o war o
g W <@y & 1 sty fray o w3
Fagrfeg & R daw g g & &Y
& am fagr ¢ afer s St qT
a feam & faq o< ager adY wmar 4T )
USEATT THFT F §F T4 F FTC A
Ty Ea 7 faay &, 99F FICEH TR
& f5 argw arg &1 T & fqy q @t
|F Ad g Tfgd o qfr T A
T a7 Frar & 5 wrzaew fafaee
g 7 I AW ® qwdArs T
o #t f§ oag 9 fs oo 33
gFaw T T ogmm fear @
g M wBw awmrR §E@ ar
WEImam A afT A @
&, AT ITHT IJW@T 3T MV IR T IR
(wheiz) fasr #Y o #7 7507 901

% fazm w5 fa sfranfr aga
&1 a7 g€ & A gk fam WAy & o
oUi WOT F FaAr 2 fF SRR qar
T A4t femr o ST
1, =T F1 ISE@ BT AT T HAT
93 | AfF 77 &9 Iwy mar 2 fowr
wEY AT AT f7 A€ $
St 9T 93 | gfan w8 Aoy wE
3017 (Ai) L.S.D.—8.

PHALGUNA 25, 1884 (SAKA)

Sales :Ta:: 42
(Amendment) Bill

&W%‘Eﬂ‘é}ﬁ'!ﬂmm | THE
T A Faw g £ e Fwd i
afew g@FT Ao ag A grm R g
eI qF | T @ fa dew dAW B
HEA § WCTATL G & | 9 §eF AF
AT ET AR T & AT Tl A Hed
& A § 1 39 & faw arf gamd
agi &1 A A & | iy qud o §3
FLAA & I HT T2 E

TF oA § 92w §€ fFoaga
& Gt o §, S e faeeh) 2, el &
AT M A AA & | IAH A7 AR
faege @ g1 o € 1 W Fow EF
& o Fr ag g g f5 S owow
ST A AW FT &, AOIAT A
faeelt AT &9 3 @, A AT FEA 8
T4 ¥ew IA &1 Fqv AfT o 9% &
o) a8 S § | T wdt gane fae
T ot g7 @ 4 fr ag i fawd
sqTT o giar 3y, fared daw oo
grir &1, 38 7 s =.fegy o s
w471 far we A WEiET a8 FaAA #1OFAT
w171 fF F97 THY T2 TT A 39
7 o 7 owa IF A = giar a1
Fwk aga A g S |

mr wfafem 1 w=a@ s
o T #1 g ag a9 ¢ wadfeerd
AT FTERM AT RIS 0 AT H Lo
sfaaa | 3747 F 700 § @A 7 wwAv |
gafared faz ot § I F97A A
ar sy § | 3% WA ag & fw w5
Al 7T F AT | TR A ARA
o F1 foedt & Wi & sAr
Tgar & o @@ F At ag
grfaees fwe w1 afeamn & =
TET HIT ITHT Qo TTH=Z AT TET |
71 Jt A ag Sl s 7 s fF
& ggi &1 & @A qrv § AR T W
¥ &Fw @ | dfw agt F AR aw
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2wy 3 & 7 8, e @ AR dew
& faf w9aT e o Sy | | A
¥ fremraa g aen & 7 | e
TEl I A FT TEAr Aedr @ o
Haes o & 399 sqC T
T AT aCEy Fom ¢ K agi T oam
&Y @A TiEgd g 5 3@y s waae
AT | THY IAPT T g gTeT
adY 2 wifs Fefoee? a9 & a1
ST AN g © W AW G IR 0T
2o GTHE AT N | W FF WA &
@ ¥ 91 U 9g & [T 4T
a7 @ W AT gaeforeed e )
T 5% fFa FToor § @ T § @ oW
AT WEIRT A FAAE AT FAT AL W
Fr g

afay & oo g 5 0 a1
F AT AT T A § A I
FRO W AE @A A g, T
qEME AT a0 WX W |
gewrr 1 faay 8% A7 #1E TdrT T
g arr 7 2 1 gEH Awdaees
e F1 A gafay @ o 9 fE
TT #1 @A 31F @A e A&
afar & ag #19 &1 1 A T IR
% TEA & AAAq 92 &1 o g R
AWM F w22 T4 F) IfT A7, 0
F o g 1 3w faar o S3a o
TH Y AT F FOC AET T AAT
A faqd §f F97 TAET 99 T 7w
F1 A0 T3 grar & fom gw W
T F A3 I 3F A4S | qgT T 93-
ars Em ¥ sfefae faee 97 9t &0
wfeafaz fawe 7t §F adf agfr & et
qX TREAT g & afew gl a9t g
Wl 9% ag WM T XAT & | i W
AT & Joy 399 & A ¥ faady
AT T AR A O FE FT, A
S A AT AIF FIAT | T GHTC TR
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dFfasftagfimifsag o
A Fa g s S & oA
TEAt T ITF AR AT 7 AfAw g7
grar =« one | 7w # faaga g fE
g] 1T § 39 qEd! & 99 s
g9 a7 @ & I wafF gL Toq @
WU TG HeW a4 A9 @I 8, 99 qHG
¥ ow & &7 AT (A aIg ¥
Sfea & & | gafee oo fraea & &
T §F gfeedi § 19 &ow I faw &t
arow & fear ang w1 gEET T
Eu |

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy-Speaker, Sir,
I have personally never been a friend
of sales-tax. 1 have believed that
sales-tax is not a good form of taxa-
tion, but in the context of the circums-
tances with which we are faced at pre-
sent, I do not see there is any way out
for us except (o support whole-
heartedly the Bill before the House,

What is the situation in this respect
today? The existing rale of tax on
sales in the course of inter-state trade
or commerce was levied something like
seven years ago, and during all this
period, a lot of change has tiaken
place, 1t is now time that we consi-
dered altering these rates. There are
other good recasons for which such
alteration also is called for,

We know, as a matier of fact. that
the financial position of State Govern-
ments is anything but satisfactory.
Only recently, that is, last year, we
learnt that the Central Government
actually came to the assistance of the
State Governments and paid off cer-
tain debts which were owed by the
State Governments to the Reserve
Bank. The amount, I think, was
somcthing in’ the neighbourhood of
Rs, 76 crores. Then, even in the budget
that is before this House, we find
that the Central Government
is going to the help of the State Gov-
ernments. Actually, when this Bill be-
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fore the House is passed, it is going to
help the State Governmemts with addi-
tional revenue to the extent of some-
thing like Rs. 30 crores annually.

Then there is also a provision in the
new budget for changes in the Central
excise duties which will probably net
another Rs. 6.6 crores to the Suates.
Then we have all seen the much-dis-
cussed proposal for compulsory sav-
ings, and these savings also are going
to be shared. We know that the
share of the States is going to be quite
substantial. We realise that some-
times these States should be reminded
also of their part and of their duty to
find larger resources to finance their
part of the Plan. But, on the whole,
I feel that the States at vhe present
time do deserve some sympathetic con-
sideration.

Before I close, I would just make
one suggeslion that in the view of
many of us, the old idea of making this
entire sales tax a Central collected
and distributed tax should be en-
couraged. There are many good
reasons why this entire tax on sales
and not just that which arises in the
course of inter-State trade or com-
merce should be levied and collected
by the Ccentral Government, Of
course, as usual it can be shared with
the State Governments. I have not
much time to go into the details, but
I would mention that some trades of
all-India importance have placed cer-
tain viewpoints which must be con-
sidered, For instance, I have here a
passage from a representation which
was made to the Central Government
sometime ago by the All India Cotton
Traders’ Association. It says:

“From the cotton trade’s point of
view, conversion of the sa'es-tax
on cotton into some sort of Cen-
tral Tax Collection either at the
ginning/pressing stage or at the
consuming stage would be an ideal
solution., Having collected this
tax centrally, of course, it can be
distributed on some kind of
rational and equitable basis.”

The representation further sayss
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“A commodity of the magnitude
of cotton deserves some special
consideration.”

What is said here of the cotlon trade,
what is true of the cotton trade is also
true of many trades of all-India impor-
tance, Therefore, this jdea of central
collection and distribution of this tax
is worthy of consideration,

ot q¥ (QTOA) : SURT HYET,
g dz@ dew iwW famw faw ¥
¥ & ¥ 7g dfqqw #79 F fad qmn
g gF o § A o @1 )
gz ¥ faar o A1 ¢ a7 T oy
Lo qTHE FT foar ong | W FoE &
g AR IR A9 W Tq § AR
oq g TFEREE 29 AT gAk I
FITAT o7 @1 ¢ | Afww foraw o Eam
T IAAT & A A F|@eAr | o
AT & TR F A9 9T E5 g
ST T T AAE IE TF /T A
gra # & fepr § WX it & A
REFT AP @I | AEAF AT T2 OF
qWiz @ I qwde &% fean € gawT
qforw @g grm f§ awgEl @1 am
AT & ST | WY WA Ree
Eed 9T 0 qHE ¥ {o qHE F H
TEA T FYAE I qoardt 0 & ar
Fgl § o qmas wadl fegwr & g war
war g, e NG Frd gfew af &
¥ qgar g fF v otde ¥ Q¥ AT ;i
8¢ wT faar | Fraar swEfar ama
FogT e ¥ fawr & amw ¥ A
W7 |

At ¥ e @ F 9 Few dvv 5w
qgd F/ar § | WA Frg WewT fewelt F
Yo F9X FT W AT § AT G FeqT §
fe & famr wiie & ma & s Py
4 Goq 39w T 2T 0L | g9 A ¥ Ag
9 99 §1 g 1€ ST ¢ | WY FET w4y
UHJIT T3 A IF AF 1 q{q g
fememaT AYC IEFT IqAT W@aT § 4
gaF1 afvom ug gidr & fF a8y
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[T %]
T & FT N [FAR I 1 TW
@ o 4o0 279 9§ 7« TF a7 Ha e
[N T AR WA T FE T3 F
@9 9T & WK TR 3F FT R
TFATT AT & | MET F AW T
{rEeFI oAz ax fear g siT o
qHE F; Lo T FT faur § 1 W)
TEHT L FTCT a0ET T3 & | T FT
¥ 30 AT Yo F{i3 &7 F1 AT 317 FT
T E | FF qTe H mEe ¥ FaAw 95
aoaT § 5 a8 &¢ AeET & S
AT AT @I | TEG Agmg 4,
0 3 1 ITAA Z0 WY SAFH 9
#1 fq grir | gma & " el
Craill
rifErt e acwm A ow &
AT F e 99 AT A 47 1 W
T8 W &9 429 Gew 299 gl | WA
g T ¥ §ew 9 &7 T wAT-HEq
g1 7o w3w § wed T g o) gt
¥ ouwT T E | WY T ST A
ToTEw @A & ) W g iwa drm
&g a g ad fm
A AT F g 30 e g fe
& IGT T T 94T 9< I I Gow
&5 ¥ W, AR AT 7 43T YT A
LT OF Wi o A0 A F Aidt e
1 o7 3 T Soq &9 F ST 91T )
U7 3T 59 &7 a1 § q€ €2
Wi wod ST &0 0T @I Wi & Ty
il &1 Feag T ) vwA ¥ A
g THATA A gw g
“Where there is a sing!g contract
of sale or purchase of goods situat-
ed at more places than one, the
provisions of this sub-section shall
apply as if there were separate

coniracts in respect of the goods at
each of such places.”

“(b) in the case of unascertain-
ed ov future goods; at the lime of
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r
their appropriation to the contract’
of sale by the seller or by the
buyer, whether assent of the other
party is prior or subsequent to
such appropriation.”

TE T HRAE | R Y () T WA=
A A e mar § 9 & qarfaw afz aw
R AYE fawra faeedt 7 €7 § dorees
AT a7 1 OF 9E AT W
R gALSEE giar & a1 ¥ a3 v
qTHE TAT 4T AT [T I I Lo THES
i | w9 7z § af ag @Y @ w7
& s feriam s @ 6 g S e
faorra g & o @ & ot T g ?
g ¥ agt 7T faet oy S fe= T &
FYEE FeFe ¥ fom THR § I FéR
a1 & 9% ¥ g1 AT W FEWA ¥
¥ igfar @R ¥ s A @ a@
drar #¢9e g1 T WL A TR A I TR
T, faaar 7 930 v w2w
®1 O wow F § qg IER! AR T |
TT ® #1078 § 5 i1 o fpawe
uxfenr § 78 & & sgr oW W
T4 & € T Foq 370 7 11 o oy A
gfmw o giar g s sure @ et 303
iundvag o sig A mF €
WE ) e 5T e & gRaae
Y TITITE N ¢ 7 & 7% ¥ew Eag
® LT A A FTT F@ § A d
T wE Lo T F AW QW
L GCHT 7 7 1 g W &Y wew E39 FY
TR 7 &7 | A g F R T A
AT WA R 1 R &
FegiFggiggar g |

IigT U fog a@ & oo
oI § IHY AT AT TR F G
21 &7 3w & v aft Tow 2aq Sadwe}
¥3 ot #Y gFA 9C 9T dI@T & Qv
IEFT WTAT 3G T ¥5 fY §HA & BA
I o § W Tz F ww o § AT
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wﬁqgmna‘mﬁmgmtﬂ
Wﬂmfﬂ#@mﬂén%&rha‘
& FXA AN F1 N IFATE AT
g & 1 oW ST F qR 7 fFY
wETRieT gt Sifgd a1 f5 ww ¥
fea adf & 1 == g1ar 77 & T+ 2w
e Trg AT €219 Hew SR TTAAT
¥ arg ¥ QF §592799 99T |
d29 Gow g¥a aTq wTEy § fF wHedy
WIT 97" o1 AR €T Fow Irm A
SEX & % 376 wraE g A A
WX 53 A1 &5 & ¢ o1 sfma s
WEIs@WEwFFIrR M Q
FiE 3w 1 om wrs fauiw fae it
w3t &, = #rs faviis (R ) =
£3 O =1 s fafat1z 33 waTn
W R 1 FTH AN FTT WX Aaw,
TR AFT ATIT q9ar § AR
qEAT Fi2 F oA & 0 A AT 3
%27 AT, O FAQTIT @I § | WA
qIradt § @3 q9I g AR Afr
ZORT g AT B fF @ atg ¥ &eW
i #1 qiWT @R gar § WK
e T saraT 1 g

113 Wiy Saa A 1§
«r 31 9T *W4, 9 FT A& BT
R TIRAVITFINER
ET FAAT SrEY afeT g & Qe #§
T GTaRT G T i F 13
gy ey W1 & Mg amrd g § -

“15, Every sales tax law of a State
shall, in so far as it imposes or autho-
riseg the imposition of a 4ax on the
sale or purchase of declared goods, be
gubject to the following restrictions
angd conditions, namely:—

(a) the tax payable under that
law in respect of any salé or pur-
chase of such goeds inside tle
State shall not exceed two per
cent of the sale of purchase price
thereof, and such tax shal]l not be
levied at more than one stage;”,
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W 91T qforw 3z @
fe g7 & § o &Y qege Eav aEar
? IIF A ]I ExT ww wRA F
K T I SEIQT 4@ ATFA, WA
IRIZ FT @ THE T faar @0
I AT A EFxA Iy AT

ATfFEIrA i ia i @I AT
Y W $YTgT IIT W I FoAA
# AT gricdy ¥ fanT Ry §
i fF F@, 727, grgeT a2 ey,
far 1w dr s ORT A9ITR,
TIF @1 &3 & A morax fo @
f 7 dte A z iz Irg @m gEAY
21310 &1 o T2 QY TR 1
# 44 7gm & s 9@ fF ag
W1 &1 iny wiziz fax Ay §
WY FAAT ATIRS AT & 1 ¢ AT R
qIFZ FX 2T F HOHT 30 FLIT ©ET
ST AfFT 9 FT 2o 9THC FH A
faaT gamT WA gaET fgea Y ¥
FMT TR ? AT AT R ) AL I
SITd & 1 & ®wAT g fF THE Yo-yo
FUT & WF I WIT | W AR
¥ arzar § & wrrsY 77 397 A agrr
arfed 1wt wgmE I ST @R
W S ey § 9% AR wgard gEd .
@it gwarey & s § 5 g @
wizgr fag T w1 § T OIE -
gt A & gaa fady s

7 gwTw (FUEr) o SIrEmA .
wEeE, A a3 ¥ew dd (wAsqz)
fasr, tR%3 W9 W27 ¥ &Y 99 &
ugi Iua gTfeas 5g 1% § fv
AT 2379 § I 717 T 92 FeW
W ¥ =1 X uF qar wiafa am
1 fiF SFaT 9T TTAT o7 @ Y, Afer
a0 T 29 da Y § i confaer s
¥ 7z 9@ 747 § g oF € wy
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FFAIqE F17 ¥ ol forad g% w9y
qIT, qg I § wIAr &Iw T gy &
U QI 1 TT gLa § o 91 g
CHFHF AR, I8 Fananwifs
Q¥ ¥ ¥TIAHZ " § QU FA ¥
ford 1 127 93 W@ g IESY 72 @G
O AP T g0 & DT EN g A
QT I &I F1 9gT0 & o< ISGRA
T F R TUFCAFTE (T FrevT &
7 2w o1 gwdT Ry i A @
w7 §FT & |

¥ew Igm ¥ A wwEAr T o
faers® &% & f5 ag &7 s orad
G 7 fF gk § 7 gy § a3y oAy
grafm AT X gr Y a
¥ T TTV ATEAE | OF A1 53
I f 23 = fiegy BF 5 ws AT
@ g (R fi 779w &
e q A I o o 19eof
TTF G0 gL OF gFeRI 9 w4 f4aT
wrar & W1 g gAR oft TR 9T
qrastar g NITRA o FaT s
oW &1 F Y g qIARE &
fod o /4T Wav § WX IFFT AT
qg W7 % BT QF sTHT @5 Ao
& fag 1< 3R 1 & SaT § WY
g Y g5 1 9997 ) 3TN wemEy 39
fs 3% nads wgedl & 777 @ 5 W
I T AR F Y R W
T &1 1 73 wemER I faafear
@ ETH X AFAEITFGA F R
& A o190 & a5 T30 frar A agey
g FF gisr T WI9ET ST T 0
weaw At & g 9gn g fv 5g 91 vew
w7 eirT 2 w2z fesT oxar § 3
raig e @i Gw ¥
fehr g 1A ® W E, oue
MRTAITEE, T F TR,
feedf § 47 e § AR (g 92w A
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Lul R SR KRR Y
AT § wafs 99 @ ¥ grq s g6
feft T Srgaar g agi YT @ @)
T a3 fgaras 73w 9ifF g7t TR
¥ amg faer R @@ O daw wwdr
TITRE R A RGwER a8l ¢
ST AT GoF IF 1 F W q9 § AT
AR SR SR SR E T in
qg It & i wIaT g § wrEd
FeR IFT AT AR ITF TN & 7
QT ARl AT g Al I5d A &
T argx IT FECT & AT AT & AT
S I9E R Aw I ¥ (A gAT
&1 T F7 & 57 @ g Ao HCT w0
giroz i qgazmmZor § 97 TIT
g7 & far 9T oA www ff I
T IFT MR F T ATGAT OF a7a%
giafe 3 3 5 fadr o @4
fromer g0 a%E T wrE OR T
€277 T4v A1 gTaT gifea o SR
&, wTaT FATIE s Sgd @, W’
FATTAFTGF |

g arT Frua w97 f geame
BTEW A% TFEEAT (TIF 0T AaH
COEH) qFE, 1LY 9TF I & LET
g T &1 foq 7 fear @) Aamgrg
fir arFr AT F1 AT I T 0 Fr fae
¥ mrfaer &% fomr o A0 9% (&5
ot vew T ror F1foq r e o
A 7z I P wWifF LY FOTA
&7 N X@A ) TEIIR T F | faafaar
g o4 @Y ¥ ot I A aw
g5 ] | @I {7 AZ AT HIAT X
¥ st el &) sgiega gt agt o
& A =Y Fr AgAT  ISH o feat
foew Frfzgraadi g fagw i fs
fore 77 =R TT7, 21, B AR, TR
TFT, THAT FNG AT TT A AL
&1 AT R AR T w1
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T G FH 2za w2 g, I Ay
9 qed Ceme fisil, ¥ s vew
&=, gz, W, sl o, Ay,
§3 e =g, 1 AT g e
¥7dY # wrfwe &% fer w1 W
gae wwfl § fF @ e
Wil 7% ™M Em W Ag Ay
g a1 Sus "Ee] YEd ® a@
ey & caevg femdr  wfed
1w fad 71 3) waw awag § fF w7 0T
&€ Farer 7 g), 98 IO Ao WH &
@A & & g g | ¥ W & vy
sifefae &t fawe 2 seaw g
oTw g 4g ¢ & far sy a wife-
faor & o} fawit oog @Y 2, fowar
Ffor oy & f& woe 9| w9
¥ gudr sy T FY o7 @ ORI
avg o far agdr & | 36T aXg ¥ waT
o YEE g8 ¥ svaw A sfar
T 2 &, T A gy 2

& s £ f 9 grena § 5%
a7 & afeers 9T @37 war | qIA
o\ 5 F2i g, Afe 10w T
F IAATHE & A1 & AU 15 €1 wn @
puf imErf s s g
# qraem Far § fF A o1 ganl 9%
framx famT o fF oF a1 e @219
T €T 3 A gEy, fo gaaw
51 47 A% Y (% faTT &, STy A
giraas cwmRw ¥ § o faar
wy |

T el & o & ww faw oy @i

FTTE .

Shri M, L. Jadhav (Ma'egaon): Mr,
Deputy-Speaker, Sir, I rise to support
the measure that js before the House,
the measure on sales tax, which is
very equitable because the rich are
taxed more as compared to the com-
mon man. This is a tax which s
according to the purchasing capacity
of the Individual and as such, I sup-
port the gzneral principle.

Sales Tax 4302
(Amendnient) Bill

st AT W (Fer) ;e
wEET, gHE F @R @ g )

Mr. Deputy-Speaker: The conven-
tion of the House is that within one
hour, quorum will not bg challenged.
We rang lhe bell at 4 o'clock, Please
wait till 5 o’clock,

Shri Hari Vishnu Kamath: Is there
a convention like that?

Shri M. L, Jadhav: In principle, I
support the measure that is belore the
House. Articles of daily consumption
guch as foodstuffs and other things are
not taxed. Therefore, the cominon=
man Wwho uses these articles as
daily necessities is not ‘axed. There-
fore, a person who has capacity to pur-
chase those articles and who is 'n 2
better position to pay, he is taxed
more. Therefore, I suppoct this mea-
sure of sales tax,

Another matter that I would 1'ke to
bring to the notice of the hon. Deputy
Minister is corruption. 1 fee] that
there is a lot of corruption in collect-
ing the sales tax. It is no uze say'ng
that it is at all levels. I find that
service in this department is siid to
be a very covetable one. I feel that
if we compare the tix that is co'lected
and that is not collected or un-
accounted for, there id much more eva.
sion than actually we are able to Snd.
Therefore, it is better that the Govern-
ment should make a'l possible efforts
to root out corruption and at the same
time to see that there is no evasion,
For that purpose, I may suggest one
thing namely that this tax may be
collected at the factory level or at
the production levsl or at the raot;
it that iz done, then I feel that we
may try to avoid some of the evasion
that is possible now.

One more thing that T would Hke
to point out is about the unifarmity
of this tax. This tax iz levied in gll
the States, As a matter of fact, I
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(Shri M. L, Jadhav],

find that the major itein of revenue
in all the States is the income from
sales-tax. When we ‘ind that that
is the major item I feal that it should
be uniform in the varwus States, and
if it is uniform then it may be very
convenient for the traders and for
the commercial community to pay
this tax.

With these suggesiicns, 1 welcome
the measure that is before the {ouse,

" Shri  Narendra Singh Mahida
(Anand): I think that this is a season
of taxes,

Shri B, R. Bhagat:
Budget Session.

This {5 the

Shrl Narendra Singh Mahida: And
we have had enouzh of these taxes.
So, I do not see any reasoa -vhy this
tax burden should be increased on
and on. 1 would sugeest rather that
Government may levy a Chinese tax
and make it ten times murce than
what we pay and we shall pay it
Let there be direct taxation instead
of cumbersome taxes here and
there,

The principle of taxes—if my hen.
friend the Deputy Mimster has
read the Arthashastra, he will re-
member it—is that it chould be like
bees' collecting of. honey from flowers.
The bees collect honey from the
flowers without damaging the flowers.
But here, if we hear the complaints—
all the Members have complained
about this collection of the sales-tax
—we find that the method uf collec-
tion of this tax is so erroneous and
80 tiresome and cnumbersome to the
business classes that they get tired
of filling. up diffzrent forms. Nearly,
70 to 80 per cent of our busines; peo-
ple in the villages are people with
very little education, and ihey have
to go on filling these forms, and they
have to run here end there. And
the officials take advantage of their
errors, minor errors, and harass them
and they have to pay bribes to the
officers in order to evade.
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So, the people are tired not of the .
taxes alone but of the cumbersome
procedure. I would request the hon.
Deputy Finance Minister to make it
less cumbersome so that it may be
like the collecting of honey by the
bees. The art of ruling is very much
lacking, and I am sure that the
House will agree with me that we
are not perfect Perfesation is yet to
be attined. With the present me-
thods or ways of coliccting taxes,
the people always find out ways 1o
evade the taxes. We krow this, Yet,
we are helpless about it, and we all
shout. All the Members whe have

‘been in favour of thi; Bill have also

exprezsed  their viewz about the
harassment, but Government never
look to that part at all. They are al-
ways deaf. That is what has been
remarked already; so, it is not that I
am casting any aspersion on the De-
puty Finance Minister, Demacratic
Government are always deaf. They
have to be roused from this sort of
idea of putting taxes whenever they
fight in the name of a cause,

It is for this reason that I cppose
this Bill wvehemently, firstly because
the harassment of the pecple, and
secondly because if Government want
money they must come out openly and
directly. I do not know why Govern-
ment are shrinking and not 'mposing
direct taxation on the people, As I
have suggested already, if they necd
all this money for defence purposes,
let them impose g Chinese tax and we
shall pay it. But they are taking ad-
vantage of the situalion and they are
imposing indirect taxes and collecting
fund; thereby fop other purposes, This
is a procedure for which the neople
have obiection. I want Government
to simplify the methods of collection
of the taxes, the filline up of the forms
and various other things.

There are sources of revenues, but
those revenues should not ke burden-
some. Since the ruling party is hav-
ing all the power, and they have the
majority of the votas here, therefore,
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it is+ necessary that they must be
checked every now and then, It is not
a% if we are opposing %his measure
simply because we are sitting in the
Opposition and we must oppose what-
ever measure Govermnent bring for-
ward. That is not so at all. We are
with them in any nationai measure
that they want to take. But thesa are
not national measures, These are
other measurers. Just, the Govern-
ment want to tdke advantage of the
present situation and to increased the
rate from one per cent to two per cent
even. They could have done it from
7 per cent to 14 per cent. What could
we have done except just raising our
voice;? They do not care {for our
voices. The opposition will not be
silent. It will be always wvigilant and
on thig vigilance democrary will exist
and T want the Deputy Minister to sce
that such Bills do not cume.

Shri Subbaraman (Madurai): Mr.
Doputy Speaker, Sir, I would like to
tell the hon. Minister certain difficult-
jes experienced in the administration
of the Central sales tax. All sales tax
officers do not adopt the same method.
Certain officers insist on producing a
form for every bill. Dealers who send
goods find it very difficult to get forms
in time and with great difficulty they
have to get these farms, So, I would
like to suggest that if a form i; pro-
duced, it may be accenied as quite
sufficient for the whol2 year. If that
{s not possible, then, say, if a form
is given, it should ccver sales of at
least sums from Rs. 500 to Rs. 10,000,
It this is adopted, a great deal of
difficulties of the merchants who send
goods and so also who =cceive the
.goods would be alleviated.

Then, Sir, the hon. Minister was
*ind enough to give the reason as to
why this Bill has been brought for-
ward and why it has been found
necessary to revise the sales tax. ot
course, the sales tax wus there for
the last several years and now that
the emergency has come and also
more funds are required and this in-
.crease has been necessitated. At the
.aame time, we are Very pa::ticular
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that the prices of goods should not
go up. I am afraid that this increase
may affect the prices. I do not know
how we are going to face that.

The other thing that I would like to
point out is, as you raise the tax, there
is always the t.mptation to avoid or
evade the tax. So, more vigilance
should be there so that dealers do not
evade the tax. Dealers themselves
many a time tempt the consumers and
consumers become an easy prey to
dealers when they get goods, say, 2
per cent or 10 per cent less than what
they have to pay. They agree to
take goods without a bill. So, there
should be more supervision. Any-
way, if there is a proper administra-
tion of this tax, then the levy need
not be so much, That is what I
would like to submit,

Another thing that I would like to
know from the hon, Minister is, whe-
ther the additional revenue which we
are going to get from the increase of
this tax will all go to the respective
States. It that is so, it would be
very helpful. With these words, I
support the Bill

Shri B. R. Bhagat: Mr. Deputy
Speaker, Sir, in spite of the fact that
a number of hon. Members were good
enough to participate in the debate
and some of them voiced their disgust
or disagreement about the provisions
of the Billl, I still maintain that thers
was no occasion for raising any con-
troversy over it because this is a
simple and non-controversial measure.
The hon. Member who initiated the
debate said that the Government was
bringing in a new measure. This is
not a new measure, We are only
proposing to double the rate from
one per cent to two per cent, This
{s not a new measure. This is just
an amendment of the existing m-a-
sure. Then, the hon. Member, Shril
Mahida, who is usually very re'evant,
said, “Why not have a Chinese tax;
make it ten per cent. Why are you
bringing in one measure of taxation
after another?”. It has nothing to do
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with any defence or any Chinese
emergency or anything.

The House should not forget that
sales tax is within the purview of the
States both with rcgard to adminis-
tration as well as the proceeds of the
tax. The hon. Member gave instances
about this being an instrument ot
harassment, corruption and all that.
Even though they are much exag-
gerated, there is some scope for
agreement that the administration nas
got to be improved. Corruption has
got to be eliminated. It shoula not
be administered in such a way that it
becomes an instrument of oppression.
But the fact remains that the adniinis-
tration is with the States, not with us.

This measure was brought by us in
the House here in 1956. Inter-Stat=s
trade was growing and most of the
States and Centre realised that un-
less there was some uniformity about
the rate of tax and the nature of the
tax, inter-state trade would be ad.
versely affected.

Shri Narendra Singh Mahida.: What
about the statement of objects and
reasons?

Shri B. R. Bhagat: I do not yield

Mr. Deputy-Speaker: It is there.

Shri Narendra °Singh Mahida: It
speaks of the need to ‘tap all avail-
able resources’.

Mr. Deputy-Speaker: Order, order

8hri B, R. Bhagat: That s true.
But that does not mean the emergency
or the Chinese aggression,

Shri Narendra Singh Mahida: What
else does it mean?

Shri B. R. Bhagat: T am rather sur-
prised and amazed at the ignorance of
the hon. Member. We are going
through a Plan. Even when this
emergency were not there, States
need resources. Most of the Slates
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are struggling hard to raise resourcee
Sales tax is 4 growing avenue of°
revenue, It has come to assume
number one importance in the re-
sources for the States,

Shri Harl Vishnn Kamath: Because
of prohibition,

Shri B, R, Bhagat: It has nothing
to do with the emergency.

As 1 said, the State Governments
are charged with the administraticn
of this tax,

Dr. Ranen Sen: But this is your
responsibility also, You had
brought in the original Bill here as
also this Bill

Shri B. R. Bhagat: There is no such
responsibility. We can advise them.
There are periodical meetings. We
discuss prob.ems. It is not our con-
cern. The responsibility is that of
the State Governments.

Shri Hari Vishnu Kamath: It is
divided,

Shri B. R. Bhagat: In periodical
meetings, we excnange ideas about
the measures ana sze how far the ad-
ministration can be streamlimed,

All the grievances as regards ad-
ministration are not pertinent to men-
tion at this point, except that we
should take steps to have a uniform
basis, because sometimes the adminis-
tration becomes vexatious or cumber-
some—if the rates are different and if
the practices are different in different
States. That 13 why uniformity is cne
of the methods 'which would stream-
line or simplify the administration
and remove many of the grievauces.

Then a point was made by an hon.
Member, who spoke from his personal
experience, that the sales tax autho-
rities charge State tax and through
some device also charge Central tax
It this is done, it is absolute'y illegal
in termg of the law. The law clearly
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provideg that once this tax is levied
.on one transaction, the, State tax can-
not be levied on the same transaction.
1 he only remedy I can think of if this
has happened—and which the hon.
Member as a lawyer himself knows—
is recourse to the court of law,

17 hrs.

Another point was made that it
would adversely affect trade, We are
raising it from one to two per cent
and from seven to ten per cent—why
are we doing this? I come 1o
the enhancement of tax from seven to
ten per cent, That is mainly pre-
ventive. We kept that because for
luxury goods all the State Govern-
ments had revised their rates. It
was originally fixoed at seven per cent,
and that is why we kept it at scven
per cent for transactions between un-
registered dealers in luxury goods.
Now the States have revised it and
made it ten per cent, and therejore
we have also made it ten per cent.
There are two reasons for it The
first reason is that the administration
would be simplified. The <econd
reason which the House should ap-
preciate is that it is to prevent eva-
sion, because the bulk of the evasion
in sales tax takes place through the
device of unregistered dealers whom
we are not able to trace. That is why
a prohibitive rate of seven pet cent
was fixed for transactions between
unregisterad dealers and between un-
registered and registered dealers, he-
cause that was g loonhole through
which they often used to evade tax.
It i3 more preventive in nalure.
There is n»o revenue from this,
Therefore, to say that the rate has
be~n ralsed from saven to ten per rent
ani therefore it will result in higher
cost is absolutely misconceived.

The Act has been in oneration for
seven vears, We deliberately kn~pt
it at one per cent. Adfter six or seven
vears we have raised it to two per
cent for raising some resomroes for
the State. It is nnt a prohitive
burden Other taxes are also be‘ng
raised because the economy is grow-

.
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Ing and the States need more and
more resources for ploughing it back
in investment and developmental
purposes. The increase of the rate
from one to two per cent may raise
the prices to an extent. We our-
selves have said that it might ad-
versely affect inter-State, but we
have to take that risk. But on the
whole the House should appreciate
that this is a measure entirely for the
benefit of the States, It is with their
consent and co-operation and for their
benefit we are introducing it.

The point was made: why n~t cen-
tralise all this? Let the Centre take
it over by way of additional Central
excise as in respect of some other
goods, That we can do only if the
States agree to it. We tried to bring
in more items of goods which arz of
importance, particularly item: of
inter-State trade, but the States
would not agree to it. They have
their own difficulties, becaus> ‘his is
the only growing flexible szourve of
revenue to them and they find it diffi-
cult to part with it. They aave their
own problems. If it is converted into
additional Central excise, it would
be easier from the administrative
point of view, and it mieht prevent
some of the loopholes. That is true,
but we have to respect the sensibili-
ties, the requirements and difficulties
of the States. I would ask the hon
Members to persuade the State Gov-
ernments to come tn some agreemert.
So far as the Centre is concerned, we
have no objection.

Shrl Hem Raj: Why not equalise
the rates?

Shri B, B, Bhagat: The hon. Mem-
ber sould apnreciate that with res-
pect to inter-State trade .in :tems
which are of all-India imporlance,
with resnect to items which are of
special importance and with respect
to rertain special items whera pre-
vention of smuegline or evazion Is
na~eesarv, wa have heen ahla tp bring
in some uniformitv <o far as the rates
are concerned. Then, to go further
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into every State's sales tax and their
different rates, would be taking over
the entire sales tax administration on
ourselves. I think it would not be
desirable or possible. It wouid creale
a constitutional problem. We have to
take that item from the State 1o the
Central List. That is a point not very
relevant. 1 appreciate the force of
some of the points. But in thc pre-
sent situation, the Bill has been
brought to raise more resorces for the
States. It is g simple measure. We
have raised the rates from one {o two
per cent and from seven 1o ton per
cent. That is a simple matter of ad-
ministration and there should be no
serious concern exercised about it
Much less should it be a matter of
controversy,

Mr, Deputy-Speaker: I sha!l now
put the motion to the vote of the
House. The question is....

Shri Hari Vishnn Eamath: For
taking a decision, we must have a
Quorum.

&} I FAASE )

Mr. Deputy-Speaker: Hon. Members
must keep quorum; this is the second
time today that there is no quorum.
Is there quorum now?

Shri Harl Vishnn' KEamath: No, Sir;
51 is the quorum. The strengtz |is
509 Members.

Mr. Depuoty-Speaker: The bell may
be rung—Now there is quorum.

The question is:

“That the Bill further to amend
the Centra] Sales Tax Act, 1956,
be taken into consideratiun.”

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion of the Bill. I shall put clause 2
to the vote of the House,
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Shri Hari Vishnu Kamath: Clause 1
may be put separately in two parts.

Shri Rane (Buldana): There are no
amendments,

Shri Hari Vishou EKamath: I am
sorry the Deputy Chief Whip does not
know the procedure. I request that
sub-clauses (i) and (ii) may be first
put together—these clauses which
mean a substantive enhancement from
one per cent to two per cent and
from ssven per cent to ten per cent—
and the rest of the sub-clauses may
then be put to the vote.

_ Mr. Deputy-Speaker: [ do not think
it can be split up like that. The
question is:

.

“That clause 2 stand part of the
Bill.”

The Lok Sabha divided.

Mr. Deputy-Speaker: Are there any
corrections?

Shri Liladhar Kotoki (Nowgong): I
am for Ayes,

Shri Hari Vishnu Eamath: He has
already voted. How can he change
it?

Mr, -Deputy-Speaker: The hon
Member should not take objection to
this,

Shri Ram Ratan Guapta (Gonda):
My vote has not been recorded; I am
for “Ayes”.

Shri S. N. Chaturvedl (Firozabad):
My vote has not been recorded; 1
am also for “Ayes”,

Shri Anjanappa (Nellore): I am also
for “Ayes"”; it has not been recorded.

Mr, Deputy-Speaker; Any correc-
tion for “Noes"? I d» not see anv-
body rising.
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Aney, Dr. M. 8.

An janapps, Shri
Basappa, Shri

Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhargava, Shri M. B.
Brajeshwar Prasad, Shri
Chakraverti, ShriP. R.
Chaturvedi, Shri §. N.
Chavan, Shri D. R.
Colaco, Dr.

Das, Dr. M. M.
Deaai, Shri Morerji

Deshmukh, Shri Shivaji Rao S,

Qandhl, Shri V. B.
Genga Devi, Shrimati
Gupta, Shri Rem Ratan
Hajarnavis, Shri

Hem Ral, Shri

Tadhav, Shri, Tulshidas
Jagjivan Ram, 8hri
Joshi, Bhrl A. C.

Bhattacharys, Shri Dinss
Buta Singh, Shri

Daji, Shri

Gupta, Shri Kashi Ram
Kamath, Shrl Hari Vishnu

AYES

Tyorishi, Shri J. P.
Karuthirum.an, Shri
Khadilkar, Shri

Kotoki, Shri Liladhar
Krishnamachari, Sbei T. T.
Lalit Sen, Shri

Mahtab, Shri

Mahishi, Sheimatl Sarojim
Mathur, Shri Harish Chandra
Melkote, Dr.

Mohiuddin, Shri

Mohsin, Shri

Morarks, Shri

Mukane, Shri

Naik, Shri Maheawar
Mehru, Shri Jawaharla]
Parashar, Shri

Patel, Sbri Rajeshwar
Pattabhi, Raman Bhsi C. R.
Pratap Singh, Shri
Raghunath Singh, Shri

NOES

Mahida, Shri Narendra Singh
Muhammad Ismal, Shri
Mukerijee, 3hri H. N.
Murmu, Shri Sarkar
Rameshwaranand, Shri §
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Raj Bahadur, Skri

Raiu, DrD. 8.
Ramskrishnan, Skri P. R.
Rane, Shri

Rso, Dr. K. L.
Rao, Bhri Thirumala
Sharma, Shri D.C.
Shastri, Shri Lal Bahadur
Sidheshwar Prasad, Shri
8ingh, Shri D. N.,
Sinha, Shrl B. P.
Subbaraman, Shri
Tiwary, Sbri D. N,
Ciwary, Shri K. M.
Tombi, Shri

Upadhyaya, Shri Shiva Datt
Varma, Shri Ravindra
Venkarasubbaiah, Shri P,
Vidyalankar, Shri A. N,
Virbhadra Singh, Shri
Yadava, Shri B.P.

Roy, Dr. Sardish
Sen , Shrl Ranen
SezLiyan, Shri

Siogh, ShriY. D.

Mr.  Deputy-Speaker: The result of
the division is as follows:

Ayes 64; Noes 14,
The motion was adopted.
Clause 2 was added to the Bil.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed”.
Mr. Deputy-Speaker: The question
1s:
“That the Bill be. passed”.

The motion was adopted.

17.17 hrs,
SUSPENSION OF FIRST PROVISO
TO RULE 74
The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnma-
vis): I beg to move:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to ihe
motion for reference of the Bill
to provide for Legislative Assem-
bliee and Councils of Ministers
for certain Union territories and
for certain other matters to a
Joint Committee of the Houses be
suspended.”

Sir, I have already applied to you
for permission. I submit that the
motion to suspend the rule may be
put to the House,

Mr. Deputy-Speaker: Motion mowved:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to the
motion for reference of the Bill
to provide for Legislative Assem-
blies and Councils of Ministers
for certain Union territories and
for certain other matters to a
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Joint Committee of the Houses be
suspended.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): In moving the motion, the
Minister of State has not given any
reasons why the rule should be sus-
pended. It is no use his saying sum-
marily that he has said something
earlier. I do not know whether he
has saia something earlier. Today
he must give the reasons for it.
Without that, we cannot proceed to
discuss this motion.

Shri Hajarnavis: The reason, I
thought, was obvious. In any case an
hon, Member of Shri Kamath's intelli-
gence and experience in the House
does not require. ...

Shri Hari Vishou Kamath: It is not
for me; it is for the House. Other-
wise, privately outside you and 1 can
have it.

Shri Hajarmavis: The gquestion was
examined by us and it was thought
that probably some of the mattlers
which are dealt with in the Bill may
be covered by some of the clauses of
article 110. That being so, it would
attract proviso to rule 74, We are
anxious that there should be a Joint
Committee with which the Members
of the other House should also be asso-
ciated, because we are making provi-
sions in respect of representation and
we should also consult the Members
of the other House. So, we are pro-
posing a Joint Committee to be ap-
pointed and therefore, we are asking
that the proviso to rule 74 may be
suspended in this case.

Mr. Deputy-Speaker: The question
is:

“That the first proviso to Rule
T4 of the Rules of Procedure and
Conduct of Business in Lok
Sabha in its application to the
motion for reference of the Rill
1o provide for Legislative Assem-
blies and Councils of Ministers
for certain Union territories and
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for certain ® other matters to a
Joint Committee of the Houses be
suspended,”

Shri Hari Vishnu Kamath: I would
only like to....

Mr. Deputy-Speaker He has alrcady
spoken. I am putting the motion to
the House. y

Shri Hari Vishnu Kamath: The
motion is for discussion now and I
want to submit. .

Mr, Deputy-Speaker: He should
have got up earlier, as soon as the
Minister finished,

Shri Hari Vishnu Kamath: I got up
and I wanted him to state the reasons.

Mr. Deputy-Speaker: He has given
the reasons and I am putting the
motion to the House. There cannot
be any discussion,

Shri Hari Vishnu Kamath: The
motion is for discussion,

Mr. Deputy-Speaker: He should
have immediately got up. I am very
SOITY.

Shri Hari Vishnu Kamath: I am
sorry, Sir. Under the rules, any
motion before the House is open for
discussion. How can you rule cut
discussion on any motion?

Mr. Deputy-Speaker: He should
have got up earlier,

Shri Hari Vishnu Kamath: I did get
up earlier and I wanted the Minister
to make clear the reasons,

Mr. Deputy-Speaker: When I read
out the motior, he should have got
up.

Shri Harli Vishngp Kamath: Only
after you place the motion before the
House, there can be a discussion,
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Mr. Deputy-Speaker: All right,
what has he got to say?

Shri Hari Vishnu KEamath: Mr.
Deputy-Speaker, Sir, I wish to say
that today in the course of less than
two or three hours this is the second
occasion on which a rule of procedure
of the House is sought to be suspend-
ed under rule 388, and it is really an
extraordinary occasion because in the
same day within less than three hours
this occasion has arisen. The Trea-
sury Benches, the Minister and the
Government are to be blamed for this
state of affairs. If they had only taken
some care about this Bill they could
have avoided this. We had a similar
occasion in the last session. That
was a Constitution Amendment Bill
and we readily agreed to a Joint
Committee of both the Houses. This is
the Government of Union Territories
Bill which is not of the same signifi-
cance, not of the same enormous im-
portance as the Constitution Amend-
'ment Bill. We readily agreed on that
occasion to have the rule suspended,
But the Government should go slow
about disrcgarding or setting aside the
rules of the House for their gwn conve-
nience. For a Bill of this kind, I would
have preferred if a Select Committee
of this House had taken up the Bill
first, discussed it and sent it back to
the House, Then, after we had passed
it it could have been transmitted to
the other House. The Government
did not make up its mind about this
Bill, though the enabling Bill was
passed by us in the Aupgust session.
Since then they have been sitting
pretty over this matter and delayed
the bringing of this Bill before the
House. Today thev want to suspend
the rule. I only request you, Sir, to
direct the Treasury Benches to so
arrande their business, to so arrange
the Bills that are to come before the
House, that on every occasion g parti-
cular rule of procedure of the House
has not to be suspended. They have
got the majority behind them, an em-
battl~d cohorts behind them, and they
can get rules suspended; we cannot
prevent it. Certainly, it is bpcoming
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more and moreé blatant. In the first
Parliament there were not so many
occasions on which rules were sus-
pended, but now in one year we have
had seven occasions on which the
rules have been suspended. This
should not happen again. I only re-
quest you to warn the Treasury Ben-
ches to take heed betimes lest worse
befall.

) Mr. Deputy-Speaker: The question
is;

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business jn Lok Sabha
in its application to the motion
for reference of the Bill to pro-
vide for legislative Assemblies
and Councils of Ministers for cer-
tain Union territories and for cer-
tain other matters to a  Joint
Committee of the Houses be sus-
pended.”

Those in favour may say “Aye".
Severa] Hon, Members: Aye.

Mr. Deputy-Speaker: Those against
may say ‘“No”.
Some Hon. Members: No.

Mr. Deputy-Speaker: The “Ayes”
have it,

Shri Narendrasingh Mahida: The
‘Noes” have it,

Mr, Deputy-Speaker: Does he want
a division?

Shri Narendrasingh Mahida: Yes,
Sir.

Mr. Deputy-Speaker: Let the lob-
bies be cleared.

I will put the motion again to the
vote of the House. The question is:

“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion
for reference of the Bill to pro-
vide for Legislative Assemblies
and Councils of Ministers for
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certain Union territories and for
certain other matters to a Joint
Committee of the Houses be sus-
pended.”

Those in favour may kindly say

‘Aye’.
Several Hon. Members; Aye.

Mr. ' Deputy-Speaker Those against
may kindly say No.

Some Hon. Members: No.

Some Hon. Memebers: The ‘Ayes’
have it; Now, it is not challenged.
‘Ayes’ have it the motion is carried.

The motion was adopted.

17.27 hrs.

GOVERNMENT OF UNION TERRI-
TORIES BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
pavis): Sir, I beg to move:

‘“That the Bill to provide for
Legislative Assemblies and Coun-
cils of Ministers for certain Union
territories and for certain other
matters be referred to a Joint
Committee of ‘the Houses consist-
ing of 45 members, 30 frem this,
House, namely Shri R. Achuthan,
Shri Ramchandra Vithal Bade,
Shri Laxmi Narayan Bhanja Deo,
Shri Brij Basi Lal, Sardar Buta
Singh, Dr, Antonio Colaco, Sardar
Daljit Singh, Shri Dasaratha Deb,
Dr. P. D. Goitonde, Shri R. M.
Hajarnavis, Shri Gauri Shanker
Kakkar, Shri R. Keishing, Shri-
mati T. Lakshmi Kanthamma,
Shri Lalit Sen, Shri R. N. Yadav
Lonikar, Dr, Mahadeva Prasad,
Shri Dhuleshwar Meena, Shrl
Mohammad Yusuf, Shri H. N.
Mukerjee, Shri Partap Singh,
Shri Man Sinh P. Patel, Shri
Surendranath Dwivedy, Shri S. V.
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Krishnamotrthy Rso, Shri R.. V.
Reddiar, Shri Sanji Rupji, Shri
Era Sezhiyan, Shri S. T. Singh,
Shri Hari Charan Soy, Shri N, M.
Wadiwa, and Shri Lal Bahadur
Shastri and 15 from Rajya Sabha;

that in order top constitute a
sitting of the Joini Committee the
quorum shal] be ofie-third of the
total number of members of the
Joint Committee;

that the Commjttee shall make
a report to this House by the 15th
day of April, 1968;

that in other respects the Rules
of Procedure of this House relat-
ting to Parliamentary Committees
shall apply with such wvariations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

In place of Shri Shivram Rango
Rane who has informed me that he 13
not willing to serve on the Commit-
tee, I have suggested the name ot
Shri Surendranath Dwivedy.

Sir, it is rather late in the day that
this motion comes up for discussion in
this House, but we are committed to
establish institutions for larger parti-
cipation of the local representatives
in the local administration and, there-
fore, the hon, Home Minister request-
ed, the House yesterday that we
should squeeze in some time, though
it is rather late in the midst of our
busy legislative programme, to send
this Bil] to the Joint Committee. We
are anxious tuiat ag far ag possible this
Bill should find its way to the Sta-
tute Book and be enacted into law
which wil]l emerge as a result of this
legislative activity and should come
into operation as early as possible.
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‘The chief feature of the Bill is the
creation’ of Legislative Assemblies
" and Council of Ministérs for the five
Union territories, namely Himachal
Pradesh, Manipur, Tripura, Pondi-
cherry, Goa, Daman and Diu, Out of
these, a part ‘C' State, Himachal Pra-
desh had had a legislature, and Mani-
pur and Tripura had Councils of
Advisors and the other parts have
joined us Jlater on. The first
observation that I would like
to make 1s, under the Constitution,
the responsibility of the Government
for the administration of the Union
territories and the ultimate parlia-
mentary responsibility of Parliament
cannot be shifted on to any other
authority. Therefore, whatever autho-
rities we erect; that we dare to estab-
lish as a result of this Bill, will have
to function according to the Consti-
tution, legislative authorities under
Parliament and the executive
authorities under the President.
Thercfore, it will be necessary that,
first of all, all the laws that shall be
made by these local legislatures shall
not be repugnant to any law made by
Parliament. We think the legislative
list is practically as large as the State
List, subject, of course to certain limi-
tations to which I wil]l refer later on.
They will also be subject to the same
limitations as the State legislatures
are in respect of certain other mat-
ters. Before any Bill passed by these
legislatures becomes law, it would be
necessary to obtain the assent of the
President. Secondly, any budget, any
financial propesal which ig submitted
to the legislatures will also have to
obtain the previous assent of the Pre-
sident. For, after all, it is admitted
on all hands, for some time to come,
at least, these territories will continue
to be deficit and their development
can only be carried gn with the reve-
nues of the Central Government. That
being so, the Government cannot di-
vest themselves of thg responsibility
of seeing that the financial policies
and administration generally, are car-
ried on sound lines.

The House knows the history of
these territories and I need .not go
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into that. We had the Part C States
in the territories which I have al-
ready mentioned, except of course,
Pondicherry, Goa, Daman and Diu.
These legislatures were abolished as a
result of the recommendations of the
States Re-organisation Commission. .
But, there was a widespread demand
in these territories and the other ter-
ritories that, as far as possible, they
ought to enjoy autonomy. A commit-
tee was appointed under the Chair-
manship of the Law Minister Shri
A. K. Sen and as a result of the re-
commendations of that committee,
these proposals are framed.

The other main features of this mea-
sure are:

Firstly, it makes provision for deli-
mitation of constituencies; secondly,
for election to fill the Lok Sabha
seats; thirdly, constitution of separate
Consolidated fund and Contingency
fund; then, constitution of a Stand-
ing committee of the Legislative As-
sembly; constitution of provisional
legislatures in Himachal Pradesh, Ma-
nipur, Tripura and Pondicherry; aboli-
tion ot territorial councils; giving re-

presentation  to  Pondicherry in
the Southern Zona]l Council
and to Dadra, Nagar Havelj,

Goa, Daman and Diu in the Western
Zonal Council to which they are phy-
sically contiguous; and then certain
consequential amendments. The As-
semblies will have members elected
by direct election. Himachal Pra-
desh will have 40 Members whereas
Manipur and Tripura, Pondicherry,
Goa, Daman and Diu will have 30
each. Himachal Pradesh has, at pre-
sent, 41 members. But, that number
is reduced to 40 so that it will be a
multiple of 4 which will be the num-
ber of seats in the Lok Sabha. In
order that the constituencies may be
of the same size, therefore, the num-
ber had to be a multiple of 4, and,
therefore, only 40 seats are allotted to
Himachal Pradesh.

Then, we considered the question of
reservation of seats for Scheduled
Castes and Scheduled Tribes. Provi-
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sion hag been made in clause 3(4) for
the reservation of seats for Scheduled
Castes in Himachal Pradesh and
Pondicherry, where their numbers are
27 per cent. and 154 per cent.
respectively. That means that they
form a substantia] section of = the
electorate there. Therefore, there has
been reservation of seats in  those
territories.

So far as the Scheduled Castes in
Manipur, Tripura, Goa, Daman and
Diu are concerned, there are no seats
reserved for them because the number
of persons belonging to the Scheduled
Castes there is insignificant, and
moreover, those castes  are also
widely diffused. s

In regard to Manipur and Tripura,
the Scheduled Tribes there are con-
centrated in certain areas and are able
by their own strength to secure ade-
quate representation. In Himachal
Pradesh, Kinaur is a tribal area and
is in a position to return a tribal
representative to the Assembly even
when there is no reservation. But,
elsewhere, as I said, the tribal popu-
lation is dispersed. Therefore, no
reservation existed for Scheduled
Tribes, either in the Assembly of
Himachal Pradesh or the electoral
college of Manipur, and Tripura, and
the same position has now been re-
tained. 1If, as a result of the election,
it is found that the Scheduled Cates
or.the Scheduled Tribes do not get
enourh representation, then we have
power of nomination to redress any
grievances which may emerge as a
result of the process of election.

As T have already said, the Jegisla-
tive power of the Parliament with res-
pect to Union territories is contained
in article 246(4) _ of the Constitu-
tion. As a 'matter of fact, it is not
necessary because that is there in the
Constitution, but clause 18(2) makes
it very clear that the legislative power
of the assembly is subject to authority
of Parliament,
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Then, there ave certain other mat-
ters in the State Lists which have no
relevance in the case of the Union
Territories. For instance, the ser-
vices in the Union Territories will
also be services in connection with
the affairs of the Union because in
spite of the fact that the local legis-
latures are there, these territories do
not cease to be Union Térritories, and
all the executive power of the Union
vests in the President. Therefore, the
matters mentioned in Entry 41 in List
II, such as ‘State public services and
State Pabiic  Service Commission’
have no appliaction tp the Adminis-
rations that will come into being as a
result of this measure. Then, they
can also not have any public debt of
their own.

But, then, as ] mentioned earlier,
these legislatures will be subject to
the same limitations to which the
State legislatures are subjected, name-
ly that they will be limited by the
provisions of articles 285 to 288 of the
Constitution which relate to prohibi-
tion against taxation of Union pro-
perty, the imposition of sales-tax on
the goods of specia] importance in
inter-State trade and tax on electri-
city consumed by the Union Govern-
ment. These are all the incidence of
a Pederation, and, therefore, inter-
State trade and commerce are gua-

ranteed subject to certain limitations.

So, in spite of the fact that the legis-
latures will operate in the Union Ter-
ritories, they wil] have the same limi-
tations and the same prchibitions
against their powers as the State
legislatures.

-

Then, we have courts of the Judicial
Commissioners in Himachal Pradesh,
Manipur and Tripura, and they will
be having all the powers of the High
Court for the purpose of the areas
which are committed to their charge.
But we have also made it clear that
under clause 22 prior sanction of the
Administrator will be necessary be-
fore any Bill or amendment is brought
forward ih respect of these powers
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+As I said, in respect gf the financial
statement, the previous approval of
the President is necessary because, as
earlier I ventured to say, the consider-
able portion of cost of the financial
responsibility for running the adminis-
tration and for its development will
fall upon the Centra] Government. I
might venture to say, at this stage,
that the Third Plan envisages an
outlay of about Rs. 57 crores out
of which Rs. 22 crores would have
been spent by the end of the first two
years upto 31st March, 1963. Then,
consistent with our responsibility for
the Union territories, a Bill, before it
becomes a law, under clause 25, will
require assent by the President.

The question of official language
also comes up. Now, here the admin=
istration shall be carried on normally
in the official languages of the Union,
but this might give risc to difficulies
where at the district level Hindi and
English may not be sufficiently
known. Therefore, under clause 34
(a), the power has been given to the
legislature to adopt Hindi or local
language as official language. In the
case of Pondicherry, however, we
have a commitment by the treaty of
cession by which French will continue
to be used for all official purposes
untill the Assembly decides otherwise.
So, whatever be the official langlage
which the Assembly may adopt, it is
clear that for the maintenance of
accounts of the territories and also
for correspondence between the Cen-
tral and State Governments, it will
continue in the official language of
the Union. So, the medium of inter-
course between the States and the
Centre will be the offieial language of
the Union and, therefore, the Presi~
dent is empowered to direct the use
of the official language in the Union
territories.

Then as in the Stafes, we have
the parliamentary executive, There
shall be a Council of Ministers and the
administration in the Union territories
will be carried on through the Admin-
istrators appointed by the Prpgsident,
The normal law is that the adminis-
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tration of the Union territories will
be carried on through the Administra-
tors. Now, these Administrators are
entrusted witha wvariety of functions
and have been wvested with wide
powers for the discharge of these func-
tions. These functions may relate to the
Union List which will be beyond their
compeience, like the national high-
ways, or to matters in the State or
Concurrent List. Some of tie func-
tions may be judicial or quasi-
judicial in character. The Bill pro-
vides that certain functions like the
security of the border, in case of H.P.,
Manipur, Tripura, shall be discharged
by the Administrators in their discre=-
tion which means they will be res-
ponsible to the Parliament and to the
Central Government.

Now, clause 44(1) ot the Bill pro-
vides that the Council of Ministers
shall aid and advise the Administrator
in the exercise of his functions in so
far as they relate to matters falling
in the legislative powers of the
Assembly. So, the executive power
is coterminous with the legislative
power pgiven to the Legislative
Assembly.

In regard to other matters, Adminis-
trators can, at present, act without
their consent, but certainly no
Administrator shall deprive himself
of the advice and consultation with
the Council of Ministers though they
do not properly fall within the matters
commitied to the State Executive
wkhich will come into being as a result
of this Bill.

Then, there are provisions relating
to delimination of constituencies to
which I have already referred. Now,
about the number of seats in Lok
Sabha which are allotted to different
territories, they are: Deélhi 5,
Himachal Pradesh 4, Manipur 2,
Tripura 2, and Goa, Daman and
Diu 2. At present, one scat, each,
is reserved for scheduled castes in
Delhi and Himachal Pradesh and one
seat, each, for scheduled {ribes in
Manipur and Tripura. The work of
delimitation is supposed to be entrust-
ed to the Delimitation Commission set

L]
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up under the Delimitation A%t, 1962.
The associate members will advise and
sit with the Delimitation Commission.
Now, in respect of each of Himachal
Pradesh, Manipur and Tripura, three
members of the Legislative Assembly
will be associated and in respect of
Pondicherry, where there are no
parliamentary constituencies, which
they are required to delimit, only
three members of the Assembly will
be associated.

In the case of Goa, Daman and Diu,
the Assembly would not have come
into existence before the delimita-
tion and so the provision for the
association of Assembly Members is
not there.

Then there are the usual provi-
sions about the Consolidated Fund,
the Contingency Fund and audit
reports. Then there is clause 50
where the President has been given
the power to issue directions and to
take action in the event of failure
of the proposed arrangement. I have
mentioned more than once that we
shall be financially responsible for
these Territories in spite of their
autonomy, because their resources are
slender and we shall have to con-
stantly keep in touch with the
administrations. In case it is found

that the arrangement does not work,

the President will, firstly, have the
power to give direction; secondly, he
might even go te the limit of sus-
pending it.

Then the procedure regarding
standing committees is on the usual
pattern. Then we have got a provi-
sion regarding provisional legislatures.
Sometime last year, there were elee-
tions to Territorial Councils in Hima-
chal Pradesh, Manipur and Tripura
where they were chosen by direct
elections. We are now passing through
an emergency. We cannot have an
election now so soon after the elec-
ticns held last year. Therefore, the
provision is that these Territorial
Councils will automatically transform
themselves into Legislative Assem-
blies.

MARCH 16, 1963 of Union Territories Bill 4328

Shri Harl Vishnn Eamath (Hos-
hangabad): In .other Territories?

Shri Hajarnavis: It will be held in
Goa.

Shri Hari Vishnu Kamath: There
the emergency does not apply?

Shri Hajarnavis: Where it is essen-
tial, we do it. If it cap be dispensed
with in this emergency, we dispense
with it. We behave prdudently as
rational human beings.

Shri Harl Vishnu EKamath: Because
the Congress party is not in a majo-
rity in the other areas, you want to
have elections there.

An Hon. Member:
that?

Who can say

Shri Hajarnavis: Then there are
provisions relating to the services
which will have to be adjusted. Some
of the employees had gone to the
administration and some to the Terri-
torial Councils. They will all now be
put under the administrations,

1 have already said that the local
administration will sit in the Zonal
Councils so that common problems can
be discussed. Pondicherry, Karaikal,
Mahe and Yanam would go to the
Southern Zonal Council whereas the
rest of the Union Territories on the
west will go to the Western Zonal
Council.

Then there are other consequential
and ancillary provisions.

The Union Territories are exceed-
ingly anxious to have their own local
legislatures and local administrations.
On behalf of the Home Minister, I
express gratitude to the House in
agreeing, at great inconvenience to
itself, to sit beyond the usual hours to
consider this Motion.

Shri Harl Vishnu Kamath: We are
always ready for it.

Shri Hajarnavis: I hope we shall be
able to commit this Bill to the Joint

"
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. Committee before we r}se for the day.
1 move

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
Legislative Assemblies and Coun-
cils of Ministers for certain Union
territories and for certain other
matters be  referred to a Joint
Committee of the House consist-
ing of 45 members, 30 from this
House, namely:—

Shri R. Achuthan
Shri Ramchandrg Vithal Bade

Shri Laxmi Narayan Bhanja
Deo

Shri Brij Basi Lal

Sardar Buta Singh

Dr. Antonio Colaco

Sardar Daljit Singh

Shri Dasaratha Deb

Dr. P. D. Gaitonde

Shri R. M. Hajarnavis
Shri Gauri Shanker Kakkar
Shri R. Keishing

Shrimati T. Lakshmi Kan-
thamma

Shri Lalit Sen

Shri R, N. Yadawv Lonikar_
Dr. Mahadeva Prasad

Shri Dhuleshwar Meena
Shri Mohammad Yusuf
Shri H, N. Mukerjee

Shri Partap Singh

Shri Man Singh P. Patel
Shri Surendernath Dwivedy
Shri S. V. Krishnamoorthy Rao
Shri R. V. Reddiar

Shri Sanji Rupji

Shri Era Sezhiyan

Shri S. T, Singh .

Shri Hari Charan Soy

Shri N. M. Wadiwa; and
Shri Lal Bahadur Shastri.

and 15 from Rajya Saba; *
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that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one third of the
total number of members of the

Joint Committee;

that the Committee shall make
a report to this House by the 15th
day of April, 1963,

that in other respects thesRules
of Procedure of this House relat-
g to Parliamentary Committees
shall apply with such wvariations
and modifications as the Speaker
may make, and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be
appointed by Rajya Sabha to the
Joint Committee.”

Shri Daji (Indore): I am standing
to speak on this Bill more as a sub-
stitute speaker, and only because of
the fact that the true and real repre-
sentatives elected by the people of
Tripura are clapped behind bars and
arc not here in the House, Other-
wise, it would have been their legiti-
mate function to participate in the
discussions relating to their Terri-
tories.

Before I offer my ‘comments to the
Joint Committee on the Bill itself, I
am constrained to observe that this is
a scrious restriction on the sove-
reignty of the people of that area
whose future is being debated, discus-
sed and decided, whose elected repre-
sentatives are today unnecessarily, I
make bold to say, without charge,
without trial, without the* slightest
jota of reason, clapped behinid bars.
May I point out to the House that
one of them has been proposed on the
Joint Committee? He is still kept in
jail, thus being deprived of his right
as a Member of the House either to
participate in the proceedings before
the House or to participate in the
deliberations of the Committee. It is
under these unfortunate circumstances
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that the duty has falltn upon me to
speak on the Bill

1 am saying this not merely out of
because these two Members were here
in the last session. In the interval
of the last session they were in Delhi.
They were not arrested during the
worst days. They returned to their
area only in December when the
House adjourned, and before they
could come back to Parliament for
the January session, they were
arrested.

This is not gn isolated fact. In the
Tripura Council 13 Members are
Communists. Qut of them, 12 have
been arrested. Only one is left out.
It is a virtual reign of terror that you
have let loose there.

This Bill is really an irony because
it is a vindication of the election pro-
gramme on which these hon. Members
who are behind the bars today, fought
the election and of course defeated
the Congress. This was the main
plank of their election platform and
this has fructified partially. It is really
an irony of fate that they are behind
bars.

In every other case the hon. Minis-
ter has an alibi, a standing alibj,
namely that the Centre has nothing
to do with the arrests, it is the Chief
Ministers who are responsible. But in
respect of these cases, may I appeal
through you to the Home Minister?
He is a very considerate man, a very
gentle man—not gentleman, but
gentle man. In this case he has no
alibi because they are Union Terri-
tories, and therefore, if he really
means to consider these cases, this is
an occasion and opportunity, and in
justice and fairness he should, before
the Joint Committee meets and delibe-
rates, he should and he must release
those comrades, allow them to take
their rightful place in the midst of
the people and in the Joint Committee
to really contribute their experience
and their feelings and the represen-
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tations of the people of tha} area in
the Committeq and before the House.,

We of the Communist Party in Tri-
pura and at the all-India level, have
been, in fact, campaigning for wider
powers to these Union Territories for
the last ten years and more. We
submitted the same scheme to the
States Reorganisation Commission. It
is really a matter of regret that all
these years wisdom did not dawn
upon the Government that the feel-
ings and the rights of the people of
this area also deserve some respect
and consideration.

The Territorial Councils were
created. What were they? Exalted
municipalities at best,

Shri Hari Vishnu Kamath: Glori-
fied.

Shri Daji: And the result was great,
widespread dissatisfaction among the
people and then struggles, mounting
struggles. We are proud that in the
beginning the struggle was initiated
by us, but it is also a fact that large
scctions of the Congress joined the
struggle, and that an elected Member
of Parliament of the Congress resign-
ed his seat. There were divisions and
differences in the Congress itself. All
the other parties joined together. The
Central Government now finds that
the people are not satisfied with these
decadent councils and their dissatis-
faction cannot be assuaged like this
and something more needs to be done.
Therefore, this Bill has come. It is
belated wisdom. It does not matter.
We are anxious to co-operate with
them. Though we agree with our hon,
friend from Hoshangabad that the
rules should not be suspended and
the Bill should not be hurried like this,
we are ready to sit extra-time because
the Government has made a commit-
ment to the people of the area and
we agree with the substance of that
commitment and want to co-operate
with them. But we cannot but point
out that the Government does this
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after full ten years, after the people
have peen clamouring and demanding
it.

[

Its history is not simple as given
by the Mimister. There are some facts
whicn he has omitled. Manipur and
Pondicherry had elected legislative
assemblies before their merger. In
the cuse of Pondicherry, even under
foreign rule, French rule, it had a
soveleign edected assembly. It was
so in Manipur also. We abolished
them and substituted them with
councils, truncated councils. What
would be the feeling of the people
there? Under foreign rule, they had
wider powers and more substantial
rights. Now after freedom and
merger with India, the Indian Parlia-
ment is ordaining for them a trun-
cated assembly. This aspect of its
history cannot be forgotten. It will
be utterly wrong to forget this.

All thesc years the argument was
that small units were not viable finan-
cially and that the expenses cannot
be met. Now, all that argument can-
not hold good and they fall to the
ground. Financial expenditure is any-
way made by creating a body of 30
or 40 people. Then why not give
more powers, full powers? That is
the crux of the question. The ques-
tion of financial stringency and all this
talk is moonshine and mean’ngless.
As a matter of fact, as matters stand
at present, the Central Budget is
being used to give subventions even
to the biggest of States. 1 come from
the biggest State in the Indian Union
and perhaps my State has got to
depend most on the Central assist-
ance. Most States do so. So, these
units also will depend wupon the
Centre. There is nothing wrong about
thot. Therefore, all these past pre-
toxts had been come over by the force
of the people’s united struggle there;
by their unitv. It was not a sectional
movement. It was®a really national
movement cutting across party lines
embracing those territories. It is their
sirength and will that has made the
Government to see wisdom. I am glad
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that that struggle is being vindicated
in the form pf this Bill. At the same
time the truncated nature of the
puwers that you are giving {hem
through this Bill on the one hand and
the justice that you deny them by the
other hand necessitates their struggle.
This will not satisfy their aspirulions
and these territories will move for-
ward for further justified and cousti-
tutional struggles to wrest from the
Government full and sovereign rights.
i is really wery ironical,as T con-
sider it. We, the elected representa-
tives of the people, we who are here
on the basis of adult suffrage and
democracy, are constituting ourselves
into a superior body and giving or
offering inferior status and powers to
those States. It is really ironical. It
can be understood if it were a foreign
Government. When the Secretary of
State for India sits in England, and
drafts this, we can understand. But
for the Law Minister of the Govern-
ment of India to draft this and pre-

* gent it to us here is really exasperat-

ing.
18 hrs.

Shri Hari Vishnn Kamath: They are
successors to the British Government.

Shri Daji: True they are succcssors
to the British Government, but I do
not think that they are successcrs in’
mentality also, of the British Govern-
ment. This is really exasperating. I
say there is no right to do it. liow
can we do it? We who are born of
the people, who live among the pcople,
and who draw our right from the
people, when it comes to the question
of giving power to Manipur, Tripura,
Pendicherry and Himachal Pradesh,
we are so sovereign and ‘we think that
we have a plethora of wisdom! Since
the contract system is prevailing in
Irdia, we do it as if it is a matter of
coniract in regard to Manipur, Tri-
pura, etc. We are miserly, and say,
“take this much; we do not give full
sovereignty”. It is absurd. Why are
vou doing it? T cannot ynderstand.
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Reading through every clause of
this Bill, I was reminded of the Gov-
ernment of India Act of 1919 and
1935. This recalls to my mind the
old British pattern of giving self-
government by instalments: first,
abolish the Legislative Assemblies
there; and then give these territorial
councils, and now you are giving these
Legislative Assemblies in truncated
form and in doses! What is this?
Then, what is most surprising is that
we have used the same pattern of
phraseoclogy as was used in the Gov-
ernment of India Act of 1935. There,
the Governor-General or the Gover-
nor-General-in Council had powers
and responsibilities to be exercised in
his discretion. You have borrowed
that word ‘discretion’ also and have
put it here. Here, the administrator
will be exercising certain powers in
his discretion. It is really surprising.

I would like to draw the attention
of the House as well as of the Joint
Committee particularly to certain
clauses of the Bill. For example, let
us take clause 3, sub-clause (3).

Shri D. C. Sharma (Gurdaspur):
How long will the House sit today,
Sir?

Shri Hari Vishnu Kamath: As long
as it is necessary to pass the Bill.

Mr. Deputy-Speaker: Two hours is
the time allotted for this Bill. We
began at 5.30. The House will sit till
7.30 if necessary. There are several
hon. Members wishing to speak. So,
Shri Daji should conclude soon.

Shri Daji: This is a very important
Bill. I have a few more points to
make,

Mr. Deputy-Speaker: It will go to
the Joint Committee.

Shri Daji: T am not on the Joint
Committee, Sir.

Mr. Deputy-Speaker: You may make
your suggestions.
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Shri Daji: Ip sub-clause (3) of
clause 3, there is provision for nomi-
nation also. The Government will
nominate to an elected Assembly. The
people will say, “Even the French
Government did not nominate to our
Assembly. But Parliament which has
been elected by the people in India
has a law which is retrograde even
when compared to the French law",
How can we accept this position?

Take the administrator. Who does
this Bill say? The Administrator can
speak in the Assembly. He is not®
only parallel to the Governor but
much more. Even the President or
the Governor cannot take part in the
debates. But here the Administrator
is part and parcel of the Legislative
Assembly. What is this? Every
meeling of the Council of Ministers
will be presided over by the Adminis-
trator and not by the Chiet Minister.
Who is the Chief Minister then? Who
is the Administrator?

Shri Hari Vishnu Kamath: Super-
Chief Minister.

Shri Daji: The Bill says that the
Council of Ministers ghall be responsi-
ble to the Legislative Assembly, The
Administrator iy not responsible, but
yet, the Administrator presides over
the meetings of the Council of Minis-
ters. [ find a conflicting thing, or a
conflct, between the functions of the
Administrator and of the Council of
Ministers. So actually speaking,
instead of giving power to those who
are responsible for the administration
of the Union territories, you are givng
all the power to the Administrator,
and creating only advisers whose
advice may be accepted or refused.
He is not bound by their advice and
even apart from the field of advice,
he has a large field on which his per-
sonal discretion shall continue,

Take, for example, clause 23. Cer-
tain Bills cannot even be introduced
without the prior consent of the Ad-
ministrator. Take, for example the
Bills that impose taxes. Taxes can
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never be_ levied or even reduced by
the Legislative Assemblies without the
prior consent of the Adhinistrator.

Dr. M, S. Aney (Nagpur): Do you
not require the sanction of the Presi-
dent for introducing money Bills in
this House?

Shri Daji: It is not only that. There
are other provisions also in the Bill,
Ot course, for “money Bills, the per-
mission of the President is there. But
in addition to that, there is the Ad-
ministrator., There are wheels within
wheels. It is something serious; Is
the Administrator a super-President?
Or, what is he meant to be?

Under clause 22, the sanction of the
Administrator is required for certain
legislative proposals. Similarly under
clause 23 also certain important
matters are left to the field of the
Administration. Therefore, I cannot
understand the logic of the Bill which
seeks to give respensible Government
and at the same time is miserly,
niggardly and half-hearted in giving
it. “You must give them full responsi-
ble Government.

The only logic behind this Bill is
that you do not trust the people of
that area. That was the logic of the
foreign rule the British imperialism.
They said, ‘“We cannot trust ‘the
Indians fully; they will misbehave
and ruin it” We are now 'putting
ourselveg in that position and telling
the people of these areas—Manipur,
Tripura, Himachal Pradesh and Pondi-
cherry—that we cannot trust them
with full Government and therefore,
we give powers to the nominated Ad-
ministrator over the elected Council
of Ministers. This is not justice, fair-
play and equity. I am sure the Joint
Committee will reshape the BIill
Otherwise, as it stands, it will certain-
ly go down in the history of constitu-
tional law as a real cross-breed,
hybrid product, which has no parallel
even in the ingenuity of the Home
Department of the British Govern=
ment or the Secretary of State for
India.
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I do not undgrstand how the ques-
tion of Delhi has been omitted. The
people of Delhi are agitating for self-
government. The Minister should en-
lightén us ag to whether there is any
truth in the report in the Press th:
for Delhi what is being contemplated
is only three or four advisers to the
Chief Commissioner. Ewven the Cong-
ress Party of Delhi has reacted very
strongly and rightly so against this.
It will be an insult to the people of
the capital. They are providing us,
Member; of Parliament, with all the
amenities, but if the people of Delhi
are to be denied the right of self-
government it is like that famous
phrase in Hindi: ‘fggqr ag =&
This is a great place of democracy and
1 do not think this is a good tradition
to deny self-government to Delhi.

I am ending with the note with
which I began. I would like the
Minister of State to give us the assur-
ance that the cases of our detenus in
Tripura, Manipur and Himachal Pra-
desh shall be reviewed. They have
been kept in distant jails. There are
two M.P.s also, Can you not give
some better treatment to even the
Members of Parliament? Even the
organ of the party in Tripura has
been almost under harassment for no
reason, just because it published a
letter to the editor, and not even an
editorial reproducing the speech of a
Congress leader. That was the letter
to the editor by a correspondent say-
ing, this is the speech of the Congress
President of the area; it is against
Hehru's policy of national unity. For
that letter to the editor, the paper has
to deposit large sums of money. But
we are having this scandal of the
Lucknow exhibition and the Govern-
ment is even now wobbling. I am
ready to get the entire serles of the
paper examined by anybody. Even
before the emergengy it was consis-
tently supporting the stand of the
Government of India in regard to
China.

Mr. Deputy-Speaker: The Home
Ministry’s demands are coming and
he may say all this then.
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Shri Daji: Yes, Sir; the same men-
tality of repression is reflected in this
Bill also. We cannot treat the people
of Tripura in this way. Thig Bill is
giving all the powers to the Adminis-
trator, because you want to cofftinue
the tradition of repression. 1 hope
the Joint Committee will reshape the
Bill into a better and more respect-
able Bill for Parliament to pass. In
the present shape, it is most unres-
pectable for democracy and Parlia-
ment.

ot o ey (7@T)

g, TR ATHA HAA @ T3 :ﬁr“r Eid
&7 5o & fF gdm qzqr.aaaﬁmm
FHIY FT AAT AT | GAT FIA AT AT
qEATAAT qEr § A WA g
A @8 ox o faw & fam oz far
&1 ®1% grafa ag & mwdr @ 1 g7d
ar gz i fs a2 famr o, AT F1HT
FT TR TR ML Ao =TT uwe foa
TH AEA 7 peyR ¥ o famr ar 9%
wmﬁaga‘rfﬁqmﬁaﬁfw
q&F 9T 977 T, 3T A T T A
a0 & fa=m faar | 397% 8T T T8
g7 fa=re f&ar o ofhE, afg 3w 539
F1 ag =& & & 37 fam ®1 ™2
FHEN T AT WF AT AF K AOA
TEY AT # 47 TRATET AT HEATI-
TG WETA, T & /AT 307 A
%wa‘"wﬁuw&ﬁr?:fm
1 F9% % TH AfqFaw 7 @87 9
fomr @t 1 37 fa= ¥ o g wralaa
a't"tz'&t#w'(@an#‘rmmaﬂ amt
F A1Y AV T TR

A1, @97 937 faw #1 & @na
FIETE | T F fAd wreg AR T gard
T8 /Al ot aurf F qva § M7 gfmw
EOH F 727 ard A7 ¢ § o IA%
RICIGE- S C R R L C R el ¢
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¥ A6 F1 wgeawrAm g3 3§ £ AR
A A AR AnEAIZE

s A7 e %‘Tr?r'“ T 74,9
?AA, T gAR W F WA T oAA
s & f4 gagr aRdy gy qgrqr)q_fer-
T3 o1 foma saam | 377 T2 gET
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fafrgex grrr 1 g% a7 74 gfmaa
R & A7 fr fgamaw w2w 2,
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I¥T AR T4 g, A W faT &
ar| g F AT WY ITEAITH TR, Awfe-
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B o a3 defafge g, g
AR OTIRTIE WY TEETST ST "I
g W & ' fw "l
& wifes k3¢ () &¥@9 ® g 99T
T3T & v amgair o ) wF gl
ol ¥ (o usfafmger fge
3T A TH C3HfgeT F1 98 g
#§ W1 IFHTA T A € | 90g "
gaa 2 & wT gw uw w3
T0TT; A aF F0 qorIa @
AR 4 wHeHE nT § [ —

In clause 2 after Sub-clause I (h) a
new para may be added.

Any reference in this Act to the Ad-
ministrator shall in relation to a Union
Territory for the time being adminis-
tered by the President through a
Lieutenant Governor be construed as
a reference to the Lieutenant Gover-
ror.”

A, 777 §E g9 g ¢ fF
g9 fa= ¥ oy sgaeqr &7 € @, WY
A § dwA ¥ g, f5 agr v by
wed EFT I T 3R 7 qsfAfrgET
ST FEaT | SAAITE qE qarar war
¢ THT syeqy IHiRfew fafawew &
faems &, ag AFAT W1 WTEATHT F
farira & o\ =% g9 3T &1 ¥g
Hianeer a4 9T TR € Al FW T I
Ytadew & fagx #, #faqe difow
& faug ® o1 WA, S oader
AL 22T ¥ YT ATar @ agr a’wT
gfga Q30T ¥ S momaT il o
I F faelt o Tow § Sfaae difen
wtrra«i'(wmzwﬁ_m & g
weer g 7 ofrm SR # &y
wefrfaedzt & =y e 73 N
saeqr wat v g 7
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oY, 39 " @ g7 A mmfa
41 & 1 7y y=7  fr fewmaer w3 &
9B 9T Hlo ©IF TF F HAW
ITOSYTA EET 4T WX §g A fade
difewr & o srqrge F@r 9r a1 "
A o 4 AT 47 fF Ffwerr GaAe
afrie & g fafred & @19 44
99T #T F dIm (AT ®1 SAl®
W & AT AT WIS &, AfF grag
a7 deT &, IF A1 TACHIEET T
/T I AT g T T 1 T AFIC Y
St St fafaex & s v g,
9z 9% weg A ¥ fow Al awar
q7 AT T & I ¥ 77T a0
oY | 7 adi ag € fF g9 aa &1
o & wwar wd ) oafz gy & fag
W U T A W arogg oft
frEY g7 A% g9 g 9T AE u8
¢ —

For Clause 44 and Sub Clause 2 subs-
titute the f-'lowing:— .

# gafan wendsgz ¥ w7 § AIw
AT H FUIIT FEAT ATgAT § AL qE
are faar smar @ @ 17§ AT w7
€1 1aeEH 47w arger | gafae & ¥

w51 & fr 99 # g X 97 A9 A
T fa 4 % T @1 48 3F T | 3AtET
F0oaws ¢ & oew faw & Aty
AN ¥Y F §9 IAM 3 F 959 48
Teesre feqm w1 —

"™ “The Chief Minister or 'if he is
not preeent such other minister
as may be determined by the rules
made under Sub-Section (1) of
clause 46, shall preside at meet-
ings of the council of ministers.”
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N st gft faey ww  frgraa geeT
|

lﬁﬂtﬂﬁg:qa%mqﬁ
W N OF geETT AR 3§ AR ag
g 2 F v femew w3 & faaw
T 4 &t 39 3 OF duTaAT e o
T qr /R faw a9 9@t 9% 9@
e ®za dz 79 g F faar v
W7 afraT 2020 faw Hag ¥ o
faar ar 99 & wrazs A d9TER wew
TaC 41 a2 At g g v | 99 T4
99 99d W F AT g W
fefegde dama o=t Y | g7 T aw
N faaaasaarREIa T
qg T¥¢ wya w1y fravgs 78 e
Tafan &7 game @ e oF AY7 gsie
TT §IFE FHE M FC W77 47 a3
2 -

“Under Section 58 after Sub-

Section (1) clause (a) add the fol-
lowing Sub-Section.

(i) The amendments brought
about by Section 64 of the Terri-
torial Councilg Act, 1956 in the
Himachal Pradesh Panchayat Raj
Act as contained in the Schedule
thereto, stand automatically re-
pealed and the H;P_ Panchayat Raj
Act, 1952 as it stood on that date
will be deemed to be revived.’

T 93l & Ag & W qEnE &+
g w7 g A fe & w1
¥R AT W AT # 94eEae
g
1819 hrs. .

[Mr. SPEARER in the Chairl

Shri Narendra Singh Mahida: Mr
Speaker, Sir, formerly we had the
Part C States in 1951, These were
abolished in 1956. Now we are having
a repetition of having small States. I
do not know what the Government
proposes to do off and on. Sometimes
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Wwe create  Stases; sometimes we
abolish them. Of ourse, it is the
pleasure of the Government. But I
am not of the opinion that we should
create further liabilities of States and
their Assemblies for Union territories.
This will be unnecessary expenditure,
When we are having panchayats, why
can't we have bigger panchayats there
Instead of creating State Legislatures.
I would rather suggest that we scrap
up all the States and only have five
States, the Northern, Southern,
Eastern, and Central, That would be
more proper than creating smaller and
smaller States. Then we shall have
problems of languages and various
things.

There is only one happy features of
the Bill and that is the new oath.
That is a good thing that the Govern-
ment of India has put in now., We are
going to have new forms of oath
or affirmation. That is a welcome
thing. But, I am sure, this experi-
ment we may have to change after
some time. Probably these territories
are backward and we want them to
come to our standard. Whether this
is the correct way, its wisdom, only
time will prove.

Clause 10 is about the powers of the
Administrator. Something very
strange is there. The Administrator
is supposed to be something like a
Governor. He will be alsp the Chief
Minister. He will not be entitled to
vote and yet, his say will be final.
It is something very strange. I do not
khow this working is going to improve
matters. It will mean that the Ad-
ministrator will be a dictator. He
will be the de fdcto ruler practically
in these matters. This is democratic
set up as we say; I do not see demo-
cracy in this set up, I have been a
student of law. I have never heard
of this sort of arrangement. We may
say that the Administrator is the
Chief or something, In international
law, I have never come across such a
power. Though selected by the Presi-
dent, he is given such powers. He is
able to be present in the Assembly
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orn Council. He can give advice; but
he cannot vote. Yet his say is
salways final. That mgans that these
Assembly Members or Councillors are
there for the sake of giving advice. We
give them the lure of these elections
or election whatever we rmay say,
and will give them allowances
pensions as I call them. Yet, these
elected people will not be asked to
give their opinion in a final way.

Then, there is clause 52 which is a
very curious provision, Clause 4 (f)
is about the appointment or succession
of chiefs. In one way, we have abo-
lished Chiefs. Here, in these small
territories, we are reviving them, It
is very strange that succession matters
will be decided by the council in the
case of Manipur. I have no objection
to this. Because Manipur is rather a
backward area and in that way, it
does not go with our present set up.
If the Home Minister thinks that this
ig a temporary measure till these terri-
tories are in line without traditions of
democratic set up, 1 am quite agree-
able to that provision.

I fail to understand why Delhi has
not been included. Probably the
Home Minister thinks that Delhi is
not backward and Delhi has no need
for this. Probably, a person in the
position of an Administrator or this
set up in the Delhi Union territory
will be quite powerful personality’ and
to escape this, he has not given that
to Delhi, He must clearly say why
Delhi has not been included when the
demand has been so much for some
sort of a democratic set up in Delhi.
Probably, because it is the capital and
there are so many Central Govern-
ment Ministers are here and Parlia-
ment is here and Delhi does mnot
require this. Then, he must be clear
that Delhi does not need these things
and Delhi will never have these
things.

Shri Hari Vishno Kamath: There
are about seven hundred Members in
both the Houses of Parliament here.

Shri Narendra Singh Mahida: My
objection is not to the Bill as a whole.
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But I do not see any necessity why
when .a set-up can be established on
the lines of larger panchayats, this
kind of increase in expenses should
be there. They do not naturally want
any democratic set-up, such as the
ong we have; they have their own
systems, and if desired, we can make
some improvemenis on the same. I
think that the British system of
having a political officer was quite
good. A political officer drayn from
the military services and appointed
and given these broader powers
could have served the purpose. There
is no necessity for giving these things
to the backward tribes and giving
them these allowances and things like
that I think that this will only create
more trouble and quarrel about
various things. But this is an experi-
ment and let us try it

Shri Virbhadra Singh: Do you
think that the people in the Union
Territories are not capable of govern-
ing themselves?

Shri Narendra Singh Mahida: But
why should any special rights be
given to them? =

Shri Virbhadra Singh: Should they
be again deprived of the rights that
were denied to them so far?

Shri Narendra Singh Mahida: I do
not want to enter into an argument
with my hon. friend, But, as I said,
this is an experiment, and let us try
it. I am not opposing the Bill as a
whole, but these are the suggestions
which I have stated, and all the
powers of the administrator must
come from a democratic set-up.

Shri S. T. Singh (Inner Manipur):
On behalf of the people of Manipur,
I express my gratefulnes; to the
Minister of State in the Ministry of
Home Affairs for having brought for-
ward this long-awaited Bill. The Bill
will give a lot of chance to the local
people to develop all round All
developmental works have been
suffering for so lbng under the one-
man-rule, and the people have no say
in road construction, planning work
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[Shri S. T. Singh]

and other developments. The local
men are no where, and only the
Chief Commissioner has got his own
say. Consequently, all development
works have been suffering like any-
thing. But now with the introduction
of this Bill, the local men will have a
great say in all the development
works.

So, I welcome this Bill, and the
sooner it is passed, the better it will
be for the local people who have been
neglected for years,

Shri A. N. Vidyalankar (Hoshiar-
pur): I welcome the proposals, and 1
am glad that the Home Ministry is
keen to get this Bill passed during the
present session. I do not propose to
deal with all the details, because I
am sure the details will be looked into
by the Joint Committee and they will
propely scrutinise all he provisions.

I would only refer to two points
especially which 1 consider to be the
basic points, Onme is that the adminis-
tration of these hilly areas should be
looked into from the point of view of
our Himalavan defences, 1 think that
at present the administration of these
hill areas is the weakest link in our
border defences. I am glad that this
Bill has been brought forward and I
am sure that when the new set-up
vill eome into existence it will help.
But I feel that these hill areas that are
contiguous should be unified, because
the administration of the border areas
should be powerful and should not
consist of the small States.
The administrative set-up should be
such that the whole hill area should
be consolidated into one unit, especi-
ally HimacHal Pradesh and some parts
of Kangra and other areas should be
consolidated into one administrative
unit so that the defences also could
be consolidated—the civil defences
and the military defence, both should
be strengthened properly. Therefore,
I think from the administrative point
of view, it would be more reasonable
and more suitable that on borders
there should be bigger States, not a

MARCH 16, 1963 of Union Territories Bill

4348

-

smaller State.  From the linguistic
and other points of view also, I think,
it would be better and more helpful
if all those people who practically
speak one language—and they have
the same culture—are united into a
single bigger State,

The other point that-I wanted to
make was that in these areas, so far,
the progress development work has
been wvery insuflicient. It has not
been rapid; it is very slow. 1 think,
when certain powers will be given to
the people there, that will help, but
I hope the Central Government will
continue to extend its financial help
which, at present, it is extending to
Himachal Pradesh and other areas. [
hope thev will not be deprived of the
financial aid which is very necessary
and that the Ceniral Government will
itself prepare a plan for the develop-
ment work so that the cmployment
potential of these areas is raised. This
is very necessary because, at present,
most of the people leave their hearth
and home and come to the plains and
those areas practically remain wn-
populated. .Therefore, what we should
desire from the defence point of view
is that the people should live there
and the people can live there only if
the employment potential of those
arens is raised. At present, we are
doing something. But, I do not think,
we arc doing enough. I think that the
Government of India should make
plans and help these areas so that their
development js ‘much more rapid.
These are the points that I wanted (o
raise.

Shri Hari Vishnu Kamath: Mr.
Speaker, Sir, I support the Bill in
principle, But, like the proverbial
curate's egg, it is good only in parts
and I am confident that the Joint
Committee will make suitable altera-
tions or modifications in the Bill so
as to bring it in line with the concept.
and the practice of democracy whick
we all cherish,

The Bi}] that is before the House
bristles with inconsistencies, incon-
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gruities and contradictions and the
motion made by the Minister, and
also by the Minister of State, is not
immune, is not exempt from a similar
defect. I have, therefore, tabled three
amendments to the motion made by
the Minister, and you, Sir, had them
circulated a long time ago. The first
one is a minor one. I would not move
1t, .

Mr. Speaker: The first is not to be
moved.

Shri Hari Vishnu Kamath. But I
would like to move amendments Nos
2 and 3 for-the sole purpose of focus-
sing the attention of the House and
your attention, more than that of the
House—the House is very thinly re-
presented—more to your attention—
to Rule 74 which has been brought in-
to operation in this case. You will
kindly see the wordng of Rule
74 (iii)—that it be referred to a Joint
Committee of the Houses with the
concurrence of the Council.

There were two Bills before the
House in the last session. One was
the Constitution (Fifteenth Amend-
ment) Bill and the other the Constt-
tution (Sixteenth Amendment) Bill
The Motion regarding the fifteenth
did not use that phraseology with
the concurrence of the Council’; the
motion regarding the Sixteenth did.
I will read out that part of the
Motion regarding the sixteenth which
was moved by the Law Minister at
that time:

That this House recommends
to Rajya Sabha that Rajya Sabha
do concur in the motion™,

Now, I wish to bring'ta your notice
this salient feature with regard to
this rule, that if you once provide for
concurence of the Council in the rule
itself, this House will stultify itself.
It will detract from the powers of the
House: it will seek to diminish, if not
abrogate, the power of the House
with regard to consideration of a Bill
of this nature, That means that if
we provide in the rule that without
the concurrence of the Coundil the
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Joint Committee cannot work, that
hamstrings the working of this House.
If it js insisted upon that the Motion
should conform to the rule, then the
wording of the Motion should be
changed. The Motion does not use
the word ‘concurrence’.

My amendment is to the effect that
either the Rajya Sabha concur in the
Motion or alternatively—I give an al-
ternative also—we embody the pur-
port, the wording, of this rule in the
Motion before the House. Either we do
this or, at a convenient occasion at some
future date—very near future—we
amend the rule so that the inherent
powers of this House are not subordi-
nated to or made dependent upon the
cancurrence of the other House,

Mr. Speaker: The Motion only says
that Rajya Sabha do join the said
Joint Committee,

Shri Hari Vishnu Kamath: Accord-
ing to the rule, we must have the con-
currence of the Rajya Sabha. This
is why my amendment says ‘conclr
in the motion’. '

Mr. Speaker: If the hon. Member's
amendment is accepted, it means that
if they do not concur, then the whole
thing goes,

Shri Hari Vishnu Kamath: That is
why I said in the begining that I want
to move this amendment only to
focus the attention of the House and
your attention on the incongruity of
the wording of this rule which—as it
is worded—wil] affect the powers of
this House. I will not press it to
vote. I will only move it just to in-
vite attention to the ruleeas it is
which should be amended suitably so
that the powers of this House are not
affected in any manner.

Mr. Speaker: The second is not
pressed.

Shri Hari Vishnu Kamath: Neither
the second nor the third will be
pressed. It will be moved only,
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[Shri Hari Vishnu Kamath]

Now I come to the Bill. As I said
earlier, it is a mass of contradictions
and incongruities. First, the Bil
seeks to provide a Legislative Assem-
bly for each Union Territory. Now,
as the statement of objects and re-
asons makes it clear, this Bill is an
atavistic throw-back to the Part C
States Act which obtained there in
1951, Subsequently, the Act was re-
pealed, when the States Reorganisa-
tion Bill was passed by this House
and the enactment came into force.

18.°%% hrs,
[Mr. DerUTY-SPEAKER in the Chair]

So it is a throw-back to the old Part
C States Act, that too to some of it,
as the statement of objects and
reasons makes it clear,

Now the emergency came upon us
like a lightning in October last year.
The Minister takes cover, shields
himself, behind this emergency so as
to provide for electlons in some of
the TUnion  Territories while he
has not considered the emer-
gency as a bar to holding of elections
in some other Union Territories.
It is strange logic, Only the Minis-
ter of State who hails from Bhandara
can understand his own logic.

Shri Hajarnavis:
with Bhandara?

What is wrong

Shri Hari Vishnn Kamath: That is
the way in the British Psrliament, in
the House of Commons, they refer to
a Member as from such and such a
constituency. He may refer to
me as the hon. Member frorn Hoshan-
@abad when he replies, I do not mind,
out that is the practice in all Parlia-
ments, not to refer to a member by
name, bu“: to refer to the constituency
from which the hon, Member comes,

Shri Hajarnavis: I have no objec-
tion if he makes any disparaging re-
marks about me, but Bhandara should
‘be out of it

Shri Hari Vishou KEamath: I am
sorry. I hope he reads his Hansard
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more than he doeg at present. He will
sec in every d :bate that Member is not
referred to by name at all, but al-
ways as the hon. Member from such
and such a constituency, just as my
colleague a little earlier referreq to
me as from Hoshangabad, I did not
mind it.

Shri Hajarmavis: I agree. But so
far ag this House is concerned, we
have evolved a convention to refer to
the Members by name,

Shri Hari Vishnu Kamath: Wo.
There is no such convention at all
Any way, there is no binding conven-
tion, You may adopt it,

st W& TR (@A) AEAE
qEET =T FTHA 39 aTdl I 9 aLars
T FT F HAAET GE 9C AT JT4 AT
o= & |

Y gft favw wraa : 7 FY wast
19 gHAAT & q1 A g fed |

Mr, Deputy-Speaker: He can ad-
dress him ag representing the consti-
tuency.

Shri Hari Vishnu Kamath: That is
what I did, and he took offence, he
took umbrage. I do not know what is
wrong with Bhandara.

According to the Financial Memo-
randum attacheq to this Bill, if you
will kindly have a look, the burden
upon the Central Exchequer will be
about Rs. 20 lakhs per annum. On
page 40 of the Bill, it is said:

“The following figures which
are based on the estimates of re-
vanue and expenditure for the
year 1962-63 give some idea of the
magnitude of such assistance.”

It runs into crores. 1 thought, I was
under the impression, that during the
emergency we would see to it that as
little additional burden was thrown
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upon the Exchequer as possible. I
would, therefore, have welcomed the
elections to the Lok Sabha and the
Rajya Sabha from thése Union Terri-
tories to start with, and much would
not have been lost if the creation of
such legislatures as are sought to be
provided in this Bill, these mock
democratic legis'atures, were post-
poned till after the emergency is over.
If it was full-fledged, {full-blooded
democralic lcgi.slaiureg in the Union
Territories, I would have welcomed
that, but there is no point in provid-
ing for these anaemic, mock legisla-
tures in the Union Territories and bur-
den the Exchequer further, I there-
fore would suggest that these legis'a-
tive assemblieg sought to be created in
the Union Territories should be full-
fledged and full-blooded parliamentary
democratic structures, and not this
half-hearted apology for parliamen-
tary institution.

Then, T would invite your attention
to the point made by the Minister of
‘State about fresh elections. The exist-
ing Councils will be automatically
transformed by the magic wand of
the Congress Government into the
legislative assemblies of these Union
Territories, (interruption) with your
party’'s approval, the embattled cohorts
you have got here. Even though we
vote against it you will carry it, I
know, with your brute majority.

Therefore, is there any point in pro-
viding for elections in some territorias,
1 suppose in Goa, Diu and Daman and
Pondicherry, and no elections in Mani-
pur, Tripura and Himachal Pradesh?
It is a blinding glimpse of the
obvious. It is all right for you in
those councils where you have got
a majority. You do not risk elec-
tions where the Congress Party may
be reduced to a minority, That is
the only ground, no other, for not
ordering elections in thoss territorics
of Himachal Pradesh, Manipur and
Tripura but only for Goa, Damsan
and Diu and Pandichery. If the
Government is honest and couragous,
virtues which I am not sure they
‘have, they would have agreed 1o
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elections in all thesp Union Terrie
tories before -this new set-up comes
into operation. It is dishonest and
cowardly nol to have elections in
these  Territories and I ‘Thope
that the Joint Committee  will
recommend that elections should be
held in all the Union Territories.

One last word and I have done. I
find from the Bill that thera is no
provisian for repre:entation of Goa,
Damar. and Diu an- aiso ‘of another
Union Territory in the Council of
States, the Rajya Sabha. Articie 20,
clause 5 of the Constitutinn provides
that the representalive of the Union
Territories in the Council of States
shall be chosen—mark the word
‘shall’, Sir, in such a manner as
Parliament may by law provide, It
does not mean that Parliament moy
not provide it at all. I do not quite
know the legal construction. The
representative ‘shall be chosen’. The
manner is to be prescribed by Parlia-
ment—the manner of representation
of the Union Territories in the
Rajya Sabha is left to us to decide.
I am sure it does not mean that_any
Union Territory should ne Teft with-
out any representation in the Ccuncil
of States. I do hope, therefore, that
the Joint Committer will take ade-
quate note of this constitutional
provision and ensure that all these
Union Territories will have some
representation in the Rajya Sabha
as well,

As T said at the outset these inhe-
rent contradictiong of this BLill must
he resolved before this enactment
can be dovetailed into the demo-
cratic institutions which we have
brought into being under the Con-
stitution which the people of Irdia
gave unto themselves thirteen years
8g0. .

Mr. Deputy-Speaker: Shri Rishang
Keishine. You are a Member of the
Selert Committee. Still you want to
speak? All right. Two minutes,

Shri Rishang  Keilshing (Owter

Manipur): Sir, at last I am glad that
this Bill has been brougnt forward
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by the hon, Ministey of State for
Home Affairs. The House is well
aware that the people of these terri-
tories have been longing and asking
for self Government In fact they
have suffered for the political status
that has been proposed in tha Bill.
The basic object of the Bill is stated
to be that Legisiative Assemblics
will be provided in each of the Union
territories with a Council of Minis-
ters. It is furthe: stated that the
Council of Ministers shall be collee-
tively responsible in the legislature.
That is well and 7ood. But so many
provisions and provisos have been
inserted in the Bill to curtail or
rather to nullify this basic objective,
As some hon. Membars have pointed
out, the Administrator is whoily
responsible for the maintenance of
law and order in som= of the terri-
tories like Manipur, Himacnal
Pradesh and Tripura  Besides that,
under clause 10, the Administrator
has not only the right to address but
to take part in the proceedings of
the Assembly, Again, under clause
44(2), he has to preside over the
meetings; of the Counril of Ministers.
I do not know whether we should
consider the Administrator as Chief
Minister No 1 and the Chief Minister
as Chief Minister No. 2.

Besides these, the Administrator
has so manv financial powers. The
Assembly will have no powers with-
out his recommen”ation, or sanction
to introduce or move any Bill. For
every little matter relating to
finance, the As=sembly will have to
approach the Administrator and take
his recommendation or sanction or
advice, That iz too much.

Then. tne Administrator has got
wide legislative powers. ZIvervthing
is almoat controlled hy him. Under
clause 23 (1) and clause 23(3),
Assembly has to take his san~tion for
the introdurtion of anv Bill, and also
for anv Bill which would involve
expenditure form the Consolidated
Fund of the territmv This. on the
whole, I think tha: 75 p2r cent of
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the power supposed to be tranzferred
to the Legidlative Assemblics are
given to the Administrator. So, my
own reading of this Bili is that it has
given more power to the Adiainis-
trator than ever beforc. I do not
think that the Administrator or even
the Lt. Governor in the old IPPart C
States had so much power. Even in
the present set-up, the Chicf Com-
missioner has not got so much power,
but now it has given so much power
to the Administrator. The Bill as it
is has given 75 per cent of the
powers to the Administrator.

In the Bill it is mentioned that
either one of the local languages or
Hindi is to be used as the official
language, I do not knog ot other
areas, but I am concerned with
Manipur, and there, most of the
tribal people can neither speak Mani-
puri nor Hindi. So far as the tribal
people are concerned, we have to use
English, Even in the Territorial
Councils we use Inglish. So, this
language problem has to be tlackled
in such a way that either English has
to be retained as an associate official
languag=: or some such thing shouid
be done. I think the Joint Committee
will take that into account.

I am particularly concerned with
the Standing Committee of the hill
areas. Clause 52 of the Bill has
given gnme provisions for especin.ly
safeguarding the tribal arcas; that is,
there arp some provisions for special
safeaunrd of the tribal areas. I &m
glad that this has been done, and
these provisions have bcen inserted
particularly for Manipur.

Mr. Deputy-Speaker: The hon.
Member is a Member of the Joint
Crmmittee and he can move amend-
ments there.

Shri Rishang Kelshing: Yes: but
please allow .me to finish. There are
8000 square miles of hill areas in
Manipur with over 30 per cent of the
total population. In regard to the
sperial proviszions in this Bill, it has
been cppied the provisions for the
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autonomous districts of Assam. That

fs clause 3 of Schedulg VI of the
Constitution has made certain special
provisions for, the autonomous dis-
tricts of Assam. The House is well
aware that in Assam this is going to
be changed. Already, the hon. Prime
Minister has offered some autonomy
on the Scottish pattern for the tribal
areas, In Nagalad, there js a wide
safeguard giverrnow, and I do not
know how far the present provisions
will be agreed to as adeguate by
the Manipur Tribals, and how far
they will be suitable for them, In
view of the said impending changes,
I think the House has to keep in
view the point that 8000 square miles
of Manipur being a tribal area, these
provisions may not be acceptable o
them. So, thiz question may also be
examined,

There is a demand for separate
districts for the hill areas. At present,
Manipur as a whole is one districts
whereas Nagaland which is smaller
than Manipur has three districts.
Every gsection of the tribal people
there has been demanding chat there
should be three or mora districts. Out
of the total area of 8700 square iniles,
BOND square miles which form the
hill area may be divided into two
districts of 4000 square miles ecach
for the convenienca of proper deve-
lopment of the trihal areas and for
the convenience of administration.
The valley comprising 700 square
miles may form one  district. So,
thev have be~n demanding three dis-
tricts including the valley, But the
Government of India has not ae-
cepted it up to this time, Either they
suspect the tribal peonles’ lovalty
or somebodv has instigated them
that these people will dislovaly act
against the Government of India if it
iz concered But T mavy submit that
suspicion on them by the Govern-
ment of India will be anite harmful
to the countrv. Tt is only bv having

confidence in these penple that vou
can safeguard the interests of the
country.

T can assure the House that the

triha! neonle of Manipur hase heen
and will be solidly behind the Gov-
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ernment of India; but their reasonable
demand should be conceded also. Do
not take advantage of our goodness.
We have not been agitating like some
of the people of Nagaland against the
Government of India. The tribal
people of Manipur have been very
loyal and they have been standing by
the Government of India, but you
penalise them. The impression among
the triabl people will be that to be
good with the Government of India
is bad. We do not want and try to
break away from the Union cf India
but we want to have some districts.
To say that you will not concede this
demand because we have been all
along loyal is very bad. This will
infuriate the tribal people. Just as in
the case of Napgaland, here also the
President should declare Manipur into
some districts and there should be
three districts, as I have already
explained.

4358

The provisions of the Bill have,
therefore, to be amended con these
lines. I am sure that this House will
consider it and make it a model Act
when it is passed ¢nd make it a
workable measure fur these areas. I
believe these points will receive the
sympathetic consideration of the
House.

Pr. M. S. Aney: Sir, in the first
place, I very much regret that this
imrortant Bill is being debated before
a House which is so thin. If somebody
counts the number of Members and
it is recorded. later on somebody
may even question the validity of the
lav. passed by us here. I am not wor-
ried so murh about the leral aspect.
Rut this will be considered as a
measure of the interest which the
Government of India takes in the
affairs of the Union Territories for
which form of a Government is being
provided now. C

Shri Hari Vishnu Kamath: Very
well put.

Dr. M. S. Aney: Not only that. You
have to show to the people of these
territorirs that this is done with a full
fecling of aff~ction for them and regard
for their welfare. We must carrv that
impression when w. make a law for

any Union Territory, so that that
\
-
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law may be welcomed by them from
the bottom of their heart. But the
attendance in the House is rather dis-
couraging. I hope when the Bill comes
back from the Joint Committee, we
will make a better show and give
proof of the deep interest of the peo-
ple of India for the people of these
Union Territories.

The second point was touched by
my hon. friend, Shri Kamath, who
always finds out the legal subtleties.
The important point is this. This is
a motion for reference to a Joint
Commuttee. It is open to this House
to bring a motion for referring the
Bill to its own Select Committee if it
likes. But if it is # motion for refer-
nce to a Joint Committee, it will have
to make some arrangement for the
rake of getting the consent of the
other House. That House also has
got an independent right of joining
with you or not. They have got the
right to give their co-operation or
not give it. If there is some subtle
difference between “concur” and
“fonsent”, 1 leave it to the Members
of the Select Committee to decide.
What is necessary is this. This House
has to determine it. This House is
doing this for the sake of saving time
and not because of any regard for
them. The Government is anxious to
see that a particular amount of work
is finished within a limited time.
Instead of having a separate com-
mittee of this House for having the
Bill considered by it and sent back
to the House for consideration and
passing after which it could be
transmitted to the other House—they
can also appoint their own committee
for its consideration—which would
take a long time, and in order to save
time and also expenditure which sit-
tings of parliamentary committees
will entail, this procedure is resorted
to. It is consistent with this aim that
the Joint Committee is being set up.
But we must say something to induce
them to co-operate with us in this
matter, and the word ‘“consent” or
“concur” whichever is proper may be
used,
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The third thing 1is, some hon.
friends said that formation of small
States is a bad thing. I only want to
say that there are small countries or
small nations enjoying sovereign
rights. Small nations or big nations
is not the first concern. In my opinion,
these are territories -which have for
one reason or the other lived indivi-
dually and separate from us. They
have had a continuoug history of living
in that way for centuries together.
Therefore, they have formed some
kind of a unity among themselves in
that way. It would take a long time
before they will feel themselves as
one with us. In the meantime we
have to introduce them also to the
democratic institution with which all
our affairs are being carried on. One
of the ways of doing it is to follow
the model which the Britishers have
shown to us. This Bill reminds me
of what was done by them. We are
practically reproducing what was done
by Morley and Minto when they first
introduced their reforms. Our provi-
vinces then known as non-regula-
tion provinces were given legislative
councils for the first time under the
Minto-Morley Act of 1911. It is an
old story. From 1911 to 1947, it took
us 36 years to get complete self-
government, 1 believe, under the
Congress regime or under the demo-
cratic regime that we have set up, it
would not take such a long time for
these territories to become full-fledg-
ed States. Let us bring them up in
such a way as to create in their mind
a desire to have a full-fledged auto-
nomous government either by merg-
ing themselves with some other State
in their neighbourhood or remaining
as separate States by themselves. We
must bring up their administration in
such a manner as to make them full-
fledged autopomous States enjoying
the full rights of autonomous States
either remaining in their own States
separately or in co-operation with
some other States. That is the line
we should adopt.

.
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Sir, there are other points and am
sure the Jbint Commitee will go into
them. 1 will try to send,up a8 memo-
randum before the Joint Committee
giving all my other points. But before
1 conclude I have one more point
which I want to mention here. When
some of the unitg were merged with
other States and formed into bigger
States, a statement was made by the
Prime Minister that because of the
desire of those persons to live as
separate units their habits, customs
and manners, whatever they are,
should be preserved, It is in pursu-
ance of that, I believe, this Bill has
been modelled in this way. If that is
so0, it is the correct way of approach.
In fact, the people of Vidarbha have
been fighting for that. They have
been merged with another State
against their own will—I do not want
to discuss that in detail here just now.
But the main point is, you should give
the people of a particular area that
kind of administration and that kind
of status which they in their majority
think the prnper thing for them This
is the principle of self-determination
that has been followed and I, there-
fore, appreciate the Bill that is before
the House.

Mr. Deputy-Speaker: The hon.
Minister.

Shri Hajarnavis: Mr. Deputy-Spea-
ker, Sir..........

»} WeT TR : ¥ A A A
g, I faFe a1 A7 aug A faenT ?

Mr. Deputy-Speaker> The Bill will
come back from the Joint Committee.

oY wex gNA : IUAA HIEA,
¥aq aF, & faqe 1 & AT § S
CE{|

Mr. Deputy-Speaker: All right; Shri
Bhakt Darshan,
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=Y WY oA ;. QTR WEIEY,
# ¢@ fadas 1 go ¥ @waT Q@
T OF a9 A FEAO g g A e
fearesr g3w & A foxy ot drow
fag ot & w1 5 zafy gw A waAm
et St & §9 gvaeq § @37 w7ia
g afem w & wet A a9 6T B
WX w3 Y 99 FY 76 g4 Gfufy w1
qAT AT @R )T A FF w9G AN
& s | # wraw F7ar g fE oowr &
wer #7F wa¢ @fafa & g7 w@Ea
FO F (6T 939 10 AT 99 H #4177
w0 faar wmm | § awa T § 5
AT FAT 7 a1 FT HaIq ARETET
&7 1

s, xga%qg%’raﬁzﬁfrﬁaqﬁr.
W ¥ FF TA TEC FT WA FT
1 gy fagar fF 3o fadww g
st mfywre g3 @t ax v f2y
a1 @ § 3 famga moam §
7 TF JOUGFL Weg F1 AT Il ¥
s forar 1 & swaw g fa fomr 702
F ferfa 3T T+, & 39 & A7 sqawsy
T AAg KON @i g g €49 T
g foa & 1 &7 | F; FT9 q4Av
df o7 S §99 A7 ¥IT7 WE, =F
AT § W A F a7 g7 FAT
& 3w fFar T @ o7 Wl av WQ
TiAHL § AW § W fgmeEd I &
ar gidmm snai § wgw E Q@
A% 49T & AT 39 &7 (4 AE ¥
QAT I A q 5 | dig § Al wa-
A AT A0 AT NAAF GTET
faar st wimm .

gnt e g F faEA & oSy
S IEEAT 39 aray # § ag fa=
o dgt g fa gaw e @i ¥ fray
ax w7, 1 g fem o, wfas
feedl # g7 @11 €37 AL TT F Yoo
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[ w7 ==hq)
¥raT Az WY R gw et faed A
gnafarinrwrEfecfama
1T 7717 &, KA FEIOIAT
TTTIAHE, A 71 0 FIT AR
T & I 9T TET WIHT F EA
aITAL AT, 31T e
g a7 T, T @ F gfaw -1
g5 w4 e ITAT B A4AT 3

fE M smrem & 7 <friazaifasg

TTAIATHG TR YT FEL
fomr wa7 77 T qATsT WA A
(rzaferzarzTrrd naa a) 2790
frridianaIT T 3T HOTH
az frrz 37 9 A7 59 G9IT 93
fret i fe gz @ 99791 & WA
¥7 fam. =9 17, T1 & ofF @ 249
g« a7 a371 fa sgn afr #7210
ORI E gran § 37 @ 7 froH
AN THAIT T AL EATIAALT
Q1A ATTIZALT & FIT 37 A
& oror fgr 90 9 93 5999 97
FIT T I Em A favrE A AT
tmaigiazgleananrang
wq ¥ w71 fga.a7 1209, T s anfra
fem i i @, TwA & S TSR AT
37 ATHL IR A TA IO AZNE
fs Prragar fgaetstamTam
1518 ag FAApT Mg A1F &, AT
g TTTART & A ATHILFF ]
giitF fgamaa 7 a & or fgemr T7ay
g0 avw weq & faar ga & 1w
" & § (T 5T T 6w &
o 337 9T AL AIATEAFAGITH
WTaT &, A7 F297E §AF F A7 AT
2\ 99 & T fRe T 7mF &
urar & SoF (Refamea e § &
afw 7 7 fagar NI IIE AF IF
g ¥ fgaraa 130 FraxIEE F2
8, ag Fre g & HIT IaT @ )
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T TG FT a7 TET FIaIrAO R
T7 AR ¥ FT wr %r frag §im
IfzTr AT T F 05 T oATRT AR
gnaferigyan AN gfFmT
CRERCER S LR C e §)
& o Jo Ao fATryaT, AT 3T
griraaTirfsnd a0 3 0r
TTHAATI Az e tag & &0 )
farer AT E T T RTY O TIT A
T ITF AT FAE 11185
GTI F UILT 40 wfzagana g
faar 2w ﬂ'lr" IF“H‘LJ'T T &

gafrr v s 75 af A wfin

AT R (IR AS i 1 STTEAT
BT, AZI TN E T A ARAA W
GRER AT EC N i fﬂ; T |IHT T
T IO ORATT T AT A AT

areT i At A wzn 3R 1
frrrsmaz g wrsrnafrnaa
are a1 Z 31 7 qcfar faax
FAFR T & T HCF T ATT
FE K TCF AT .. ..

Tlo Ao »ito WA : FAT 1T
forcrriasAa ar a w0, T 7

st 9TA a7 a6 ww Ay A
FAT & 9% faxr a5, & g3

gyfaasrdiaret E3TIHATY
gTAC 9T FIA &l & IIAT FEAT
FETICRT WAL ATTIFA B,
afarar gzeii &1 Wy A g, &
gaan g fs 37.& w1 00 7 faqr
ferr @ R ¥ T ¥&C AT 3w
Tifgd |

IO (A ﬁ‘f‘q"ar‘rsrrrﬂa
qﬁnas,rréa’a aligr ww Frazd
&0, FAT3A F T5F & 9790067 W,
qg T3 AT W WIATAIF AR

gar g .
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o Ty - ag F A ey 97 Afgm
. um # fadry Fear o) gl fi qrafr T.g9
qAF &0 1 -

W WTTIAA T T A AT AR
Tiazfigmsfardafaarfemw
g, AT T arsTIa T AIT R &
wITaT s ATt RS ifF AT
gz wfgr 1 & nimier e w0 o
af rm fzar mar 8, wa A ferr
faior & w @z fr Gz @y
qza g strafrnTfeman g an
foasr T30 1180 &, 77,337 2147
F feqg’v 2, 57 Fidey 77 Tifler
F I ATNT w11 AfT 0w
FNATRT E, &9 3 40 573 4/, 37
¥ ATar g avy g, afsa farnirms
gregirafgl a7 37 F ain fain-
frie wAr g 30 3» Figr Adan #
A A 8T dsra g 7 forw farr g
WA 3O F T ORA i ufImT g
o7 az werth & gg fuwfoa &1
uFA & 5 gor 7w 7m o & faae fwar
Sy HT AT.E0 & & fA01 g ag
Hige AIAT SO 1 T A F qig #
& fagss a1 awda a=ar §

.

Shri D. C. Sharma: (Gurdaspur):
Mr. Deputy-Speaker, I think this Bill
is a tribute to the innate love of
democracy that my country has and
also which the Home Minister has. At
this time, when we are face to face
with a big menace, our Home Minis-
try has been able to bring forward
1his Bill which, I think, is a good Bill
as far g5 it goes. I hope the situation
will be reviewed after five years to
see whether any further instalment
of democracy can be given to these
territories.

.

It has been said that Himachal
Pradesh should outgrow its present
size. I do not believe in that. I think
all these territories have a personality
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of their own. Himaochal Pradesh has
developed ansentity of its own. So,
has Manipur; so has Tripura; so have
Goa, Daman’ and Diu, and Pondi-
cherry. All these territories are not
to be looked upon only as territories
meant for administrative convenience
or territories meant for any other
experiment, but territories which
have come to acquire some kind of
an ethnic personality. I do not think
it shou'd be disturbed just now. If
anybody tries to disturb, I *think he
will be doing it not only at the peril
of the country, but also of those terri-
tories.

My hon. friend Shri Kamath was
saying that it is a contradictory Bill
and it is full of contradictions. Contra-
dictions have got to be there, because
we are dealing with so many k'nds

of territories. Himachal Pradesh
comes in one category. Man#pur
belongs to another category. Tripura
has its own problems. Goa, Daman
and Diu have beecn integrated with
our country very recently. Pondi-

cherry is also a new thing which we
have gnt from France. All these
territories have different problems,
Thercfore, all these contradict.ons are
bound to be there.

The second point that I want . to.
make is this. 1 do not wunderstand
why tha Rules of procedure obtaining
in the UP. Assembly should applv to
all these States. I.cannot understand
that. I think, so far as Himachal
Pradesh is concerned, it can take a
lesson from Punjab. So far as Mani~-
pur and Tripura are concerned, they
can take lessons from Assam. So far
as Goa, Daman and Diu are concern=
ed, they can go to Bombay.

An Hon. Member: Or Mysore.

Shri D. C. Sharma: So far as
Pondicherry is concerned, I think it
can go to Madras or scne other
State. I do not understand that wis-
dom there ig in making the U.P. the
respository of this kind of legislative
wisdom.

N~
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An Hon. Member: The Home Minis-
ter is from the UP, ’

Shri D. C. Sharma: I do not go so
far. I will say, there is no reason
why U.P. should be made the model
for all these States. I think the

Joint Committee will do something for
this.

An Hon, Member: Biggest State.

Bhri D. C, Sharma: My third point
is this. The Administrator should be
made responsible for the administra-
tion of these territories which are
border territories. 1 think we have
done that in the case of Assam also.
I think we have given special powers
to the Governor of Assam so far as
the administration of some of these
border territories are concerned, I
do‘aot see any reason why we ‘should
not give that power to the adminis-
trators But, I cannot understand why
you should make this Administrator
a kind of super Chief Minister also,
a4 super quasi judicial officer. I think
the poor Administrator will break
down under all these loads of differ-
ent kinds which you are putting upon
his back. I think this Administrator
should remain only an Adm nistrator
#nd not be saddled with so many other
responsibilities. which you have given.
Bo far as the Standing committee is
concerned,—I come to clause 52—I
belleve it has been given more res-
ponsibilities than they ean cope with.
Moreover, some of the responsibilities
which it should have, have not been
given to it. What kind of rights has
It got? I think that the standing
committee should be essentially a
developmental committee. But I do
not think that the rights of the deve-
lopmental committee have been given
to this standing committee. 1 th'nk
that it should be made ohligatnry on
the standing committeer to hetter the
econnm'c lot of the persons who are
“In these areas.

1 would also ask the Joint Com-
mittee to explore one other problem.
I knew that we are having this legis-
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lation on the model of the old part
C States. I do not like this categori-
sation of Part A, Part B, Part C etc,
but we may have this Part C States
business to begin with, but I have
said also that it should be reviewed
after five years; as 1 have already
said that in the beginning.

But there is one thing that I want
to say and it is this that in the Part
A States, in the Punjab and all other
States of India, we have four items of
democracy. There is the panchayat
raj, then there is the Assembly, then
there is the House of the People and
then there is the Council of States. If
yvou want to give these persons some
forctaste of democracy, if you want to
nurse them into accepting the res-
ponsibilities of a full-fledged demo-
cracy, if you want them to be pucca
democratic States in the near future,
that is, after five wears, I believe,
that that all these different tiers of
democracy should be introduced into
these territories also. I do not see
any reason why you should not give
each one of these territories represen-
tation in the Council of States. Of
course, Himachal Pradesh has already
got it. Why should Goa, Daman and
Diu also not get representation in
the Council of States? Again, T do
not see any reason why you should
not give representation to Manipur
and Tripura also in the Council of
States.

An Hon. Member: It is
there.

already

Shri D. C. Sharma: I am glad that
it is already there. But I want to
say this If you are going to be
generous to them so far as the money
is concerned—economically these
territories are not going to be viable—
then 1 think that vou should also be
generous to them so far as their rep-
resentation in every form of demo-
cratic apparatus in th's country is
concerned. With these words, I com-
mend this Bill.
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Shri Hajarnavis: I shall be guilty of
Jngratitude to the wvarious Members
who have extended their support,
enlightened and sympathetic support
to this measure, if I repeated all that
they said, because they have said it
so well and so eloquently. Therefore,
there is only one thing which I shall
permit myself to say at this stage,
namely that we are going to the
Joint Committee with an open mind.
It would, theréfore, not be proper for
me to give my reaction without the
discussion in the Joint Committee, or
to indicate what Government's reac-
tion would be to the various sugges-
tions which have been made, but I
would only say this that these sugges-
tions will receive the utmost consi-
deration to which they are entitled.

There is, however, one thing that I
wanted to say. Shri Daji compared
this Bill to the Government of India
Act, 1935, and in doing so, I think that
he was less than fair to himself, and
to us, because under the Government
of India Act, 1935, the Governor
who was the representative of the
King in Parliament was responsible
to the House of Commons and to the
British Parliament. In this case, the
Administrator shall function under the
Home Ministry who are the servants
of this House. We are answerable to
this House for everything that the
Administrator does or does not do.
As I said, we shall be coming to this
House for large sums of money to be
granted for the development of these
areas. So, it will be inkeeping with
our respnnsibility to this House to
gay that in these matters, the responsi-
bility of Government to Parliament
which is ultimate and primary under
the Constitution will remain. So, I
believe that Shri Daji was not quite
right in keeping this aspect out of his
submission before the House.

As regards the powers to be given,
whatever faint doubt had peeped
inte my mind when I introduced the
Bill, it has been completely removed
after T have heard Shri Daji and
Shri Narendra Singh Mahida, and I
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am convinced that the policy that we

have followed is the absolutely cor-

rect one.

With these words, I commend the
Bill,

Shri Daji: What about the release
of a Member of the Joint Commuittee
who is in jail?

Shri Hajarnavis: That does not

arise out of the motion which I have
made here. '

Shri Daji: Will you consider that
at least?

Shri Hajarnavis: So far as the
liberty of the citizen in this country
is concerned, I can assure the hon.
Member that it is constantly in our
mind and the question of detention
is reviewed every hour, if not every

minute, of the delention. .

Shri P. Venkatasubbaiah (Adomi):
What Mr. Daji was referring to was
about the arrests that have been
made. Have they been made under
the Deferl:te of India rules, or is it
for the purpose of elections that jhey
have been arrested? 1 would like to
know this from the hon. Minister.

Mr. Deputy-Speaker: I would now
put the question to the wote of the
House.

Shri Hari Vishnu Kamath: No ques-
tion to be put to the vote of the
House. There is no guorum in the
House. There is a parliamentary way
of doing it. We have to build up the
highest parliamentary traditions here.
There should be quorum at least in
the House.

Shri Rane (Buldana): This point
has been raised from time to time.

Shri Hari Vishnu Kamath: He is not
interested in building up the parlia-
mentary tradit'‘ons here. I do not
ask for a division on this. There shou'd
be quorum at least. T ask for quorum.
Don't decide a Bill like this.

Shri Rane: There is a convention.

Shri Hari Vishnu Kamath: There is
no such convention.
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Shri Narendrz Singh Mahida: I sup-
port Mr. Kamath. He ir correct,

Shri Hari Vishnu Kamath: The
Congress Party has got 400 Members
and it cannot provide even 50 Mem-
bers just for the quorum! They are
not intesested in any legislation at all.
They just was to pass it—steamroller
the whole thing.

Shri Narendra Singh Mahida: We
may take it up on Monday.

Mr. Deputy-Speaker: Let us find
out if the quorum is there. The
quorum bell is being rung.

Shri Hari Vishnm Kamath: We
shouid not set bad precedents and
bad traditions here.

Mr. Deputy-Speaker: You are right.

Shri Hari Vishnu KEamath: I am
glad you support it.

Shri Hajarnavis: May I remind Mr.
Kamath, the hon. Member for
Hoshangabad—it occurs to me now—
that according to the parliamentary
tradition, when a Member of Parlia-
ment happens to be or manages to be
a member of the Government, he is
referred to not by his constituency

, but by his office.

Shri Hari Vishnu Kamath: There
is a difference there. There, he is
referred to as right hon. Member for
so and so. If he wants to be called
right hon. Member, I am prepared to
do so.

Shrl Daji: If there is no quorum,
the voting may be taken up on Mon-
day.
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Shri Harl Vishnu Eamath: It is a
bad precedent.

Shri Rane: There is a convention.

Shri Hari Vishnu Kamath: No con-
vention, s

Mr. Deputy-Speaker: If we do not
get the quorum, the voting will be
taken on Monday.

Shri Harl Vishnu Kamath: There
are rules here. Otherwise, you wind
up Parliament and go home.

Mr. Deputy-Speaker: When the
quorum is questioned, I have to ring
the bell.

Shri Hari Vishnu Kamath: It is not
& convention. It is mandatory. For
taking a decision, there ghould be
quorum. For dcbate, there may not
be a gquorum.

Mr. Deputy-Speaker: When a deci-
sion is to be taken, there should be a
quorum,

Shri Hari Vishno Kamath: I am
glad that ycu agree with me, and the
Treasury Benches should be guided
by you,

Shri Narendra Singh Mahida: May
I request you, Sir, that the matter
may be postponed till Monday?

Mr. Deputy-Speaker: The question
will be put to the House on Monday.
The House now stands adjourned till
11.00 a.m. on Monday.

19.25 hrs.

The Lok Sabha then adjourned til!
Eleven of the Clock on Monday,
March 18, 1963/Phalguna 27, 1884
(Saka),
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ORAL ANSWERS = TO U.5.Q. Subject CoLumMNs
. QUESTIONS . . 4365—41c2 No. i
28 Inlia's relations with for-
4 d“sn Senitries T 4c65—69 810 Transport Needs 4111
427 Borler Roal; Organisation 4c69—72 811 Iég;::l?ch\clrchrt Q1112
438 }-‘cr\l*::‘g u:to NEF‘\ . 4972—S81 812 t"ﬂf"‘-““rh"-lll;ﬂw_ﬁofrl'ﬂls 4113
2 Anti-Infian proraganca ty B13 elfare of ¢x. Indign Army
e Embassyin 5 . Gurkkas . 4112-13
Colombo . . ™. 4781—83 B14 Firirg by Iakistaris in
4313 Alvance courses in Defence J. & K. . 4113
S:iceiin Universities . 4983—F8§ B1s AII;In;"?n Newsrapers
414 H:licopiers{rom Russia , 40f5—87 Editors” Confererce 4114
435 Children’s Film Sccicty 4cb7-£8 816 ?;;p’;:ml_c] Tt‘n'plc in 411
436 Repa‘riation of Tniians 817 Costoflivng Tnde Py
from Mozambique . 4288—93 7 i W e X - 4174-15
437 1Lndingover of equipmert 818 Recuritmert to Amy . 4115-16
by Chinese . . . 47931—g6 819 Bharat Sewak Samaj ) 4116
435 Inlasrialclesures . 4%96—g8 820 Singareri Collicries
432 “Tuker” personnel 7 in Cumpanly - 4u6-17
Chine e custoldy . 4997—4100 821 EauI‘akl-:-taﬂ—Assarnborc'er »
449 N2ogy Committec’s Report 41cc—c2 GemerCaGls ) B F = AEETSIS
T 22 Tranimitter lrem Australia 4118
WRITTEN ANSWERS TO 8 i
QUESTIONS . . . g102—4148 2 e TR E e
S.0. 824 Chiresc claim on Bara-Hoti 4118-19
No. 825 Urempoyed *echnical and
431 A~commn iation for rarmIlcs non-technical perecrrel 4119
of Jawans : . 4102-33 826 Military pensicrers . 411c-20
441 I lian huslﬂcssmeﬂ in B27 Cantt .School at Yol Khas 4120
ﬁcnja | Min S i 413 828 so7 Army Base Workshop 412c-21
4 2 ariong imne acty . H
* Councl Caosy B0 e B e
443 I‘rogucnan °fr“'_'k’ e 4104 830 AnnualplanforDelhi . 4121-22
444 InlianP.O.Ws.in China , 4105 .
445 Losses suffered by civilians 831 ]I—;mpl}n)mcrt s‘wation  in
in NEFA ; ) 4105-06 erala . 4122
446 Sugar Wage Board 41c6—o8 832 Tiberan refuggeesin NEFﬁ 4122-23
447 Intian settlersin Ceylon . 4107-08 833 Rl’fn:-' 'I\m's.r{: Service . 41323-74
443 Prices of congumer goods 834 Asian Populaticn Ccrfercr.ce 474
in Goa. . .+ . 4105-09 835 Hostile Nagas . 4174-25§
449 Withirawal of U.S, trans- 836 Shrires left in Pakistan | 4125
port planes . . 410910 837 National Anthem on
450 Jute Wage Board . 4110 A.LR. . 4125-26
838 Aircrash near Hyderatnd 4126
1.8, 839 Published speeches of ' .
}Vf Q. Sardar Patel . 4126-27
. 840 Forest wealth of Goa . 4127
8o6 Persons rgisteredin Madras 4110 841 Emergency Commission 4127-28
Bo7 Nissan Jeeps . 4110=1T .
842 Pensions . N . 4128-29

BoB Registration in Employment g
Exchanges in Andlm 843 Interngriorgl Law on outer

Pradesh , 4111 space . « 4729-30
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844 Broaicasts from Radio
Statigns on Defence efforts  4130-31

845 Inlian police personnel

kidnapped by Pakistanis 4131
846 Deoli Military Camp . 4131-32
847 New buildings for Army | 4132
848 Indianswith Peking Radio 4132-33
849 Border Roads Development

Bourd . 4133
850 Labour Management rela-

tions in chal mindng industry 4134
851 Third Plan targets for

Subject CoLumns

Rajasthan . " . 4134
852 Raliosetsin Punjab . 4135
853 Naval Training Centres 4135
84 Srinagar-Leb rcad . 4135-36
855 Bouniry pillar removed by

o Paki 1anis 4136
856 Dlrga Cotton Mills Kach

(Gujarat) . . 4136-37

857 Extradition trcaly wnh
1.5.5.R. . 4137
8s8 S.C.aniS.T. cmnloyczsm
the I. & B. Ministry 5 41138
859 FRoadsin NEFA 4138-39
860 Supply of Military trucks
by Ta'as . . . 4739
861 Gun factory in Bihar 4139-40
B62 Seca Hawk jet Fighters 4140
863 Crea'ion of caire of Un-
der Officers . 4141-42
864 Lucknow Acrodrome . 4142
865 Manufacture of frigates . 4142-43
866 Firingranges 4143-44
867 Paymentof wages in gbape
. of food “ 414445
863 Arrearsof P.F. conmbunou 4145
867 Me-allurgical Laboratory
Ichapore . 4145-46
872 Mili'ary barracks at Katni  4146—48
873 Republic Day Parade |, © 4147

PAPZRS LALD ON THE
TABLE . . . 4147-48

(1) The followirg statemerts
snowil g e action taken by
the Guverimul on various
AS;UrdLCes, PIomists a1 d uns-
dertakeis g2 givets by Mii.is-
s Jd 21l i e various sessions
show i agaiist vach :—
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PAPERS LAID ON THE
TABLE—contd, .
IS CorumMne -

Q] Suplf};mentlry Smc ment

‘Third Session, 1962-63
(Third Lok Sabha)

(“%qsu‘i?kmmm} Statement
o. V.

Second Session, 1¢62
(Third Lok Sabha)
(iir) Sugrl\llnlmcnluy Sm:mg,nt

First Session, 1962
(Third Lok Satha)

(iv) Supplecmentary Statcment
No. X.

Fourteenth Session. 1¢61
(Sccond Lok Sabha)

(2 A copy of the Coal Mincs Pit-
head Both (Amercment)
Rules, 1463 published in
notification No. G.8.R. 197,
dated the 2nd Fubruary. 1463
under  sub-scction (7) of sce-
tion 59 of the Mines Act,
1915

GENERAL BULGHT—

GLNLRAL LIsCUSSICN 4152—4247

Gencral Discussion on the Budget

(Genral), 1963-64 cortiriod

The Minister of Firarco (Shri
Morarji Desai) replica to the
dibate ara the gizcussion, was
cor.cluded.

SUSPENSICN CFRULE 214 424f=51

The Ministcr of Firarce (Lhri
Morarji Dessi)movee 101 21
puension of sub-1ules (2) ard
(3) of Rule 214 of the Rules of
Procedure ara Corcrer of
Bush ess in L ok Salha ir. thuir
applicatior: 10 the moticr: {or
vOle on sccount in respect of
the Budget (Gneral), 1¢63-64.
The motion was uCpiee.

DI MAKLS FOR GRANTS ON
ACCOUNT . .

All the Dcmands,_l’m Grarts cn
Accour t for 1963-64 in respuct
of the Buugct (General) wae
votedin full ,
BILL INTRODUCED
Appropriation (Voie on Acccurt)
ll, 1463 . 4176—80
BILLS PASSLD 4275—4313
(i) The Minister of Firarce
(Shri Morarje Desar) noved
tor cousigerstiol of e Ap-
adopriation (V oic of Accournt)
Bill, 1463. The mouon was
ajopted. After cluase-l v-
clausec con.ideration the Bill
was passed.

.

4247—79
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BILLS PASSED—contd, CoLumns

CoLuMNS MOTION TO RFFFR BILL TO
(i?) The Deputy Minister in JOINT COMMITTLE 4319—72

the Ministry of Firance
(Shri B. R. Bhagat) moved.
for consideration of the Cen-
tral Sales Tax (Amendment)
Bill 1963. The motion was
adopted. After clause -by-
caluse consideration the Bill
was passed. . 4313—19

SUs/’ENSION OF RULE 74

The Minister of Statc in the Mi-
nistry of Home Affairs (Shri
Hajarnavis} moved for suspen-
sion of the first provico 10 Rule
74 of the Rules of Procedure
and Conduct of Business in
Lok Sabha in its application to
the motion for reference of the
Government of Union Terri-
torics Billtoa Joint Com=
mittee. The motion was ad-
opted. ...

The Minister of State in the Mi-
nistry of Home Affairs (Shri
Hajarnavis) moved that the
Goverrment of Union Terri-
tories Bill 1963 be referred to
a Joint Cummittrc.. Hce alio
replicd 1o the debate on the
motion. The votirg on the
motion was held over till the
next day.

AGENDA FOR FRILCAY,

MARCH 18, 1063/l HALGUNA

27, 1884 (SAKA)

Voting on the Motion to refer the
Govrrment of Urion Terni-
torics Bill, and corsidazticn
of the Demands [or Grants in
respcet of the Ministry of Lx-
ternal Affairs.



